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LOK SABHA

Friday, November 22, 1968/Agraha-
yana 1, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock
[Mr. SrEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Lorrertes FLOATED BY STATES
.+.
*271. SHRI PREM CHAND

VERMA :
SHRI MANIBHAI J. PATEL:
SHRI M. SUDARSANAM :
SHRI SRADHAKAR SUPA-
KAR:
SHRI SITARAM KESRI:
SHRI RAM AVTAR
SHARMA :
SHRI VASUDEVAN NAIR:
SHRI K. P. SINGH DEO:
SHRI VIRENDRA KUMAR
SHAH :
SHRI R. K. AMIN :
SHRI S. R. DAMANI :

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) the number of States which are
running lotteries at present;

(b) whether it is a fact that while
more and more State Governments are
thinking of raising resources by float-
ing lotteries, there is general resent-
ment about this method of raising
resources on the part of intelligentsia;

(c) if so, whether Government have
taken notice of these facts and consi-
dered this matter;

(d) whether constitutional validity
has also been studied and, if so, the
result thereof; and

(e) whether it is proposed to stop
the lottery system of raising resources
by States and, if so, how ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Five States viz. Haryana, Kerala,
Madras, Punjab and Rajasthan.

(b) Resentment has been expressed
in some papers against this method of
raising revenue by State Governments.

(c) Yes, Sir,

(d) Under the Constitution, lotteries
organised by State Governments are
relatable to entry 40 of List I (Union
List) of Schedule VII.

(e) No; but it is proposed to amend
Section 204-A of the Indian Penal Code
with a view to restricting the sale of
tickets of lottery run by one State in
another State without prior concur-
rence of that State.
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SHRI R. K. AMIN: I think there
is some woolliness on the part of the
thinking of Government. Some States
are running lotterics; some are not.
On the samg¢ morals horse races are
stopped at some places and at
some other places horse races are
being allowed. Regarding prohibition
also the same¢ morals come into the
picturc. Why should we not have a
consistent policy in the country as
a whole regarding that ? If the States
arc allowed to run lotteries and raise
resources, why should even the Centre
not do it? Or, the Centre should
prevent this system of lotteries from
being taken to by any State whatso-
ever. Is the Government thinking of
cvolving a consistent policy in regard
to certain social moral issues in the
country so that the people and the
States can follow a consistent policy ?

SHRI VIDYA CHARAN SHUKLA :
We cannot arrogate to ourselves the
power of regulating the policies of
State Governments, As far as our own
policy is concerned, we can regulate it.
It is not our intention to regulate the
policy of State Governments as far as
this matter is concerned.

SHRI S. KANDAPPAN : I welcome
the restriant that the Government has
shown in this matter. I would like to
know from Government that, since
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conditions differ in wvarious States,
taking into consideration the various
situations that are prevailing there, the
Government would not intervene as
some Members would very much like
the Government to but would see that
the State Governments are helped in
their endeavour to improve the little
resources that they have got. It is
very unfortunate that the hon. Mem-
bers made the remark that it is a kind
of gamble. Considering the expendi-
ture that is involved due to the various
luxuries of life that our people arc
living with, like horse racing, card
playing, club going, cinema going and
other things, paying a rupee a month
is not an amount by which anybody
is going to suffer.

MR. SPEAKER :
now.

SHRI S. KANDAPPAN : From our
coxperience we know that almost 90
per cent of the people of Tamil Nadu
are very happy because they are con-
tributing to the exchequer of the State.
Since the Minister in his main reply
has himself indicated that they are
going to regulate the jurisdiction of
a State for the raffle, I would like
to know from Government whether
they will bring forward any such mea-
sure and see that there is no un-
healthy competition between States.

Ask a question

SHRI VIDYA CHARAN SHUKLA :
I have already indicated that we do
not wish that the sale of lottery
tickets of one State should be sold in
another State without the concurrence
of the other State. If the other State
agrees, we do not mind but we only
impose the condition that the concur-
rence of the other State should be
taken before the sale is organised in
another State,

SHRI VIRBHADRA SINGH: May
1 know whether the Government is
aware that, apart from the lotteries
run by the State Governments, there
are lotteries run by private institutions
which are supposed to be authorised
by the State Governments and, if so,
whether the Government propese to
regulate those lotteries also ?

-
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SHRI VIDYA CHARAN SHUKLA:
As the hon. Member himself indicated,
the permission for organising such
lotteries has to be given by the State
Governments. So, the responsibility of
regulating those lotteries also falls on
the State Governments, not on the
Central Government.

SHRI RANGA : In view of the fact
that the opinions differ in regard to
the advisability or otherwise of having
to resort to these lotteries in order to
raise finances for the States and also
in view of the non-advisability of the
Government of India coming into con-
fiict or competition with the State
Governments, since some of the State
Governments have already taken up
this means of raising the revenues,
would the Government of India abstain
themselves from getting into this com-
petition and aveoid floating their own
lotteries

SHRI VIDYA CHARAN SHUKLA :
There is no such intention at present
of the Government of India to enter
into this kind of a thing.
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SHRI CHENGALRAYA NAIDU:
Generally, poor people purchase these
lottery tickets to become rich. When
the Central Government have autho-
rised legally the State Governments
to rob poor people, will the Govern-
ment consider to give the same autho-
risation to philanthropic institutions
running hospitals, educational institu-
tions, etc., to run these lotteries?

SHRI VIDYA CHARAN SHUKLA:
It is very unfair to say that we arc
a party to such lotteries or we havc
acquiesced in that. The only allega-
tion that can be made against us is
we have not prevented them from do-
ing so.

SHRI CHENGALRAYA NAIDU:
What about authorising phlianthropic
institutions to run these lotteries?

SHRI VIDYA CHARAN SHUKLA :
I have made the position clear. If
these private people want to do it
they have to take the permission of
the State Government. The Central
Government does not come into the
picture,

SHRI SHRI CHAND GOYAL : Since
Punjab is under President’s rule, there
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are serious complaints of embezzle-
ment of large funds of money in these
lotteries. May I know whether Gov-
ernment has got any inquiry conducted
into this matter and what action the
Government has taken ?

SHRI VIDYA CHARAN SHUKLA :
These allegations have not arlsen
because Punjab is under the Presi-
dent’s rule. Some difficulties might
have arisen there, and the local admi-
nistration is looking into it.

SHRI TENNETI VISWANATHAM :
I do not know why so much of horror
is expressed against lotteries just as
people nowadays express disapproval
of short-skirts. ..

SHRI HEM BARUA: Nobody does
it.. (Interruptions}.

MR, SPEAKER : Skirts cause such
an excitement here !

"SHRI TENNETI VISWANATHAM :
Lotteries by themselves are not bad.
Here in the Lok Sabha also there are
ballots; by lots our names are taken
for certain purposes. There arc some
pieces of legislation under which elec-
tions are decided by lot when therc
is a tie, I do not, therefore under-
stand why so much of horror is ex-
pressed against lotteries, May I, there-
fore, know whether the Central Gov-
ernment will decide not to interferc
with the States when they want to
raise revenues through lotteries? As
Mr. Kandappan said, here is a lottery
where it is not the lottery aspect that
is predominating, but it is contributing
to the revenues of the State, that is
the dominating factor,

SHRI VIDYA CHARAN SHUKLA :
I have already answered this.
HUMAN SACRIFICES
N +
*273. SHRI D, N. PATODIA:
SHRI S. K. TAPURIAH :
SHRI RAM SEWAK YADAYV:
Will the Minister of HOME
AFFAIRS be pleased to state:
(a) “whether Government have re-

ceived information about the revival
of anclent practice of offering human
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beings for religious sacrifices from
some of the States in India; and

(b) if so, Government’s reaction to
this development ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) Government have recelved infor-
mation about three such cases—one
cach in Udaipur distriet of Rajasthan,
Ralpur district of Madhya Pradesh and
Deoria district of Uttar Pradesh.

(b) Tho State Governments have
been adviscd to ensure prompt inves-
tigation under senior police officers, so
that the persons responsible for such
heinous crimes are speedily brought to
trial. They have also been requested
to go to the root causes of such
crimes,

SHRI D, N. PATODIA: Twenty
vears after Independence when we
claim that democratic principles have
rooted deep in our society, it is very
shocking that cold-blooded inhuman
murders are being committed in this
manner. I would like to deal with a
particular casc before I come to the
question because it is very important.
What happened in Rajasthan? On
May 21, in a village known as Madara,
a contractor was working on a site.
Five people dragged the boy under
the orders of the contractor and out of
those five people, four held him and
one person sat on his chest and then
hit neck with a knife, and this was
followed by a big feast, and then the
blood of the boy was scattered over the
cntire  foundation ...(Interruptions).
The meost shocking thing is that, in
spite of the situation having been re-
ported to the Police within two days,
the Police did not take action for weeks
together. The State Government was
abgolutely callous; they did not do
anything. May I know from the hon.
Minister within how much of time the
Police could make an inquiry ? Why
was carrying out an investigation de-
layed? What action has the State
Government taken so far in the matter
and if they have not taken any action
in what manner do the Central Gov-
crnment propose to induce the State

AGRAHAYANA 1, 1890 (SAKA)

Oral Answers 10

Government to do the needful in the
matter ?

SHRI Y. B. CHAVAN: I entirely
agree with him that this is something
very shocking. It is a challenge to
the consclence of the country...(In-
terruptions).

SHRI S. M, JOSHI: Apply the
Penal Code so that the whole gang
can be hanged.

SHRI Y. B. CHAVAN ; I share his
resentment in this matter. According
to the information that we have got
from the State Government, they have
completed the investigation and the
persons have been challaned in the
court. The matter is before the court
now,

SHRI D. N. PATODIA : How much
time did it take to complete the inves-
tigation after it was reported and why
did it take so much time?

SHRI Y. B. CHAVAN: On this I
will have to get the information.

SHRI D. N. PATODIA : It appears
that as a matter of consolement the
Prime Minister has given Rs, 1,000 to
the family of the boy, as if the value
of a boy of 12 years is only that much.
May I know why appropriate amount
of compensation has not been given
to the family of the boy?

SHRI Y. B. CHAVAN: It is not a
question of compensation, but a ques-
tion of showing some sort of sympathy
for the family. When it is asked whe-
ther it is the price of human life
I am sorry, this is not the way we
should try to interpret everything.
It only shows that we have no
concern for the others’ feelings also. ..

SHRI D, N. PATODIA : Sympathy
worth 1,000 rupees only....
MR. SPEAKER : Mr. Tapuriash—not
here,
st wew et sEqer
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- S8HRI Y. B, CHAVAN: If I find
that they are not doing investigations
at least where the President's rule
is there, and if I am convinced, then
certainly Sir, I can intervene in the
matter. In respect of other States also
if I find that there was delay involved
it can be taken up with them. I
don't say that one should not take it
up with them. The hon. Member
Shri Vajpayee raised this question, If
you want me to go into the general
question certainly one can say much
about it. But then, there is some
sort of superstitious feeling in this
country and it is this superstitious
thinking that we have to fight,
and fight it hard. This is all
that I can say, but certainly as I have
said in my reply, Sir, it is not enough
to confine to merely information that
comes to light. It is quite possible
that there may be other cases also
which are not coming to light and
therefore we have asked the State
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Government to go into the root causes
of the problem and try to solve it

SHRI KRISHNA KUMAR CHAT-
TERJI: Sir, it is encouraging
that the hon. Minister has expressed
his harror and shock over such inci-
dents. A great deal of human values
have changed and human lives are
taken very easily by the revival of
such barbarous incidents which arc
taken up in the name of religion and
we have come across a few symptoms
of this in our country. We knew,
when the Britishers were here, human
lives were taken in tribal arees, but
sacrifices like this were exterminated.
How is it that this barbarous, diaboli-
cal murder in the name of religion
could crop up in places where we had
rules for so many years? This is what
I would ask the hon Minister to en-
lighten us. What is the reason behind
it ? How is he going to tackle it?

SHRI Y. B. CHAVAN : I have ex-
plained what can be done.

SHRI HEM BARUA : The details of
this gruesome murder at Udaipur
came out in The Statesman and it
was very horrifying to read these de-
tails. Whatever that might be, no
steps have been taken by Government
to root out this evil from our country
and they had allowed these rapacious
people to murder poor people and
poor boys for their own advantage.
That poor boy was murdered so that
the contractor might get money out
of his job and all that, and this was
done because of his rapacity and
money-hunger etc. No step was taken
by the State Government against that
contractor and the bunch of hench-
men there who murdered this boy in
a dastardly manner. Incidents have
taken place in Madhya Pradesh and
Uttar Pradesh also and this is going on
in a vicious circle. May I know whe-
ther Government are ready to .bring
those people who are responsible for
the murder of innocent and poor
people to book, to whip them publicly
and hang them if necessary ?

SHRI Y. B. CHAVAN : Certainly,

we must deal with them very firmly
under the law and do whatever we



13 .Oral Answers  AGRAHAYANA

could do under the law, If we find
that the law is imperfect or a little
lenient, I think that we should certain-
ly consider it.

SHRI HEM BARUA: The hon.
Minister has said that there is tradi-
tional superstition on the part of the
murderers, but there is a tradition of
inertia on the part of this Govern-
ment.

SHRI K. NARAYANA RAOQ: From
the cases mentioned by the hon, Minis-
ter it is quite interesting to find that
all the three had come from North
India where the Jan Sangh has been
gaining. ... (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
I object to this type of question. This
question cannot be treated in this
manner on a party basis. What about
Rajasthan ? Are we to discuss this

SHRI K. NARAYANA RAO: I only
wanted to know whether there was
any correlation. ... (Interruptions).

MR. SPEAKER : It is a very serious
matter. It is a matter of shame for
the whole country. Let not the hon.
Member bring in this party or that
party. Nobody has brought it up so
far, It might have happened in UP
or Bihar or Madhya Pradesh or other
States; in Madhya Pradesh there is
no Congress Government; in UP there
is President’s rule and so on. There-
fore, it cannot be treated as a party
question,

SHRI ATAL BIHARI VAJPAYEE:
It was improper on their part to have
allowed this for the last fourteen years
and then to blame the Jan Sangh now
for this.

MR. SPEAKER: It is a serious
matter for the whole country. After
all, what is our name ? Our name is
somewhere outside India. All of us
here are Indians and we should all be
worried about it. There is no question
of any party consideration here.

SHRI HEM BARUA: There is no
question of State also. If such a thing
had happened in Assam, I would have
hung my head down in shame,
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SHR] H. N, MUKERJEE: Could I
know if Government can tell wus
whether these cases are freak instances
of malignantly perverse conduct which
we have to punish most drastically or
whether on account of revivalist ten-
dencies developing we have got what
the question calls revival of the ancient
practice of human gacrifice? [ am a
little shy of that phrase, because
foreign journalists, and sensation-mon-
gering journalists are bound to
jump with glee about this to the de-
triment of this country. I want to
know whether these are freak instances
which Government ought to punish

. most drastically or whether there is

a very serious symptom of revival
of certain most deleterious practices
like human sacrifice. In the Iatter
case, something has to be done, and
has to be done. There is no need to
whitewash them but there is no nsed
also to make a song about it as
foreigners are likely to make much of
it. So, I want the whole position
to be made clear.

SHRI Y. B. CHAVAN : Personally,
I am inclined to agree with the hon.
Member. Really speaking, it appears
to be the latter case, namely that
these are freak cases, where certainly
some perversc persons are involved,
and, therefore, they will have to be
dealt with very severely. But at the
same time, it iS necessary to warn our-
selves of this difficulty, and, therefore,
we have asked the State Government
to go into the root causes of it.

SHRI SHIVAJI RAO S. DESH-
MUKH: Is the hon. Minister in a
position to specifically assure this
House as a proof of a serious investi-
gation that the dead bodies in the
three incidents have been duly pro-
cured by the police, duly identified
and submitted to post mortem exami-
nation ? If not, what do Government
propose to do about jt?

SHRI Y. B. CHAVAN: The hon.
Member is asking me about details
of the investigation, About one case,
I have got the details. It was jdenti-
fied, and some cxamination was done.
The whole matter is now before the
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yudiciary. As regards the other two
eg.ses. I have not got detailed informa-
tion. But my impression is that all
those precauations were taken.
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SHRI Y. B, CHAVAN : Once again,
I would like to remind the House of
thg angle that Shri H. N. Mukerjee
tried to bring to bear on this problem.
If we go on highlighting it, it would
give the impression that it is second
nature of this country. I think that
we should take care of that also,

SHRI PILOO MODY : I am prepar-
ed to believe the Home Minister when
Ma says that he takes a very serious
view of this and that he is horrified
at these incidents, But what I cannot
accept is this delay and the reason
why I have to doubt his sincerity is
because of this delay. In spite of the
fact that these incidents took place
on 21st May, it is now after six months,
all that the Home Minister can say is
that the persons concerned have just
been challaned. What I want to
suggest to the Home Minister is that
i we have a case like this, he must
go all out in every conceivable way
to bring those people to book in the
most prominent, in the most exposed
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and in the quickest possible fashion.
This is what will do more to put a
stop to this sort of practice than any-
thing else that we do. My hon. friend
Shri Rabi Ray has suggested that AIR
and all the publicity media at the
disposal of Government should be put
into full gear to expose this sort of
thing. )

Therefore, I would llke to know
from the Home Minister whether,
whatever may have been done in the
last six months, he will utilise the
next few weeks to see that the lapse
and the inertia of the last six months
is made up and that the legal process
and the police process and everything
else is expedited in the next few
weeks.

SHRI Y. B, CHAVAN : I think the
hon, Member is giving a wrong im-
pression., Naturally, in this matter, I
can certainly take the help of the
State Government. But his impres-
sion that in six months period nothing
has been done is wrong. Simply be-
cause we are discussing this question
in Parliament after six months, it does
not follow that nothing has been done
in these six months. This incident
took place some time towards the
latter part of May, and investigation
was taken up in June,

SHRI HEM BARUA : Incident took
place in May and the investigation
started in June ?

SHR] Y. B. CHAVAN : Complaints
reached the officers who had to go
to the villages and trace the people
coneerned ete. I am not trylng to
give the impression that there was
no delay. I do not want to give that
impression,

SHRI D. N, PATODIA: So, he ad-
mits that there was delay.

SHRI Y. B. CHAVAN : At the same
time I do not want the House to get
the Impression that in six months no-
thing was done.

SHRI D. N, PATODIA : Hardly any-
thing was done.

SHRI PILOO MODY: Why should
he not aceept my suggestion ?
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oft ferw ATemw ¢ @z TAdAAE Q&
g & | ®€aw &1 mivga § 1 A
#1E €z Tradr Fa § a1 frmdAaRe
FT § a1 ag T AE F I T
N € A agi #1 gferw av defafrgaw
IEH! E1F T KL A1 I TAAAE FT T
WTEH ¥3ET ¢ fr ag 9w e@w w2
#Y 2 fr oY F wnfam g wan & IO
6T FIW F4} TEF IIAT A@T | AW
R & T &w ar gfemt & faes
TH AR ALY FY N @& | FE
g gar o @ ¢ 5 go A A
@2 F Agw g fF orwadaz @R
Ml § gfeew Gawa ¥ A gex
W TBH |

sft Taeey W W™ 3 AT
e ¥ A § |
SHRI V. KRISHNAMOORTI: We

cannot have a retribution for thesc
savage activities unless we enact a
new law under which the people who
are charged would be punished com-
pulsorily with death sentence, Under
the present law, such an accused can
be charged only under section 302,
but it is open to him to seek refuge
under the exception under section
304A saying that it was death caused
by rash negligent act. May I know
whether the hon. Minister would come
forward with suitable amendments
to have compulsory death sentence
awarded under section 303 of the
IPC? This sort of crime could also be

included under those crimes calling for
death sentence,

SHRI_ Y. B. CHAVAN: That is a
suggestion for action, and I shall cer-
tainly have it looked into,

st T fg @zt Am A agE
wefr st gEaeEr g 41 foraw
w *Y TZATHT G oY | o T TN
¢ 7 399 &@ AT 9% ZfeET #1 M
B a1 FN gD FAAR afaat § I
fagw smm2eeT g ot 2w ) §
a7 fad waAde £ axaw g
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afew 3w W qzw grw & 1w WY
Az fefaae Ao w12 aix §fea
AT I CF A H WA ©:
TE A AW AW 7F A §, 7@ 6y
IqH T TG & 99 T T Q9 A
w1 qfewe § 1 A war wgRT ¥ AAAT
g § fF o Alqar g § SwF
I [T FT S § IHRT AR
FIF TART TG FAT G0 & § MAWT
fager & fad w1 a0 ey mam?
oI e K1 @ T A P
TSt F1T 7 ufads o %1 3@ *<
&€ S faeren @@ s gfes
F9C & war & Jrq foay gww aow
AT { T A |
SHRI Y. B. CHAVAN : I understand
it and share the resentment of the
hon, Member. But where the question
of trial under the law is concerned, I
cannot rush forward and say that this
can be done or that cannot be done.

But certainly these are matters which
we shall examine,

it sifewre wrw Ry ¢ ol Hof AT
7 ag Fg1 {7 wgr 7 7rgafa e
gl &7 1Y 9T w47 | Afie ag g
g T & ¢ #4ifE wfeee & qgw
giemt AT srqEs<ff & A F g
Y faeerd & 1 wra st v fr Teg
arwd i T4 | AfET At At
W F AT F, AT TH A AL T
a1, @i F1E 71 gAT A1 7 K femr
¢ d qufor ot @ mav (& e
g g fr &% aoe G gy
AT ¥ g Wi 9 fE s
¥ ag %% € fyser g 7
SHRI Y. B, CHAVAN : Now, hon.
Members are bringing in many consti-
tutional gquestions, the question of
Centre-State relations and so on. I
said that I would not be indifferent,
and even where there is no President's
rule, certainly I shall take up these

matters seriously with the State Gov-
ernments.
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SHRI RANGA : My heon. friend the
Home Minister has not answered quite
a number of relevant points on which
we have a legitimate right to expect
information. He said that the Prime
Minister gave some commiseration
grant of Rs. 1000 from the Prime
Minister’s fund in one of the incidents
in Rajasthan; but I think he did not
tell us whether the same courtesy or
consideration had been shown in the
other two cases. Nor did he tell us
what the State Governments them-
selves had done in order to assuage
the feelings or condole with the
bereaved families by offering any mer-
cy payments or anything like that;
nor has he told us what has been done
in UP where there is President's rule,
in regard to prosecuting those people,
in regard to paying something to the
families and in regard to making
available the necessary information to
the parliamentary advisory committee
which has been appointed by Parlia-
ment and through you. Why is it that
during all these months or weeks no-
thing has been done in UP and
Madhya Pradesh in regard to these
very unfortunate and dastardly cases
of human sacrifice? I would like to
have some information in regard to
these points.

Lastly, was it not a fact that
the Rajasthan Government was sought
to be censured on this matter by an
adjournment motion by the Opposition
in their Legislative Assembly in re-
gard to this matter and there was a
walk-out also by the Opposition parti-
es? In spite of all these things, he
is contenting himself with giving this
information that these people have
been challaned. Would he be good
enough in the futurc at least in such
cases to make it a special point that
the CBI would go into this matter
and make their own preliminary in-
vestigation and to insure against the
lethargy and inactivity and heartless-
ness on the part of the State Govern-
ments or their police force.

SHRI Y. B. CHAVAN: The hon.
Member has asked me many questions
and I will try to deal with them. As
far as help to be given to the families

NOVEMBER 22, 1968

20

Oral Answers

by the State Governments is concerned,
I must say that I have not got the
information about it. If I had the
information, I would certainly have
given it, but I will get it and give it
to you. My idea is not to refuse any
information which I can reasonably
Eive,

As far as this discussion in the
Rajasthan Legislative Assembly is
concerned, I thought it was not neces-
sary for me to give the information
because it is public property.

My interest in this matter was to
see that the matter was very thorough-
ly investigated by some highest officer
because in such matters possibly at the
lower level things are likely to be
mismanaged. Therefore, in this matter
I thought it my duty to bring to the
notice of the said Government that
they should try to investigate it effec-
tively and cfficiently by employing the
services of senior officers even at
the investigation stage. At the same
time it was nccessary to examine it
from all angles. Maybe I can get help
from other members in this matter.
We have also 1o see that we
are not giving an impression as if it
is a common thing in India. There-
fore, one has to go rather carefully
into the root causes.

SHRI RANGA : Wherever it
happened.

SHRI Y. B. CHAVAN : I am trying
to tell you that I am certainly pre-
pared to go into it again.

SHRI RANGA : What about U.P.?

SHRI Y. B. CHAVAN : About U.P.
also, I will again take it up with the
UP. Government and sec that it is
very efficiently investigated.

MR, SPEAKER: Next question,

SHRI BISHWANATH ROY : [ want
to put a question on Mr. Ranga’s ques-
tion.

MR. SPEAKER : After I call the
next question you stand up. 1 wish
you had got up a little earlier. All
this half an hour you werce keeping
quiet and now because Mr. Ranga put
a question you want to put a ques-
tion.

has
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ot Tt v W 2 & wE AT
QA THE | I A AE A
Ll

MR. SPEAKER: No, I cannot help
it

ft TraviqTer W ¢ F FW-A
awq wiwe g, o9 aF or g 2
MR. SPEAKER: Even if the hon.
Member is in the Chair, he cannot give

a chance to all. He can only give
to some people,

BEATING TO DEATH oF A Harsan Boy
1IN AMRAPURA VILLAGE 1IN  SAvLI
TaLuQa OF BARoODA DISTRICT

KN

*274. SHRI OM PRAKASH TYAGI:
SHRI S, P. RAMAMOORTHY:
SHRI R. R. SINGH DEO:

Will the Minister of HOME AFFA-
IRS bc pleased to state

(a) whether a Harijan boy was
beaten to death in Amrapura village
in Savli taluga of Baroda District on
the 25th August, 1968;

(b) if so, whether Government's
attention has been invited to the state-
ment of Gujarat Deputy Minister for
Home in the Gujarat Assembly on the
15th Scptember, 1968; and

(c) if so, whether any report has
becn received by Government from
the Gujarat State Government ?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN): (a)
and (b). Yes, Sir.

(e) A statement is laid on the Table
of the Housc.

STATEMENT

According to information received
from the State Government the facts
are briefly as follows. The deceased
Ramabhai used to live along with his
parents and brothers in village
Amrepura in district Baroda. His
brother had borrowed Rs. 450/- from
one Rasiklal Harilal Shah, who was a
wacher in the same village. On 25th
August he, accompanied by two other
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persons, persuaded the Sarpanch of
Amrapura village to take measurement
of the courtyard of the house of the
brother of the deceased. The deceased
had at that time gone out. On his return

he came to know of it and went out of
meet Rasiklal. He met him and his

two companions on the outskirts of
the village. An exchange of hot words
took place. The three persons beat
Ramabhai and took him on a cycle
for a distance of about a mile. When
he became unconscious he was left on
the way. One brother of the deceased,
on coming to know of it, brought him
home, where he died On the report
of the Sarpanch of the village a case
for murder was registered in police
station Savli. All the three accused
werc arrested on the 26th. The case
was investigated by the State CI1D.
and charge-sheet has been submitted
against the three accused on Septem-
ber 6, 1968. A statement regarding
these facts was made by State Gov-
ermnment in the Gujarat Legislative
Assembly.

ot st sweTe &R G g eTae
FT 977 & AT HT NIT & T & IJACH
15 TAFAT FY T X 7 2w frar
ot fF wraag & s wral § gt
F A FATE W@ F 1 QAT aa
# 2@} g & uF fadq avw arAAw
Tigm g | 7 A F T AT WL
T qg aax 7Y fro § fr anor Wi
Al & a9 eI ) @ § A%
T WM FT FET AT /] 1967 ®
qw A4 @@} 7w gT ¥ 4w,
faeer #Y faae &Y & | faewt FA@
T & A% ¥ ¥ § 1 gfoeEr A
aroa fesst & g T ok ok daw
W H & fF ag Iy aon $TH g
€, It q faar qqv, IT WA w2
Arer aqv AT A ¥ W gy v g ag
FAE g Afer T8 1w fafes
LT A AT 15 AqTAT F IACH qg
awr fem § f aqw-nge s &
oAl & w9 37 v g€ § )
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# M wgan § e gfaat & aa
Q@ ST & FON Y AT TR F
a2 sqr 1€ saww s <fear 3few
qx fasmr sdwr ¢ oag @ § Oy @
FrAar wrgar g 5 17 gz 1 e
# fad axwr & 341 w1 fadq I
57 & 7 #m1 ;30 s ¥ afafo
AT WY F1€ I &= g arfs gl
¥ WY AN FRATAR A F2ATG ||
Frarafeamg T & ?
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»

~ A

SHRI Y. B, CHAVAN: Sir, the
best effort in this matter is to punish
the persons who were found guilty.
At the same time it is necessary to
create public opinion in this matter.
By many discussions in this hon.
House we have certainly tried to
emphasize this matter. We have also
taken up this matter with the State
Governments as well. I had called a
Conference of the Chief Ministers as
1 had previously promised this hon.
House. I raised this question in the
Conference of Chief Ministers and
asked them to particularly look to this
aspect and energise and activise the
investigating machinery and the Police
machinery, particularly in this matter
and again try create public opinion in
the respective States. That is all I
have done.

oft wrm st qmft ¢ wv A AERT
gar wawa 7@ § 5 gfadl & amg
FAIY F IzAHAT § T 1967 F
qaEt ¥ qvg 3fz g€ & o ¥
ag ag WY swE w4 § 5 gawr Frow
ag § fF a7 1967 ¥ Tam 7 gicaai
¥ eiaagEs wogw fear § wafs
Za qger s faawrar & oo, snfas
aqr aradas Freo & ¥ oA T w
ARATET T4 G F IR F AR
T AT & IT T F FICT
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O ToHAIRF T F @ gar
#YT Iq FO0r ¥ g qT WA A A
A qTE ga & 7 ¥ T TAAT WA
& fr g7 it § o7 Fron e
Wt & ? %1 7% = § fr 3o ifafees
IER ¥ ¥ 97 I £ gafen
oy f5a § v § gt glee & amge
T ? afy ag Wt oF FIw g A
T Y JT FA F foag gomT T 7@
ERICE o O

g OF a1 § A A7 g |

2 fafre g A g7 AT OF

T A sraraw faar 4t o @w @Y

a8 Farw fear ar 1 &7 qer 71 fF

7 gfomi & wfa gurga w1 A wen

¢ TEw wEME a9 FAT A ¥

af@ st a1 At afy 7@, a1 a0

a9 qg AT F@ g fr arfas

el w1 W7 wganr fam I
ofed 1| a7 i srwEa faar O

fa g avafas deqril F1 @garT &4,
THFT TAA FLA | K AAAT A0gAT
1T F oaF 7 o aF A

qunfas geaTal & wgAn A A

fawrr & Fav gae frar & 7

SHRI Y. B, CHAVAN: As I said,

Sir, I can only ask the hon. Members
themselves to give co-operation in this
matter. I want the State Governments
to make use of their machinery and
their influence through the adminis-
tration to create public opinion in this
matter and whatever social institu-
tions function in the field, can also

co-operate in this matter. These steps
have becn taken.

MR. SPEAKER: Mr. Bhandare,
«ft 3 SwTw |E ;AR 9 &
I A qAT

MR. SPEAKER: Your gquestion is
so long that I myself am not able to
follow,
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SHRI R. D. BHANDARE: The Home
Ministry is the political and social
conscience-keeper of the country.
There are certain instances taking
place for the last one year. May I
know from the Home Minister whether
these are isolated instances due to
freak of human nature on the part of
same individual or there are positive
trends and tendencies which are
found in this country? Therefore,
what are the factors responsible—poli-
tical, social, economic? Has the hon.
Minister been able to find out those
factore responsible ?

SHRI Y. B. CHAVAN: In this
matter [ cannot confine the reasons
only to the perversity or freak of
human nature. There are certain poli-
tical and social considerations in this
matter., Unfortunately, when the
Harijane are trying to assert them-
selves, some elements in the society
do not suffer it willingly. It is an
expression of the old, continuation of
that sort of inferiority complex, and
it is quite possible that this is respon-
sible,

SHRI HEM BARUA : Arrogance and
intolerance on the part of caste Hindus
only.

SHRI D. AMAT: Even newspapers
which are trying to create a proper
atmosphere of journalism in the coun-
try for the amelioration of the lot of
Harijans are being threatened. In
Andhra, in the Andhana Harijan's case,
when the actual fact was published in
the newspapers, what the hon. Minister
of Andhra said was: “A kick for the
Harijan and a kick for the journalist
who sympathised with them.” This is
the paper-cutting. When & Harijan
commits a theft, even if he confeases
it, he is beaten and burnt to death.
So0, may I know from the hon. Minister
what action is being taken against an
hon, Minister who violates the very
basis of the Constitution, when article
46 provides for protection from all
sorts of exploitation ?

SHRIMATI SUSHILA ROHATGI:
Beating a boy to death is brutal and
is an wunpardonable act and the
offender must be brought to justice,
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What I would like to know is, why
should this Harijan factor be brought
into play at all. Would the beating
and killing of a non-Harijan boy be
any more justified than the beating
and killing of a Harljan boy ? ‘This
aspect of the caste spirit should not be
brought into play because it is against
the accepted principles of secularism.
So far as this murder is concerned,
everyone in the House is concerned
about it and has said that it is a
wrong thing.

st frw o wTw ¢ e WEET,
* £ e ¥ fady w<aw § 1 e
TTF AR G, ¥ g F AT 1 o
T8 At 7E W § 1 gg AN AQ
agn

MR. SPEAKER: Will you kindly
sit down ? For every question, when
two Members get up, I do not give a
chance a second time to the same
Member. I give a chance to the other
Member. Why do you get up every
time ? You must avoid it. For every
question you are getting up. I can
give you one chance, because I have
to give achance for othersalso. From
tomorrow, you may get up only for
an important question and you will
get a chance.

SHRI Y. B. CHAVAN : Sir, I do not
agree with the hon. Member. No doubt
every death is bad and every beat-
ing is bad. But in the case of Harijans,
certainly it does have a significance
and we have to take note of it as
such and treat it as such. ‘There is
nothing wrong.

st ¥ &7 : 35 17 T fedaa-

qd®, geaw-gew, frat af= & o

arn T wT ghomt w1 fras a8,
gafad & qoar I g 5 oaw dar

T Ay o wwar § fw ag fade
fear s, 77 @ fRar st fs orgt o2

gferdt w1 faus grm, sq fader o%
cyfafe E7g fagrar g, e

Fax fad 1 oF a4t faser
e
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SHRI Y. B. CHAVAN : What parti-
cular action should be taken is a
matter of judgment in this case. 1
cannot say that in every casc this
particular way of cumulative penalty,
ete., is workable or practicable, Possi-
bly, that might create further ten-
sion in the two social groups; whether
that is a wise thing to do is a matter
of judgment, but where it is necessary
it can also be taken up.

SHRI NARENDRA SINGH MAHI-
DA : Unfortunately, this sorry incident
occurred in my own home distriet,. ..

SHR1 HEM BARUA: He should be
hanged, Sir!

SHRI NARENDRA SINGH MAHI-
DA: I have toured the districts
very recently and 1 have visited
about 150 villages and these inci-
dents are very rare, and as far as
Gujarat is concerned, I can assure
the House that these incidents are very
rare and they do not happen. May 1
know from the hon. Minister whether
he has enquired about such cases in
Gujarat, into every case which has
happened in this district or in the
nearby district of Kaira? Has he got
any information whether such inci-
dents have happened ?

SHRI Y. B. CHAVAN: 1 have no
information about it.

SHRI S. KUNDU: 21 Yyears after
#reedom when such cases come to our
notice, it shocks us very terribly,
because, though we have preached
about value of equality in our Consti-
tution, we have hardly practised it
Some of the basic values on which
we stand, the values of, equality,
secularism, nationalisni etc.,, © we
bave not practised it and we
have not seen that this sense of
equality and secularism of our edu-
cational sylabus. May 1 ask the
Home Minister and the Education
Minister, who is present and nodding
his head, sympathetically of course, to
throw some light on this and see that
this essential value of equality is
practised and the arrogance of the
superior class dimished through ‘the
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medium of education also? By this
method, I feel some sort of solution
can be brought about.

SHRI Y. B. CHAVAN : He has not
asked any question; he has only ex-
pressed his view and I agree with it.
(Interruption).

MR. SPEAKER: In a supplementary
question, he cannot ask all the minis-
ters to get up and answer polley’
matters.

it whedy 1 & a8 StraAr g § %
2w T F aga a¢ A 9% gl 9%
MR ! R, Awad &
Fr ary At gra et o R}

SHRI Y. B. CHAVAN : It is certain-
ly true that it is happening in most
of the States, but I have not got the
statistics of different religions. Maost
of the cases that have been brought to
our notice relate to caste Hindus.

st s fag watfer @ anft o%
aeaft @1 ATETw g &Y Y 92
gk §, I fmwere g g
@ ¢, ¥ g wg g ara A Al g
Arc T A WA E A | FTHTEL
7g W @ & fF & i wEAnEt e
g g ST & fot #X I
frowor w X & fad, 9 & ot AT
frawor Y % faanT @ & 6T,
#rf dar snaw faemr a@, o g0
ATF-TEAH F TW A F A
-q-rfn_ﬂ.mftﬂfmﬁmmi&'
gz F &1 7

SHRI Y. B. CHAVAN: I do not’
think any commission is necessary. A
Commission would be necessary if we
are not sure about the matters or
about the causes. We know the causee.
It is. really speaking, a question of
taking very- effective steps to prevent
such things and to create public opi-
nion in this matter; I do not think
a commisgion is necessary for that.
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ot TieTe W ¢ sAd A
avag T & fe eadaq wifer & a2
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SHRI Y, B. CHAVAN : This should
be really addressed to the Minister
of Information and Broadcasting. But
certainly all those who want to create
public opinion against it should get
all facilities for it.

SHRI A. SREEDHARAN : Diabolical
and ruthless suppression of Harijans
has been going on in this country for
same time. This is bound to happen in
a country where ministers consult
astrologers. This House has repeated-
ly brought to the notice of the Home
Minister that this is a dangerous dis-
case which requires drastic remedy,
because in one State, one minister
went to the extent of saying that
Harijans should be kicked and they
are rogues; and, hec went scotfree,
This leads us to the conclusion that
there is an aggressive discase in this
country, namely, caste Hindu revival-
ism, which has got to be combated. In
view of this wvery dangerous back-
ground in this country, may I know
whether the Government will bring
in the necessary constitutional amend-
ments and put it on the statute that
when Central and State ministers are
sclected, 60 per cent of them should
be selected from backward communi-
ties, minorities, scheduled castes and
Harijans ?
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SHRI Y. B. CHAVAN: [ do not
think such a constitutional amendment
is necessary or called for.

oft TwTeeTe Wt o snsoe wERT,
q Gqr 78} " fe gfoml & oy
faze ®1 wrEAT a1 GATZT AT WIEAT
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SHRI Y. B, CHAVAN : I have al-
ready said that government have to
create public opinion in this matter.
Public opinion can be created only
with the help of social workers and
through constructive programmes. So,
through our social welfare depurt-
ments ete, we are certainly encourag-
ing constructive programmes in this
matter.
WRITTEN ANSWERS TO QUES-
TIONS
e wan § fea [wraioat &
T et et ferd
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INQuIRy INTO CHeOTI SADRI GoOLD

ScANDAL

*275. SHRI YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the inguiry into the
Chhoti Sadri Gold Scandal has since
been completed and the report of in-
quiry has been received by the Cen-
tral Government; '

(b) if so, the details of the report;
and

(c) the action taken by Government
in the matter?

THE MINISTER OF HOME AFFA-
IRS (SHR] Y, B. CHAVAN) : (a) No,
Sir,

(b) and (c). Do not arise,
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RENT Du;:s FOR PROPERTIES IN
CHANDIGARH '

*276. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT
SHARMA :

Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether it is a fact that the
States of Punjab and Haryana have
refused to pay rent for the properties
in their occupation in the Union Terri-
tory of Chandigarh;

(b) if so, the reasons for non-pay-
ment of the rent;

(c) the total amount of rent out-
standing against the two States: and

(d) the steps Government propose
to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). A statement is laid on the
table of the House,

STATEMENT

At one stage the Governments of
Punjab and Haryana did take the
stand that they should be allowed the
use of the properties at Chandigarh
Iree of rent. It was explained to them
that under the Punjab Reorganisation
Act the debt liability of the composite
Stale had devolved on the Union in
proportion to the capital outlay of that
State in the area comprised in Chandi-
garh and that the Central Government
had to incur expcnditure on mainte-
nance of the buildings., In view of
this, they were requested to pay rent
for the buildings occupied by them.
However except for recoveries effected
at 109, of emoluments from their em-
ployees in occupation of residences, so
far they have not paid any rent and have
questioned the very basis on which the
rent has been assessed. According to
the present assessment, rent amounting
to Rs. 1,20,78,474 and Rs. 77,85,185 is
recoverable from the Governmentof
Punjab and Haryana respectively, for
the period 1st November( 1866 to 31st
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October 1868. A meeting with the
representatives of the Governments of
Punjab and Haryana and Chandigarh
Administration is being fixed shortly
to sort out the points connected with
the cost of land and the departmental
charges to be taken into account for
determination of the rent of the build-
ings in occupalion of the two Govern-
ments.

gn # fagew ®t safewi
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DEe-RECOGNITION OF EMPLOYEES' UNIONS

*279, SHRI A, SHREEDHARAN :
SHRI R. K. SINHA :
SHRI DHIRESWAR KALITA:

Will the Minister of HOME AFFA-

" IRS be pleasel to state:

(a) whether it is a fact that a
number of Central Government Em-
ployees’ Unions including those of the
Railways and Posts and Telegraphs
Department have been de-recognised
following the Central Government em-
ployees’ token strike of the 19th Sep-
tember, 1968;

(b) if so, the details thereof; and
(¢) whether such de-recognition

would not affect the fundamental
rights of the workers to form unfbns ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government decided to withdraw
recognition of all the employees orga-
nisations, including those of the Rail-
ways and P&T Department, which
called for participation in the illegal
strike of 19th September, 1968.

(b) Some of the major associations/
unions/federations which have becn
de-recognised are as follows:—

1. All India Railwaymen’s Federa-
tion.

2. National Federation of Posts &
Telegraphs Employees.

3. All India Defence Employces
Federation.

4. All India Non-Gazetted Audit
& Accounts Association.

5. Income-tax Employees Federa-
tion,

6. Civil Aviation Department Em-
ployees Union.

7. Federation of Central Govern-

ment & Allied Offices Em-
ployees,

8. Central Government  Clerks
Union,

(c) No, Sir,

dotm Tl W I AwH
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P.M.’S Visit To KANPUR DURING
SEPTEMBER, 1968

SHRI KAMESHWAR SINGH:
SHRI KEDAR PASWAN:

SHRI SHIV CHARAN LAL:
SHRI GHAYOOR ALI KHAN:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether Government's atten-
tion has been drawn towards the
arrangements made for the visit of
the Prime Minister to Kanpur on the
7th September, 1968;

(b) whether the roads through
which the Prime Minister was to
pass, was not open even to pedes-
trians; and

*281.

(c¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government are aware that usual
security arrangements were made on
this occasion.
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(b) and (c). The concerned roads
were not closed to pedestrians; but
the traffic on them was regulated in
the usual manner, so that people as-
sembled on the road side had a clear
view of the Prime Minister, while -at
same time the flow of traffic was not
interfered with.

COUNCIL OF SCIENTIFIC AND INDUSTRIAL
RESEARCH

*282. DR, SUSHILA NAYAR: Will
the Minister of EDUCATION be pleas-
ed to refer to the reply given to Un-
starred Question No. 6776 on the 30th
August, 1968 regarding Council of
Scientific and Industrial Research and
state :

(a) whether the Committee has
since submitted its report to Govern-
ment; and

(b) if so, the details of the report
and whether a copy of the same will
be laid on the Table of the House ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) A statement showing salient
features of the Report is laid on the
Table of the House. [Placed in Library.
See No, LT-2262/68] A copy of the
Report is available in the library of
Parliament,
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A.R.C. CHAalrRMAN'Ss COMMENTS ON
PoLice Excesses oN 19TH SEPTEMEIER,
1968

*284. SHRI S, M. BANERJEE : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Chairman of the Administrative Re-
forms Commission has commented
sharply on the Police excesses in Delhi
on the 19th September, 1968; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN) :
(a) Government have seen reports of
a press interview given by the Chair-
man, Administrative Reforms Commis-
sion, regarding the police excesses
in Delhi and elsewhere on September
19, 1968,
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(b) Government have already fram-
ed and communicated definite charges
to the Superintendent of Police -and
the Addl. District Magistrate who were
concerned with the happenings in and
around Indraprastha Bhavan on Sep-
tember 19, 1968, A magisterial in-
quiry has also been held into the
incident of firing at Pathankot. Its
findings are that firing, had to be
resorted to in view of the serious
threat to life and property from the
violent and furious mob. The Com-
missioner, Border Districts, Rajasthan,
is inquiring into the firing at Bikaner.

MEMORANDA SUBMITTED BY STUDENTS'
COMMITTEES

*285. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION bc
pleased to state:

(a) whether the Students’ Com-
mittee for Eradication of Corruption
and the Students’ Revolutionary Com-
mittee met the Chairman of the Uni-
versity Grants Commission on the 2nd
September, 1968 and submitted memo-
randa to him;

(b) if so, the contenis of the memo-
randa;

(e} what action has been taken on
the issues raised in the memoranda,

(d) whether Government have any
proposals for democratisation of the
University structure; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHII
BHAGWAT JHA AZAD): (a) Somc
students of Delhi University met the
Chairman of the University Granis
Commission on 2nd September, 1968
and handed over to him a memoran-
dum,

(b) In this memorandum request
has been made that the university
may— .

(i) set up an Enquiry Committee
to look into certain complaints
against the Department of
Hindi;

(il) revise.courses and curriculum
of M.A. (Hindi) and abolish
MLitt. course; and
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(ii) get re-assessed answer-books
of last M.A. (Hindi) examina-
tion by external experts.

(c) The memorandum is under exa-
mination of the Commission,

(d) No, Sir.
(c¢) Does not arise.
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P.E!'onf&: oF THE ADMINISTRATIVE IRE-
rouas Conrarission
*288. SHRI HEM RAJ: Will the

Minister of HOME AFFAIHRS be pleas-
ed to state -

‘fa) the number of Studv Trams and
Gitudy Groups of the Administrative
Reforms Commission which have sub-
mitted their reports;

(b) which of the reports have been
studicd by Government;

(c) what are their main
and

(d) whether a copy of each report
of the Study Team/Study Group will
be 1aid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). Seventeen study teams and

features;
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cight working groups have submitted
their final reports to the Administra-
tive Reforms Commission, These re-
ports are intended to assist the Com-
mission in arriving at its own conclu-
sions, Consequently the question of
Government studying them does not
arise, except when this is necessary to
process any of the Commission's re-
ports. Copies of the final reports of
the study teams/working groups have
been placed in the Parliament Library.
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Use oF DrrLomAaTIc Lounce By Mem-
BERS OF PARLIAMENT AT PAram

*290, SHRI K. L. LAKKAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Mem-
bers of Parliament are not permitted
io use the Diplomatic Lounge at
Palam; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Ceremon-
ial Lounge at Palam airport is intend-
ed for usc on formal and ceremonial
occasions by the President, Vice-Presi-
dent, Prime Minister and other high
dignitaries including forcigners to
whom such privilege may be cxtended.
Another reserved lounge for VIPs
exists at Palam airmport (at present
at a temporary location duc to renova-
tion of the original), which is open to
VIPs and foreign dignitaries. This
lounge is also made available to Mem-
bers of Parliament.

SAFEGUARDS FOR ORIYA SPEAKING PEOPLE

*291. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any steps have been
taken by Government to safeguard the
interests of the Oriya speaking people
in the District of Singhbhum in Sarai-
kella and Kharsuan in Bihar;

(b) if so, the details thcreof;

(c) whether opportunities have been
provided to the Oriyas there to con-
serve their language and to establish
their educational institutions within
the meaning of Article 20 and 30 of the
Constitution : and
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(d) whether Oriya language is be-
ing used for official purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A Statement is laid on the Table
of the House. [Placed in Library. See
No. LT-2264/68].

(c) Yes, Sir.

(d) Yes, Sir, as per details given in
para (iv) (i) of the Statement,

Memo rrom TEeAcCHERS oOF Bomeay
UNIVERSITY

*292. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION be pleas-
cd to state :

(a) whether Governmenl have re-
ceived a Memo/letter from the teachers
of Bombay University; .

(b) whether the University trans-
ferred all powers in regard to regrada-
{ion/fixation c¢te. to the constituent
colleges despite the provisions of the
Bombay University Act and the dirce-
tive of thc Maharashtra Government;

(c) whether the Government of
India/University Grants Commission
have moved in the matter; and

(d) the sleps taken or proposced to
be taken by the Union Government/
-U.G.C./the State Government 1o re-
dress the grievances of teachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) A
memorandum stated to have been sent
on behalf of the teachers was received
from a Professor of a college of the
Bombay University.

(b) No, Sir.

(¢) and (d), Communications were
also reccived from the Government of
Mgaharashtra and the University of
Bombay in respect of matters relating
to revision of pay scales of teachers
and the position was clarified to them.
The University Grants Commission
has recently proposed that a meeting
of the representatives of the U.G.C.,
the Bombay University, the Govern-
ment of Maharashtra and the Ministry

of Education may be convened to dis-
cuss the various issues relating to the
implementation of the scheme in Maha~
rashtra.

DISTRIBUTION OF DISCRETIONARY GRANTS
Y THE GiLr MiNisTRY IN PUNJAB

*+293. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be plcased to state:

(a) whether it is a fact that the Gill
Ministry during its fag-end and also
during its carctaker regime had distri-
buted large sums of money: as discre-
tionary grants Lo its favourites; and

(b) whether those grants have been
released by the Governor of Punjab ?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN):
(a) Out of the Discretionary Funds
placed at its disposal, the Gill Ministry
authorised the release of Rs. 1,57,802/-
from 19th July to 18th August, 1968
and Rs, 1,50,647/- during the care-
taker period, that is, from 19th August
to 24th Aupust, 1968,

(b) Out of the amounts so autho-
rised, payment of Rs. 11,100/- only
withheld. The rest was released,

Deverorment oF TourismM 1IN INDIA

*294. SHRI HIMATSINGKA :
SHRI S. C. SAMANTA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

(a) whether it iz a fact that out of
the annual world turn-over from
tourism, i.e. 12 billion dollars, India
had only a small share;

(b) if so, India’s present share in
this turnover;

(c) to what extent Indian share is
likely to increase with the implemen-
tation of the scheme for the develop-
ment of tourism as envisaged in 1968-
69; and

(d) the major scheme for the deve-
lopment of tourism proposed for imple-
mentation under the Fourth Five Year
Plan and the special incentives pro-
posed to be offered to foreign tourists
for attracling tourists to India ?
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-THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes. Sir.

(b) Approximately 0.3%.

‘(e¢) While only a small increase is
expected during 196B-69, efforts arc
being made that by the end of 1973-74,
the number of foreign tourists coming
to India increases by 2009; with
consequent increase in  foreign  ex-
change carnings, '

‘(d) A statement is laid on the Table
of the House.

STATEMENT

A programme of tourist promotion
at an estimated cost of Rs. 40.34 crores
is at present under consideration for
inclusion in the Fourth Five Year
Plan. The salient features of the pro-
gramme arc :

('{) Improving  existing faeilitics
available at various tourist conires al-
ready visited by tourists;

(ii) Developing new arcas on  an
integrated basis, e.g. Kovalam, Gul-
marg and Goa, with the object of
attracting destination traific;

(iii) Providing betler facilitics at
airports;

(iv) Arranging more  satisfactory
2nd more adequate transport facilitics
fer overland journeys in the country;

(v) Providing  more hotel-beds
through India Tourism Development
Corporation and by giving incentives
in the private sector;

(vi) Developing Wild-life and shikar
tourism;

(vii) Giving assistance to voluntary
organisations, institutions and the
private scetor through grants and loans
for improving and augmenting tourist
facilities thereby encouraging invest-
ment in travel industry for building
up the tourist infrastructure.

(viii) Developing a training . pro-
gramme for building up a cadre of
trained and qualified personnel for
manning tourist servicces; '
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(ix) Opening more promotional units
abroad as well as intensifying publici-
ty campaign in the existing units.

Special inventives offered to attract
foreign tourists are:

(a) abolition of the visa fees on
reciprocal basis with 14 countires and
(b) cxtension of the period of validity
of the Temporary Landing Permit up-
to 7 days as against 72 hours previous-
ly. The question of further liberalis-
ing operation of charter flights, the
extension of the lay-over period in
case of transit charters and the maxi-
mum period in the case of destination
charters is also being considered.

StaTenoop ror HIMACHAL PRADESH

*295. SHRI RABI RAY: Will thc
Minister of HOME AFFAIRS be pleas-
ced to state:

(a) whether his attention has been
drawn fo the recommendations of the
Adminisirative Reforms Commission
regarding grant of Statchood to Hima-
chal Pradesh and the subsequent re-
joindcr of the Chief Minister of Hima-
chal Pradesh 1o that effect; and

(b) if o, what is the attilude of
Government to this problem ?

THE MINISTER OF STATE IN TH"
MINISTRY OF HOME AFFAIR=
(SHRI VIDYA CHARAN SHUKLA) :
tay and (b). The statement of the
Chicl Minister of Himachal Pradesh
reporiced recently in the Press was with
reference to the report of the Study
Team ot Administration of TUnion
Territories and NEFA submitied to the
Administrative Reforms Commission.
The recommendations contained in this
report are intended to assist the Com-
mission in formulating its recommen-
dations to the Government. The Com-
mission itsclf has not vet submitted
anv report on the subject to the Gov-
ernment. :

CoMMITTEE ON NATIONAL MUSEUMS

*296. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that a
Committee had been appointed to go
into the question of organization and
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administration of national museums
and the safety and preservation of the
country’s cultural relics;

‘(b) if so. who are its members;

(¢) whether the report of the said
committec has since been. received;
and

(d) if so, the main recommendations
made by the Committee ?

'THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir,

{b) The composition of the
mittce is as shown below :—

1. Dr. M. S. Randhawa—Chairman
Prof. Nurul Hasan—Member
Dr. H. D. Sankalia—Member
. Dr, Moti Chandra—Member
Dr, S. T. Satyamurti—Member
. Shri B. B. Lal—Member-Secre-

tary,

No, Sir.

Docs not arise,

Com-

(= IS I

(c)
(d)

Arnrs AND AMMUNITIONS
IN AssaM
“207. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleas-
od to stale

TUNEARTHED

(a) whether Government are aware
of ‘b farct that arms and ammunitions
frorm diff rent sourees are  collected
in Shillong and elsewhcre in the Khasi
and Jaintia Hills, Assam; and

(b) if g0, whether Government have
taken anv steps to apprchend the
persons who are responsible for such
anti-national activities ?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN):
(a) There is no such information,

(b) Does not arise.

FREQUFENT CHANGES IN THE SYSTEM OF
EpucATION
298. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of EDU-
CATION be pleased to state:

(a) whether frequent changes in
system of education in States have led
to the deterioration of standards;
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(b) “whether it would not be desira-
ble to have same pattern and system
of education throughout the country;
and

(c¢) the steps, if any, taken by Gov-
ernment to check deterioration ' of
standards and to increase efficiency ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Frequent changes
have not been made in the system of
cducation, The question of deteriora-
tion in standards because of such
changes does not, therefore, arise,

(b) Yes, Sir. The National Policy
Statement has stated that it would be
advantagcous to have a broadly uni-
form educational structure in all parts
of the country. The ultimate objective
should be to adopt the 10 4 2 + 3 pat-
tern, the higher secondary stage of
two ycars being located in schools,
colleges or both according to local
conditions. States are trying to move
in this direction.

(¢) The dcterioration of standards
is due to scveral factors, which include
inadequate remuneration, general edu-
cution and professional preparation of
teachers; unsatisfactory provision of
phyvsical facilities in educational insti-
tutions; lack of adequate and high
quality teaching and lcarning matcerials,
including the text-books; use of im-
proper methods of teaching and
cvaluation; inadequate supervision;
and failure to create a climate of sus-
tained hard work in educational insti-
tutions leading to intensive utilisation
of facilitics. To the exient resvurces
permit, Government is trying its best
to make simultaneous improvement in
all these fields.

YourH HosTELS IN CHOTANAGPUR AND
SANTHAL PARGANAS

. 299, SHR] KARTIK ORAON : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have any
programme of opening youth hostels
in the plateau of Chotanagpur and
Santhal Parganas in the coming year;
and

(b) if so, the expenditure earmarked
for this purpose ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Department of
Tourism have under consideration a
proposal to establish a youth hostel
in Ranchi, the Divisional Headquarters
of Chotanagpur. There is no proposal
to construct a youth hostel in the
Santhal Parganas.

(b) A proposal to allot Rs, 4.00
lakhs for this purpose in the Fourth
Plan is under consideration.
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(%) =t4Y daagty g & Row
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FAEAT A ATAH & 1= qfcaza ghaam
ITAE FIA HAHT HTW FT 75 9fT-
AT & 7 qAfT G &) wewraEr 3

(=) ® 7z 79 & 5 337 200
FIT ®YF FY A FT AT &L AT
7RAGE &1 faeny &1 ®F g @F 0
T g R

() w7z Wiy 7= & f o i
as wftmm T afe@eET #1990
& w1k viomé @ h ?
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Fo Ao Mo ) : (%) I (&),
e agedt @ s faeR
e 7 & s @ F fawufo & a3
F grfen e &y o 7Y & g K
arg fFar #1 q@ga 74 F @ A
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ADMINISTRATIVE EXPENDITURE INCURRED
ON LAHAUL AND SPITI

1667. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleas-
cd to state:

(a) the administrative cxpenditure
incurred during the year 1960 to 1968
in the Border District of Lahaul and
Spiti (formerly in Punjab and now in
Himachal Pradesh) and the amount
and percentage of it that was borne by
the Centre and the amount and percen-
tage of it that was borne by the
State Governments giving figures for
each item; and

(b) the plan expenditurc incurred
in that Border District during the
same years and the share of the Cen-
tral Government and the State Gov-
ernments respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The requisite informa-
tion is being collected.

ADMINISTRATIVE AND PrLAN EXPENDI-
TURE ON BorpeEr DistricTs oF U.P.

1668. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the administrative expenditure
incurred during the years 1960 to 1968
on the border Districts of Pithoragarh,
Chamoli and Uttar Kashi in Uttar
Pradesh and the amount and percent-
age of it that was borne by the Cen-
tre and the State Governmgnt respec-
tively (item-wise); and

(b) the plan expenditurc incurred in
these border districts for the same year
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and the shares of Central and State
Governments in it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). A statement is laid on
‘the Table of the House. [Placed in
Library. See No. LT-2265/68]

REPRESENTATION TO0 AToMIc ENERGY
ESTABLISHMENT IN JOINT CONSULTATIVE
MACHINERY

1669. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS
be pleascd to state:

(a) whether the Atomic Energy
Establishment is represented in the
Joint Consultative Machinery of the
Central Govrenment cmplovees;

(b) if so, since when; and
{c) if not, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
{a) No, Sir,

(b) Does not arise,

(c) Organisations of cmployces in
associations is a pre-condition for
participation in the Joint Consuliative
Machinery. Associations of the em-
ployecs of the Atomic Energy Esta-
blishment are still in  the formation
stage.

GovERNMENT oF INDIA Passace GrANTS
TO STUDENTS

1670. SHRI DEORAO PATIL : Will
the Minister of EDUCATION be pleas-
cd to state :

(a) the applications received for
passage grants that are to be awarded
during the yecar 1968-69 to the students
belonging to the Scheduled Castes,
Scheduled Tribes, Denotified, Nomadic
and Semi-Nomadic Tribes for post-
graduate studies abroad: and

(b) when the applications were in-
vited by Government and whether
wide publicity was given for this
purpose by advertisement ?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) During the year
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1968-69, seven applications were re-
ceived as against 9 passage grants
available,

(b) Applications for the passage
Grants were invited on  3-6-1968
through advertisement in 51 news-
papers. Publicity was also given by
forwarding a copy of the advertise-
ment to all the Students Advisory
Bureaux, Registrars of Indian Univer-
sitics and various Backward Classes
Associations in India.

PARADEEP PORT

1671: SHRI BABURAO PATEL: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that a team
of foreign experts, which visited Para-
deep Port, found the conditions there
appealling and held the view that the
port administration is not competent
to administer the port;

(b} the nature of the various defects
discovered at the Paradeep Part by
these foreign experts; and

(c) the steps taken by Government
to remedy the defects?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAQ) : (a) and (b). The Study Team
of the International Association of
Ports and Harbours reported that cer-
tain problems at the new port of
Paradeep needed immediate corree-
tive action. According to the Team
the main problems were the follow-
ing :—

(1)
(2)

Lack of lighted buoys.
!nadequacy of channel mark-
ng,

Maintenance of planned depth
of the entrance channel

(4) Sand accretion which has
affected the width of the
channel.
Lack of
tions.
Unsatisfactory  arrangements
at the port for receiving and
handling of iron ore on the
land side,

Unsatisfactory condition of the
port workshops.

(3)

(5) radio communica-

(6)

(&)
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(8) Defects in the working of the
mechanised ore handling sys-
stem.

Complexities of procedure for
payment of port charges by
the Minerals & Metals Trading
corporation.

Delay in installation of sund
pump.

(11) Inadcquate living accommoda-

tion for labour.

9

(10)

The Team has commented on  the
lack of previous port experience on
the part of the Chairman and Chicf
Engincer of the Paradip Port Trust
and suggested assigning morc experi-
enced officials to administer the port.
They also held that the then Port
Administration was not competent to
administer an investment programme
of the magnitude of Rs. 10 crores,
planned for the port in the Fourth
Five Year Plan.

(¢) (i) Navigational Aids: The Port
Trust have reported that
night navigational aids arc
not considered nccessary in
view of the limited number
ships that call at the port.
Channel buoys are being
installed as considered ne-
cessary.

Mazximum utilisation of exis-
ting dredgers: The working
of the Port's maintenance
dredger, Konarka, has been
increased to 14 hours,

Tugs: The Port has been
designed to handle 60,000
DWT ships and for their
towage two tugs, each of
15,00 BHP, on order are
considered adequate.
Elimination of double handl-
ing of Ore: The question of
acquiring a third reclaimer
is being examined,

Sand pump and Booster
pumps: The Port Trust
has reported that the ques-
tion of an additional Booster
" Pump will be taken up after
observing the performance

(ii)

(iii)

(iv)

()
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the existing pumps. As
regards the sand pump, it
was delivered in July, 1968,
but certain parts have been
found to be in a damaged

condition., The damaged
parts are being replaced/re-
paired by the supplying

firm at their own cost.,
(vi) Submerged pipeline : Thisis
not considered necessary in
view of the limited number
of ships calling at the port.
General Cargo Berth: A
General Cargo Berth is con-
sidered justified on the basis
of a recent traflic survey.

(wvii)

Quarters: Goveriment sanc-
t{ion has been issued for the
construction of 213 quarters
at an estimated cost of
Rs, 35.32 lakhs.

Sand Pump trestle: The
construction of the trestle
and other civil works con-
neceted with the crection of
the sand pump are in pro-
gress. These are expected
to be completed by about
March, 69,

Lviii)

(ix)

THEFT 1IN NATIONAL MUSEUM,
NEw DeLHI

1672. SHRI BABURAO PATEL: Will
the Minister of EDUCATION be pleas-
cd to state:

(a) the total number and valuc in
rupces of museum pieces stolen from
the National Muscum on the night of
the 25th August, 1968;

(b) the number of arrests made in

this connection and the names of those
arrested;

(¢) the number and value of stolen
pieces recovered so far;

(d) whether it is a fact that the
security arrangements of the National
Muscum are dreadfully poor;

(e) the amount spent by the
National Museum in respect of security
cvery month;

(£f) whether in view of such thefts,
Government propose to tighten the
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seeurity arrangements and. i
what extent; and

(g) if not, the reasons therefo: ”

THE MINISTER OF STATE [ iH
MINISTRY OF EDUCATION "' .
SHER SINGH) : (a) 125
jewellery and 32 pieces of gold ¢ ias,
the purchase price of which wa:
Rs. 1,78,904/-, were stolen from the
National Muscum on the nighi of the
25th August, 1968, As museum pieces,
however, they are rare and priceless
objects,

(b) Four persons have so far bren
arrested by the Police and their names
are : —

(i) Yadgiri

(i1) Chennapayya
(iii) K. Srinivasan
(iv) K. S. Raju.

(e) 107 items of jewellery (pur-
chase price Rs, 1,48,000/-) and 1200
grams of gold, suspected to be melted
out of the stolen coins and some of
the jewellery, have been recovered so
far,

(d) No, Sir. The security arrange-
ments at the National Museum cannot
be said to be dreadfully poor. How-

cver there is always room for improve-.

ment.

(e) Rs. 11,862/- approximately on
the salary and allowances of the Secu-
rity staff,

(f) Yes, Sir. A Commiltee of
Museum experts has been set up for
the purpose and steps to tighten the
security arrangements in the National
Museum and other Central Museums
as well as protected archaeological
monuments and sites will be taken in
the light of the recommendations the
Committee will make. Pending re-
ceipt of the report of the Committee,
the following measures have been
taken or are contemplated in the
National Museum :—

(i) Iron grilles are being provided
to all the windows in the
ground, first and_second floors
and iron bars to all the win-
dows in the basement, etc,

item .1
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ding bolts and tower bolts
: being provided to all the
+.ors of the galleries.

( on gates are proposed to be
ovided at the entrance and
<t of the Museum building.

( 'ae vantilation, drainage and
sater pipes leading to the
«races and the windows are
being provided with barbed
wire,

(v) All the trees near the Muscum
building, which could provide

hiding places, have been cut

down.

(vi) Proposal for installation of
clectric alarm system for all
the three floors and bascment
is under consideration,

(vii) Tell-tale clocks arc proposed
to be installed,

(viii) Proposal for installation of

Burglar-proof alarm
is under consideration,

It is proposed to have barbed
wire fencing around the build-
ing,

It is proposed to provide Police
Armed Guards all the 2¢
hours to the Museum.,

system

(ix)

(x)

wxi)
(xii)

A gong-bell is being provided.

All old locks in the galleries
have been replaced by new
Godrej locks and their dupli-
cate keys kept in the sirong
room,

Flood lights have been provid-
ed all around the Museum
building.

(g) Does not arise.

(xiii)

CentraAL Foop TecHNOLOGICAL Re-
SEARCH INSTITUTE, MYSORE

1873. SHR1 SIDDAYYA : Will the
Minister of EDUCATION be pleased
to state:

(a) the total number of Class I, II,
IO and IV employees in the Central
Food Technological Research Institute,
Mysore as on the 1st October, 1868;
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(b) how many of them belong to the
Scheduled Castes and Scheduled Tribes
in each of the above categories;

(¢) whether the rule of reservation
in promotion for Scheduled Castes and
Scheduled Tribes employees is being
followed; and

(d) if so, how many Scheduled
Castes and Scheduled Tribes employees
were able to secure promotion accor-
ding to the above rule?

THE MINISTER OF EDUCATION

(DR. TRIGUNA SEN): (a)

Class I — 102
Class II —_— 104
Class III —- 317
Class IV _— 195

(b) Scheduled Scheduled
Castes Tribes
Class I — —
Class II -— —
Class IIT 9 —
Class IV 43 —

(c) Yes, Sir, except for the fact that
all Class I and Class II (Scientific &
Technical) posts in the Institute are
exempted from the purview of the
orders prescribing reservation in

Year

1966-67

1967-68

1968-69

(upto .. - -
1.10.68) —
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favour of candidates belonging to Sche-
duled Castes/Scheduled Tribes and
that recruitment to all scientific and
technical posts is to be done according
to rules and regulations of the Council
of Scientific and Industrial Research.

(d) One.

CENTRAL Foop TEcHNoOLOGICAL RESEARCH
INSTITUTE, MYSORE

1674. SHRI SIDDAYYA: Will the
Minister of EDUCATION be pleased to
state :

(a) how many vacancies in Class I,
II, III and IV were notified in the
years 1066-67, 1967-68 and 1868-69 up
to the 1st October, 1968 in the Central
Food Technological Research Institute,
Mysore;

(b) how many out of them were re-
served for the Scheduled Castes and
Scheduled Tribes; and

(¢) how many Scheduled Castes and
Scheduled Tribes candidates applied
for them and how many were selected
and appointed ?

THE MINISETER OF EDUCATION
(DR. TRIGUNA SEN) : (a) The num-
ber of vacancies advertised and filled
up during the years 1966-67, 1967-68
and 1968-69 (up to 1-10-1968) are as
follows :

Class T ClassII Class Il Class IV
16 2020 44 1

11 9 16 -
1 7 17 -

(b) A statement is a laid on the Table of the Housc.

[placed in Library. See No LT-2266 /68)

() Number of Scheduled Castes/Tribes candidates applied during the above period
for various categories of posts are as follows:

- Seheduled Castes .. - %
Scheduled Tribes . - I

Class1  Class1l  Class T Class IV

Out of the above, nobody has been selected.
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CREMATION OF A WRoONG Boby BY DELHI
PoLice

1675. SHRI K. M. KOUSHIK : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 1051 on the
26th July, 1968 regarding cremation
of a wrong body by the Delhi Police
and state as to what punishment has
been awarded to the Police officials
concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Four Constables who were found guilty
of the charge of negligence in this con-
nection have been awarded the punish-
ment of forfeiture of one year of
approved service, each.

RESIGNATION BY (GOVERNMENT SERVANTS

1676. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
‘be pleased to statc:

(a) the number and names of Gov-
crnment servants who have resigned
from offices and ecxecutive posts in
‘Friendship’ and ‘Cultural’ societies set
up by foreign countries and visiting
diplomatic missions in Delhi after the
recent notification of the Home Minis-
try;

(b) the names and number of Gov-

crnment servants who have not yet
resigned and the reasons for their
not doing so; and

(¢) the names of ‘Cultural’ and

‘Friendship’ foreign societies in which
these persons take part?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No Notification or circular on the
subject has been issued by the Minis-
try of Home Affairs recently.

(b) and (c). Do not arise.

ANDHRA-ORriSsA BOUNDARY

1677. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government of
Andhra Pradesh have recently been
GOLSS68-3 .
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collecting rent forcibly and exercising
administrative control over some of the
villages in the Kotia area in Koraput
District; and

(b) whether Government’s attention
was drawn to this fact by the State
Government of Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA).:
(a) and (b)., Both the Governments
of Orissa and Andhra Pradesh were
exercising jurisdiction over some of the
villages in this area and in that pro-
cess collecting land revenue for a long
time. The facts in this behalf werc
laid on the table of the Lok Sabha on
16th February 1968 in fulfilment of an
assurance arising out of the reply given
to Unstarred Question No, 8414 in the
Lok Sabha on the 9th August, 1967.
When it came to the notice of the Gov-
ernment of India that both the States
were excrcising jurisdiction in the
same area, the matter was gone into
and the matter was discussed by the
Home Minister with the Chief Ministers
of Andhra Pradesh and Orissa. It was
found that the inter-State boundary .in
this arca had been demarcated in
1943. This boundary had been agreed
to by the State Governments concern-
ed and accepted by the Government of
India. The Chief Minister of Orissa,
however, stated that his Government
could not agree to the 1943 demarca-
tion as final and that the State Gov-
ernment would consider refferring the
matter to the Supreme Court.

CeNTRAL GRANT For TExT BoOKS

1678. SHRI DEORAO PATIL: Will
the Minister of EDUCATION be pleas-
ed to state the amount sanctioned by
the Central Government during 1968-69
for each State for preparation of Text
Books in regional language under the
auspices of the Universities, according
to the scheme drawn up by the Cent-
ral Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : The Central Govern-
ment have so far sanctioned grants
in the current financial year to the ex-



63 Written Answers

tent of Rs. 5 lakhs each to the Gov-
ernments of Rajasthan and Bihar, The
detailed schemes of the Governments
of Uttar Pradesh, Andhra Pradesh and
Haryana are under consideration. The
schemes of other States are awaited.

ARCHAEOLOGICAL CIRCLE IN MYSORE

1679. SHR] K. M. KOUSHIK : Will

the Minister of EDUCATION be pleas-
ed to state:
. (a) whether the Wheeler Commit-
tee in its report has recommended the
formation of a circle of Archacological
Survey for Mysore;

(b) whether all the Stalcs, except
Mpysore. are having such an Archaco-
logical Circle; and

(c) if so, whether Government pro-
pose to cstablish one such Cirele in
Mysore ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) to (¢). Except
in the case of Jammu & Kashmir, no
other State has at present a Central
Archacological Circle for itself. The
Ccntral Archaeological Circles have
been delimited on the basis of adminis-
trative nceds, number of monuments
and geographical contiguity, There is
no proposal to review this basis of
organisation of the Circles. The
Wheeler Committee did not recommend
creation of a separale Circle of the
Archacological Survey of India for
Mysore or for any other State, The in-
formation was also given in this Housc
in answer to the Member's Question
No. 2242 on 2nd August, 1968.

BeatTmNG OF RarmuwAay EMPLOYEES AT
AmBara CANTT. RAILWAY STATION

1680. SHRI SURAJ BHAN : Will the .

Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether he is aware that some
Railway employees were beaten mer-
cilessly by a Railway Police Officer
on the 19th September, 1968 at Ambala
Cantt. Railway Station without any
cause of provocation; and

(b) if so, the action taken by Gov-
ernment in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) According to information furnish-
ed by the State Government no rail-
way employee or any other person
was beaten at railway station Ambala
Cantt. by the G.R.P. on September 19,
1968.

(b) Does not arise.

awife aqr arfonfaw wearae s
& weaw  gra fofea gew &t
T

1681. &t GWo QWo WMWY : FT
fom =& 72 TR &Y $or oFEA
fr -

(%) #ar darfar Aar arfrarfos
WEERAT ATANT & AT qe@ET T AT
aT ®1 @A & A0 IE T
fazor fzar &,

(@) afz g, a1 3ar 2z fagor
srn<r faaqt & faeg adr 2;

(T) #M TT ATW F A A
TH AT FT GUET A9T TA TEAE
"z & Afae Faed 9 qawg
1 gfaq fwar &;

(7) afz 7, A1 79 FFEE @
ATFIT FOA AT FTFATEN FT AT E
g ?

frn swem § Tew HAr (s
o fog) @ (%) Fmfew  aar oifv-
wrfas eI A@ET UF  greET
graffaa w71 & fogwr =@ &
‘Tl & agam # fg=r ® fava-
faama X #1 gEEr & faam,
wAE A AT A A ) T
qrEAT & aEa WAE F AT
e Io A4 AW wEGAT Fra fafer
qea ‘Tt R sy dgifaw
®7 ¥ 1966 ¥ " ¥ faw w97 &1
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T 41 1| Wifs 79 g FrwAaE
A% ganwE daiq fegramr -
ZAY, FAGEAE 1 wafw 4t 7 %
AT A | AT A FFET K AT I
AITET F AT IHA-[IAGTT FEATIINN
3, 6 IFaw # smawas ¥t '
#favig #1 gaam A%, 1968 ¥ =W-
A AeqeT ¥ 9% BT FIA & A0K 4T
ywWE & & TE 4 |

(@) & (). =aifs smam #r
=7 faiiq Q9T F sweaa TW g
F9qT % fig dgifas &7 ¥ 7d-
T AUTH F 93 TG F & agd
vew g1 fagr o ww an, zafaea
T qAg I5T |

gfere gror e et g e
& Mt e w

1682 S WEAWTY WYT: T
TE-WTE Aal A AT FT FAT FA
fx

() saraga=w g fFs 19 faasaw,
1968 F AiwfaF ggae & a7 9fe=
7 qEtae @Ay = § afary =@
wew 9% Afgar wemwfeat ow M@
g A&l T9r, A1 gaw gfonm-
ey fa3fq sofas wT oo; &6t

(&) afz e, ar feas safaq @2
T HC TA AT § AL AT T
wfafekar & 7

e dawa A T s (st
fwmgw) : (%) st (=),
e FIFR g & TE gE ¥
AT, gfem F1 Wi 1 A TwET
wAATfeal #1332 3 ¥ 0w o O
R fear #t wrdarfan w< @ 4@
frrefamc w G & farg el s
ot | @ W I} T FAT AT
wer facds fag gt iz M fear

TS T gerfa ST WA 9w
ZY war ar | 1 safEAay wy E w60
WF qeeT wrge fafam swevare W
fam mar wg 394 ¥ oF I AT
ST & FTIO7 A g TE | U TR
T M WA &7 gEAT w1 oeafaw
T wamRw fzmr &

INcIDENTS AT RAmLwAY STATIONS ON
STRIKE DAY

1683. SHR[I BAL RAJ MADHOK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that some
untoward incidents took place at a
number of railway stations, particular-
ly in Assam and Punjab, on the 19th
September, 1968;

(b) whether it is also a fact that
certain incidents of sabotage or intend-
ed sabotage have also come to light;
and

(¢) if so, the details of these inci-
dents ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (c). A statement is laid on the
Table of the House.

STATEMENT

The State Governments of Haryana,
Gujarat, Andhra Pradesh, Mysore,
Orissa, Kerala and the Union Terri-
tories of Goa, Manipur, Pondicherry
and Tripura have rcported that there
were no untoward incidents at railway
stations in their territories nor have
any incidents of sabotage or intended
sabotage been reported from these
States and Union Territories except
at Vijaywada where a country-made
bomb was found placed between two
wooden sleepers on Vijaywada-Kazipet
down line. The case is being investi-
gated. The position in other States
and Union Territories is given below.
It is based on information furnished
by States/Union Territories concern-
ed.
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2. In Delhi there were some inci-
dents of squatting on the railway
track and of sporadic stone throwing
at railway station Sarai Rohilla and
in locoshed Sarai Rohilla. There were,
however, no incidents of rioting or
organised rowdyism nor was there
any case of sabotage,

3. In Rajasthan and Punjab, firing
had to be resorted to on September
19, 1968 at Bikaner and Pathankot
respectively to control unruly crowds
and teargas had to be used to control
the situation at Amritsar, Ferozepur
and Bhatinda. In Punjab there were
two incidents of suspected sabotage at
Ferozepur and Pathankot. At Feroze-
pur a railway engine was derailed,
while at Pathankot fire from railway
engines was dropped and engine head-
lights were smashed. Cascs have been
registered in respect of these inci-
dents and are being investigated.

4. In Himachal Pradesh, there was
one case of suspected sabotage in
which the driver of a goods train
noticed four stones on a railway track.
A case has been registered and is be-
ing investigated.

5. In Bihar there were some spora-
dic incidents at railway stations but
no case of sabotage has been report-
ed.

6. In Madhya Pradesh there was a
serious incident at Shahdol where a
mob of striking employees attempted
to destroy railway property and to
throw a constable into the oven of the
engine. The police had to open fire
as a result of which 2 persons received
simple injuries.

7. A case of suspected sabotage also
came to notice at Raipur (MP.)
where all the telephone connections
of the District Magistrate and -the
Police officers were put out of order.
They were set right when the matter
was brought to the notice of the local
telephone exchange.

8. In Assam there were incidents at
Lumding, New Gauhati, Mariani,
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Bongaigaon, Rangapara and Maibong.
At these places the crowds indulged
in pelting of stones and other acts of
violence and vandalism. Firing had
to be resorted to at Mariani, Lumding,
Gauhati and Bongaigaon. Cases of

.suspected sabotage also came to notice

at Maligaon and Jhalukbari. At
Maligaon several fish plates had been
removed and at Jhalukbari a railway
engine was put out of commission by
dropping the fire of the engine,

9. Information from the remaining
States is awaited.

PLywoop INDUSTRY IN THE ANDAMAN
ANp NIcoBAR ISLANDS

1684. SHRI VISWA NATH PANDEY:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 4577 on the
20th August, 1968 and state :

({a) whether Government have takcen
a decisibn on the representation which
was submitted to him by the Plywood
Industry in the Andaman and Nicobar
Islands during his visit in January,
1968;

(b) if so, the details thereof; and-

(¢) if not, when the decision is like-
ly to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (¢). A memorandum was sub-
mitted to the Prime Minister in the
first week of February, 1968 on behalf
of Industrial Association, Andamans.
The main question raised in the memo-
randum was the reduction in the
rates of royalty charged on timber
logs,

A Cost Accounts Officer has been
posted in the Chief Commissioner's
Secretariat, Andaman and Nicobar
Islands who has been entrusted with
the preparation of a report on the
working of the Andaman Forest De-
partment. On receipt of his report the
matter will be examined further,
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afew wrein wive e werd
IR WEET WETR,
af feeelt, § @7 w1 T

1685 st W1 gAY WW: ¥
e At T FOA F1 T
o fe -

(%) mraga=efe afaw s
Fiaq «fafs FEAOR IINED Te-
g wozre fafaes, 7 va< w=a%
T, 7% faewr € aFd & oA
¥ vy § ool qfee 7 @ foe
T w7t T 41 &

(=) afzg, @t gwavag 7 3=
T* Fa FEME ¥} A R 7

TEwTT WAt § Iew Wt (st
framearcor ) () ot gF, A

(&) zwavarg |/ foeat gfewara
oF "W &9 &< fear mw@n g &
AT FTATET G
Svicrme ComMmrTrep sy Deumr Grrn

1686. SHRI YASHPAL SINGH :
SHRI MANIBHAJ J. PATEL:
SHRI ONKAR LAL BERWA:

Will the Minister of HOME AFFA-
IRS be pleased to state :

(a) whether the attention of Gov-
ernment has been drawn to press re-
ports that a girl committed suicide
by setting fire to herself in the first
week of September, 1868 in Delhi after
having been allegedly criminally
assaulted by her employer;

(b) if so, whether she gave a state-
ment regarding her suicide;

(c) whether any arrest has
made in this matter; and

(d) the action taken by Government
against the person concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a )Yes, Sir.

(b) Yes, Sir.

been

70

(c) and (d), A case has been regis-
tered by Delhi Police u/s 376 IPC
against the person who is alleged to
have criminally assaulted the girl.
The person was arrested by Delhi
Police. The case is under investiga-
tion.

ANTI-INDIAN AcCTIVITIES IN DEMRa DUN

1687. DR. SUSHILA NAYAR:
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it has come to the
notice of Government that some anti-
Indian activities are being carried on
in the areas adjacent to the Military
and Air Force units in Dehradun;

(b) if so, whether any inquiry has
been made by Government through
any agency; and

(c) the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have no such infor-
mation,

(b) and (e¢). Do not arise,

J. & K. PeropLE's CONVENTION

1688. SHRI YAJNA DATT

SHARMA :

SHRI B. K. DAS CHOW-
DHURY :

SHRI HEM BARUA :

SHRI BENI SHANKER
SHARMA :

SHRI D, C. SHARMA :

SHRI HUKAM CHAND
KACHWAI :

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether Sheikh Abdullah has
requested the Government of India to
grant permission to 47 invitees from
occupied part of the State of Jammu
and Kashmir to attend the State
People's Convention sponsored by the
Sheikh;

(b) whether the permission was
granted; and

(c) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE issue of Blitz saying that the Indian
MINISTRY OF HOME AFFAIRS Footballers who recently returned
(SHRI VIDYA CHARAN SHUKLA): from Kuala Lumpur were found to
(a) Yes, Sir. have brought back with them contra-

(b) No, Sir. band articles; and

(¢) Does not arise.

CONTRABAND ARTICLES IN POSSESSION
oF InpiaN FooTBALL TEAM
1689. SHRI S. P. RAMAMOORTHY:
SHRI S. K. TAPURIAH :

(b) if so, the details thereof and

the action, if any, taken against the
defaulters ?

SHRI P. K. DEO : THE MINISTER OF STATE IN THE
" - MINISTRY OF EDUCATION (SHRI
Will the Minister of EDUCATION
be pleased to state : g;IAGWAT JHA AZAD): (a) Yes,
(a) whether Government's atten- '
tion has been drawn to September 14 (b) The details are as under : —
Sl. Name of the Total Free Duty Fine Main items
MNo. Player value allowance charged imposed imported
. of granted
imported as per
Rules
1 2 3 4 5 6 ]
1. Asoke Chaterjee .. - 1,059 800 250 150 Tape
Recorder,
Textiles.
" 2. C. Prasad 3,578 800 2,778 2,500 Camecra,
Phonogram,
Binoculars,
Tr. Radios,
Textiles,
3. Papanna .. 1,190 800 390 200 Record
Player,
 Camera. Tr.
Radio, Tape
Recorder,
Binoculars,
Textiles.
4, Sayeed .. 1,295 7.90 505 250 Radio, Phonograph,
Still Camera,
Tape-Recorder,
Coffec Mixer,
Textiles.
5. Kannan .. 1,255 400 875 600 Camera, Tr.
Radio, Flash
gun, Textiles.
6. Sadatulla Khan 1,126 766 360 150 Camera, Tr.
Radio, Tape-
Recorder,
Textiles.
7. Mustafa .. 1,263 800 463 200 Tape-Recorder,
Radio Phonograph
Mixer, Textiles.
8. Indersingh 1,342 400 942 750 Tr. rléadin, Tape-
cr,
Camera, Textiles,

ToraL .. . 82,119 5,556 6,563 4,800
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All the players excepting Shri C.
Prasad paid the dues and cleared the
goods. Shri Prasad has, however, filed
an appeal against the adjudication or-
-ders passed by the Assistant Collector
of Customs,

The matter is also being referred
to the All India Council of Sports at
its next meceting for appropriate dis-
ciplinary action that may be taken
-against the defaulters,

freslt wt qf@ioenil & fag

faeita agraan

1690. »it rwarx Fag Wl :

ot T ey faerdt -
st Wi fag <t .

FI1 RV HaAT 2 3T, 1968 F
ifra g9 FEur 272 & gAT &
T W A2 aAE RN OB FOT
=

(%) =t wzre ofmg an
fafqs  afvgramedit & fao 7/
a7 & A ¥ aAma frafr qm &

(=) n& fwqq wmws & foad
afrgemist F far ax faga w
Fawd fatg 7 fam mar &; &

() fstx =wva=T Farm | adras
faog 7ff frar war & 348 30 5@
¥ aarEeT 70

TE-wT WATHG W T wat (st
faaraw ) : (%) 7 (7). yAmE]
97 qrafraa gamar g fan T fEar
aqr & A7 agwmA ferfa 3R owwer

e

(i) 198.00 @@ =TI F -
afaq =@ & T gETa
1968-69 # fxmfa fro
A & fow =rer fra o
Z @7 4.981 @ &GN
F yfAa =g & aw W17
geTd 1969-70 ¥ f¥m-
frag 73 T fA7 @R ET
faa mag;
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(i) 311.00 /@ %34T ¥ -
AfaT saq & At w=wET F7
w=imv JEt fear aar g

(iii) 734.528 M& FTA1 & 37~
aifTa =aq ¥ 29 SEMED 9T
gt sfew  fada. 72 fam
T | FAF T 310.778
q@ ®IG F wqmfaa =T
F 19 wena fagear gwred
gfamga gaar 7 o
o wfafom 9% g §,
AT N 10 TEATT FEALAT
wATAg| & faarmdra )

qeR gard W 9T W

1691. st Toaww Tag word :
it T e faramdt
sit wrew Ty whgm
st fro <o wWTERT
st To THIHT :

31 qUEA AT AW(AH IFAA AT TE
FUA & FUFL 4

(%) #7r m=a gaf 4F 77 gAT
WA T7 (FAE ®A) 4, Fg AT
A ST Tgear qear g oswaw wfag-
fasne Z w0 a0 faqig;

(@) wraz st a=x @ fE faame,
1968 ¥ z@v Az 7 UF fawe
At ¥ gERa § ¥ 6,000/~ TCIAA
fom oo &

() %1 TwAWA F #E AW
0t TE 8, W%

(%) afz g, at 381 savo @A
¢ &\ wfasy § Q4T gt Y g -
af #1 Awr ¥ forg war 7l g
TUE?

IR AAT AETA® TP A (STo
wi fg) : (%) T aTE g TUAE
& ¥ G & fmd Wy |l
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N g T AYAT HI @ R |
gifadl & @ A SgAedT FT IOT-
g semeew TgEATER § 9
ra® qCEar

(&) o= aEflt 7 st 11 faemEg,
1968 ¥ Efeys oo #1 UF
FT ¥ g F et T oAWET AN
T AT, TNH FATE A 9T UF qERE
¥ fesiadr 3 Twg =H ¥ 10,000
WU g 9 # frEEs @

() T & &7 T | SR AR
I T W A |EAX AT T
e agr aoem 9w &1 T A} AWE
1 gferw #1 for & s femm
TgArE aar gfew &1 g9 Fd-
TE & qfomeEer a=E 7 ifsmw
TITATSE & TF Tl § IR HT
foar mar fom@ 9w um-afr #1 0%
az fewar age & M

(%) ¥ T FewEr S w6y
7w fewea T sgaer F@ & fqU
mifedi & ATA AT AT FLY AT
g T wfafem s fomramar 20
= fafire A # awfaa el &
®YE T THTC FY GIGUT TG A7 AY |
oy @ ®wwe & sfeq & 9@ &
7 Efega CaTATEE T 69 gATE HEEl
qr frrEr w1 et afaw wer
FT A FARXH AT FRW A F
few & 1
TAT NIM  TEAAT WO @

Ffrat & e
1692. st v fag werd :
st T vy faamdt
st Wi fag wirw

T MO WAT g FATT AT FAT
wat fie

(%) mrag o= e soemw
EaaT gt ¥ ¥ g faeig
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(=) afegr o o= gra I
atfasr & fau v waw  far @
$

() ¥ 9T 9TW ¥ ¢q sATFAAT
& deT FATCH qaT ST T
T

(w) afzz, a1 7 fFem & o
IR & fegw sofesdt «1 o @wm
EaT AATE & 7

TE-AT Watemw W Teq war (s
frgrecr W) @ (F) @ (F).

T F 9 AEr § o wmear
YW M emmEr 9 fasim
wfoaTedi &1 AT ¥ W E 1 TW
FTER % T,
wfa oEm, qEE-ET o #
w0 § Wgmar T | safEm '
A IA#Y Ffeaeai & At § TE-Har
F QAWM ¥ HATE| (Ag qqEE1
grar WY wETgaT & ATt

(7) vu w3qw | 0§ afEdi $1
e AT AE 2 |

(9) w7 a7 § ggEar 9
At HALH AT ofAT FX AT @
¢ | g W1 ¥ FeHrRW ¥ sqaw
415 gfFdt &1 2,50,880 TAT FT
g afw & T g

gfgar ad=
1693. o awerw feg - w7 M-
w4 HEl qg qqOH f FO &G

R

(%) wragawd f i (feer)
¥ sfifaes ®eami &1 A F1 F
Jewm ¥ Tt gfemr Tfw amw
e w1 FCGE & AR
(@) afg g, @t @@= F
T T ¥ S 5§ 7
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W WaWE W UM RA (N
fagmwr waw) : (%) v ().
= § ‘gfear a@w amw
=41 F1 Tiafafuni & avawg § T
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sfvges gra0 U= § UF gvEndW
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fear w1 | A ST 0

(7) = § aifenfos deawi A
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T i AT W@ g
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1694. st mmuie fey :

st go Hlo FTEYTH :
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T TEAAT FT AT & exgAar
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T uE Ffearan § 9T A A &
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e F¢ faar som 1 gA gEATAST
! guae  fawer sqEr WTeE
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yre sfew afz & afig, fEe-
g gFifos £ F1 $1f fame @
°x

LATHI-CHARGE AT RANCHI AND PATNA

1695. SHRI YASHPAL SINGH :
SHRI BHOGENDRA JHA :
SHRI ONKAR LAL BERWA :
SHRI S. M. BANERJEE :

Will the Minister of HOME AFFA-
IRS be pleased to refer to the reply
given to Unstarred Question No. 6681
on the 30th August, 1968 regarding
Lathi-charge at Ranchi and Patna and

state;

(a) whether the report of inquiry
has since been received by Govern-

ment; and

(b) if not, the time by which it is
likely to be received ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The Bihar Government
from whom further inquiries were
made have reported that the allegation
that a lathi charge was made at
Ranchi is not correct. As regards the
death of Shrimati Gulabia Devi, the
Magistrate, who inquired into a pri-
vate complaint under section 202
Cr.P.C. has come to the conclusion that
there is no prima facie evidence to
show that her death was caused by
an assault.
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A art
HTTo 'Qe._-_-'io EK Gl
o o I
R
1 2 3 4
1. ATT-
= el 3,750 3,695 1,207
2. grawEdr 3750 3,715 1,207
3. gfa= 970 485 519
4. g
T3 8,908 8,590 1,424
5. AEIET 2,238 2,356 244
6. A 5,934 1,986 552

7. | 390 245 108

-

8. d%r 1,552 380 200
‘9. FIFHA

AT 1,876 1,180 1,000
10. A0AT 1,889 1,185 1,000
11 TE-

AL 1,288 241 1,134
12. T 1,889 1,182 1,000
13. AFI-

L 445 214 40
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FHT WA & Hfaf@a 3.000 e
Ao Zlo HIT 112 FET AT &HAT
FINF TET AT A AEE AEE BT
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UG AEY AT ATE A5 Fa=
L gEr 7 HHA AN AR WEE, TF
HFE F AR AT A TH AWK
qEE AW WE )
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(@) THo &to ‘mFEId RIS
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(@) #T (7). tfema waeam=
TATAT # 9F FgT F =T aw-
FEE FIO0F faua Far of=nfag
FQAE 1 AN AT ¥ FAFAIEET
I e gt W faeht ¥ fag
T faw o § ) femge oF
[T & far d wrf seacteny

famm ITET A AT A FTEE
geamE 7EF 2 )
wagna wwsfaga

1699. s, "grrw  fag Wy ¢
a1 of caga aq( wtagn WA ag qT
FY FOr s

() sA &9 & & sFAgAg 9«
afraga &Y Fr gfaum Sowew &
E 4

(@) T qeadia g § feaat
azvt A4t afg@i F1 A19EA g Ao
A Fr AqrEAT 7

afcaga aaqr Alaga wa& (3o do
®o o Wo TA) : (F) ¥
GLCEE o C A I G R
Aqfgaw  qE™ 7 A@IA A ITET
g afagl, A #1T IR qgES
afmat @t fagre qar ofrsw e &
fa=rE A AYarer Ag<i, ILMET § T
#r Ag7r Afgy #EwRr WIT 9Edr
qEmT Afadi, sy 93U 7 FOUTHT
TrEd 7@ @ z4 afgi & &=
AR, MWW A afgEAw AZC, B F
affaaz &1 g7 AT TEEA, JE-
e ¥ A A% ard, a7
FHTT AT aret W Mar 7 oErd
afedi 7 s & '

(=) 7l =gy qwdig aiaaT &
dFE S WEA A O AW A
HAWAT FAFAE Il F A AT-
afeF T AR w1 oME FA A
seara 8, &% w4 awrd &, wrE
F =maeqr, urE, a9, WOE AW F
Fus el #1 R AT SrEr
Ty | 3T IATET FIOT AGWE STHATT
® go W AT ¥ fAg Seger
g | Farfr St T F afmfar
Fr o Al Qo W qfw w9
fear ST AT ¥
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CAaMPAIGN TO ERADICATE CORRUPTION
AND IMMORALITY

1700. DR, SUSHILA NAYAR: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 6755 on the
30th August, 1968 regarding the cam-
paign to eradicate corruption and im-
morality and state:

(a) whether the Committee of Fx-
perts on Mass Media has held any
meetings; and

(b) if so, the points discussed by
tl:ie Committee and the decisions arriv-
ed at?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No, Sir.

(b) Does not arise.
atR-TgArE & steqmet W qarEafa

1701. 571 HivR A acar :
Wt gTHwa
o1 foraacor &

= fow 5 a7 1@t war
w4t f :

(%) =0 3@ ¥3W AHTT AT
¥ TR A WA wrE o
T gE % F oswmRw ¥ fer
e O § 9 ssATwy #Y geo
Eo T ¥ dYo o AT F AT FT
& wf §;

(@) mrmgawdfe soewdw &
feai® 16 9W, 1968 ¥ Sfro aite
e To 1/188/ TR To—2004
(51) 65 ¥ arETC AW WraT TEAY
HETTRT & WS | Srol &Y adar
w1 sfvaey g farma ¢

(7) afz g, &t @ o 9w
qETHT & WA F qg Wiaww T
Tl A & wn wT

(%) =ar3Iwx srsqrowt & WA A
W Sfay 1 T gem o
o wmr Afy & faeg §; o
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(¥) Frawr &1 faa Wk
% 3fem sHaEr ¥ w1 ¢ arfe
et sremmot #1 wiaer Iowaw T
o EE; T afzr N, &t ozEw
From|d ?

foar dxm3 | wwow Ha (o
wows AT wag) : (F) ¥ (F) .
AT TS FIFL F oHfaa 1 AT @
& S F9T-ge 9T T & A0 |

INVESTIGATION INTO DEFAMATION CASE

1702. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the investigation into
the defamation case against the printer
and publisher of the booklet, “I wasa
CIA Agent in India” has been com-
pleted;

(b) if so, whether the report of the
investigation has been submitted to
Government; and

(c) the reaction of Government to
that report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) A defamation case arising out of
a complaint is pending beforc a court
of law.

(b) and (c). Do not arise.

INEQUALITY IN GOVERNMENT, PRIVATE
AND PUBLIC SCHOOLS

1703. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH:

Will the Minister of EDUCATION
be pleased to refer to the reply given
to Unstarred Question No. 6861 on the
30tH August, 1968 regarding inequality
in Government, Private and Public
Schools and state:

(a) whether the suggestions of the
National Integration Council have
since been considered and implement-
ed by the State Governments; and

(b) whether any comments have
been received from the State Govern-
ments and, if so, the reaction thereio ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b). The National Policy on Educa-
tion and the rccommendations of the
National Integration Council have al-
recady been forwarded to the State
Governments. The implementation of
these is a long-term programme and
a start can be expeeted in the Fourth
Five-Ycar Plan.

STRIKE BY MINING DIPLOMA STUDENTS
oF DHANBAD

1704. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the Enquiry Report
regarding the strike by the Mining
Diploma students of Dhanbad has
since been reccived by Government;

(b) if so, what are their main
demands; and

(c) the efforts made by Government
to end the strike?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b). No enquiry committee had been
appointed and therefore the question
of receiving a Report does not arise.
However, the main demands of the
students were the following:—

(i) Exemption from the competency
examinations  conducted by
Director General of Mines &
Safety for Surveyorship, Over-
manship and Firemanship.

(ii) Reservation of seats for admis-
sion to degree course in Dhan-
bad School of Mines for Diploma
students and starting of Part-
time degree course,

(¢c) The strike has already been
called off on the 18th September, 1968.

CLASH NEAR MONGHYR

1705. SHRI VISHWA NATH
PANDEY : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that some
Sub-Inspectors and Police Constables
were injured and hospitalised 'and
property worth several thousand

rupees of a circus show was looted in
a clash between the Police and a
section of Circus fans at a village fair
at Sheikhpura about 30 miles from
Monghyr (Bihar) on the 6th Septem-
ber, 1968;

(b) if so, the total number of the
persons injured; and

(c) the total amount of the looted
property, the cause of the incident
and the action Government have taken
in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (¢). The Government of Bihar
have reported that on 6.9.68 during a
fair at village Grihinda in the juris-
diction of Sheikhpura Police Station,
a mob raided a cireus party camping
there indulged in roudyism destroyed
cquipment, molested the circus artists
and looted some of their belongings.
The Police party who tried to prevent
them were brick-batted. Five Police
officials received injuries.

The looted property was estimated
to be worth about Rs. 700.

A case has been registered by the
local police in this connection, which
is under investigation. Five persons
have been arrested so far and twenty-
five others have surrendered in the
court,

SeLecTioN oF 1.A.S. OFFicers oF U.P.
CADRE FOR CENTRAL GOVERNMENT
SERVICE

1706, SHRI VISHWA NATH
PANDEY : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it Is a fact that some
senior I[.AS. Officers of the TUttar
Pradesh cadre are in the service of
the Central Government;

(b) the mode of selection for sueh
appointment; and

(c) whether it is being done on the
recommendations of, or after consul-
tation with, the State Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.
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(b) and (c). Appointments of IAS TE ST WAST § S Hal (st
Officers to posts under the Central f_“'.Q g il
Government are made, having regard ,"““_'I“f) . (‘F) T FE
to their suitability ang seniority, from  FH¥IF@ & §& Tt ¥ 19 faawax,

among names suggested by State a
Governments for deputation to the 1968 ¥T ¥y gEaTy A ¥ 1

Centre, () T® =afemi 7, faar qarg
TEACHERS WORKING UNDER DELHI qoifaw T ¥ 4T, a@ar A g
ADMINISTRATION fF gzam & omivom § wm W
1707. SHRI C. JANARDHANAN : faar 21
SHRI J. M. BISWAS :
SHRI INDRAJIT GUPTA: TR AT AT H AEEA @
SHRI DHIRESWAR #ifF 19 faarae £t @@ & spqufeas
KALITA : @ arr G FEatd @ sea
Will the Minister of EDUCATION 1o wfyorg I &% 41 |
ke laseed o St () =w=r s T & fasmr

(a) the number of teachers working &)
under the Delhi Administration who :
have rendered more than three ycars faee; favafamiog W GO8N ¥ Whea
service and have still not been declared " .\
quasi-permanent; and #E7 ¥ fgei a1 wam

(b) if so, the time likely to be taken 1709. 0 faafs faw : ¥y foen
to declare thesc tcachers asz quasi- T Tz FATH A FqT ﬁﬁ fr -
permanent ? . -

(%) faeeit fawafaarem & odear

THE MINISTER OF STATE IN THE 37 fypeqr & wmeaw & =9 7 fgedt &7
I < e ;
MINISTRY OF EDUCATION (SHR ST TR & AR F e E§ 2

BHAGWAT JHA AZAD): (a) T31.
(b) The cases will be decided as (@) mroz e g fE wnfy agx

early as possible, after completion of Y &) i

all the requisite formalities. {‘T) ﬂ’ﬁ'ﬁT. [ S ey S S

FET @I & FuwmiEl #] o & fA0 T FT TT FEATE FA
Zyas F1famme @ 7

1708. =i fawft fRw : 7 7ig- foem ®wax@a ® UIF WA (0

w WdT TZ gAY FT FAT ORI wimar W; @) (%) fwww

f& - sqaT ThEr ¥ WnA@ % w9

(¥) #ar oz 79 & f& 19 fammw, 7 fer #1 am ®H ¥ fo,
1968 ®T FET AT & F1 (AT feeeit favafaamm 3 frefafag =9

& mixfas ggaer ¥ 41 T[T § —

(w) afz &, @ 1 32 gz (1) &t wo (IW) AT *
Tt T ¥ IRE 9T Fr oY faaifaat #1 Fa1 AT FTHAA-
HGAT FHATFET TG F 4 HwTH fawr &Y ¥l ¥ I
A & aformm faee; e fredi #t fawfrarg @<

() & w&T AN FWaw g T A ol ¥ IO s
g &% e fAT SO g e sqar frdr & W gE T

wRad #1 T § 7 LUl
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(2) =@ fawdi & fly & foer
AT mreT A FCATER
rfem v #@=Fa 7 Yo
To (&) qrzgww Fav
TtHo o (®WEwa) ¥ fawm-
fagi #1 qle-gai  # T
dHAT wqaT = & oA
gz @t

(@) & (). fafem awafug
Fai v faw F79 % aw fam-
faara fafwa ogassi § wraa §
qiteqT A4 o & Aveaw @ fAvw
A e Aeqw favw w7 F AT M
@o zHwr fAug #d £ 1 zafao,
WA § HIEIT gTU F1% QW
Fzr & fa=are 78 3

(3)

DEDUCTION FROM THE SALARIES OF
ScHooL TeAcHERs IN U.P.
1710. SHRI HARDAYAL DEVGUN:
SHRI HUKAM CHAND
KACHWATL:
SHRI D. N. PATODIA :
SHRI ONKAR LAL
BERWA :
SHRI YESHPAL SINGH :
Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that an
amount of Rs, 10-20 was deducted
from the salaries of school Teachers
in Uttar Pradesh in Seplember this
year for Congress Party Funds for the
coming mid-term poll in the State:

(b) whether representations have
been received from some teachers
against the said high-handedness; and

(e) if so, the steps taken by Gov-
ernment in the matter to redress the
grievances of the teachers?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Certain
complaints were received alleging
forcible deductions from the salaries
of school teachers in Uttar Pradesh.

(b) Yes, Sir,

. (c) These complaints are being enquired
into.
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U.N. ExPERTS For DEVELOPMENT OF
HoTeLs AND MoOTELS INDUSTRY

1711. SHRI HARDAYAL DEVGUN:
SHRI K. P. SINGH DEO:
SHRI D. N. PATODIA :
SHRI B. K. DAS CHOW-
DHURY :

SHRI RABI RAY:
SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI N. R. LASKAR:
SHRI R. BARUA :
SHRI JAGESHWAR
YADAV :

Will the Minister of TOURISM AND*
CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that Gov-
ernment have sought from the United
Nations the services of experts in
planning hotels and motels for the
improvement of hotel industry in the
country to promote tourism;

(b) whether it is also a fact that
besides the United Nations, Govern-
ment negotiated with some other
countries also on the subject;

(c) if so, the countries with whom
negotiations were held;

(d) whether the UN or any country
with whom negotiations were held,
have agreed to give assistance in the
matter; and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A high level U.N, team
of experts on Tourism, includi a
hotel expert, is expected to visit India
early next year to advise the Govern-
ment on the improvement of tourist
facilities,

(b) and (c). It is proposed to
obtain expert consultancy services om
hotel management and design from
countries advanced in this field. En-
quiries in this respect have been made
in Austria, Sweden, Japan, Switzer-
land and West Germany. Negotia-
tions are at present in progress with
a West German firm.

(d) and (e). Details are being
worked out.
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MAo1sTS PARTY IN MADRAS
1712, SHRI HARDAYAL DEVGUN:

SHRI K. P. SINGH DEO:
SHRI GADILINGANA GOWD:
SHRI R. K, AMIN:
SHRI R. R. SINGH DEO:
SHRI D. N. DEB:

‘Will the Minister of
AFFAIRS be pleased to state:

(a) whether Government are aware
that a new India Maoists Party has
been formed in Madras and has
Jaunched what is described as “Red
Flag movement”;

(b) Whether attention of the Central
‘Government has been drawn to the
statement made by Vice President of
the Party at a Press Conference held
in Madras on the 26th September,
1968; highlighting the aims and objects
of the Party; and

(c) it so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
(a) According to information furnish-
cd by the Madras Government a “Red
Flag Movement” organised by one
Shri Nanjil Selvan is propagating
violent revolution as advocated by
Mao Tse Tung.

(b) Yes, Sir.

(c) A close watch is being kept on
tihe activities of the Red Flag Move-
ment. Appropriate action under the
law will be taken as and when neces-
sary.

ACCORDING OF SPECIAL STATUS T0 DELHI
OPOLITAN COUNCIL
1713. SHRI HARDAYAL DEVGUN:
SHRI NARAIN SWARUP
SHARMA :
SHRI ATAL BIHARI
VAJPAYEE:
SHRI JAGANNATH RAO
JOSHI :
SHRI YAJNA DATT
SHARMA :

‘Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Administrative Reforms Commission
has recommended the according of
special status to the Delhi Metropoli-
tan Council;

HOME
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(b) if so what are the recommen-
dations of the Commission;

(¢) whether Government have con-
sidered the recommendations of the
Commission; and

(d) if so, the reaction of Govern-
ment thereto;

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Administrative Reforms Com-
mission has not yet made any report
to Government on the administration
of Union Territories,

(b) to (d). Do not arise,
feeeft & www

1714. 7% wwOWM®™ AW o FAT
afcagn aaqr Aaga w4 97 T@ AT
FaT Fa 6

(%) ¥ 1967-68 3T 1968-69
¥ faecdt & @zsi & fov o ag sm-
ZET & U w1 A FEE
fr-fem wesil & fau fau oo qar
wmarg & fag feqar oqEm & &
fasre &

(@) & a¥% % q% T &1 I ¢

Mnmmm (Tt Wo
%o ;o Wio TX): (F) A
(w). wfwa g= & TaT F OF
faraor awT-qew 9 @ frar mam g
[ eeverera % v wa ¢ Tfeg e LT
—2267/68)

woeTh f & KRNt w1 wwen

1715. =} €ATAMW A

sit wgTorw fag Wt

w1 qaEn W wafre g S
7g waT ¥ Ay WL

(%) war ag ax § f5 feeh
FoeTdr S & grew & ywew ¥ ofadw
T &1 T frwre §

(@) afegt, @ @ 79} F W
sroady WY
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(7) war 7g o @w § e feeht &
THFTAIRATE AT G & ; W
(%) =z gt, o o FATHFTINE ?

gizA  agr A4AF IPAA  Har
(310 3w fag) : (%) I (@) :
e fafmde o1 swmw e
fafndz & fraws weei #1, T Sawi
¥ mfar fawm @ gfaar Y 3fe
¥ g A § gmifsw fear mv g
YT IAX qIEG WW T AT § | AMT
It F fraws wew w1 fram A
as faaeo AT 7= 9% TET ™ 2 |
[qemwrem & Tt w1 3feg qEn
LT, -2268/68] |

(7) sx (7). I= TeETm 67
F gIeHl, AT AWH, FAT, T
T @hT, 7 A faeT gt 912 § S«
€ § wifs T @ gu It 9 A
T gTE

LAck or INFORMATION TO STUDENTS
ABOUT VARrous FACILITIES

1716. SHRI PREM CHAND VERMA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that there
is a wide spread complaint about the
lack of information to students about
various facilities available for training
and assistance from Government; and

(b) whether there is any publication
which gives full information about the
facilities available and whether any
steps are taken to make such infor-
mation available to students?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) No, Sir,

(b) The Ministry of Education as
well as the Ministry of Labour, Em-
ployment and Rehabilitation (Directo-
rate General of Employment and
Training) have been bringing out
publications which are useful to
students about various facilities avail-
able for training and assistance from
60LSS/68 —4

Government. A list of these publi-
cations is laid on the Table of the
House. [Placed in Library. See No.
LT-2269/68.]

The Ministry of Education attends
to queries from students about faci-
lities for education in India and
abroad. The Ministry also maintains
an Information Library equipped
with literature about universities in
India and abroad. The Library is
open to visitors for reference and
consultation.

Some of the Indian universities have
also set up Students’ Advisory
Bureaux/University Employment In-
formation and Guidance Bureaux for
giving guidance to local students for
facilities for higher education in India
and abroad, careers and employment
opportunities ete.

The University Grants Commission
has also set up an Information Unit
which provides information on  the
various programmes of the Commis-
sion relating to courses of study,
examinations, scholarships, fellow-
ships, students' welfare, students’ aid
fund, students’ amenities such as
student homes, non-resident students’
centres, hostels ete,

INDIAN AIRLINES CORPORATION

1717. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total investment made in
the Indian Airlines Corporation till
the 31st March, 1868 and how much
of it was equity capital and how much
loan from Government and Banks;

(b) its working results during the
last three years and the details of
profits made or losses incurred;

(c) the expenditure incurred on
purchase of spare parts during each
of the last three years and the extent
of foreign exchange expenditure in-
volved;

(d) the foreign exchange earned
during the last three years and on
what heads it was earned; and

(e) the steps taken to improve the
working of the Corporation?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The entire capital of
the Indian Airlines has been invested
by Government. On 31st March, 1968
it was Rs. 21,94,15,960 half of which
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is treated as equity Cnp;tal and the
other half as loan Capital,

(b) The details of the working
results during the last three years are
as under:

1965-66  1966-67  1967-68
(provisional)
{ Rupeces in lakhs )
Operating revenue - 2332-70  2700-53  3473-65
Operating expenses - 2331-03  2978-83 3341409
Operating profit (- )/ 1:67 — 278-30) 132-56
lews ()
Non-operating 5461 108-99 41-06
Revenue
Non-operating
CXpenses . 53-95 254419 211-73
Net-profit () 1-+)32-33  —423-50 —3811
loss (--)
(cih o T UTOTAL le_g‘n_ part-time, his terms of appointment
Fxpen-  exchange and tenure;
ditwie content (c) the targets fixed for the ycars
R c——— = ———  1068-69 and 1969-70; and
(Rupecs in lakhs)
1965-66 145 119 (d) the record of its performance
1966-67 186 124 since its inception; and
1967-68 197 159

{d) Foreign ecxchange is earned on
passengers and cargo carried by the
Corporation. The earnings during the
last three ycars are as follows:

( Rs. inlakhs)

1965-66 in
1966-67 430
1967-68 689
(e) The Corporation is constantly

making efforts to improve its work-
ing. Various measures such as aug-
mentation of capacity on trunk routes
and modernisation of the fleet by
replacement of uneconomic aircraft
are under consideration,

InpiAx TourisM DevELorment Con-
PORATION

1718. SHRI PREM CHAND VERMA:

SHRI HARDAYAL DEVGUN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(8) when the India Tourism Deve-
lopment Corporation was established,
its total capital and objectives;

(b) the names of members of its

Board of Directors and whether its
Chairman is a full time Chairman or

(e) how many tourist’ rest houses
and such other facilities have been
provided by it and its main activities
at present?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The India Tourism
Development Corporation was estab-
lished on the last October 1966 by
merging the India Tourlsm Corpora-
tion, the Hotel Corporation of India
and the India Tourism ‘Transport
Undertaking. The authorised capital
of the Corporation is Rs. 5§ crores and
present paid-up capital Rs, 87.59 lakhs.
The objectives of the Corporation
are :—

(i) Construction and management
of hotels, tourist bungalows, etc.,
in public sector at various places
of tourist interest.

(ii) Provision of transport facilities
to tourists,

(iii) Production and sale of tourist
publicity material.

(iv) Provision of entertainment faci-
lities to tourists by way of
cultural shows, dances, music
concerts, sound and light shows,
ete,
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(v) Provision of shopping facilities
to tourists,

(b) A statement giving names. of
members of the Board of Directors
(Annexure ‘A’) is laid on the Table
of the House. The present Chairman
is a part-time non-official. He is
cligible to receive, like other non-
official directors of the Corporation
(other than MPs), Rs. 75.- for each
meeting of the Board of Direclors
attended by him and travelling allow-
ance for journeys performed in
connection with the business of the
Corporation which inecludes actual
train or air fare plus Rs, 100/- for the
first day and Rs. 50/- for subsequent
days for incidental expenses and the
daily allowance,

(c) A statement (Anncxure ‘B') Is
laid on the Table of the House,

(d) The figures of net profit of the
Corporalion during the last two years
are i—

Year (R in Lakhs)
1966-67 .61
1967-68 2+17 (Provisional)*

(*The annual acesunts for 1967-68 are yet
1o be approved by the Board of Directors and
th share-holders of the Corporation).

(e) At present, the Corporation is
managing on behalf of the Department
of Tourism 25 tourist bungalows and
restaurants, including the Laxmi Vilas
Palace Hotel at Udaipur. The ques-
tion of formal transfer of these pro-
perties to the Corporation by Govern-
ment is under consideration.

Apart from managing the above
establishments, the following are the
other main activitics of the Corpora-
tion :

(i) Construction
Bangalore,
(ii) Management of duty free
shops at Palam and Dum Dum
airports.
(iii) Management of Sound and
Light show at Red Fort, Delhi,
-(iv) Running of Transport Division
at Delhi.
(v) Production of tourist publicity
.material on behalf of the
Department of Tourism.

of hotel at

CENTRAL RoAD TRANSPORT CORPORATION

1719. SHRI PREM CHAND VERMA:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) when was the Central Road
Transport Corporation set up, . its
objects and how far these have been
achicved;

(b) the total investment made on
the Corporation up to the 31lst March,
1968, how much of it was equity
capital; and how much loan was raised
from Government and Banks;

(c) the working results for the last
three years ending on the 31st March,
1968;

(d) whether the targets fixed for
1967-68 have been achieved and, if
not, by how much they have fallen
short and the reasons therefor; and

(e) the targets for 1968-60 and
19698-70 and how far those are expected
to be achieved ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO) : (a) The Central Road Trans-
port Organisation was sct up soon after
the Chinese aggression with a view
to ¢nsure maintenance of supplies and
services in the Assam and North
Bengal region. The Organisation was
incorporated as a limited company on
6-3-1964 so that its services could be
available on a permanent basis not
only in Assam and West Bengal but
also in any other State which might
need them. The object of establishing
the Company has been achieved to the
extent that the company has been
moving essential commodities from
Calcutta to Assam and also tea, jute
and other commodities from Assam
and North Bengal to Calcutta, The
company assisted the Rallways
in the movement of rail-booked cargo
beiween New Jalpaiguri and Bagra-
kot/New Mal Junction, when ruil
communication was disrupted during
the floods in North Bengal in Octo-

ber, 1968,
(b) The total investment in  the
Company, as on 31-3-1068, was

Rs. 108.58 lakhs, of which the equity
capital was Rs. 53.68 lakhs (including
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the investment of Rs. 2,5 lakhs each
by the Governments of Assam and
West Bengal) and loan Rs. 55 lakhs
(mcluding the loan of Rs, 5.51 lakhs
obtained by the Company from the
*Minerals and Metals Trading Corpora-
tion). No loan has been raised by it
from any bank.

(c) The required information is
given below 1 —

Year Total Receipts Total Revenue

Expenditure

1965-66  Rs. 55.87 lakhs Rs. 55.19 lakhs

1966-67  Rs. 81.37 lakhs  Rs. 89.66 lakhs

1967-68 Rs. 75.4) lakhs  Rs. 95.14 lakhs

(Provisional) (Provisional)

(d) Targets for 1967-68 in
of carnings were fixed at Rs. 8250
lakhs. Actual earnings on the basis
of provisional accounts for 1967-G68
stand at Rs. 75.40 lakhs.

Reasons for shortfall in
arc mainly as follows :—
(i) Decling in  the anticipated
business in Gujarat zone duc
to reduction of traffic in
foodgrains and fertilisers. Duc
to easy wagon position, a
substantial portion of the
Gujarat trific was allotted to
the Railways.
Reduction of Railways Oul-
Agency business in Assam,

(¢) Targets for 1968-69 in terms of
earnings and expenditure are Rs. 100
lakhs and Rs. 95 lakhs respectively.
Thrse targets are under review. Tar-
gets for the year 1969-70 are under
preparation,

term:

earnings

(ii)

ABSORPTION OF QUALIFIED ENGINEERS

1720. SHRI S. M. BANERJEE :
SHRI SARJOO PANDEY:

DR. RANEN SEN:

Will the  Minister of
AFFAIRS be pleased to state:

(a) whether further have been
taken to absorb the q

in various publie and prlvate under-
takings;

HOME

(h) lhe number of those :he hﬁ({
Jmulryto IBE ber 1968;
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(c) the total number of unemployed
engineers as on the 1st October, 1968 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) A
statement of the measures approved
by the Government for creating
employment opportunities for engineers
was placed on the Table of the House
in reply to Lok Sabha Starred Ques-
tion No. 138 answered on 26th July,
1968. Central Ministries and  State
Governments are taking action on
those lines,

(b) It is not yet possible to assess
precisely the number of additional
cmployment opportunities created.
However, it may be mentioned that
the training-in-industry programme of
the Education Ministry has been
cxpanded by approximately 5,000
places and engineers are being select-
ed for training. Some State Govern-
ments have created additional posts
for taking up investigatorv work.
Certain restrictions which had been
placed on the filling of vacant posts

have been removed and steps are
being taken to fill wacant posts
oxpeditiously.

(¢} Precise unemployment figares

are not available. Registration from
time to time in the Employment
Exchanges provides a very rtough
indication of trends in the situation.
At the end of December 1967, there
were approximately 7,000 graduate
engineers and 28,000 diploma holders,
registered. At the end of June, 1968,
there were approximately 7800 gra-
duate engineers and 29,800 diploma
holders on the live registers of
Employment Exchanges.

REINSTATEMENT oOF Drscuarcep U.P.
GOVERNMENT EMPLOYEES

1721. SHRI S, M. BANERJEE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that 147
State Government employees in UP,,
discharged and removed from service
during the strike, have not yet been
taken back inspite of the fact that
the Advisory Council of UP. had
recommended their reinstatement;
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(b) whether a delegation had also
met him in August, 1968 in this regard;
and -

(c) if so, the steps taken by the
Centre to get them reinstated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No such recommendation was
made,

(b) Yes, Sir,

(c) The points raised by the dele-
gation have been referred to the State
Government,

Sezere oF Pass Books or LAS./LD.S.
OFFICERS

1922 SIIRI S, M. BANERJEE :
SHRI D. N, PATODIA :

Will  the Minister of HOME
AFFAIRS be pleascd to state:

(a) whether it is a fact that the
Bank Pass Books of 13 Class I Officers
belonging to 1.A.S. and IP.S, cadre
were seized in Calcuita in September,
1968 by the West Bengal Vigilance
Commission;

(b) if so, what are the
apgainst the.:: Officers; and

(c) whether any action has been
taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Str

(b) and (¢).

charges

Do not arise.

INDIA’S PARTICIPATION IN OLYMPICS

1723. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government's attention
has been drawn to the circulation of
a letter accusing the Minister of State
for FEducation, Shri Bhagwat Jha
Azad, of “Trying to sabotage Indian
‘participation in the Olympics”;

(b) whether any inquiry was insti-
tuted to trace the source of the letter
and, if so, what are the findings;

(c) whether he will lay a copy of
the letter on the Table of the House;
and
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(d) what is the substance in the
allegations contained in the letter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir,

(b) Yes, Sir. The result of investi-
gations is awaited,

(c) and (d). A copy of the pseu-
donymous circular letter is encloged.
[Placed in Library, See No. LT-2271/
68]. The allcgations contained in the
letter are baseless.

SCHOLARSHIPS IN SAINIK ScHOOL

1724. SHRI DEORAO PATIL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of boys from the
Union Territory of Delhi, admitied in
the Sainik School Kunjpura (Karnal)
during the year 1988, who have been
granted Ministry of Home Affairs
Scholarships;

(b) whether the full amount of
Scholarship i.e, Rs, 2,000 for each boy
has since been sent to the School in
respect of each boy;

(c) whether there are any boys for
whom the School has not yet recelved
the full amount of Scholarship; and

(d) if so, their number and the
reasons for not transmitting the full
amount of Scholarship ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN BHUKLA):
(a) Sixteen,

(b) Full amount of scholarship, ie.
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OccurANcy 1™ AsnHoka Hotews Lo,
New DELHI

1731. SHRI D, N, PATODIA :
SHRI K. LAKKAPPA :
SHRI HARDAYAL DEVGUN:
SHRI A, SREEDHARAN:
SHRI SRADHAKAR SUPA-
KAR:

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that far
from showing any improvement, the
occupancy in Ashoka Hotel has shown
deterioration and the present occu-
paney is of about 25 per cent of its
total capacity; and

(b) if so, the organisational changes
effected to cut down the losses and
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to make the premier public sector
hotel profit oriented ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir. The occupancy
in Ashoka Hotel never deteriorated to
25 per cent. The present position
(during the first fifteen days of Nov-
ember 1968) is that 56 per cent of the
beds and 78 per cent of the rooms
have been occupied.

(b) Efforts continue to improve the
organizalional structure and operation
cfficiency of the hotel.

AIRCRAFT FOR L1.A.C.

1732, SHRI D, N, PATODIA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a team
of technical experts of 1.A.C. has sub-
mitted its report about the type of
aircraft to complement the Caravelle
fleet;

(b) whether a difference of opinion
has cropped up over the implementa-
tion of the recommendation of the
team; and

(¢) if so, the recommendations
made by the team and the points of
difference ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). A team of
officers comprising the Assistant

General Manager and two Engineer-
ing Officers were deputed by the
Indian Airlines to evaluate different
types of aircraft. They submitted
their report to the Corporation and
expressed preference for Boeing 737.
The report was examined by the
Board of Directors who constituted a
Sub-committee for this purpose

secured the assistance of the technical
experts of the Directorate General
Civil Aviation and the General Man-
ager, Hindustan Aircraft Limited.
Taking all relevant aspects, technical
as well as economic into considera-
tion, the Sub-committee recommend-
ed in favour of DC-9-40. This recom-
mendation was unanimously aeeeptod
by the Board of Directors of
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Indian Airlines who have submitted
their proposal to Government accord-
ingly. The proposal of the Corpora-
tion is now under Government’s
consideration.

GeANT TO GaNpnr  Vibya  Manpin.
GanreatRAT Rasiwasta CoOLLEGE.
Cuarkur DAvRL

1733. SHRI RAM KISHAN GUPTA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether any application has
been received from the Gandhi Vidva
Mandir, Ganpatrai Rasiwasia College.
Charkhi Dadri, asking for Grant from
the University Grants Commission for
the construction of staff bungalows;
and

(b) if so. the action taken thoreon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yos.
Sir.

(b) The University Grants Commis-
sion has accepted the proposal of the
college for the construction of 12 staft
quarters subject to the condition that
the completion documents for the
construction of the Principal's bunga-
low, agrecd to earlier by the Commis-
sion, are furnished.

CONSTRUCTION OF CALICUT AIRronT

1734. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI K. M. ABRAHAM :
SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI:
SHRI E, K. NAYANAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have taken
any flnal decision regarding the con-
struction of Calicut Airport;

(b) if so. the mature thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Government
have agreed in principle to construct
an serodrome for Calicut—at a site
near Karipur., Estimates for land
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acquisition and construction of an
acrodrome at Calicut are under pre-
paration. Further action will be taken
on receipt of the estimates and finali-
zation of financial provision in the
Fourth Plan,

AntouNT ALLOTTED Fonr PARApeEp PORT
pURING Foumrtn Pran

1735. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether any amount has been
alloticd for the development of Para-
deep Port in the Fourth Plan; and

(L) if so, how does this allocation
compare with the allocation of funds
for the other major ports during the
Fourth Plan?

THE MINISTER OF TRANSPORT

AND SHIPPING (DR. V. K R. V.
RAO): (a) and (b). The Fourth
Five Year Plan proposals for the

development of major perts including

* Paradip Port are under examination.

ConstrucTION OF NATIONAL HIGHWAYS
anp RoAps oF EcoNomic IMPORTANCE
1IN ORISSA

1736. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether the sum of Rs, 77.20
laukhs which was allotted to Orissa
during 1967-68 for the construction of
National Highways has been fully
utilised;

(b) if so, the results achieved; and

(c¢) whether any sums were allotted
for the development of village roads
and State roads of economic import-
ance and, if so, the details thereof ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R V.
RAO): (a) Against an allotment of
Rs. 3458 lakhs, a sum of Rs. 3426
lakhs was utilised by the State Gov-
ernment.

(b) The information is being collec-
ted from the State Government and
will be laid on the Table of the Sabha,
when received.
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(c) A grant of Rs. 2.00 lakhs to the
Govermment of Orissa was sanctioned
by the Government of India during
1967-68 for the development of State
Roads of Inter-State or Economic
Importance, This amount was intend-
cd for expenditure on the work of
construction of the Badkello bridge
near Kanaktara on the Jharsuguda-
Madhva Pradesh road. No sum was
allotted by the Government of India
during 1967-68 for village roads as the
rcport on the expenditure incurred by
Orissa on rural roads and the aid
required by them were received in
August 1968 only.

ANCIENT MONUMENTS 1N ORISsA

1737. SHRI CHINTAMANI PANI-
GRAHI : will the Minister of EDUCA-
CATION be pleased to state:

(a) whether the ancient monumcrts
in Orissa are in a stale of neglect
now=a-days;

(b) what is the number of ancient
monuments in Orissa which are under
protection and of those under repairs;

(c) whether Government are aware
that an ancient temple of finest archi-
tecture in the Mala areas in Ranpur
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in District Puri is falling to pieces as
the attention of the Archaeological
Department has not been drawn to it;

(d) what is the total amount sanc-
tioned for repairs of the ancient monu-
ments in Orissa during 1967-66 and
1968-69; and

(e) what is the
1968-69 in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) The Centrally
protected monuments in the State
which alone are the direct concern of
tic Central Government have been
maintained in a good state of preser-
vation,

(b) There are 63 Centrally protect-
ed monuments and sites in Orissa and
13 of them are under repairs during
the current financial year.

tc) There is no Centrally protected
temple in those arcas and no case of
such a temple falling in ruins has
come to this Ministry’s notice,

(d 1967-68 .. Rs. 40,600
1968-69 .. Rs, 64284

(e) The following repair works are
included in the current year's conser-
vation programme :—

programme for

Rs.
(1) Sun Temple, Konarak, District puri .. . " ) g..mo
(2) Megheshwar Temple, Bhubaneshwar .. . . 2,000
District Puri, Re
(3) Asokan Rock Edict, Dhauli, District .. .
Puri. Rs
(4) Minor Shrine in the premises ‘of 600
Lingaraj Temple, Bhubancshwar,
District Puri,
Rs.
(5) Asokan Rock Ediet, Jaupada District Ganjam. R’m
(6) Varahi Temple, Chaurasi, District Puri, 350
5.
() Chausath Yogini Templc, Hirapur District Purli. .. 250
(8) Monastery No. I at Ratnagir, District Cuttack, .. 3,150
Rs.
(9) Nilamadhava Temple Gandharadhi, District Phulbani. .. 2.:50
u,
" (10) Sidheshwar Temple, Gandharadhi, District Phulbani. 3,000
(11) Sun Temple, Konark District Puri. .. .. .. 1,000
(12) Baital Deul Templc, Bbu baneshwar .. .. .
(Chermucal ion) District Puri. .. .e Bl.;m
(13) Parvati Temple in the compound of 2,000

Linguraj Temple, Bhubaneshwar,
District Puri (Chemical Preservation)




115

Written Answers
GENERAL GARGO BERTH AT PARADEEP
PorT -

1738, SHRI CHINTAMANI PANI-
GRAHI :
SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the proposal for cons-
truction of a general cargo berth at
the Paradecep Port has been finalised;

(e) if so, when the construction is
likely to begin ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.

RAO) : (a) and (b). The proposal is
slill under examination,

Gaxpak Buivge 1N Buian

1738. SHRI MADHU LIMAYE: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Gandak Bridge
Project in Bihar has made any pro-
gress;

(b) if so, the details thercof,

(c) the rcasons for the delay in the
execution of the project;

(d) the outlay so far made;

(e) the total likely outlay of the
project; and

(f) the time by which the Bridge
would be opened for traffic ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) and (b). Yes, Sir. The
guide bunds, costing about Rs. 243
lakhs, have been compleled. Work
on the well foundations is in progress,
total sinking done so far being 1011 ft.

(c) Therc has been some slow pro-
gress in the sinking of the wells,
because of the hard starta met with.

(d) and (e). The total outlay upte
3lst March, 1968 is Rs, 317.69 lakhs.
Subject to the actual physical progress
at site, the outlay during the next
three years is estimated at Rs. 106.5

:

(f) By the end of 1970, as estimated
by the Btate P.W.D. at present, depend-
ing upon the rate of further progress
«af the foundation work.
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DEMAND FOR SEPARATE MusLim Majyo-
RITY DISTRICT IN KERALA

1740. SHRI MADHU LIMAYE :
SHRI OM PRAKASH TYAGI:
SHRI RAM GOPAL SHAL-

WALE:

Will the Minister of
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Muslim League has demanded a
separate Muslim  majority district
called Moplastan in Kerala;

(b) whether it is also a fact that
they have demanded the establish-
ment of a border commission for this
puUrpose;

(¢) if so, whether the Kerala State

Government have consulted the Centre
on this point; and

(d) the reactions of the
ment of India in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The State Government
have reported that the Muslim League
has ncither demanded a separate
muslim majority district called Mop-
lastan nor the establishment of a
border commission for this purpose.

(c) No, Sir,
(d) The creation of new districts

is a matter within the compctence of
the State Government,

HOME

Govern-

INSTITUTION OF CRIMINAL CASES AGAINST
PoriTicAL OPPONENTS  BY
G MiINISTRY

1741. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Gill Ministry in Punjab had instituted
a number of criminal cases against
its political oppohents; .

(b) whether any steps have been
taken by Government to withdraw
such cases, if so, details thereof; and

(¢) whether it is also a fact that the
Gill Ministry had transferred a num-
ber of officers on grounds other than
administrative and if so, the steps
taken to remedy the matter?



117

- Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). In a Memorandum sub-
mitted to the President by certain
opposition leaders of Punjab, some
allegations of the nature mentioned in
parts (a) and (c)i of the question have
been made, The matter is under
examinalion,

CreatioN oF Post oF A Higu Court
JUDcE 1N PUNJAB

1742. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleascd to state:

(a) whether the Punjab and Har-
vana High Court has recommended the
creation of another post of a High
Court Judge for the purposes of
supervision and inspection ol the sub-
ordinate courts;

(b) if so, the rcaction of Govern-
ment thereto and the steps {aken, if
any, in this regard; and

(¢) whether such practice has been
followed by any other High Court in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) One post of Additional Judge
has been created for the Punjab and
Haryana High Court.

(c) The Central Government in
consultation with the Chief Justice of
India suggested to the State Govern-

ments strengthening of the High Courts -

by creation of an additional post of a
Judge for each High Court, so that
the Chief Justice and his colleagues
could spare more time for inspection
of courts and for general superinten-
dence. Apart from Punjab and Har-
vana High Court, a post of an Addi-
tional judge has been sanctioned for
Caleutta High Court on this basis. In
case such a propoeal is received from
any other High Court it will be consi-
dered on its merits.
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Lortery 1IN PunJjaAs

1743. SHRI SHRI CHAND GOYAL:
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:
SHRI BIBHUTI MISIHRA :
SHRI RAM AVTAR SHARMA:
SHRI NARENDRA KUMAR

SALVE:

Will the Minister of
AFFAIRS be pleased to stale:

(a) whether ‘the Punjab Govern-
ment has drawn a lottery for raising
funds for development works of the
State; '

(b) the estimated amount which the
State has been able to collect through
the lottery;

(c) whether complainis have been
received regarding serious allegations
and irregularities regarding the lot-
tery; and

HOME

(d) if so, whether Government pro-
pose to hold an enquiry into the
maltier ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes; Sir.

(b) The amount which the State
Government has collected tlirough the
first lottery is as under :—

(i) Gross collections—12.42 lakhs.
(ii) Net collection—8.32 lakhs,

(¢} No such complaints were

received by the State Government.

(d) Question does not arise,

NAXALBAKI TYPE ACTIVITIES IN BisAn

1744. SHRI HIMATSINGKA :
SHRI S, K. TAPURIAH :
SHRI YJNA DATT SHARMA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Naxal-
bari type of trouble embroiled the
village in Mahari block of Muzaffarpur
District and other parts of Bihar in
Septamber this year; and

(b) if so, the nature and extent of
the trouble snd what effective steps
have been taken by Govermment to
eliminate such trouble from these
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parts of Bihar in particular and from
the couniry in general?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). Some incidents of forci-
ble cutting of crops by the followers
of extremists have been reported from
village Manikaharkesh of Mushahari
Block of Muzaffarpur distriet, The
incidents are localized in three or four
villages necar about Muzaffarpur town.
The State Government have stated
that the incidents that have occurred
«0 far cannot be compared with any
movement of the MNaxalbari type. 8
cases have been instituted in connec-
tion with different incidents and 23
persons have been arresied. Preven-
tive action under Bection 107 Cr, P.C.

is also being taken against 12 persons.

LaAtir CHARGE BY THE POLICE oN PHESS
EMPrLOYEES IN DeLul
1745. SHRI A. SREEDHARAN :
SHRI J. B, SINGH:

Will  the Minister of
AFFAIRS be pleascd to state:

(1) whether it is a fact that on the
3rd August, 1968, the police lathi
charged Press employees in Delhi;

{b) it so, whether the Delhi Union
of Journalists and Delhi Press Repor-
ter's Association demanded an inquiry
into the lathi charge; and

(c) if so whether Government have
instituted any inquiry to probe into
the alleged police excesses?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Government have seen press
reports to this effect,

(c) In view of reply given to part
(a), this dosc not arise.

RACKET 18 DoLLAR TRAVELLERS’
CHEQUES
1746. SHRI B. K. DASCHOW-
DHURY : )
SHRI' N. R. LASKAR:
SHR1 D, N. PATODIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that recent
arrests of some foreigners with their

HOME
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Indian collaborators have led to the
discovery of biggest racket in dolar
traveller cheques in recent times;

(b) if so. whether the hotels are the
worst sufferers in this regard;

(e} if so, the steps taken to check
such activitics of the foreigners: and

(d) the number of arrests made and
the countrics to which these persons
Lelong 7

TIHE MINISTER OF TOURISM &
CIVIL AVIATION (DR, KARAN
SINGHY: (a) to (d). Attention is

invited to the answer given to Unstar-
red Question No., 761 on the 15th
November, 1968, As stated theren,
{wo persons had been arrested by the

Delhi Police recentlv—one an Irish
national  and the other an Indian
national—in connection with the

cncashment of 21 American Express
dollar travcllers’ cheques of the face
valug of § 3.700. The case is under
investigation, No other case of th.s
nature has been reported.

CenTnaL REsSERVE POLICE IN ASSi

1747. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that more
than three battalions of the Central
Reserve Police are at present stationed
in Assam;

(b) if so, the reasons for stationing
these battalions there; and

(¢) whether they are expected 1o
function under the State Government
or under the Union Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

(b) The Government of Assam
asked for these battalions for
augmenting their own police force for-
preserving security and maintaining
law and order in the State,

(c) These battalions are functioning
under the operation control of the
State Government,
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DispunseMENT of Book GRANTS IN
Rawcor DISTRICT

1750. SHRI KARTIK ORAON: WwWill
the Minister of EDUCATION be
pleased to state:

fa) whether it is a fact that the
book grant and pre-Matriculation
Scholarship amounting to Rs. 3,000
meant for all children of the block,
were paid only to two R, C, Mission
Schools at Deogaon and Saru Bera of
Palkat Block Development office of
Ranchi District;

tb) if so, the reasons therefor; and

(c) what action Government pro-
pose to take against the officers con-
cerned and to recover the amount
wrongfully paid?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The informalion is being collected and
will be laid on the Table of the House.

CADRE OF THE INDIAN SERVICE OF
ENGINFERS

1751. SHRI KARTIK ORAON:
SHRI SRADHAKAR SUPA-
KAR:
Will the  Minister of
AFFAIRS be pleased to state:
ta) whether it is a fact that there
is a proposal under consideration for
the creation of a cadre of the Indian
Service of Engineers, in line with
other All India Service cadres; and

(b) if so, the details thereof?

HOME
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) The details are contained in the
Memorandum laid on the Table of the
House. [Placed in Library. See No.
LT-2272/68]. Various proposals con-
tained therein are yet to be finalised
in consultation with the State Govern-
ments and the Union Public Service
Commission.

ForcieLe CoLLECTION oF FUNDs FOR
CONGRESS
1752. SHR1 BHOGENDRA JHA :
SHRI S. M. BANERJEE :
SHRI SHRI CHAND GOYAL:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have got

the information as reported in the
Patriot of the 26th September, 1968
about the allegations made at Luck-
now by the President, All India
Federation of Primary School
Teachers’ Organisation that forcible
collection for the Congress election
fund is made in Uttar Pradesh through
the media of Presidents of Zila Pari-
shads;
' (b) whether in Badaun about
Rs. 80,000 have thus been collected
by imposing a levy of Rs. 20 to Rs, 30
from each teacher;

(c¢) whether Government propose to
accept the demand for judicial enguiry
for this and, if not, the reasons there-
for; and

(d) whether similar complaints have
also been received from the Districts
of Hardoi, Azamgarh and Gonda?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government have seen the news-
item in the Patriot of 26th September,
1968.

(b) The complaints received in this
regard are being inquired into by the
State Government.

(e) There is no need for a judic:-ial
inquiry, as the matter is already being
looked into by the State Government.

(d) Yes, Sir,
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MURDER OF Hamhﬁs mw UP.

1753. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of persons belonging
to the Scheduled Castes killed, in-
jured or tortured in Uttar Pradesh
since the advent of the President's
rule in the State;

(b) whether such incidents are
much more in number and virulence
than those that occurred during simi-
lar length of period prior to the Presi-
dent's rule;

(e) if so, the reasons for the increase
and the steps taken to give relief and
compensation to the victims and to
bring the culprits to book; and

(d) other preventive measures
adopted in this connection.

THE MINISTER OF STATE IN THE
MINISTRY OF HOFE AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). Facts are being ascertain-
ed from the State Government.

ToOURISTS VISITING GUJARAT

1754. SHRI NARENDRA SINGH
MAHIDA.: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there has been any
decline in the number of tourists who
visited Gujarat during the last three
Vears:

(b) if so, the reasons therefor: and

{(c) the remedial steps taken or
proposed to be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The figures reported by
the State Government do not indicate
any decline in the number of foreign
tourists visiting Gujarat during the
last three years,

(b) and (¢). Do not arise,

TourisT CENTRES IN GUJARAT
1755. SHRI NARENDRA SINGH
MAHIDA: Wil the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:
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(a) the total amount allotted to the
Gujarat State for developing tourist
centres in that State during the Fourth
Plan; and

(b) the details of the programmes
in respect thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) and (b). Two schemes,
namely, (i) Porbander-Veraval com-
plex and (ii) Ahmedabad complex in
Gujarat have been proposed in the
Faurth Five Year Plan of the Central
Department of Tourism. It is also
proposed to mount a Son-et-Lumiere
spectacle at Sabarmati. Financial
and other details of the schemes are
still to be worked out. In addition, a
sum of Rs. 1.15 lakhs is proposed to
be set apart for the completion of the
Tourist Bungalow at Sabarmati Ash-

ram.

Apart from this, a sum of Rs. 50
lakhs has been proposed for allotment
to the State Government for develop-
ing tourist centres in Gujarat. A
statement giving details of these sche-
mes is laid on the Table of the House.
[Placed in Library. See No. LT-2273/
68.1
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EARNINGS FROM TOURISM

1761. SHRI R. K. AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that earn-
ings from tourism have fallen since
the devaluation of Rupee;

(b) if s0, to what extent it is due
to devaluation; and
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(c) the effect of devaluation on
‘tourist trade?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, sir. There is no
reason to believe that the earnings
from tourism has fallen since the
Devaluation of the Rupee,

(b) Does not arise.

(c) While an assessment of the
precise effects of Devaluation on the
Tourist trade must await a detailed
survey, one of the effects is the in-
crease in the number of tourists.

AHNMEDABAD AIRPORT
1762. SHRI R. K. AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any plan to
develop the Ahmedabad airport so as
to make it suitable for landing of jet
and supersonic planes in future;

(b) if so, the dctails thereof; and

(¢) if not, whether Government
propose to consider this matter in
view of Ahmedabad's proximity to
‘Pakistan borders ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The aero-
drome is already suitable for regular
use by Caravelle type of jet aircraft
and also for occasional use by Boeing
707 and other jet aircraft of similar
performance. There is no proposal to
make it suitable for supersonic planes.

(c) Development of a Civil aero-
drome is based mainly on civil air
transport requirements.

AGITATION BY DELHI SHOPKEEPERS

1763. SHRI MANIBHAI J, PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that shop-
keepers in Delhi had startad an agita-
tion against the lawful action taken by
;.:;anemi Police during September,

(b) whether the illegal encroach-
‘ment on the public places by unlicen-
sed hawkers and petty-shopkeepers
‘has been got wvacated;
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(c) if not, the reasons therefor and
the action taken against those arrested
in this connection; and

(d) whether this agitation was poli-
tically motivated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). Some shopkeepers and
vendors had started agitation against
their chalfan under the Police Act
and Bombay Police Act for illegal
encroachment on public land. Some
encroachments in certain arcas have
been removed., Action to remove the
encroachments is continuing. Wben
the agitation was called off, the
arrested persons were released. The
agitationists were led by some mem-
bers of some of the political parties.

INVENTION OF CHEAP SOLAR WATER
HEATER BY CENTRAL BUILDING RESEARCH
INSTITUTE

1764. SHRI MANIBHAI J. PATEL:

SHRI R, K. AMIN :

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
Central Building Research Institute
has invented a cheap Solar water
heater;

(b) if so, the details thereof;

(¢) the cost of its manufacture and
the period in which one unit can be
manufactured; and

(d) whether it will be manufactured
for commercial purposes?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Bir.
The Central Building Research Insti-
tute, Roorkee has developed a low
cost solar water heater.

(b) A Statement is attached

(c) The manufacturing cost is
estimated to be nearly Rs. 600/- per
Unit which may be less if produced
on a large scale. It can be manu-
factured in about a month's time.

(d) The process has been communi-
cated to the National Research Deve-

lopment Corporation for its commer-
clal production,
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Statement

The Solar water heater Unit is easy
to make from local materials. It
simply consists of two collectors of
sun rays and an insulated tank. The
absorber consists of a blackened
aluminium sheet of 28 gauge attached
to a network of parallel galvanised
iron pipes of 19 mm dia. such that
there is a good thermal contact bet-
ween the tubes and the plate. It is
housed in a cover box of heat insulat-
ing material and having a glass
window for allowing the Sun's radia-
tion to fall on the blackened plate.
The absorber is oriented due south
at an angle equal to (Latitude angle
-+ 15°) for winter use.

This absorber is connected to the
storage tank, kept at a certain height;
cold water at the bottom of the tank
flows down to the absorber. Heated
water rises to the top of the tank
because of its lower density. ‘This
automatic circulation—thermosyphon
as it is technically known-—starts a
little after sunrise and stops when the
Sun goes down.

On cloudy days or when the load is
more than the design value, thermo-
statically controlled immersion heater
fixed to the tank can be pressed into
service.

Prize To INDIAN DANCE TROUPE

1765. SHRI MANIBHAI J, PATEL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
National Iranian Television Prize was
recently awarded to an Indian Dance
Troupe;

(b) if so, the name of the troupe
and when this troupe visited Iran;

(c) whether there was a competi-
tion from wvarious countries invited by
the Iranian Government; and

(d) if not, the occasion on which
this prize was awarded ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): <(a) Yes,
8ir,
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The Indian Dance Troupe was given
one of the four prizes awarded by the

Government T.V, for outstanding
dance performances,

(b) The Kathakali troupe of Kerala
Kalamandalam, Cheruthuruthy
(Kerala) which visited Iran from 1st
to 16th September, 1968,

(e) As far as the Ministry is aware,
there was no formal competition,

(d) The prize was awarded at the
time of 2nd Shiraz Festival held in
the month of September, 1968,

Enqumy RerorT oN Gausatr Riots
1766. SHRI YAINA DATT
SHARMA : Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether the one-man Commis-
sion of Enquiry appointed by Gowvern-
ment to enquire in to the Republic
Day disturbances in Gauhati has sub-
mitted its report;

(b) if so, the findings thcreof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir. The State Government
have extended the date of submission
of Report by the Commission till
December 31, 1968,

(b) and (c¢). Do not arise.
Use or Hinpr v BrAr GOVERNMENT
OFFICES
1767. SHRI VALMIKI CHOU-
DHARY :
SHRI RAMAVTAR SHASTRI:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether it has come to the
notice of Government that the present
regime in Bihar under President's rule
has been frequently flouting the nolicy
decision taken by the erstwhile popu-
lar .Government of Bihar to adopt
Hindi as the official Language at all
levels Tehsil, District and State; and

(b) if so, the steps that had been

-taken by the said popular Govern-

ment to adopt and enforce their deci-
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sion before the imposition of Presi-
dent's rule and in what specific spheres
and for what purposes Hindi has now
ceased to be used by the present
regime ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The policy decision,
regarding the use of Hindi for state
official purposes, taken by the erst-
while popular Govt, in Bihar have not
been modified in any manner by the
present Govt, However, receni{ reports
indicated a downward trend in the
use of Hindi and consequently instruc-
tions have been issued to implement
the earlier decision.
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Horer INDUSTRY IN PRIVATE SECTOR

1769. SHRI K. P, SINGH DEO:

SHRI D, N, DEB:
SHRI CHANDRA SEKHAR
SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased tostate:

(a) whether it is a fact that Gov-
ernment had assured the Federation
of Hoicls and Restaurant Association
of India about their intention to en-
courage the Private sector to built and
run hotels in the country;

(b) whether it is also a fact that
Government now propose to give pri-
ority to the hotel industry in the
public sector;

(c) if so, the reasons for the change
in Government's policy and its likely
effect on the hotel industry in the
private sector; and

(d) the benefits likely to be derived
by Government as a result thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). Gov-
ernment would welcome construction
of hotels by the private sector. No,
priority in this respect has been given
to the public sector except in regard
to hotels at airports. The need for
hotel accommmodation is so grcat that
there is ample scope both for the
public and the private sector to put
in their best efforts in this respect.
CONSULTATION WITH STATE GOVERN-

MENTS BEFORE PROMULGATION OF

ORDINANCE
1770. SHRI K. P, SINGH DEO:
SHRI D. N. DEB:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the statement made
by the Deputy Chief Minister of
Madhya Pradesh in an exclusive inter-
view with the UN.L appearing in the

Indian Express dated the 30th Sep-
tember, 1068, stating that the Centre

HOME
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should consult the State Governments
before promulgating any Ordinance
which the State Governments are
expected to enforce;

(b) whether any other State Gov-
ernment have expressed a similar
view;

(c) if so, the State Government
which hold similar views; and

(d) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA) :
(a) Yes, Sir.

(b) and (o). Chief Minister,

Kerala has also sugested that the
State should have been consulted
before the issue of Essential Services
Maintenance Ordinance, 1968,

(d) Consultation with State Gov-
ernments prior to the issue of an
Ordinance relating to matters con-
cerning Central Government employees
was not considered necessary.
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Carcutra TRAMWAY COMPANY

1775. SHRI GANESH GHOSH:
SHRI JYOTIRMOY BASU:
SHRI B. K. MODAK :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state;

(a) whether Government have
examined the Report of the Commis-
sion appointed to go into the working
of the Calcutta Tramway Company;

(b) if so, the decision taken there-
on;

(¢) whether it is a fact that the
Calcutta Tramway Company  has
remitted about Rs. 9 lakhs to London
in March and May, 18687 and trans-
ferred considerable sums from the
special reserve account to shareholders
account; )

(d) whether  Government
enquired into the matter; and

(e) if so, the findings thereof and
the action taken thereon?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) The Government of West
Bengal have examined the Report in
consultation with the Calcutta Tram-
way Company.

have
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(b) Among other matters, a phased
programme on the lines of the recom-
mendations of the Commission, has
been drawn up to restore the opera-
tional efficiency of the Company.
Steps have been taken to reduce the
gap between the income and the
expenditure of the Company by exer-
cising economy in the use of materials
and employment of personnel An
Engineer from the State Public Works
Department has been deputed to the
Company,

The State Government is consider-
ing the reconstitution of the Tram-
ways Advisory Committee, with
experts, as well as the appointment of
a Railway Engineer. The recommen-
dation of the Commission regarding
an increase in fares is also under the
active consideration of the State Gov-
ernment,

(c) Yes, Sir,

(d) and (e). The various irregu-
larities committed by the Company,
as pointed out by the Enquiry Com-
mission in its report, will be taken up
by the State Government at the time
of determining the final purchase
price. The State Government do not
propose taking any legal action at
present for such illegal transfer of
money abroad, keeping in view also
that the settlement of the matter in a
court of law may take considerable
time and may complicate a settlement
of the deal of purchase.

AMERICAN AcADpEMY, VARANASIT
1776. SHRIMATI SUSEELA
GOPALAN :
SHRI MOHAMMAD ISMAIL:

Will the Minister of EDUCATION
be pleased to state:

(a) the functions of the American
Academy, Varanasi;
(b) the names of persons with their

profession, who are in the managing
Board of the Academy;

(c) whether it is a fact that Rewa.

Palace, Varanasi which was donated
to the Banaras Hindu University has
been rented to the American Academy;
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(d) if so, the terms and conditions
of renting the palace; and

(e) the reasons for renting it?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
declared objective of the Academy is
to promote studies and higher research
in art and archaeology of South Asia.

(b) The Managing Board of the
Academy is American Committee for
the History of South Asian Art with
its headquarters at the University of
Chicago. A statement showing the
names of the members with their
profession is laid on the Table of the
House. [Placed in Library. See No.
LT-2274/68.)

(e) Yes, Sir,

(d) The palace has been rented at
Rs. 1,500/- per annum, The electric
and additional water charges plus
additional taxes, if any, are also to be
paid by the Academy. The repair
and renovation of the building to be
done by the Academy at its own cost.
Structural erections of a permanent
nature will belong to the University
and no compensation will be paid for
such changes.

The lease of the palace expired in
the first week of November, 1088 The
University has since decided not to
extend the lease and has given six
months notice to the Academy to
vacate the palace,

(e) The palace could not be use-
fully utilised as a hostel for the
students on account of its distance
from the University and was therefor
rented.

RePorT oF DAYAL COMMISSION ON
Rancrx AND HAtia Rrots

1777. SHRI MOHAMMED IMAM :
SHRI JYOTIRMOY BASU:
SHRI RAMAVATAR
SHASTRI :
SHRI UMANATH:
SHRI DHIRESWAR KALITA :
Will the Minister of HOME
AFFAIRS be pleased to state:
(a) the details of the report submit-
ted by the Dayal Commission of In-
quiry which was set up to enquire
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into the Communal disturbances at
Ranchi and Hatia;

(b) if so, whether Government have
examined the report;

(e) the decisions taken thereon; and

(d) if not, when the examination is
likely to be completed and the reason
for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The report of the Com-
mission of Inquiry in respect of the
disturbances at Ranchi-Hatia is under
examination. As there are a number
of recommendations concerning the
State Governments and different
Ministries of the Government of India.
ihe examination of the report will
take some more time.
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PRO-PAKISTANT SLOGANS IN SRINAGAR

1780, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether pro-Pakistani slogans
were raiscd in Srinagar on or about
20th September, 1868 at an industrial
Exhibition held near the Secretariat
there; and

(b) if so, the number of persons
involved and the action taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Government of Jammu and Kash-
mir have no reports of such slogans
being raised on 29th September, 1968.

(b) Does not arise,

P.M's VIisIT TO SOUTH AMERICA

1781. DR. KARNI SINGH : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the ‘expenditure incurred on the
special plane chartered for the Prime
Minister's visit to South America; and

(b) the other expenditure borne by

the Indian Exchequer in that connec-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : (a) An
expenditure of Rs. 347,000 was incur-
red on chartering plane for journeys
New York/Rio de Janeiro/Port of
Spain/New York and Bogota/Caracas.
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(b) The information is being collec-

ted and will be laid on the Table of
House,

FIRE IN GANDHI GROUND

1782, SHRI VISHWA NATH
PANDEY : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Ram
Lila celebrations in Gandhi Ground.
Delhi and in one more places ended
on a sad note on the 1st October, 1868
when many persons including some
women and children were injured in
mishaps due to fire in Ram Lila; and

(b) if so, the total number of such
injured persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). On 1st October 1968,
there was only one incident of out-
break of fire in Gandhi Ground, behind
Hardinge Library, where Ram Lila
was being celebrated according to the

Delhi Fire Service. Police report
shows that 24 persons received
injuries,
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DeveELopMENT OF MmNor PorTs IN
ANDHRA PRADESH
1791. SHRI M. S. MURTY: Will
the Minister of TRANSPORT AND
‘SHIPPING be pleased to state:

(a) whether the Central Govern-
ment had sanctioned any loan to the
Andhra Pradesh Government for the
developmental works in minor ports
during the period from 1866-67 to
1968-69;

(b) if so,
yearwise; and

(¢) if not, the reasons therefor ?

THE MINISTER OF TRANSFPORT
AND SHIPPING (DR, V, K. R. V.
RAO): (a) Yes, Sir.

(b) 1966-67T—Rs. 4.39 lakhs.

19687-68—Rs, 3.67 lakhs,
1968-69—Rs. 4.79 lakhs,

(c) Does not arise.
DEVELOPMENT OF MmnoR PORTS

1792. SHRI M. S, MURTI:
SHRI RAM AVTAR SHARMA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether some of the Chief
Ministers have suggested to treat the
minor ports’ development works as
centrally sponsored schemes and to
grant loans for the purpose;

(b) if so, when this procedure will
come into force; and

(e) if not, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K R. V.
RAO): (a) to (c). At the 2nd Minor
Ports’ Conference held in June, 1968,
it was decided that during the Fourth
Five Year Plan period, one port in
each maritime State should be selected
for development under Centrally
Sponsored ‘Schemes, keeping in view
its traffic potential ete. The list of
Centrally Sponsored Schemes for the

Written Answers

the amount sanctioned
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Fourth Five Year Plan, which, inter-
alia, included Minor Port Develop-
ment, was approved by the Committee
of the National Development Council
on the 13th September, 1968. The
Fourth Five Ycar Plan commences on
1st April, 1969,

MancALOrE HARBOUR PROJECT

1793. SHRI LOBO PRABHU: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the estimated income from the
Mangalore Harbour Project on its
completion in 1972;

(b) the interest payable on the
investment on the Port and the con-
nected Railway line in 1972

(c) whether the loss of income and
the liability of the interest does not
make it necessary to find the resources
necessary according to the plan; and

(d) if so, whether expenditure of
only Rs. one crore is consistent with
such a plan and with the unemploy-
ment of the Designs Division and
partial unemployment of the Works
Division ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ): (a) and (b). The Mangalore
Port is expected to handle a traffic of
about 27.10 lakh tonnes on completion.
Based on this estimated traffic, the
Port is expected to earn a gross
revenue of about Rs. 261.80 lakhs.
The estimated operational expenditure
is about Rs. 109.00 lakhs. The inte-
rest on capital outlay works out to
Rs. 12593 lakhs (@ 53% on Rs, 21.90
crores).

As regards the Railway, it is pre-
sumed that the Hon. Member is refer-
rin to the Hassan-Mangalore Rail
link., So far as this link is concerned,
the Ministry of Railways have indi-
cated that the estimated cost of the
Rail link is Rs. 23.73 crores and the
interest payable in 1872 will amount
to Rs. 130.41 lakhs,

(c¢) and (d). Provision of funds

for the Project is being made in the
light of the resources available,
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Posting oF GOVERNMENT OFFICIALS

1794. SHRI LOBO PRABHU: Wwill
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 403 on the
2nd August, 1968 and state :

(a) whether in view of the admitted
necessity and the general possibility

of political pressures on officials,
through postings and promotions,
what objections have Government,

first that the posting of an official is
not disturbed during the normal period
without the concurrence of the imme-
diately superior officer and in the case
of the State Government of the State
Public Service Commission or the
Central Government;

(b) in view of the varying import-
ance and condition of amenities and
emoluments of different postings, what
objections have Government to a
right of appeal to the Service Com-
mission by an aggricved officer;

(c) in view of the higher emolu-
ments of serviee at the Centre, whe-
ther Government would maintain a
Seleet List for such deputations on
the same procedure as it maintains
Lists for Selection Posts and if not,
the reasens therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Postings and transfers of Central
Government employees are made on
grounds of public interest. Promotions
are made in accordance with the rules
and regulations. Concurrence of the
immediate superior officers will not
always be possible nor is it necessary
as postings and transfers have to be
made keeping in view the needs of
administration. The exigencies of
administration may require postings
and transfers of persons to meet the
immediate needs and the disturbance
even before they complete their
normal tenure may be sometimes in-
evitable,

Regarding the State Governments
employees, the State Governments
mmlunwlywm,tbﬂuﬁth
postings and transfers their
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employees and the Government of
India cannot interfere in the matter.

(b) Posting of an individual to a
specific post cannot constitute a service
grievance so long as it does not in-
volve demotion in rank or loss of pay
to which he is otherwise entitled.
When the service rights are affected,
there is a normal machinery for
redressing such grievances. In the
circumstances, the question of grant-
ing Government servants a right of
appeal to Service Commission on the
ground that a particular post is not
impertant or carries lesser emoluments
or amenities does not arise,

(c) Selections of officers for deputa-
tion from various cadres for appoint-
ment to posts under the Centre are
made on the basis of suitability from
among officers made available by
various cadre authorities.
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ARRANGEMENTS FOR 1872 CENsSUs

1796. SHRI K. LAKKAFPPA : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the arrangement made for the
next Census to be undertaken in 1972;

(b) whether any foreign assistance
has been requested; and

(e) if so, in what form and whether
any Electronic Computers are being
imported for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
The next population Census will be
taken in 1971. A full-time Registrar
General and ex-officio Census Com-
missioner has been appointed, Steps
have been taken to secure the services
of suitable officers for appointment as
Superintendents of Census Operations
in the States and Union Territories.
The Census Schedules have been
drafted in consultation with experts
and Census data users and will be
pretested in the field before final
adoption. Varlous other steps such
as bringing the jurisdictional maps
up-to-date, numbering of houses, etc.,
have been initiated. Adequate thought
is also being given to tabulation pro-
cedures,

" (b) and (c). No .foreign assistance
has sought for the purpose. The
office of the Census Commissioner is
already equipped with an electronic
computer,
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ESTABLISHMENT OoF A COMMERCIAL
RecLAMATION PLANT

1798. SHRI M. N, REDDY : Will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that a
private firm has entered into an
arrangement with the Indian Institute
of Petroleum to purchase the process
for the establishment of a commercial
reclamation plant for reclamation of
used lubricants in .order to minimise
the import of lubricants of the value
of Rs. 30 crores every year;

(b) if so, the terms of agreement;
and

(c) the benefits to be accrued to
Government as a result thereof ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The know-how on the reclamation of
used lubricating oil developed at the
Indfan Institute of Petroleum, Dehra
Dun has been licensed to the follow-
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against each :—

Name of the firm Capacity Terms
of the
Plant
1. M/is. Ravi Emerprises, 500 Lump sum premium - Rs. 3000;-
Vijuvawada, lonnes Nature of Licence Nuon-exclusive,
per
annum. Period of Licence — 14 years,
Recurring Royalty  —- NIL
2.M/s. Bagla Brothers. 200 Lump sum premium -—  Rs.2000,-
Saharanpur. ° lonoes Nature of Licence Nop-
per exclusive,
annum.
Perivd of Licence 14 years
Recurring Royalty NIL
3.M <. Daulat 200 Lump sum premium --  Rs. 2000
Machinery Corpn.. tonnes. Nature of Licence  —  Nuon-
Delhi. per annum, exclusive.
Period of Licence 14 years.
Recurring Royalty  —- NIL
4 M /s, Kapursons. 200 Lump sum premium --  Rs. 2000
Jamshedpur. _ tonnes NMature of Licence —  Mon-
per exclusive.
annum,
Period of Licence - - 14 years.,
Recurring Royalty - - NIL.
(c) Reclamation of used oil will (c) and (d). The device has been

curtail the need for importing lubri-
cating oils,

Use orF INrerior KErosene O1L

1799. SHRI M. N, REDDY : Will the
Minister of EDUCATION be pleased
to state:

(a) whether any headway has been
made to meet the acute demand of
Keroseng by improving the quality of
inferior kerosene by hydrogenation
and changes in the design of kerosene
lamps;

(b) whether it is a fact that the
Indian Institute of Petroleum at
Dehradun has designed an indegenious
attachment to kerosene lamps by
which inferior kerosene burns almost
as brightly as superior kerosene;

(c) whether these lamps have been
put to commercial use; and

(d) if so, the result achieved so
far?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) Yes, Sir.

(b) Yes, Sir,
60LSS5/68—6

patented. Large scale trials are, how-
ever, necessary by the actual users
before putting it to commercial use.

PAKISTANI SPIES

1800. SHRI M. N, REDDY : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
number of persons involved in spylng
for Pakistan in Delhi and Assam has
increased after the Indo-Pak conflict;

(b) whether any special stringent
measures have been taken to curb
these activities more so when one is
the Capital and the other is at strate-
gic and wvulnerable point near the
border; and

(e) if so, the details‘ot the measures
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K., S, RAMASWAMY) : (a) to
(¢). Information is being collected
and will be laid on the Table of the

House,
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SIMPLIFICATION PROCEDURE

OF FOR
INVESTIGATION AND FINALISATION oF
CASEs

1801. SHRI M, N. REDDY : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is fact thal over a
thousand Officers were involved in the
corruption cases during the last one
year and that a majority of cases are
still pending investigations or depart-
mental action;

(b) whether any machinery has
been set up to simplify the procedure
of investigation and to finalise the
cases within a year from the daie of
their detection; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA) :

(a) A statement showing category-
wise break-up of officers involveq in
vigilance cases during the year 1967-
68 and the number of officers against
who vigilance cases were pending on
31.3.1968 is laid on the Table of the

House. [Placed in Library. See LT-
2277/68.)
(b) and (c). The disciplinary rules

have recently been revised so as to

speed up disciplinary proceedings.

Every attempt is made to finalise cascs

expeditiously.

TerMS POR PURCHASE OF SHIPS FROM
U.K. AND WEST GERMANY

1802. SHRI M. N. REDDY : Will the
Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that Gov-
ernment had approached UK. and
West Germany for liberalising terms
of trade to enable India to purchase
new and second-hand ships from
them:;

(b) if so, the stage at which the
matter rests at present; and

(¢) to what extent the gr.t. would
be increased and the estimated target
attained in case this purchase deal
materialises 7

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): (a) So far as UK. Govern-
ment is concerned, no formal approach
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has been made to them, but our
requirements have been discussed with
them from time to time, The Federal
Republic of Germany has agreed to
grant a line of credit totalling DM
92.4 million for purchase of new ships
for one year.

(b) Orders for two ships valued at
DM 31.2 have already been placed in
the Federal Republic of Germany.
The question of placing orders against
the balance amount is at present
under consideration,

(c) Pending the finalisation of the
orders against the balance credit, no
accurate estimate of the additional
G.R.T, is possible. However, on a
rough basis, the total addition is likely
to be of the order of 60,000 to 70,000

G.R.T.. including the two ships already
ordered,

Nenru Lierary or CHILDREN'S Books

1803. SHRI BABURAQO PATEL:
Will the Minister of EDUCATION be
pleased to state :

(a) the total cost of the proposed
project called “Nehru Library of
Children's Books” by the National
Book Trust of India;

(b) the titles of the books to be
published under the project and the
number of copies of each title and in
how many Indian languages;

(¢) whether in view of the fact that
the books published by the National
Book Trust of India have so far failed
to evoke public response and enthu-
siasm, Government have made sure of

a definite market for the new
Children's Books, and
(d) the names of States which

agreed io cooperate fully on this new
project ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Rs. 1
crore are proposed to be included in
the Fourth Plan for this programme.

(b) This is yet to be decided.

(c) It may not be correct to say
that the books publishedq by the
National Book Trust have so far failed
to evoke public response and enthu-
siasm.
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(d) The reactions of all the State
Governments have not yet been
received.

DeveLorMENT oF Goa Port

1804. SHRI D. N. PATODIA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether an application for the
World Bank loan for the development
of the Port of Goa has since been
withdrawn by the Government of
India;

(b) if so, the reasons therefor;

(¢) whether Government have made
alternative arrangements to provide
adequate funds and foreign exchange
for the development of the Port; and

(d) if so, the details thercof”

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (d). The application
made to the World Bank for a loan
in connection wilth the development
of Mormugao Port is currently under
the consideration of the Bank., In the
meantime, action has been initiated
on certain crucial aspects of the
Project. Tenders have been invited
by the Mormugao Port Trust for
dredging and reclamation. It is also
proposed to appoint Consulting
Engineers for the Project.

CAMPAIGN AGAINST PUNJAB CADRE
OFFICERS BY CHANDICARH
ADMINISTRATION

1805. SHRIMATI NIRLEP KAUR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is fact that the Dis-
trict Administration of Chandigarh
has started a vilification campaign
against the Punjab Cadre Officers:

(b) whether it is also a fact that
agitations and strikes have been insti-
gated by the Labour Commissioner;

(c¢) whether it is also a fact that
Vigilance Department have so far
started enquiries against the Punjab
Cadre Officers only; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). No Sir.

{(d) Does not arise.

INCENTIVES TO TEACHERS OF ELEMEN-

TARY ScHoOLS

1806. SHRI LOBO PRABHU: Will
the Minister of EDUCATION be
pleased to state:

(a) the incentives offered to teachers
of Elementary schools with a view to
increase their interest in their work
generally and to reduce the drop-outs
in particular;

(b) whether any States have in-
troduced a selection grade for teachers
in Elementary and Secondary Schools
with a view to increase the emolu-
ments of teachers on the basis of
merit; and .

(c) since such a selection grade is
likely to reduce stagnation and waste,
the reasons for refusing Central aid
tn States which introduce such selec-
tion grade ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
rccommendations made by Education
Commission in this regard have been
forwarded to the State Governments
within whose jurisdiction this lies.

(b) According to information avail-
able, Bihar, Haryana and Jammu &:
Kashmir have introduced selection
grades for certain categories of
teachers.

(c) No direct Central assistance is
admissible to State Governments for
revision of salary scales of teachors,
including the introduction of Selection
Grades.

Dnror-oUTsS OF STUDENTS IN PRIMARY

CLASSES

1807. SHRI LOBO PRABHU:

SHRI DHIRESHWAR
KALITA :

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is fact that the
Steering Committee of the Planning
Commission has found that 60 per
cent of the students who enter class
1 do not get even permanent literacy

" because thev drop out before reach-
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ing class IV and there is hardly any
impact of this education on agricyl-
.ural practices;

(b) if so, the steps Government
have taken to reduce the drop-out;

(c) since the margin of wastage will
increase by further extension of pri-
mary education, what is the objection
to the relation of grants to the pattern
of enrolment in the lower and higher
classes;

(d) whether the reason for the
drop-outs is the economic utility of
grown-up children; and

(e) if so, whether Government pro-
pose to adopt the shift which has been
worked in Kerala and is now recom-
mended by the Planning Group?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

(b) Governmant proposes to em-
phasis¢ a nation-wide programme of
reducing wastage and stagnation at
the primary stage. Recently, a
National Seminar was convened to
consider this problem and it has pre-
pared an outline of a programme to
combat these evils. Steps are now
being taken to incorporate the recom-
mendations of the National Seminar
for the Reduction of Wastage and
Stagnation at the Primary Stage in
the Fourth Five Year Plan of States
and Union Territories.

(c) Further expansion of primary
education will not necessarily lead to
an increase in wastage. However,
there can be no objection, in principle,
if a State Government were to adopt
a system of grant-in-aid related
suitably to the extent of wastage and
stagnation prevalling in a primary
school,

(d) It is estimated that economic
reasons account for about two-thirds
of wastage in classes III and above.

{e) The shift system in Kerala
operates in classes I and II only, The
reason for introduction of the shift at
this stage is purely financial, i.e., the
resources available with Government
are limited and the attendance of
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children is very large so that econo-
viles are effected by requiring the
same teacher to deal with two shifts
of children. In order to cut down
wastage in the higher classes, what
i1s needed is a system of part-time
sducation so that the children can earn
angd also continue to learn., A large
programme for this purposc is being
prgposed for the Fourth Five-Year
Plan,

Deray 1N DeLIVERY oF LUGGAGE
T0 Am PASSENGERS

1808. SHRI LOBO PRABHU: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any complaints have
been received or he is, otherwise,
aware that luggage from planes is
not madc available to passengers for
long periods, exceeding even half an
hour after landing;

(b) whether any investigation
been made in the causes for
same; and

has
the

(c) if so, the causes and the action
taken against the officials responsible?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Government
is aware of delay in the clearance of
passenger's baggage. This difficulty
is experienced mainly at aerodromes
where the intensity of traffic is heavy,
or where there are over-lapping
services,

(¢) The causes of the delay are lack
of adequate mechanical equipment for
conveyance of baggage from the air-
craft to the terminal building, and
insufficient space in the terminal
buildings for clearance of baggage.
Steps are being taken to enlarge the
baggage delivery areas and to increase
the number of delivery counters. In
the new buildings which are being
planned for the international airports
sophisticated mechanical means such
as conveyor belts are proposed to be
installed for smooth and quick car-

riage of baggage to and from the air-
craft. '
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DrepGER FOR COCHIN PoORT

1809. SHRI VASUDEVAN NAIR:
Will the Minister of TRANSPORT &
SHIPPING be pleased to state:

(a) whether it is fact that the
proposal submitted by the Cochin Port
Trust for acquiring a new dredger for
the port has been rejected by Govern-
ment;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
three dredgers now working with the
port are very old and are not sufficient
to cope with the problem of silting;
and

(d) if so, whether Government pro-
pose to reconsider their decision and
take immediate steps for acquiring a
new dredger ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K, R. V.
RAQ) : (a) No, Sir.

(b) Does not arise,

(¢) The dredging fleet of Cochin
Port consists mainly of three dredgers
viz, Lord Willingdon built in 1926,
Lady Willingdon built in 1837 &nd
Gunga built in 1922 but converted to
oil firing in 1962. All the three are
old dredgers. Due to the increase in
the quantum of dredging to be under-
taken on account of the construction
of new berths in the Ernakulam
Channel and the progressive reduction
in the efficiency of performance of the
existing dredgers on account of age,
it has not been possible to maintain
the required depths always in all the
berths and the approach channel

(d) In order to overcome the diffi-
culties and with a view to clear the
backlog of dredging which could not
be taken up so far, Government have
sanctioned the placement of orders for
the procurement of a new suction
dredger. The question of sanctioning
the purchase of a new grab hopper
dredger is under active consideration.

BeceArs AT Tourist CENTRES
1810. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH:
SHRI OM PRAKASH TYAGI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government’s attention
has been drawn to the nuisance caused
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by the increasing number of beggars
at tourist Centres in India; and

(b) if so, the steps taken to prevent
this nuisance which while causing
annoyance to the tourists also reflects
adversely on the social and economic
conditions in India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir,

(b) The attention of State Govern-
ments, who are primarily concerned
in the matter, has been repeatedly
drawn to this nuisance urging them
to take effective measures. Further, a
proposal ia under consideration in the
Fourth Five Year Plan for setting up
Police Units at selected tourist centres
within the framework of the State
Police Organisation for the prevention
of harassment of tourists by anti-
social elements,

REPORT OF SUKHTANKAR COMMITTEE ON
RATNAKAR SHIPPING AND APPEJAY
SHIPPING

1811. SHRI S. K. TAPURIAH:

SHRI P. C. ADICHAN:
SHRI A. SREEDHARAN :
SHRI SITARAM KESRI:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Sukhtankar Com-
mittee which had been appointed to
probe into the affairs of the two
companies, namely, the Ratnakar
Shipping and the Appeejay Shipping
has submitted its report;

(b) if so the main observations and
findings of the Committee; and

(¢) Government’s reaction thereto?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ): (a) The Sukthankar Com-
mitte was appointed to go into the
affairs of only Appeejay Linc (Sur-
rendra Overseas Limited). The Com-
mittee has submitted its report.

(b) and (¢). The Report is under
consideration of Government,

FAre RATES oF PuBLic BUSES IN

WesT BENGAL

1812. SHRI JYOTIRMOY BASU:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the fare rates of public buses
plying between Mominpur (Calcuita)
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and Liamond Harbour (24 Parganas),
West Bengal.

(b) how do they compare with
other routes in Calcutta and 24 Par-
ganas; and

(¢) whether Government are con-
sidering the question of making a
downward revision of the fare rales
of buses plying between Mominpur
and Diamond Harbour in the public
interest ? ’ o

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO) : (a) The current fare between
Mominpur and Diamond Harbour is
one rupee and two paise.

(b) The above rate is not higher
than those on other similar routes
within the district,

(¢) No, Sir.

AccoMmopATION FACILITY To C.SLR.
EMPLOYEES

1813. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION be
pleased to state:

(a) whether employees under the
Council of Scientific and Industrial
Research, drawing less than Rs. 400/-
p.m,, have any accommodation facility;

(b) if so,
facility;

(c) if the answer to part (a) above
be in the negative, what steps, if any,
have been or are being taken to pro-
vide accommodation facilities to such
employees ?

the nature of such

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) The Council of Scientific &
Industrial Research has constructed
houses in the campuses of most of the
national laboratories/institutes located
at various places in Indla and these
houses are allotted to the employees
in accordance with certain rules, The
permanent employees of the Head-
quarters of the CSIR are eligible to
General Pool accommodation of the
Government of India.

(c) Does not arise.
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Secrer Funps oF CENTRAL INTELLI-
GENCE BUREAU

1814. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS
be pleaesd to state:

(a) whether his attention has been
drawn to a cyclostyled letter circula-
ted by Abdullah Mohamed Habib of
Musafirkhana, Jama Masjid, Delhi-6
(who has claimed himself to be a
former employee of the Central Intel-
ligence Bureau) containing serious
allegations against C.IB, of spending
its secret funds for splitting up
political parties in Kerala on the eve
of the last General Election;

(b) whether Government conducted
any investigation into these allegations
and, if so, the result thereof;

(c) whether it is a fact that Abdulla
Mohmed Habib is ready to face court
proceedings to substantiate his charge
against the Cenfral Intelligence
Bureau; and

(d) if so, what further action Gov-
crnment propose to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Government have seen a cyclo-
styled letter alleged to have been
circulated among Members of Parlia-
ment by one Abdullah Mohammed
claiming to be a former employee of
the Central Intelligence Bureau, and
purporting to make certain allegations
against the Intelligence Bureau.

(b) No person of the name of
Abdulah Mohammed was in the
employment of Intelligence Bureau. It
is, however, understood that a person
of this name has publisheq a report
in the “Malayala Manorma” of Kotta-
yam in its issue dated November 18,
denying that he had at any time
worked for the Intelligence Bureau or
that he had circulated any statement
to Members of Parliament,

(¢) Government have no informa-
tion,

(d) Does not arise.
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RETIREMENT AGE OF GOVERNMENT
EMPLOYEES

1819. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state :

(_a) the names of States which have
written to the Central Government
for permission to reduce the retire-
ment age of their respechive  State
employees;
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(b) the details of such requests and
the aetion taken by Government:

(¢) whether the Central Govern-
ment also propose to reduce the retire-
ment age of their employees; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The States other than
those States which are affécted by the
State Reorganisation are competent to
fix the age of retirement for their
employees and approval of Central
Government is not necessary. Pro-
posals from the Governments of
Punjab and Haryana were received
for the approval of the Central Gov-
ernment under Section 82(6) of the
Punjab Reorganisation Act, 1866, for
reducing the age of retirement of State
Government ¢mployees from 58 to 55.
The approval was not given,

(¢) No, Sir.

(d) The age of superannuation of
Central Government employees was
raised from 55 to 58 only a few years
ago after a thorough examination of
all relevant factors. The circumstances
have not changed to warrant reconsi-
deration of this decision.

GrANT OF SreciAL PAY To OFFICERS OF
ALL INpIA SERVICES

1820. SHRI GADILINGANA COWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that no
guiding principles in regard to the
grant of Special Pay to the officers of
the All Indin Services have been laid
down;

(b) if so, the reasons therefor;

(c) whether Government  propose
io grant deputation allowance in
cxceptional cases only; and

(d) if so, the details thcreof and,
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No Sir. The grant of special pay
to officers of the Indian Administra-
tive Service is regulated in accordance
with rule 8 of the Indian Administra-
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tive Service (Pay) Rules, 1954, read
with Schedule III-B and III-C append-
ed thereto. Similarly, .the grant of
special pay to officers of the Indian
Police Service is regulated by rule 8
of the Indian Police Service (Pay)
Rules, 1054, read with Schedule III-B
and III-C thereof,

(b) Question does not arise.

Ec) Deputation allowance is already
being granted to officers posted on
deputation to Jammu & Kashmir and
to some officers brought on deputation

posts included in the Union Territory
Cadre,

(d) No proposal for granting depu-
tation allowance elsewhere is under
consideration, All-India Service
officers are expected to serve any-
where in the country, the question of
grant of deputation allowance to them
does not arise.

CasEs PENDING AGAINST FOREIGNERS I
CouRrrts

1821. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that many
cases are pending in a number of
courts of India against forcigners for
various offences;

(b) if so, the names of those
foreigners and the courts in which
such cases are pending;

(c) whether it is also a fact that a
large number of such foreigners have
already left the country: and

(d) if  so, their names and the

action takén by Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). The information is being
collected and will be laid on the Table
of the House.

RecroNAL RESeEArcH ProseeT, JORHAT

1822, SHRI GADILINGANA GOWD:
‘Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Regional Research Laboratory at
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Jorhat developed a process to obtain
Caffeine, which has a brisk market
abroad, from tea waste;

(b) if so the action taken by Gov-
crnment to promote this industry so
as to earn increased foreign exchange;
and

(c) the expecled amount of annual
foreign exchange earnings as a result
of its development during the Fourth
Five Year Plan?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) The
Regional Research Laboratory, Jorhat
has developed a process for the manu-
facture of Caffeine from tea waste.
The demand for the product in foreign
countries has not been assessed.

(b) The process has been released
to ong firm for commercial exploita-
iion by the National Research Deve-
lopment Corporation. The Corpora-
tion is in correspondence with a
number of other parties in the coun-
try.

(¢) Does not arise in view of reply
to part (a) of the question.

AIR-STRIP NEAR THIRUPATHI

1823. SHRI K. SURYANARAYANA:
SHRI GADILINGANA GOWD:

Will the Minisier of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the
Board of Trustees of Thirumala-
Thirupathi Devesthanams has approa-
ched the Government of India for the
construction of an Air-strip near Thiru-
pathi and offered Rs. 15 lakhs as their
contribution;

(b) whether it is also a fact that
the State Government of Andhra
Pradesh has agreed to give free of
cost 200 acres of Government land for
the Airstrip; and

(c) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Board of Trustees
of Thirumala-Tirupathi Devasthanams
has offered a sum of Rs. 15 lakhs as
its contribution for the construction
of an aerodrome near Tirupathi, on
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the understanding that the Indian
Airlines will agree to operate air
services without imposing the condi-
tion that the Devasthanam should
make good the short-fall in revenue,
if any, and also that the Civil Avia-
tion Department will complete the
construction of the aerodrome and
arrange commencement of services
within one year.

(b) The State Government have not
yet confirmed that land would be
made available free of cost.

{(c) The matter is under considera-
tion of Government.

HoME For POLITICAL SUFFERERS IN
WEesST BENGAL

1824. SHRI K. SURYANARAYANA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
West Bengal Government has pro-
posed to open & home for political
sufferers and also acquired a building
for the purpose; and

(b) if so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Government of
West Bengal have sanctioned a sche-
me for the establishment of a home
for providing accommodation and
maintenance of 60 old and infirm
political sufferers, for which a provi-
sion of Rs, 1.25 lakhs has been made
in the State Budget during the current
financial year. A building has also
been acquired for this purpose.

HTAR A/
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CHARTER FLIGHTS

1827. SHRI BABURAO PATEL:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to

state :

(a) the number of charter flights
allowed annually in India since 18066,
the countries from where they came
and the approximate number of pas-
sengers they carried;

(b) the extent to which these
charter flights affects the business of
Indian Airlines; and

(c) the reasons for relaxing the
rules of charter flights and its benefit
to our country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Director General
of Civil Aviation cleared the follow-
ing number of foreign charter flights
since 1966 to set-down passengers in
India '—

(i) In 1966, 81 flights
1789 passengers,

(ii) In 1967, 70 flights
4028 passengers,

(iii) In 1968, so far, 101 flights
carrying 5331 passengers.

These flights came from UBSA,
U.K.. Europe, U.S.S.R., Middle East.
Arab Countries, Far East and neigh-
bouring countries of India, i.e. Afgha-
nistan, Ceylon, Nepal and Burma,

(b) These flights have not affected
the business of Indian Airlines as
charter flights have been permitted
only to the four international airports
and not to other centres in India
which are served by the Indian Alr-
lines,

carrying

carrying
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(c) Relaxations are made to  en-
courage tourist traffic to India, and

thereby increase foreign exchangc
on earnings of the country. No char-
ier flights are, however, permitted
from countries served by Air India
cxeept in consultation with them.
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BomBAY CoCHIN AIR SERVICE

1828. SHRI SITARAM KESRI :
Will the Minister of TOURISM AND
CIVIL AVIATION Be pleaseq to
state :

(a) whether it is a fact that the
Indian Airlines flight from Bombay
to Cochin and back on the 25th Sep-
tember, 1988 was cancelled;

(b) if so, the reasons therefor; and

(c) the reasons for not making
arrangements for the services of
standby crew ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Out of the three flights
scheduled between Bombay and
Cochin, the one in the morning was
operated on schedule and the two
afternoon fiights were cancelled.

(b) The Commander detailed 1o
operate the first afternoon flight took
leave and the other reported sick.

(c) Arrangements were made to
utilise the standby crew, but they
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were not available because the morn-
ing standby Commander was utilised
to operate the morning flight due to
the  original  Commander  having
reported sick. The second standby
Commander also reported sick. Efforts
to get other pilots who were not on
standby duty did not materialise as
they were not available,

GENERAL STRIKE BY U.P. SecoNDARY
ScHooL TEACHERS ASSOCIATION

1830. SHRI SITARAM KESRI: Will
the Minister of EDUCATION  be
pleased to state:

(a) whether it is a fact that UP.
Sacondary School Teachers Assodia-
tion has taken a decision for a general
strike on the 1st December, 1868; and

(b) if so, the steps taken to prevenat
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No
official information in this regard has
been received in the Education Min-
istry.

(b) Does not arise.

DEVELOPMENT oF DRuGs Iy CENTRAL
Dmiuc RESEARCH INSTITUTE, LUCKNOW

1831. SHRI R. K. SINHA: Will the
Minister of EDUCATION be plsased
to state:

(a) whether the Central Drug Re-
search Institute at Lucknow has
developed three new drugs recently:

(b) whether they have been clini-
cally tried; and

(c) if so, the results thercof and
whether arrangements are being made
for their manufacture on a commercial
scale ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, 8ir.
The Central Drug Research Institute,
Lucknow has developed the followlng
new potential drugs :— .

1. Anti-thyroid compound (1-

Isopropyl-imidazolidine-2 thione)
—for thyrotoxicosis.

2. Psoralen—for vitiligo.

3. Hayatin methiodide—a neuromu-

scular-blocking agent,
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(b) The drugs are still under con-
trolled clinical trials at various hopsi-
tals,

tc) Does not arise.

SrorTS CONGRESS

1832. SHRI R, K. SINHA : Will -the
Minister of EDUCATION be pleased
to state:

(a) whether plans have  been
finalised for holding a Sports Con-
gress;

(b) if so the objectives of the same;
and

(c) the probable
venue for holding it?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No,
Sir.

(b) and (c).

dates and the

Do not arise,
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CENKTAL ADVISORY BOARD FOR
EpucAaTioN

1834, SHRI P. ANTONY REDDY:
SHRI GADILINGANA GOWD:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
Central Advisory Board for Education
met on the 11th and 12th October,
1968.

(b) if so, what were the decisions
taken by the Board at these meetings;
and

(¢) whether Government propose
to implement all of them and, if not,
which recommendations Government
propos¢ to implement ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH) : (a) Yes, Sir,

(b) The Resolutions of the Meeting
are laid on the Table of the Housc.
[Placed in Library. See No. LT-2279"
68.)

(¢) The Resolutions are being com-
municated to the State Governments,
who are mostly concerned, for neces-
sary action. The proposals which eall
for Central action are under exami-
nation,
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Ace RestricTioNs Imrosep on E.C.Os
FoR COMPETING IN IAS/IPS ExAMINA-
TIONS

1835. SHRI K, ANIRUDHAN :
SHRI P, GOPALAN :

Will the Minister of
AFFAIRS be pleased to state:

(a) the age restrictions imposed on
ECOs for competing for 1.LAS, and
LIPS, examinations for the posis
reserved for them;

(b) what percentage of the E.C.Os
are really benefited by the concessions
allowed in the matter of compeling
for these examinations;

(¢) whether it is a fact that a large
majority of the E.C.Os are deprived
of the opportunity of competing in
the said examinations on account of
age restrictions; and

(d) whether Government propose
io enhance the age limit of E.C.Os in
the matter of eligibility for compeling
in these examinations ?

HOME

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) In the case of Indian Administra-
tive Scrvice ete. (Released Emergency
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missioned Officers) Examinations held
in 1966 and 1967, the upper age limit
prescribed was 24 years as or the 1st
August of the year in which the
candidate joined the pre-commission
trainning in the Armed Forces or got
the Commission (where there was
only post-commission training), sub-
ject to relaxation for certain cate-
gories of persons such as those belong-
ing to a Scheduled Caste or a Sche-
duled Tribe. The same age limit was
prescribed for the Examination held
in 1968 also; but, in respect of a
candidate who, when he appeared
before a Services Selection Board as
a candidate for the grant of Emefr-
gency  Commission/Short  Service
Commission in the Armed Forces was
studying in a University or an insti-
tution affiliated to a University for
the award of any of the educational
qualifications prescribeq for this com-
petitive examination, but who, having
discontinued his studies because of
joining the Armed Forces, had not
acquired such qualification, an upper
age limit ranging from 19 years to 24
vears as on the aforesaid crucial date
was prescribed.

(b) The following particulars indi-

Commissioned /Short Service Com- cate the position in the broader terms:
(i) Total number of E.C.Os. released upto 31-10-1968 3,048
Total number of SSCOs released upto 31-10-1968 .. e 14 .
1966 1967 1968
(ii) Number of candidatcs who appeared at the LA.S. etc.
(Relcased EC/SSC officers) Examination .. " 342 393 490
Number of candidates recommended on the ba'ns of
. the above mentioned Examination e 26 59 Results
not vet
declared
Number of candidates actually appointed to ILA.S./
LP.S. ana Central Services Class [ and Class IT .. 21 58 Does not
arises at
this stage

(¢) The upper age limits have been
prescribed under the existing scheme
in such a manner that such of those
who missed the normal opportunities
for entry into the services on account
of their having joined the Armed
Forces during the Emergency, are
cnabled to join the services, on their
rclease from the Armed Forces.
Therefore it is not correct to say that
a large majority of the E.C.0s/S8.C.0s
have been deprived of the opportunity

of competing in the said Examinations

on account of age restrictions
(d) No such proposal is

consideration of Government.

CenTrAL REservi PoLicE StATioNED 1N
Kerara

1836. SHRI YAJNA DATT

SHARMA : Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether it is a fact that four

members of the Central Reservg Police

under



187 Written Answery

force stationed in Trivandrum have
ubsconded with a large stock of arms
and ammunitions;

(b) if so, the details of the arms
and ammunition found missing after
the disappearance of the said C.IR.P.
personnel; and’

(e) the steps taken by Government
io recover the ammunitlons and to
irace the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Yes, Sir. One Head
Constable and three Constables abs-
conded from the CRP Camp at Tri-
vandrum on the 9th October, i968.
carrying with them  the following
arms and ammunition :

Sten guns—2 Nos.
Sten gun magazines—8 Nos.
Sten guns fillers—2 Nos,
) Revolvers—2 Nos.
! Revolver ammunition—136
rounds.
revolver ammunition—136 rounds,
Hand grenades—5 Nos.
Detonators—8 Nos.

(¢) The Civil and railway police
authorities of wvarious States werc
immediately alerted about the deser-
tion. As a result, on 14th October,
1968, three of them were intercepted
at Gwalior and in the resultant en-
counter which took place between
them and the Madhya Pradesh Police,
two of the absconders were killed and
one arrested. The fourth absconder
also was later apprehended on 24th
October, 1968. All the arms and,
excepting for a small quantity, all the
ammunition have been recovered.

EEEAT TOA 9T WG KR A
e

1838. St WISl AT HWET ¢ T
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(%) =1 faw & 7 FIFW
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Law anp Orper 18 Pungan

1839. RAMAVTAR SHARMA : Will
the Minister of HOME AFFAIRS be
pleased to state: '

(a) whether any acts of threat
intimidation and terrorism allegedly
indulged in by the police personnel in
Punjab have been brought to the
notice of Government; and

(b) if so, the steps the Central
Government propose to take to check
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :

The information is being ascertained .

LG0OLSS/68—7

from the Government of Punjab and
will be laid on the Table of the Sabha
on receipt.
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KmNAppPING OF GIRLS IN DELHI

1841. SHRI D, N, PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
cases of kidnapping of girls have
increased alarmingly in Delhi and it
has become very unsafe for woman
to move about alone;

(b) if so, the reasons for the rise
in incidence; and

(c) whether Government have con-
sidered the desirability of amending
the law to make punishment more
deterring than at present in such
cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

(¢) The matter is under considera-
tion.
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GOVERNMENT SERVANTS' RIGHT TO
STRIKE

1842. DR, RANEN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the
Administrative Reforms Commission
has decided to consider whether Gov-
ernment Servants have a right o
strike; and

(b) if so, whether it was within
their terms of reference or Govern-
ment of late have asked the Commis-
sion to go into the question?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The Administrative
Reforms Commission does not com-
municate in advance the points it
intends to examine. Its terms of
reference are wide enough to -over
the subject of the right of Govern-
ment servants to go on strike. The
Government, however, are not aware
of the Commission’s thinking, if any,
in the matter,

Possession oF ForelGN PASsPorRTs BY
AN INTERNATIONAL RACKETEER
1843. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Security Control
Branch of Calcutta Police has repor-
ted about the possession of a number
of British, Canadian and other pass-
ports by an international racketeer
known as N.S. Hoon and of West
Pakistani origin;

(b) whether there are a number of
cases pending in the court against this
person;
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(c) whether his Minisiry has been
advised by the Finance Ministry to
withdraw the cases regarding the
smuggling of an imported luxury car;
and

(d) whether his Ministry informed
the External Affairs Ministry aboul
suspicious regarding this person's
nationality and citizenship ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). Information is being
collected and will be laid on the Table
of the House,

GrANT TO DIBRUGARH UNIVERSITY

1844. SHRI J. N. HAZARIKA : Will
the Minister of EDUCATION be
pleased to state:

(a) whether any grant or aid has
been given so far to the Dibrugarh
University, the foundation stone of
which was laid by him;

(b) if so, the total amount granted
and on what account;

(c) if not, when such grants are
likely to be made either by Govern-
ment directly or by the University
Grants Commission;

(d) the total requirement of funds
for the University; and

(e) the amount so far donated by

the public and that paid by the State
Government separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
gHAGWAT JHA AZAD): (a) Yes,

ir.

(b) The University Grants Commis-
sion has released the following grants
to the University upto 31.3.1968 :—

¥

1. Seminars and Symposiums s

2, Unassigned grants ..

3. Library books P o

4. Financial assistance to research’
workers

5. Summer [nstitutes .. . ..

6, Staff -

7. Equipment for Science Department

Rs.
15,611
13,500
80,000

. .. 500
.. e 40,000
.. I 85,000
. e 50,000

TotaL  Rs.2,54,611
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(c) Does not arise.

(d) and (e). Information regarding
“total requirements and the amount so
far donated by public and paid by the
State Government is not ' readily
available. However, the U.G.C. has
accepted programmes costing Rs, 49.68
lakhs for development of the Univer-
sity for the period 1966-67 to 1970-71.
Having regard to the availability of
funds, the Commission has asked the
University to send proposals which
could be implemented within 70¢; of
‘the above,
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RE-ALLocATION OF SERVICES oN RE-
ORGANISATION OF PUNJAB, HARYANA AND
HiMACHAL PRADESH

1847. SHRI YAJNA DATT
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that at the
time of reorganisation of Punjab,
Harvana and Himachal Pradesh, the
Stute Government employees were
asked to give their option for reallo-
cation of their services to either of
these States;

(p) whether it was also decided to
give priority to Government employ-
ecs on health grounds for transferring
them from one State to another;

(¢) whether it is a fact that many
of the employees who were no where
on the priority list for reallocation
were adjusted according to their option
and new cases are also being consi-
dered for transfer whereas  cases
falling under (b) above are  still
pending;

(d) if so, the reasons therefor; and
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(e) whether representations have
been made to his Ministry for expe-
diting the cases of such employees
and, if so, the action taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) For provisional allocation of the
staff at the time of reorganisation of
the former State of Punjab no options
were invited, Subsequently an oppor-
tunity was given to the affected stafl
to submit representations for change
of allocations.

(b) to (d). Subject to availability
of vacancies in the successor wunits
and the need to maintain balanced
cadres in each 'such unit, representa-
tions for change of allocations have
been considered in cases of personal

hardship which inter alia includes
the health factor also. Individual
cases are decided on merits having

regard lo the totality of the circums-
tances,

(e) Out of a total of 57 departments
involved in the process of reorgani-
sation, allocations have been finalised
in 52 departments after consideration
of all representations received from
the affected personnel.  Action is in
progress to finalise allocations in the
remaining departments on a priority
basis.

PAK INTRUSIONS IN ASSAM
1848. SHRI NARENDRA. KUMAR
SALVE : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there has been alarm-
ing increase in the incidents of Pakis-
tani nationals, trespassing into border
areas and indulging in dacoity, loot-
ing, killing and cattle-lifting and
forcible harvesting of crops in several
districts of Assam; and

(b) if so the preventive sicps taken
to check such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) *
(a) and (b). No, Sir. On the other
hand, there has been a reduection in
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such incidents, as a result of vigilance
maintained by the Border Security
Force all along the border.

CONSTRUCTION OF FOOTBALL STADIUM
AT CALCUTTA

1849, SHRI BENI SHANKER
SHARMA : Will the Minister of
EDUCATION be pleased to state:

(a) whether any firm decision has
been taken by the Government of
West Bengal in the matter of construe-
tion of a Football Stadium at Calcutta;

(b) if so, the site chosen and the
amount allocated for the purpose; and

(c) the time by which it is likely
to be ready for use?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (ch
The Government of West Bengal have
decided to construct a football stadium
in Calcutta and for this purpose &
plot of land measuring 22.772 acres
was allotted by the Ministry of
Defence. Subsequently, however, the
Calcutta Metropolitan Organisation
pointed out that a portion of the land
would be required for approaches to
the proposed Second Howrah Bridge
on the Hooghly. The residual area is
considered inadequate for the Stadium,
Another area bounded by Mayo,
Dufferin and Outram Roads was found
to be unsuitable, The State Govern-
ment are, therefore, making attempts
to find out an alternative site for the
Stadium,

CurisTiaNs IN HiLL AREAS oF ASBAM,
NAGALAND AND Mizo DISTRICT

1850. SHRI BENI SHANKER
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of Christians in the
Hill areas of Assam including Naga-
land and Mizo District as in 1047,
1951, 1961 and 1967;

(b) similar figures for Bihar, Madhya
Pradesh, Andhra, Rajasthan and Guja-
rat for the above years; and

(c) whether there has been any
disproportionate increase in their
numbers and if so, the reasons there-
for?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
According to 1951 and 1961 Censuses
the number of Christians in the Hill
districts of Assam including Mizo
district and Nagaland are as under :—

1851—436,045
1961—1724,557
Figures for 1947 and 1967 are not
available,

(b) Similar figures for Bihar, Madhya
Pradesh, Andhra Pradesh, Rajasthan
and Gujarat for 1951 and 1861 are as
under :—

Stare 1951 1961

Bihar .. 415,548 502,195
Madhya Pradesh 81,004 88,314
Andhra Pradesh 1,222,621 1,428,729
Rajasthan o 11,421 22,664
Gujarat 78,061 91.208

The figures for 1047 and 1887 are
not available,

(c) The Christian population has
recorded faster growth during the
decade 1951—61 than the general popu-
lation in all the areas mentioned above
except in Gujarat State. In Gujarat
the Christian population increased by
16.617, against the increase of
26.887, in general population. No
special study has been undertaken to
ascertain  the reasons for such
increases.

HicH-Power Am ROUTE SURVEILLANCE
RADAR SyYSTEMS

1851, SHRI BENI BHANKER
SHARMA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether four high-power air
route surveillance radar systems are
proposed to be installed at Palam,
Santa Cruz, Dum Dum and Meenam-
bakkam as part of the scheme to
strengthen navigation aids at these
four international airports;

(b) if so, the details of the proposal
and its special features; and

(¢) when the proposal is likely to
be finalised with special reference to



199

Written Answers

acquisition of equipment and its

installation ?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.
(b) The radars will be wused to

guide and control aircraft when flying
along air routes upto a distance of
about 200 nautical miles from the
airports.

(c) Sites for the Radar installations
have been selected. The equipment
for two sets has been received and
for the remaining two sets is expected
to be delivered next year. Action is
in progress for acquisition of land.
construction of buildings and provi-
sion of power supply with a view to
installing the rader.

ALLEGATIONS AGAINST WEST BENGAL
GOVERNMENT OFFICIAL

1852. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Caleutta detective
police arrested a Home Department
official of the West Bengal Govern-
ment some time back on the charge
that he helped a racket involving
Chinese residents in Calcutta in the
maiter of passports;

(b) whether investigations
heen made into the matter; and

(¢) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) and (c). The case registered
by the Police in this connection is
under investigation.

have

REPRESENTATIONS OF MINORITY CoMMU-
NITTES TN PumLic EMPLOYMENT

1853. SHRI SIDDAYYA :
= SHRI D. N, PATODIA :

Will the Minister of MOME
AFFAIRS be pleased to state:

(a) whether it is a fact that his
Ministry recently conducted a survey
of the position of representation of
minority communities in  public
employment in the ceuntry;
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(b) if so. the highlights of
findings;

(c) whether it has been revealed
that in some States the minority
communities have a good share;

(d) if so, the names of these States;
and

the

(e) the new measures taken by
Government to ensure proper repre-
sentation of minority communities in
the matter of public employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS’
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) to (d). Do not arisc,

(¢) The quesiion of representation
of minority communities in services
was considered in a conference of
Chief Ministers held on May 19, 1968.
It was pointed out by the Home
Minister that there was no proposal
for reservation for any minority com-
munity in services. What was needed
was to see that no prejudices worked
against certain communities, and that
proper opportunities were provided to
the members of the minority com-
munities, It was agreed that the
position in this regard should be:
reviewed by the State  Governments,
and all possible efforts should be
made to step up the recruitment of
members of the minority communities
in services, subject to the observance
of the relevant constitutional provi-
sions,

ScIENTISTS AND TECHNOLOGISTS IN
IxpIa

1854. SHRI P. R. THAKUR: Will
the Ministar of EDUCATION be
pleased to state:

(a) the total number of scientists
and technologists in  the country at
present with their State-wise break-
up;

(b) the number among them who
are unemployed as well as these who-
are engaged in non-technical work;

(¢) whether any scheme has been:
drawn up to provide all the scientists
and technologists with suitable scienti--
fic and technical work; and

(d) if so, the details thereof ?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) It is
estimated that there are over 5 lakhs
scientists with at least a degree and
over 3 lakhs of engineers with a
degree or diploma. Their Statewise
break up is not available,

(b) 32816 scientists with at least a
Bachlor's degree and 37719 engineers
with a diploma or degree were on the
live register of the Employment
Exchanges on the 30th June, 1968, The
number of those engaged in non-
technical work is not available,

(¢) and (d). The Five Year deve-
lopment Plans of the country provide
greater employment opportunities to
all, including scientists and technolo-
gists. No separate plan has been
formulated exclusively for scientists
and technologists.
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ASSISTANCE TO PUBLIC SCHOOLS

1860. SHRI JUGAL MONDAL : Will
the Minister of EDUCATION be
pleased ta refer to the reply given to
unstarred question No. 6641 omn the
30th August, 1868 and state:

(a) whether the information in
respect of assistance to public schools
has been collected;

(b) if so, the details thereof; and

(¢) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir,

(b) The following two public schools
have been sanctioned financial assis-
tance by the Central Government for
the purposcs indicated below :—

(1) The Colvin Talugdar's College,
Lucknow, was sanctioned a grant
of Rs, 1,34,800 in July, 1865, for
the construction of a Boarding
House and Teachers' quarters
under the scheme of “Stren-
gthening of good Residential
schools in the country”. It was
sanctioned another grant of Rs.
30,000 in January, 1968 for the
construction of science labora-
tory under the scheme of
“Assistance to Voluntary Edu-
cational Organisations.”

(2) The Mayo College, Ajmer, was
sanctioned a grant of Rs, 1,70,000
in 1988 in settlement of an old
claim of 1870's.

(¢) Does not arise,

Hivron HoTEL AT BoMBAY
1861. SHRI R. BARUA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:
(a) whether any final decision has
since been taken by Government on
the proposal mooted by M/s, Siv
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Sagar Estates of Bombay to construct
a hotel in Bombay in collaboration
with the Hilton Hotel Corporation of
USA; and

(b) if so the details of the decision
taken ‘and if no decision has been
taken the reasons for the delay ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Government
had informed the party that the terms
proposed by them for the collabora-
tion were not acceptable. A further
communication has been received from
the party and is under consideration.

MIGRATION OF SCIENTIFIC AND TECHNI-
CAL PERSONNEL TO GREAT BRITAIN

1862. SHRI DHIRESWAR KALITA:
SHRI RAM AVTAR SHARMA:
SHRI D. N. PATODIA :
SHRIMATI JYOTSNA

CHANDA :

SHRI K. P. SINGH DEO:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that about
two thousand scientific and technical
personnel are migrating from India to
Great Britain every wear according to
a survey conducted by the Council of
Scientific and Industrial Research; and

(b) if so, the steps Government
have taken to prevent this migration ?

THE MINISTER OF EDUCATION
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Department of Employment & Pro-
ductivity reveals that annually about
2000 scientific and technical personnel
are seeking employment in UK. All

of them are not, however, highly
qualified,
(b) Steps for improving the

employment potentiality in the coun-
try are under constant consideration
of the Government,

DEMONSTRATION MULTI-PURPOSE
ScHooLs

1863. SHRI SIDDAYYA : Will the
Minister of EDUCATION be pleased
to state:

(a) the number of students admit-
ted in the XI standard in each of the
Demonstration Multipurpose Schools,
Mysore, Bhopal, Ajmer and Bhuvan-
eshwar during 1966-67, 1967-68 and
1968-69;

(b) how many students appeared
for the XI standard examination in
cach of the above centres 1966-67 and
1967-68;

(c) the percentage of
candidates in each centre;

(d) whether the results are satis-
factory; and

(e) if not, the reasons therefor and
the steps taken to improve them ?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):

successful

(DR, TRIGUNA SEN) : (a) An analy- (a) The information is not readily
sis of the data supplied by the UK. available.

(b) Mysorc Bhopal Ajmer Bhuvaneshwar

66-67 67-68 66-67 67-68 66-67 67-68 66-67 67-68

91 72 —_ 37 9% 129 18 51 R

(c) 28%; 580, —_ 29-7%  62-8°, 55% 8% 920/
(d) and (¢) Mysore Bhopal Ajmer Bhuvaneshwar

Results in 1967-68  Unsatisfactory. As Fairly satisfactory. Satisfactory,

show considcrable remedial mcasures For  improvement,

improvemeni. Ste- teaching days have various ~ steps

ps taken for this been increased and like revision  of

purpose included steps have been courses. availa-

organisation of taken for through bility of prescribed

workshops for teac- planning of curricu- textbooks etc. are

hers, improvement  lar work.
of intcrnal assess-

ment  procedure,

remedial tcaching

for backward chil-

dren improvement

of schoaol time-table

etc.

under consideration.
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DEMoONSTRATION MULTI-PURPOSE
ScHooL, MYSORE

1964. SHRI SIDDAYYA : Will  the
Minister of EDUCATION be pleased
to refer to the reply given to Unstar-
red Question No, 1014 on the 26th
Julv, 1968 regarding the Demonstra-
tion Multipurpose School,
and state :

(a) whether the information
since been collected; and

(b) whether it will be laid on the
Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b). The information has since been
collected and laid on the Table of the
Housze on 12th November, 1968 vide
S. No. 12 of the Supplementary State-
ment No. I showing action taken on
Assurances given during the Fifth
Seszion, 1968 of the Fourth Lok Sabha,
EXCERPTS HELATION T0  MAHATMA

GANDHI'S LIFE

1865. SHRI D, BASUMATARI : Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that excerpts
from a diary kept by Romain Holland
rclating to  Mahatma Gandhi's life
since 1920 till the death of the author
were to be published by the Sahitya
Akademi as part of the Gandhi Cen-
tenary cclebrations;

(b) whether the book has
published; and

(c) whether it has been made avail-
able to the public?

THE MINISTER OF STATE IN ''HE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir. The
work translated from original French
is being published in Bengali and
Hindi,

(b) The Bengali edition is in press
and the Hindi edition is under pre-
paration,

(¢) The work, when published, will

be available to the public as a priced
publication,
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CALLING ATTENTION TO:

MATTER OF URGENT PUBLIC
IMPORTANCE

SALE oF AMERICAN PATTON TANKS TO
PakisTaN TunoucH TURKEY

ot sy ey (et @) -
weaer wEvey, 7 afgaraAry 416 ager
¥ frafaiga faoz & s gfaww
Fd1 &1 e faaman § &Y sidar s
frmmaldoraw

“zff & wicg qrfeaTmT ® 100
JHO®! G2 3% W I AT we
¥ FTAT T IHHT 7T 1"
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Mr.
Speaker, Sir, Government have seen
the Press reports indicating that the
Government of the United States has
permitted Turkey to sell 100 Patton
tanks to Pakistan. According to in-
formation available to the Govern-
ment, an agreement has been reached
in principle that Turkey would give
100 Patton tanks to Pakistan in ex-
change for more modern tanks from
the U.S.A. Government have taken up
the matter with the countries con-
cerned through diplomatic channels,

It has been pointed out to the
countries concerned that such a deal
has grave implications both in regard
to our own defence responsibilities
and to the objective of maintenance
of peace in the sub-continent. It has
also been pointed out to them that
these military supplies would make
Pakistan more intransigent in its atti-
tude towards normalisation of rela-
tions with India.

Government are of the view that
the consequence of such a develop-
ment would be to accentuate tension
in the sub-continent and add to our
responsibilities in regard to the secu-
rity of the country. I would like to
assure the House that we on our part
would continue to take adequate steps
to meet the situation created by
Pakistan’s military build up,
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Pakistan
thréugh Turkey (C.A.)
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SHRI SWARAN SINGH: Without
commenting on the long preambulatory
part of the question I would confine
myself to the replying of specific
points,

The manufacturing programme of
Vaijayanta tanks is going ahead
according to schedule and it is no
secret that complete tanks manufac-
tured by us are already in our service,

About the ratio of tanks between
Pakistan and India, we have never
given any figures relating to this ratio
and I have no intention to give any
now. But broadly T would like to say
that it has meant a heavy burden for
us but we had also to take steps to
acquire more equipment so that we
are not unfavourably placed in rela-
tion to Pakistan. We have succeeded
in mnaintaining our equipment at a
level which should give us confidence
that we can defend ourselves against
anyv attack from Pakistan.

About the Pakistani attempt to
acquire tanks from other countries
like Italy, Belgium and Iran, it is
true that they were making attempts
to acquire them from Italy and Bel-
gium but I have no information about
their having made any attempt to
acquire them from Iran, From Ialy
and Belgium they have not yet been
able to acquire these weapons.

About our nuclear policy, this is not
the occasion to go into it. The Gov-
ernment's policy in this respect has
been enunciated from time to time
and T have nothing more to add
to it. Mere acquisition of tanks more
or less by one country or the other
need not be linked with the nuclear
policy. That is a separate subject by
itself which should be discussed but
not connected with it,

SHRI M. L. SONDHI (New Delhi) :
When ?

SHRI KANWAR LAL GUPTA:
What steps have Government taken
to be self-reliant and self-sufficient ?

SHRI SWARAN SINGH : Self-reli-
ance means that the equipment, which
we now purchase from others, we
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should progressively manufacture our-
selves.

=t 3w wwm @nft (FIREE )
NS WERY, ATEAT  CIfEEAT WY
qETAAT FL @I, IR A g
e A TasTTRT AT & fw ag
fegem sk oifeea & 3w AT
T/ F AYAT ATH ISTAT AgAT & T
T A s afeam € fafa
IAFET W Ag WTEd TR Ow
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SHRI SWARAN SINGH: Really, strong military collusion between

most of it is argument rather than
asking for any factual information.
But I will try to be very brie! in
replying to the specific points that the
hon, Member has made,

The first question was: Why are
the United States and the U.S.5.R.
supplying arms to Pakistan although
‘both of them say that they do not
want any tension between the two
.countries ? This is precisely what we
have been pointing out to both the
.countries that they profess to [ollow
a policy that there should be peace
"between India and Pakistan but {heir
supply of military equipment to
Pakistan will have the opposite effect
of what they are professing as their
policy in this respect. Notwithstand-
ing this, they are not seeing the desir-
ability of not supplying military
-equipment to Pakistan. What they
. explain and what they say is a matter
-which they say from time to time and
publicy also and we do not accept the
validity of the points that they make.

SHRI M. L. SONDHI: You went to
Moscow recently. What did they tell
you privately ?

SHRI SWARAN SINGH : What they
‘told me privately is not meant for
Mr. Sondhi.

- oft ofYe wtw @ A AT IO AT
¥ E, ¥ WTOEr IW AR 7

SHRI SWARAN SINGH: I have
said already that we do not accept the
validity of the reasons that they
advance for supplying the arms. ‘Biul

.even if you do not accept the validity

of their points it is the person who
supplies arms who decides. We can
.go on projecting our view points,
doing our best to explain it But
sometimes, notwithstanding all the
. explanations, those who have a parti-
_cular view point stick to it just as in
many national affairs also that can be
the attitude.

Ansther point was about the threat
from both the neighbours. That thre_at
is there and we have made it quite
clear in this House and to the coun-
‘try that we do face real danger to our
integrity and to our country from this

China and Pakistan and all our defence
plans have to take note of this dual
threat.

SHRI BAL RAJ MADHOK (South
Dclhi) : Sir, we have been hearing in
this House about the supply of tanks
from this country and that country to
Pakistan. Because of the latest deve-
lopments in the armament production,
the Patton tanks have become obsolete.
Now, the NATO countries in Europe
have a surplus of about 7000 Patton
tanks. They are equipping themselves
with arms which are superior, These
7000 Patton tanks have to be disposed
of somehow or other, Whatever as-
surance and country may have given
you or may give you in future, I do
not see any possibility how these tanks
can be prevented from reaching Pakis-
tan or any other country which is
prepared to have those obsolete things
from the point of view of European
countries. Therefore, I do not think
it will serve any purpose of our
weeping here that this country and
that country is giving tanks to Pakis-
tan,

The question that is important for
us is that both U.S.A, and USSR.
whom we claim to be our friends,
whom we want to be our fricnds,
are trying to encourage arms race
between India and Pakistan with a
set purpose that they do not want
India to be strong. Neither Russia
nor America wants India to be strong.
They want to use Pakistan as counter-
balance for India. In view of the fact
that Pakistan is our enemy, China is
our enemy, there is collusion between
the two, and because of a more realis-
tic foreign policy, Pakistan has been
able to get arms first from America,
then from China and now from Russia
and also from other countries in an
indirect way, may I know what you
mean when you say that our prepara-
tions are adequate? India is four
times bigger than Pakistan and, there-
fore, any military balance between
India and Pakistan means that India
should have at least four times land
forces, four times air forces and four
times naval forces, compared +to
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Pakistan. Is that balance being inain-
tained ? Then, we have not to main-
tain balance only with Pakistan.
Pakistan and China are allies. We
have to maintain some kind of a :aili-
tary balance with Pakistan and China
put together. Therefore, may I xnow
what you mean when you say that we
.are also making adequate preparations?
1 want a clear and specific answer as
to what you mean by this. If you
think that we are having equal
strength with Pakistan, that is not
adequate; by that, you are deceiving
‘the country and also deceiving your-
self. ¥You may, therefore, tell us as
to what you mean by ‘adequate’,
Secondly, I want to know this.
Amcrica and Russia are now supply-
ing arms to our enemies also and,
therefore, it is not a very sound policy
to depend on them. What are we
.doing to diversify our imports and
get our requirements from the other
countries also which are producing
armaments like Germany, France,
‘Sweden, Czechoslovakia and  Yugo-
slavia, in order to reduce this over-
-dependence on America and Russia ?
Thirdly, in the question of defence,
foreign policy is a very important
. factor. With the foreign policy which
is going in different tangents, you
rcannot have your defence, and in view
of the fact that Pakistan and China
are allies, what are we doing to re-
orientate the foreign policy of the
.country, so that we can also have
some friends and there is at least some
friends and there is at least some
correlation and co-ordination between
the foreign policy and the defence of
the country?

SHRI SWARAN SINGH: The first
-question is this: if our forces, our
-equipment and our strength are equal
to Pakistan, will that be regarded as
.an adequate arrangement on our side ?
I fully agree that that is not an ade-
quate arrangement because we have
a dual threat, from China and from
Pakistan, and it is this aspect which
‘has to be understood by our friends
abroad also because any talk of mili-
tary balance, which expression itself
we do not accept, is absolutely unreal
Jf the threat from one side is calculat-
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cd and the threat from the other side
is not calculated. There is no ques-
tion of military balance between India
and Pakistan when we face danger
from two sides, Pakistan, even accord-
ing to their statement, has got no
enmity with any one except India. It
is quite obvious that this expression
which is often used by certain coun-
tries—I do not want to name them—
of military balance is absolutely un-
real. We have to look to the realities
of the situation that our country faces
—this dual danger—and all our pre-
parations arc on that basis. (Inter-
ruptions) When I say that our arrange-
ments are adequate, I do not mean
to convey that they are egual to
Pakistan because we have a dual
threat. Therefore, the other threat
has to be kept in view, and I make
that statement knowing this dual
threat.

The second point was about diver-
sification of the sources of supply. We
are not over dependent on any parti-
cular country, We have no inhibitions
in getting equipment from any quarter
that we can get. This was our policy
all along and this will continue to be
our policy, because we pay for what-
ever we acquire and in this wide
world, there are several sources from
which we can acquire equipment that
may be required by us to meet our
essential requirements,

The third question related to foreign
policy. I think, it is better that we
discuss it when our foreign policy is
discussed rather than doing it now.

SHRI BAL RAJ MADHOK: Any
steps contemplated 1o correlate the
defence policy with the foreign policy ?

SHRI SWARAN SINGH: We are
absolutely in touch with each other—
both Defence and Foreign; otherwise,
we cannot function.

1220 hrs,

PAPERS LAID ON THE TABLE

Punsas LocAL AutHORITIES (AIDED
ScHooLS) Anzlngatm‘r ORDINANCE,

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): I beg to lay
on the Table a copy of the Punjab
Local Authorities (Aided Schools)



219  Paper Laid

[DR. TRIGUNA SEN]

Amendment Ordinance, 1968, (Hindi
and English versions) promulgated by
the Governor of Punjab on the 30th
September, 1868, under provisions of
article 213(2)(a) of the Constitution,
read with clause (c)(iv) of the Pro-
clamation dated the 23rd August 1968
issued by the President in relation to
the State of Punjab. [Placed in Lib-
rary. See No. LT-2258/68.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Sir, this Ordinance
relates to Punjab local authorities and
schools. This is being now laid on the
Table. The Governor of Punjab is
also thinking of bringing certain mea-
sures, Now, Sir, there has been a
committee, a consultative committee
of Members of Parliament, constituted
in the month of September. These
ordinances and other matters have to
be brought before that committee,
before placing them on the Table of
the House. This is what my objection
to this is, Sir. This should have been
brought before that committee before
placing it here. That is my point.

MR. SPEAKER: Even after it is
placed on the Table, even now, it can
go before the Advisory Committee,
the Punjab Consultative Committee. .
(Interruption) The hon. Minister has
taken note of it,

NoTtiFicATION UNDER DELHI LAND HE-
FORMS (AMENDMENT) RuULEs ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): On behalf of Shri
Vidya Charan Shukla, I beg :(—

(1) to re-lay on the Table a copy
each of the following Notiflica-
tions (Hindi and English ver-
sions) under sub-section (3) of
section 191 of the Delhi Land
Reforms Act, 1954 :—

(i) The Delhi Land Reforms
(Amendment) Rules, 1967,
published in Notification No.
F.60/LRO/6T in Delhi Gazette

dated the 21st September,
1967.
(il) Notification No. F.80/LRO/67

published in Delhi Gazette
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dated the 4th July, 1968 con-
taining corrigenda to the
Delhi Land Reforms (Amend-
ment) Rules, 1967. [Placed in
Library. See No. LT-1659/68.]

(2) to lay on the Table—

(i) A copy of the Bengal Legisla-
tive Assembly (Member's
Emoluments) Amendment Act.
1868 (President's Act No. 27
of 1968) published in Gazette
of India dated the 18th Octo-
ber, 1968, under sub-section
(3) of section 3 of the West

Bengal State  Legislature
(Delegation of Powers) Act,
1968, [Placed in Library.

Sec No. LT-2259/68.]

(ii) A copy of the Interim Report
of the Commission on Inquiry
into the finances of the Muni-
cipal Corporation of Delhi and
the New Delhi Municipal
Committee. [Placed in Lib-
rary. See No. LT-2260/68.

A copy of the Supreme Court
Judges Travelling Allowance
(Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1881 in Gazette of India
dated the 26th October, 1968,
under sub-section (3) of
section 24 of the Supreme
Court Judges (Conditions of
Service) Act, 1958, [Placed in
Library. See No. LT-2261/

68.]

(iii)

12.22 hrs,
RELEASE OF MEMBER
(Shri Arjun Singh Bhadoria)

MR. SPEAKER: I have to inform
the House that I have received the
following communication, dated t!!e
20th November, 1968 from the Addi-
tional District Magistrate (Judicial)
Etawah, as follows:—

“Shri Arjun Singh Bhadoria,
Member, Lok Sabha, who was
arrested on the 12th September,
1968 for offences under Sections 147.
148, 149, 307, 326, 332 and 436 Indian
Penal Code, from Police Station
Bakewsr, was released on ball en
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the 20th November, 1868 during
pendency of case under orders of
" Honourable High Court, dated the
19th November, 1968 on the condi-

jon that he shall not go to any of

e villages situated within Thana
Bakewar and in case he is found
within jurisdiction of Thana Bake-
"war he shall forfeit his bail bonds
and shall be taken into custody.”

SHRI HEM BARUA (Mangaldai) :
Why the communication has come so
late, Sir?

MR. SPEAKER : I am reading what
the Additional District Magistrate has
written to me,

SHRI HEM BARUA : Why
come so late, Sir?

it has

st tfar T :osAd v gl v

MR. SPEAKER. He was given bail
day before yesterday. The bail was
given on the 20th. He is here now.
The hon. Member is here in this
House. ...

SHRI HEM BARUA : Today is 22nd
—bail was given on the 20th, Sir.

MR. SPEAKER : It must have been
received in the afternoon. So, I could
read it only today......

Dr. Ram Subhag Singh.

1223 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Sir, Government Business in this
House during the week commencing
25th November, 1968, will consist
of :—

(1) Discussion on the Resolution by
Shri George Fernandes and
others seeking disapproval of
the Indian Railways (Amend-
ment) Ordinance, 1968 and con-
sideration and passing of the
Indian Railways (Amendment)
Bill, 1968.

(2) Consideration of any item of
Government Business carried
over from today's Order Paper.
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(3) Further discussion on the Report
of the Road Transport Taxation

Enqmry Committee,
(4) Consideration and passing of :—

The Insurance (Amendment) Bill,
1988, as reported by the Joint
Committee.

The Food Corporations (Amend-
ment) Bill, 1967,

The Maternity Benefit (Amend-
ment) Bill, 1967, as passed by
Rajya Sabha.

(5) Discussion on drought conditions
in the country on a motion to
be moved by the Minister of
Food and Agriculture at 4 pm.
on Wednesday, the 27th Novem-
ber.
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MR, SPEAKER : Yesterday, we dis-
cussed all these things. I wish these
hon, Members who like to point out
some things would come to the Com-
mittee also and 1 invite them. That
also we discussed yesterday. It was
pointed out to us. There are already
four short-duration debates which
have been allowed, such as on plann-
ing, drought, famine etc. After all,
we can include them on the Order
Paper only one by one.

SHRI VASUDEVAN NAIR (Peer-
made) : Centre-State relations also.

MR. SPEAKER : In the coming week
we have included a debate on drought
conditions. Next week we shall in-
clude something else and in the week
after that still something else and so
on. Let the hon. Member come to the
next meeting and we shall see what
best can be done.

SHRI RANGA (Srikakulam): On a
previous occasion I suggested to you
and you also agreed with me that there
should be time allotted for a debate
on drought conditions and somebody
suggested that that could be discussed
along with floods. I suggested that a
discussion on the cyclone-affected
areas should also be allowed, and I
think you were good enough to agree,
But yesterday, the hon, Minister of
Irrigation, not for cyclones, replied
to the points relating to floods only
and he explained whatever had been
done in that regard all over the coun-
try. In regard to the relief measures
taken in the cyclone-affected areas, he
was not able to throw any light. I
suggest that instead of having a
separate discussion on that now, this
question also may be debated along
with the drought conditions,

T, ST W & sy afen
FAOET F S & FIC A awTew feqr
o T W EET § sfawe
wgE EFT ATAEE @ |
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SHRI M, L. SONDHI (New Delhi) :
Important developments are taking
place with regard to the Viet-Nam
question, and it is likely that some
major steps will be taken before the
Presidential inauguration in the UXA.
I think it is time that India’s voice is
heard on this question. I, therefore,
suggest that we should have discussion
on it here,

MR. SPEAKER : I do not think that
the Business Advisory Committee gave
any attention to Viet-Nam or to
Rhodesia or to Czechoslovakia and so
on.

SHRI PILOO MODY (Godhra):
What about the Architects’ Registra-
tion Bill?

MR. SPEAKER : I do not think that
we shall have time to discuss Viet-
Nam or Rhodesia etc.

SHRI S. KUNDU (Balasore) :
What Shri M, L. Sondhi is driving at
is that there should be some discussion
on foreign affairs, when all these
matters could come up. We should
have a four-hour discussion on foreign
policy. '

MR. SPEAKER: It is not that I
disagree; I agree with him. But 1
would suggest that if we could discuss
these things in the Business Advisory
Committee first, it will be more use-
ful. There are many questions which
are important, but if we ask the hon.
Minister right now, he may not be
prepared to say Yes' or ‘No’. How
can he say about Viet-Nam or Rho-
desia or other international questions ?

As regards Shri Ranga's suggestion,
I would say one thing, The cyclones
came later. There has been cyclone
in Andhra Pradesh, Orissa ete. All
the Members from Orissa who spoke
yesterday like Shri Deo, Shri 8.
Kundu, Shri Rabi Ray and others had
all concentrated only on the cyclone
and they had given a very elaborate
picture. Originally only two hours had
been alloited for that discussion, but
sitting in any Chamber I found that
the discussion was going on but some
parties had not spoken at all; so, I
sent word to the Chair to postpone the
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«discussion to another day. And again
we had the debate yesterday; of course,
I could not. satisfy everybody, but the
discussion was extended and the total
time allotted was almost doubled. Let
us see now if we can club the discus-
sion on cyclone with the discussion on
famine conditions. I think famine is
dealt with by the Minister of Food
and Agriculture while cyclones are
dealt with by the Irrigation and Power
Minister. ..... '

SHRI D, N. PATODIA (Jalore):
During the last session of Parliament,
a motion had been admitted for a
discussion on trade with East Euro-
pean countries, but no time has been
found for that,

MR. SPEAKER: I do not think that
we shall have time for it even now.

SHRI D, N, PATODIA : It has been
admitted by the sub-committee and
recommended by them.

DR. RAM SUBHAG SINGH: As
you know, the discussion on cyclones
was included in the discussion on
floods. But it is also a fact that Shri
Ranga was not here; he was touring
that area, I have no objection to the
two subjects being clubbed together.
But two Ministers will have to be
present. I shall request the Minister
of Irrigation and Power also to be
present and give a reply.

AN HON. MEMBER: The hon.
Minister in charge of relief and rehabi-
litation could be asked to be present.

DR. RAM SUBHAG SINGH: If he
wants it to be included, I would have
no objection. I shall ask the Minister
of Irrigation to be present,

MR. SPEAKER: Mr. Ranga may
give the first hand information which
he has gathered after touring there
for a week or so. Even if he is not
able to reply on the floor of the House,
I am sure the Minister will give a
satisfactory reply to my friend.

1231 hrs,
MATTER UNDER RULE 377 re
MOTION ON FLOOD SITUATION

SHRI H. N. MUKERJEE (Calcutta
North East) : With your permission
1 wish to draw the attention of the
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House to an intriguing situation which
arose yesterday, which to my mind
has serious parliamentary implications,
We were discussing a motion which
had been moved by my hon. friend
Dr. Rao, and as many as eight substi-
tute motions had been moved in
regard thereto. After the discussion
was over, naturally the opinion of the
House had got to be taken and in
order to participate in the anticipated
division, ministers, members of the
Cabinet, trooped in together in a
manner which was a sight to behold.
But what happened was that the sub-
stitute motion moved by Shri Samar
Guha was put to the House and the
House rejected it by a vote of 50
against 26, and then all the remaining
substitute motions were also nega-
tived. Among the other remaining
substitute motions there was at least
one which had been moved by Shri
Chintamani Panigrahi of the Congress
Party where certain suggestions and
recommendations were made to Gov-
crnment, but they had been prefaced
by a statement that this House
approves the action taken by the
Government in extending and organis-
ing relief among the distressed people.
This amendment as well as the other
amendments were put to the vote and
were thrown out. The House, that is
to say, refused to approve the action
taken .by the Government in extend-
ing and organising relief,

Normally I have noticed that what
happens is that when motions of this
sort are introduced, there is an amend-
ment or a substitute motion by a
member of the Ruling Party which
appreciates whatever the Government
has done or not done in that regard.
and that is the motion selected by
Government after great cogitation, and
that is put before the House and ?h.at
is passed. Here was a very serious
matter and you were pleased to extend
the time. The discussion consumed
nearly 63 hours or more. This was &
matter which agitated everybody. This
was a matter on which Prof. Ranga,
coming late to the discussion, though
it it to insist with great vehemence
that we ought to find put more about .
what the Government has actually
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done or proposed to do, but this matter
was cavalierly treated and nothing
was passed. I am sure of it. I went
to the Library, but I could not get the
total cyclostyled proceedings because
they went on till very late, but I got
the Bulletin which summarised the
day's proceedings. It says that the
substitute motion was negatived and
the remaining motions were also
negatived. There was no motion which
the house accepted. I cannot consider
it as a positive motion of censure on
the Government, but where the House
by its own gesture, by refusing to
accept Shri Panigrahi’s amendment
refuses to approve the action taken by
the Governmenti in extending and
organising relief among the distressed
people, it is a serious matter. It
might be a departure which is purely
technical, but I do think it has peliti-
cal, parliamentary implications.

MR. SPEAKER : The hon. Minister.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : I have a submission to
make. It is better you call the Minis-
ter later,

MR. SPEAKER: Am I to understand
that this is thrown open for discussion?
Mr. Mukerjce pointed this out to me
in the Chamber, and I thought I should
bring it to the notice of the House.

SHRI SHIVAJIRAOQO S. DESHMUKH:
No discussion.

MR. SPEAKER : Why not? If you
get up and ask for permission, how
can I prevent anybody else? That is
why I asked the Minister to reply, so
that it would be over.

SHRI SHIVAJIRAO S. DESHMUKH:
It is neither discussion nor debate, A
procedural matter has been raised, and
on that I have to make a submission.

MR. SPEAKER : You want to offer
a clarification on what he said to help
the Government or something.

SHRI SHIVAJIRAO S. DESHMUKH:
Not that.

MR. SPEAKER : All right, you want
to condemn the Government, it does

not matter. We discussed it in the
chamber and I also thought that there
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are some anomalies. Perhaps next
time it may be corrected and it may
be brought to the notice of the House.
Anyway 1 thought it necessary to
bring it to the notice of the House.
Now if I permit the hon. Member to
speak, I will not be able to resist
anybody getting up and speaking.
Therefore I appeal to the hon. Member
not to get up. It is the job of the
Minister to reply.

SHRI SHIVAJIRAO S. DESH-
MUKH: 1 want to help you. My
submission arises out of your ruling.
I want to help you, not the Govern-
moent.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
It 1s not necessary that such motions
should be endorsed by the House.
Generally they are talked out. Of
course, I do recognize the merit of
the point raised by Shri Mukerjee.

MR. SPEAKER : Anyway the amend-
ment which was in favour of the
Government  was also thrown out.
Perhaps vou will have to be careful
in future.

SHRI SHIVAJIRAC §S. DESH-
MUKH : My submission is: you have
given a ruling that an amendment
approving a  certain motion. . ..

. ... (Interruptions.)

MR, SPEAKER : Suppose there is a
motion that the President's Address
may be taken into consideration, Some
Congress Member moves an amend-
ment thanking the President for doing
it. Similarly, Mr. Rao moves a motion
that the flood situation may be taken
into consideration. Some Congress
Member or some Opposition Member
moves a substitute motion that they
have done very well. There is noth-
ing wrong in it. It is not opposite.
Absolutely there is nothing wrong.

Now I thought the Madras Bill
would take only one hour or even less
because it was unanimously passed by
the Madras Assembly and unanimously
accepted by all the Parties. Now I see
there are many speakers. It is like
an international debate going on. T
see no reason why every Party wants
to participate
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THE MINISTER OF IRRIGATION
AND POWER (DR, K. L, RAO) : The
member was not present, I replied
to those points. He would have with-
drawn it himself.

‘BUSINESS ADVISORY COMMITTEE
TweNTY-FourtH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to move :

“That this House do agree with
the Twenty-fourth Report of the
Business Advisory Commitice pre-
sented to the House on the 21st Nov-
ember, 1968."

MR, SPEAKER : The question is:

“That this House do agree with
the Twentiy-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 2l1st
November, 1968."

The motion was adopted.

12.37 hrs.

MADRAS STATE (ALTERATION OF
NAME) BILL—Contd,

MR. SPEAKER: The House will
now resume further discussion on the
following motion moved by Shri Vidya
.Charan Shukla :

“That the Bill to alter the name
of the State of Madras, be taken
into consideration.”

Mr. Chengalraya Naidu.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Mr, Speaker, Sir, I whole-
heartedly support the Bill brought by
the Home Minister to change the name
of Madras State to Tamilnadu. It
should have been introduced long ago.
When Andhra State was separated
from Madras, they should have re-
named Madras as Tamilnadu. Because
the previous Government ruling in
Madras took more interest in develop-
ing the State and also to give a clean
administration to that State...,..

SHRI P. RAMAMURTI (Madurai) :
‘They opposed it.
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SHRI CHENGALRAYA NAIDU:
They never thought of this small thing.
When the people wanted to rename
it as Tamilnadu from Madras, the
them Congress Government at that
time could have done it. It was a
very small matter and they heavily
paid for it, Because of that small
mistake so many DMK Members are
here in this House, Otherwise they
would not have been here. If the
DMK also commits a similar mistake
like that, they would also meet the
same fate next time. When the
Andhra State was formed, Shri
Pataskar was asked to mediate and
give an award, Shri Pataskar said
that in the matter of Hosur, Krishna-
giri and Gudiyattam, in connection
with the Madras State, a separate
Commission had to be appointed to
go into this matter. The Andhra
Government has also passed in the
Andhra Assembly a resolution request-
ing the Central Government to appoint
a Commission to go into the matter
and do justice to the Telugu people
living in the adjoining areas of Madras
State. There are lakhs of Telugu
people living in Madras State., I am
not asking those areas to be attached
to my State. I am only asking that
those thickly populated Telugu areas
which are contiguous to Andhra State
to be attached to the Andhra State.
Otherwise, I am not asking for them.
When the Andhra State was formed,
according to their figures, there were
49 per cent Telugu-speaking people in
Tiruttani taluk and only 51 per cent
of Tamilians.

SHRI S. KANDAPPAN (Mecttur) :
This matter was amicably settled, Let
them not bring it now. It was done
more than two years back, when there
was an exchange of the concerned
territories. (Interruption)

SHRI CHENGALRAYA NAIDU: I
have got the right to say what I feel.
The Telugu people in your State have
a right to say what their feelings are.
(Interruption)  According to their
figures, in Tiruttani taluk, 49 per cent
was formed by the Telugu people and
51 per cent Tamilians. When omly
one per cent or two per cent difference
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was there, the Central Government
came forward and said it must go to
Tamilnad. And they passed such a
rule. They should have some feeling
and they should have done justice to
the Telugu people; they should have
given the thickly populated Telugu
areas to the Andhra State. But the
Central Government never did it. In
Mysore State, in our district there is
a telugu population of 72 per cent, but
those areas were not given to us, In
Orissa, there was a majority of Telugu
people in the border taluks but the
Central Government never interfered
with it. In Maharashtra also, in two
taluks we have got a lot of Telugu
people, but the Centre never took any
interest.

MR, SPEAKER: Magdhya Pradesh
also !

SHRI CHENGALRAYA NAIDU:
Till now, the name of Madras State
was Madras State. I have no objec-
tion when they now want to call it as
Tamil Nadu. That means there are
only Tamil people there. I want my
Telugu areas to come back to Andhra.
That is my request. I am not against
Tamilnad,. But I want my Telugu
people in those areas to come over to
my State. (Interruption) I am mnot
supporting the  previous Congress
Government nor I am criticising the
DMK Government for what they have
done to the Telugu people. I am
bringing forth before the House certain
facts. When the Congress Govern-
ment was there, they never took
interest in starting Telugu primary
schools to teach the children in their
mother-tongue. The Congress Gov-
ernment refused to help us. In
Chitoor District of the Andhra State,
we have started a number of Tamil
sections in high schools and in every
high school there is a Tamil section.
In the college also, we have started
a Tamil section,

MR, SPEAKER: The Bill is only
_for changing the name of the State.
You are going into past history.

SHRI CHENGALRAYA NAIDU:

When you change the name, and when
you call it Tamil Nadu, then you are
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calling the Telugu people living theve,
as Tamilians. (Interruptions).

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : I challenge him.

SHRI S. KANDAPPAN: He is
betraying ignorance. There are a lot
of primary schools where Telugu is
taught in Madras, and in my head-
quarter town of Salem, we have got
Telugu people and we have got a
Telugu section in the college,

SHRI CHENGALRAYA NAIDU:
The Congress Government never took
interest, but I am not blaming the
DMK Government. (Interruption),

SOME HON. MEMBERS rose—

SHRI CHENGALRAYA NAIDU:
When in Madras, after the DMK
Government came over,—(Interrup-
tion)

SHRIMATI TARKESHWARI SINHA
(Barh) : He has every right to say
whatever he feels; the hon. Members
over there cannot stop it.

SHRI CHENGALRAYA NAIDU: If
they behave in that manner, what can
I do? After the DMK came to power,
the Telugu people approached Mr.
Annadurai, the Chief Minister, and he
was kind enough to promise that a
Telugu section will be opened in the
Krishnagiri college for the benefit of
the Telugu people in those areas. We
thank Mr, Annadurai who passed such
an order, but the Director of Public
Instruction or the Secretary in charge
of it never implemented it.

SHRI S. KANDAPPAN: You are

totally wrong; you are not well-inform-
ed.

SHRI CHENGALRAYA NAIDU: I
request the DMK Government there to
implement the promise made by Mr.
Annadurai. (Interruptions)

SHRI S, KANDAPPAN: If Mr.
Naidu's speech is published in the
newspapers tomorrow, it will provoke
the Tamil students in the Salem
College to start an agitation for the
abolition of the Telugu section there.

SHRI CHENGALRAYA NAIDU:
They must give a patient hearing and
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correct the mistakes they have
mitted previously,

I appeal to the Central Government
to appoint a commission to go into the
border.areas, where there is a majority
of Telugu population and add them
on to Andhra. I am not asking for
any area in Madras State to be added
to Andkra. I am reasonable and I
only want that the border areas where
there is a majority of Telugu popula-
tion should be added on to Andhra.

MR. SPEAKER : I wish Mr. Naidu
had not made some of the observa-
tions he made on this Bill. So far as
Tiruttani is concerned, naturally I
know more details, because I was
Chief Minister there. I am not speak-
ing for Tamilnad or for Andhra; I am
just giving facts. I was Chief Minister
of Andhra in those days and Mr.
Kamaraj was Chief Minister of Madras.
Both the Madras Assembly and the
Andhra Assembly, with all the com-
munist friends and members of other
parties, unanimously passed it. It is
not a question of Mr. Sanjiva Reddy or
Mr. Kamaraj. Both the Assemblies
passed it unanimously without one
dissentient  voice. Mr.  Pataskar
was asked to look into the
principles. He never save any
award, On the principles accept-
ed by both the Assemblies—con-
tiguity, wvillage, ete.—Mr. Pataskar
did it. When the Assembly accepted
it, it is not a question of individuals.
We should not arise it as far as possible
because it may affect friendly rela-
tions. About the schools, while going
to Chittoor if you go via Madras and
mention it to Mr. Annadurai, I am
sure he will open two dozen Telugu
schools, without any speech here. I
am sure he will oblige you.

Now, Mr. Mukerjee.

SHRI H. N, MUKERJEE (Calcutta
North East) : Mr, Speaker, Sir, this is
not an occasion to strike a jarring
note, because we are all happy that
the wishes of the people in a part of
our country, as expressed in the un-
animous vote in the Madras Legisla-
ture, are now going to be implemen-
ted by the substitution of the mame
Tamil Nadu for Madras. There had

com-
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been a movement earlier for renam-
ing the Madras State, a movement in
which, on account of the natural set
of circumstances, my friends of the
DMK took a predominant part, but I
can claim on behalf of my party also
that we had associated ourselves with
this demand for the renaming of
Madras as Tamil Nadu.

I recall how in the pre-independence
days, when the Indian National Con-
gress, a different kettle of fish in those
days, decided upon the linguistic
organisation of States for its own
purposes, it gave Indian names to the
areas to which the British had given
a different nomenclature. We had
known of Madras Congress then as
Tamilnad Congress Party. Now I
understand from our Tamil specialists
that Nadu is perhaps the more correct
word, and Tamilnadu is the name now
going to be accepted,

1249 hrs,
[Mr. DepuTy SreAkER in the Chair.]

I am happy that the south of India
particularly is giving an example to
the rest of the country, because in the
south we have States with euphonic
Indian names. We have Andhra, we
have Kerala, we have Maharashtra—I
think Maharashtra would not dislike
being called part of the South: it is
part of the south of the Vindhyas—
we have got these beautiful euphonic
Indian names, Kerala, Andhra, Maha-
rashtra, we have got Mysore—perhaps,
one day it might be called Karnataka.
So, we now have got Tamilnadu and
it is quite in the fitness of things.

This gives me an occasion also 40
think somewhat of our Southern
States, because not only geologically
but, perhpas, also historically, the
South is the more ancient part of
India. And what happens in the case
of a tree, for example. The sap in a
tree rises from the roots to the trunk
and then to the branches and the
leaves. - So, history shows that in the
case of most continental countries
cultural development begins from the
south, then it goes forward towards
the north. In Europe, for example,
Greece and Rome were the progenitors

234
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of the kind of civilization that the
northern areas took up later on, and
the South of India can very well claim
that it is the more ancient part of
India. Today Tamil, for instance, is
the only surviving ancient language
older than any other Indian languages.
Some of them claim that it is even
older than Sanskrit. Therefore, it is
by no means inappropriate that the
South has a wvery special role.

I am reminded of a beautiful southern
legend which we all once heard about,
which was very well known in the
south, in regard to the march of the
sage Agastya, whose name is associated
above all with the synthesis of the
north with the South, and in that
legend it was stated that on the
occasion of Shiva’s marriage with
Parvati so many of the sages had
congregated there that the balance of
the world appeared to be upset and
in order to redress the balance sage
Agastya, the foremost of them, had
walked down and got the Vindhyas
to bow down before him and he
travelled to the south and stayed there
for the rest of his life.

This fruitful legend shows that
whenever the balance of our country,
politically, economically or in any
other sense, is upset by the predomin-
ence of the north, something has got
to be done, Now what has happened
is the emergence of my friends here
in such a large number in Parliament
as well, That shows how for a long
time the South had come to consider
itself, for good reason or bad reason,
to be rather neglected, as far as the
general affairs of the country were
concerned, and they wanted to assert
themselves. Sometimes that assertion
found exaggerated forms; sometimes
that found expression in extreme
ideas, like the idea of secession from
the country. Luckily, that idea has
been given up because in spite of the
delays we are trying to rectify some
of the imbalances that have come into
the picture. The latest instance of
accepting the recommendation, the
unanimous desire of the people of the
South, in regard to re-namipng of
Madras as Tamil Nadu is another
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instance of a demand which wanted to
redress the imbalance which at one
time was not particularly corrected,
and that is why we all welcome this
idea. We hope this would help the
process of integration of our people
in a true sense and not in the sense
of merely talking about it,
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I personally welcome the idea that
all our Indian States should have
Indian names, not the names which
were introduced at a distorted period
of Indian history, not names which
were imposed upon at the most sterile
period of Indian history, when we
were unoriginal, uncreative and imi-
tative. We want to turn a new leaf
in the history of our eountry; we want
to be the original makers of a new
kind of civilisation and even such a
symbolic thing as acceptance of Indian
names for names which have been
imposed on us by the crstwhile con-
guerors is a very important matter
which is why, ceremoniously speaking,
we should make an occasion of the
passage of this legislation, which is
why some more time for discussion
of this matter is certainly worthwhile,
I accord my support to this Bill.

st At FAR W (FIAF) :
JqeaE WEIET, 7 4 fauuw FTanda
FE |

R IR & W) AT 7 favaw
t fF ™ 9@ & T oW wew
it dfaar  # sam@ifaa S qoTey
w1 gfad FafEs g IF aEER
gl M I fawamg @ § SO
7% 99RY § 5 g9t Joet #1 qame
&Y ¥ Faiaq &0 & fqg avmem 3w
wnfegd, & &Y ga fadas & 78 fer &
ARG FG |

FaY, stAq, 5W "3T ) ouuT
W@ % 99 W 3@ & & AT o
s o1 oar fagas e faed
durfas Nfsew Ffega g, & o
qETETER & FUT TH HET § HAAH AgY
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gam | qATE 1967 ¥ WEE *1 faym
T ¥ gawefa ¥ ag wEa  @d
g a1 s Iaw ag fawrton £ a8 4
fF Az &1 A9 awW FE qAAATE
Ffegrome | a7 &1 g AR &AM
AT afase g fraag &1 f® ¥ o9
§E T 9 A9 & GHTO AT AR &,
FIA AT ATH A AU G4 FIIATARTE |
oo fadas & Areqw @ gw fad %
HFeT FIE ATAAT A AT RE N A
i A ? afwarg oF o&T 4 s
Ifaq am & Afs sagd ;i qoas
dr d@egpfa &1 8 7 gear gdE

(=)
I am speaking in Hindi, Sir, so that
the sentiments of those, who are not
fanatic about Hindi, may be properly
appreciated by the people concerned.

FIq9 el W IW HeEid 71
o &= vgr av fow & wredta sfaw 1
T 1T ARGl AT | afwara
T FmEEr gvew faar 3 oaw
IR e A yE-ge
qEeEt #TfAAT d 1 WE e A
Tw | g1, fawrT | g1, W sfraw
F W A AT & A0 g
F1fo% W ¥ 3fagmsre g8 wui-
a0 F 41 |

# faetomr ¥ afyearg & 2gT ama
Wt wrEw fadaw & aewm ¥ i
X ATAFT G AETE JATE AR I
T g frag qar graTey & Sftaw
T OF IoNaH LAT F F fag
FHWT AT T

I IR TH AW F O @
g g REAT w S wwr
faw & o & fam & W @1 ¥
feaframe 301 @1 ¢ A aiw @3-
T W |, Ra T oor wer
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F FTFEA AGA A A g A
fe7 78 el O areq #1 S ar
A A TTIZE A IAAHATA @
e ¢ fai fae 3 €1 AT ¥ T
# qa@y v gvardr wart @, fam
fafugtaar, sroverar o1 FAaa @ 1
afa s fear g ?

UTATEY & &ATZ TEY WEATHT FT 3
9 AT FE 1T 39 wEATHT 97 3fee-
U FF Aragy Wi 4f o foe
FawE agew A g W gt
T anar 17 faex davgam ST AW WY
FGUEAT q7 UF TET ATATA AT AT
39E zATT az Wrog fomm R few
FHA ATOTATT WTRT FT THAT FAT B
4, 20 T gz qraT 91 ZAT 99 v
@ 7a g wwEA g, @ufed g,
AT HTTHT FH AR ST AHGATAT FAT
ARAT, ATTEIT 69 AAT H1T qAA FAAT
Az Agy MEra feem fog &
G TF FE7T FANT 8, 08 AT
TeHfAE graiwar 8, afea 97 Sue
79 g afonat o gfev w@ @
drarw giar @ e dwr 7% ZWT O
aga a9 T F1 R0

I HEIGT, AT {f B TEET
wARAT | AfeT s WET #§ oAy A
FIFE & A1 70 W 3956 19 "qfase
g g | qFEE MRT OF FRANT-
faea fadt & | @it wETA AR
ardt #Y H9AT AraT gfaa ww ad
qarg
15 hrs.

st o Ao WA (Fraf-mew) ¢
AT

St TUX FETT VIR : ATAATT TER
9T AT A HE TA ¥ W @@
TE A g mEd A ffroaw
I AT T AT oAy 9T a
v w1 grfay = awy
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MR. DEPUTY-SPEAKER: On this
occasion you are raising an issue
which is irrelevant. There will be a
controversy then. That will not be
fair. Please conclude,

ot 3o gATC WA @ O firE S
MR. DEPUTY SPEAKER: Don’t

bring in any discordant note on this
occasion.

St ATA PATC /IR : T AT
STt frz'ﬂ'raﬁrz,‘rqﬁm &z
AR AT AT § v 2, EEE e
TAET F T F AATE, fr oawrer
R WEE uwEsr Ty A
T FTAT HE T I E ) ;@y av
wrarﬁ'?‘r & ufy s g dar
wmm-rg fffet %38 -
af’mqumrmﬁg‘rﬁﬁwr
TGN ¥ ufr 77 v @i 2

SHRI OM PRAKASH TYAGI
(Moradabad) : He is spoiling  the
occasion.

MR. DEPUTY-SPEAKER : I have

alrcady told him.

SHRI J. B. KRIPALANI (Guna) :
Are we allowed to speak irrelevant
things in this House ? Are we allowed
to speak follies in this House ? I want
your ruling,

MR. DEPUTY-SPEAKER: As Ihave
already said, this is quite irrelevant
to the issue before the House. Now.
the House stands adjourned to meet
again after lunch.

13.02 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha

reassembled after
Lunch

at Five Minutes Past Four-
teen of the Clock,

MR. DEPUTY-SPEAKER: 1 would
MADRAS STATE (ALTERATION
OF NAME)—Contd.

MR. DEPUTY-SPEAKER: I would
request hon. Members to be very

brief. Shri H. Ajmal Khan,

SHRI H AJMAL KHAN (Periaku-
lam) : Mr. Deputy-Speaker, Sir, I
welcome this Bill which is to rename
‘Madras’ as “Tamil Nadu”.
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satisfies the long-standing desire of the
people who, for more than 25 years
were agitating for this name. The
previous Congress Governments in the
State did not care .0 heed this just
request and it is no wonder they got
defeated and have gone into the
wilderness,

Now, Sir, a popular Government has
come under the able leadership of
Anna who had thought it right to
move a Resolution in the Assemhbly
to rename the State as ‘Tamil Nadu'
in July, 1967. Sir, the Resolution of
Anna was, for the first time in the
history of the Madras Legislative
Assembly and the Upper House, passed
unanimously, to the satisfaction and
jubilation of the entire people of Tamil
Nadu..

In this connection, I would like to
bring to the notice of this august
House a sad event that took place
years ago, in a place called Virudu-
nagar. One old congressman, by name
Sankaralinga Nadar started an agita-
tion to rename the State as *“Tamil
Nadu'; but the then Government
headed by Shri Kamaraj did not yield
to his request but insulted him so
much that the old patriot, thereupon,
undertook in the Gandhian fashion, a
fast unto death until the name was
changed. That great hero laid down
his life after a few weeks by observ-
ing the fast, and yet, the Kamaraj
Ministry did not budge an inch. His
death brought an all-round agitation
for the changing of the name, but the
then Government, with an iron hand,
put it down. On this occasion my
heart goes out to that great man, and
it is no wonder, Sir, that the People’s
government in Madras had thought it
fit to act upon the demand of that
great man. I congratulate the State
Government as well as the Union
Government for having sponsored this
Bill.

SHRI R, S. ARUMUGAM (Tenkasi):
1 deem it a privilege to welcome this
Bill to rename the Madras State as
Tamil Nadu. I wish to point out that
there is no dispute over altering the
name of Madras as Tamil Nadu I

am glad to say that even before 1050
the then Congress Government began
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to use the term ‘Tamil Nadu' at the
State level and correspondingly passed
a legislation making Tamil as the
official language. The name on the
government jeeps and the name-
boards of Government offices were
accordingly changed as Tamil Nadu
Government, All Government Tamil
publications including the Assembly
proceedings were published in the
name of Tamil Nadu Government.
But since the word ‘Madras’ had
earned an international recognition
and reputation, our Madras leaders
thought that the word ‘Madras’ might
be continued at the Central level, But
the present State Government brought
a Bill {o rename Madras as Tamil Nad
and not as Tamil Nadu. Our Congress
Member Shri Ramamoorthi gave notice
of an amendment and corrected it as
Tamil Nadu. The Congress Members
in the Assembly supported that Bill
and that Bill was passed unanimously,

Now. this Bill is before Parliament.
Meanwhile, I would like to have a
clarification from the State Govern-
ment, namely whether the State Gov-
ernment wants to have the name as
Tamil Nadu or as Tamizhagam. As
soon as they came to power, they
removed all the old name-boards con-
taining the word ‘Tamil Nadu Gov-

ernment’ and replaced them with
name-boards containing the word
‘Tamizhagam  Government'. Now,

everywhere they are using the word
‘Tamizhagam’, As I have already
said, the Bill had been passed un-
animously as Tamil Nadu. I would
now request them to be clear as to
whether they want to use the name
Tamil Nadu or Tamizhagam. ‘They
must be clear in this regard so that
there is no more confusion,

My hon, friend had referred to the
fast undertaken by Sankaralinga
Nadar. My hon. friend Shri Murasoli
Maram also referred to this yesterday.
T would like to point out that he went
on fast raising so many demands, all
of which could not be implemented
all of a sudden. For example, one of
the demands was that there should
not be the play-back singing in cine-
mas, I ask my hon, friend 8hri Mura-
soli Maran whether the DMK Govern-
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ment would be able to implement this
demand. So, I would reguest my
hon. friends not to use this opportu-
nity for political propaganda, because
we are all united in passing this Bill
unanimously.

As a Congressman, I am proud to
point out that we have been having
the name Tamil Nad Congress Com-
mittee even before Independence. But
I am unable to understand why the
Dravida Munnetra Xazhagam still
hesitate to change their party name.
If they wish to be an all-India party,
they must drop the word ‘Dravida’
and call themselves only as Munnetra
Kazagam. If they want to remain
only a State party, then they may
change their name to Tamil Nadu
Munnetra Kazhagam. We have done
a lot for improving the Tamil litera-
ture. I do not like to go into all
those details here. So far as this Bill
is concerned, there is no difference of
opinion on the part of anyone.

Therefore, I hope that this Bill will
be passed unanimously,

sft W T Wit (s ¢
IITEAT HETRT, # T fadaw &1 ARG
13 & fam et gam g w1 A
afrere azem =9 fawr & o ww
& fort g Sfaefeaar Y #—
7, Tert, FEEAT—arat T A
A AT AT FIAT, FOTEF FAT FAT,
at T & gy A aad w) aw w
FHIX TR THT | FHY qYE A HITH
T HTH A AT, AT FET FAT AN
dqz 1 g9 fmr IArd, ST amn
gU & qT W &7 ATR W mfasare
1% o 7T &, F o wf v F o www
qFEHATE |

ATy g &Y ar sy &, 7 A
TH EAEHT FEAT §, W ET AWAT R
¥ gr 7 ¥, Hfew wrEr w1 a9 A
T & #17 7w & A% ¥ FAr 39w
®q qTHA AT 7 &AL 21 ATAT# | Bvery
name has a connotation as well as a
denotation. sxfie FamefiTaT ¥ qvary
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[t sFTgTE ST
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3@ AT 21§ g WAl A HToeand
IH ¥ faemar smgan § & odft 3o
Y 929 FH § @ UF 397 ST &,
IH AFG F y94 W F qE A fam
2, afew wrat famrd, qom 1A qum
72 afew qu faagr g—az FIW AT |
W7 &1 9779 FIAT I1fg0 971, afFT
=q 7 fgr—az g? fao w12 v 31
T ARTE
MTNAAT & 17, IMTA HEIEq,
I AN F HRT AT 19T a9, IA§ UF
T ATNAT 34T | F949 7 TH a0
1 g W7 gt &1 afvfeafai &
@17 gfz Armafa v A g /1
o qr, Afyw guAr Sq9r gween §
HAARIT IH AN ATMAL FAA——TZ TH
2N FT TOETT § ¥A AL AT A
Fgm fF am § F@r Smar -
What is in a namec? DBut
like to submit that there is much in a
hame,
ATIZATA ¥ WA AT 7T T ATEIT
FT @FEFg ATAT £, I ATSHEA T
aftanz nF gquar wwA af@ic ar qar
I FT QAT AT “FEAE’ qv afeq
wq IR 59T F o FT eqEt ¥ H
T84 %1 faume fFam a1 1 & Ig9 AT
%7 fagr, WMse we ®T IW F I
faar, faew (% g7 wwm 7 =€) sman
Te IO I 9faT § | Fg F1 ared
gz frepia g amal v ¥
FAHT w9 AW F1 Az fean, oH
frafa 7 frgeam & arae afz 1 Tow
a4 fa%T M7 TMAL €1, TF H=DL TGN
AT, Tatau 99 &1 A gza g =fgo,
gEY T § 9 AEE aey A R
B I Y AT K AT I &7 A qnfwa-
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qTE gIAT | | ;ST R £ fwowm
T FT JT FT ATH AT a3F F7 FOEF
9| ¥e I gaw faz a4 TH7 TET
97 g A swer FAr— Aifaeary 7
AT OF TRG A4 g——F+a1 AT
IH FT ATH AT A, ITAW WIEH,
gz | "I oumE FEME F 1 WY
1 T TI4T 712 7 TFGA AF
%28 7 % zw &1 Feargarst 71 q47 7Y
#, TWEIA § a1 “FT aw &AM 2
AT ATATRT AT F 20-21 A4 F IT
T 3797 9faw a0 g7 F1 ag——faasr
T 7T @1 7 fo-anEAr F Fea
T4T TOY T K1 OLAT FT AAE BTG
T Zeom@ faar 2, =7 %7 919 o1 o1 7%
FE @EAT B, TO W @TA 71T AEd
FTATTF £ |

7 zfez & a1 azaw & 79 fagas
FT ATH § FWEA F74T A7 o003 AT
FT T W F1 AFF(A & dAATT X 79,
GHY § ST FIATE | WA 3T A0E
fr fawomgnor & faw wrea &1 AviA
arguEt faa 7 7@r zam —

IO a1 AEEg fpmEida 2fEmy
quF 7 A7 ATH |

T arEA 9w & {3 2w a1 AW
WA g, 919 g9 Aml 7 Afqua 3,
&t 39 § fear Vg’ 2z WA’
foarmT W= |IaT § | qTed AT A1,
&, zfoqr arz 7 o, Afe agr )
“zgfogq” %z 7a “wra’ femr aar

SHRI S. KANDAPPAN : It
be Bharat that is India.

SHRI JAGANNATH RAO JOSHI:
Bharat that became for some time
India. Bharat is Bharat for all time
to come.

TA SR & TG ATH GZ4 & TH TEAT

F1H qAGT F7ATE |

should
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""THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K. R V.
RAO) : 1 have great pleasure in rising
to support the motion which has been
moved for the alteration of the name
of Madras State to Tamil Nadu, As
one who has in the past found some
strange things happening because of
the absence of this name, I would
particularly welcome this gesture.
Years ago when I was in Ahmedabad
working as a professor in a college
there, I found from the 1931 census
of the Ahmedabad municipality that
to classify the various people living in
Ahmedabad there were various colu-
mns: and one column had the term
‘Madrasi’, and among the languapges
spoken, one column was ‘Madrasi’. 1
alwayvs resented it. I took the oppor-
tunity to tell my {friends in Ahmeda-
bad that there was no such thing as
the Madrasi language, and that Madras
was a composite State which had four
languages, namely  Tamil,  Telugu,
Malayalam and Kannada. It would
not be proper to talk of Madrasi or a
Madrasi language. I was hoping that,
after the linguistic reorganisation
which took place, this anomaly would
disappear from the Indian polity, but
all good things have to come in their
own pood time. I am wvery glad that
now  unanimously everybody has
agreed that Madras State should
henceforth be known as Tamil Nadu
or the land of the Tamils,

I would like to point out that I am
a rather miscellaneous person., I had
my birth in Madras State. My mother
tongue is Kannada. I represent
Mysore State in Lok Sabha. I have
been educated in Maharashtra and I
have been working most of my life
in DeThi. As a person who has got
this miscellancous background I should
like to remind my hon. friends sitting
opposite, particularly my friends who
belong to the DMK Party, that in
Tamil Nadu while it is the land of the
Tamils, many languages are spoken
other than Tamil., Tamil of course is
the dominant language, but my friends
are aware that for more than 400 years
in the District of Tanjore there are a
large number of people who have
been speaking Marathi and who con-
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tinue to speak Marathi to this day:
even though their cousins in Maha-
rashtra may not quite recognise their
Marathi- as their own language.

246.

Then, speaking for myself, my
father and grand father who come
{from Madras State speak Kannada, and
I know that there are many Gannadiy-
as in Tamil Nadu in Coimbatore, Salem,
Tanjore, Kumbakonam, Madras Man-
nargadi Trichy, Srirangam etc., who
speak Kannada. My friends are also
aware that there are a large number
of people who speak Telugu even
today. Some of them are taking a
very prominent part not only in Con-
gress polities but also in DMK politics
My friends are also aware that in
Madurai for more than T00 years there
is a very strong weaving community
whose mother tongue is some kind of
a distorted version of Gujarati because
they all came from Saurashtra, My
friends I am sure are also aware ‘that
quite a large number of people in
Madras State speak Sindhi or Hindi.
I particularly want to say this because
sometimes I have been distressed to
read in the papers of incidents in
Madras State which I hope will not
happen in the new Tamil Nadu where
effigies described as the Hindi demon
have been set on fire. I want to take
this opportunity on this happy occasion
when all of us are bringing into exist-
ence this new glorious name, because
Tamil is perhaps the most glorious
languages of India, it is the most
ancient language of India and its
literature is recognised as wonderful
literature not only in this country but
all over the world, on this most aus-
picious occasion when at long lost we
are giving this name of Tamil Nadu
to the erstwhile Madras State, when
we are rechristening it, I would make
an appeal to my DMK friends, whether
they learn Hindi or not is not the
point, I am not here advocating Hindi,
I am not a member of the Jan Sangh.
I was very delighted to hear the
member from the DMK side herald
this as a significant mark of national
integration. I also believe that brimg-
ing Tamil Nadu into existence in this
manner is a significant mark of
national integration, Therefore I would
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like to suggest that from now on
whatever be the attitude official or
otherwise to Hindi as an official langu-
age or any other thing, they should
realise that Hindi.is one of the Indian
languages, There are a number of
Hindi States in India with whom
Tamil Nadu has equal rights, and
therefore I hope and trust that from
this day onwards whether Hindi is or
is not accepted as the official language
in the erstwhile Madras State, in the
new State of Tamil Nadu Hindi would
occupy as honoured a place as any
other Indian language.

SHRI S. KANDAPPAN : I may add
one sentence apart from recognising
what all Dr. Rao said. The high
priest in the Rameswaram temple is a
Brahmin from Maharashtra,

SHRI NAMBIAR (Tiruchirapalli) :
Mr, Deputy Speaker, Sir, I am very
much pleased to associate myself with
the proceedings of this House parti-
cularly on this Bill. It has been re-
peatedly demanded on the floor of this
House that the name of Madras State
should be brought back to the real
name of Tamilnadu. Many, many
objections were raised here and we
had to clash on the floor of the House
and we were told that we were doing
a thing under parochial feelings, etc.
I do not want to go back to all those
very bad memories. I am happy that
Dr. Rao who represents the Congress
now agrees, But I would also request
some of the Congress people to forget
the bad old memories about it as to
how they opposed the change,

AN HON. MEMBER: They have
already forgotten it,

SHRI NAMBIAR: After all, what
is the demand, Sir? The demand is
that the name must be brought back
to the real name of Tamilnadu. Tamil-
nadu is the name that is duly entitled
to be given and there was no necessity
to create a feeling and create an
agitation for it. However, it took a
long time for them to agree to this.

With regard to the change, one of
the hon. Members from Madras State
has just now stated that they are
confusing the name with that of
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Tamizhagam. I think coming from
Tamilnad he should not himself create
this confusion. Tamilagam is a short
term of the name that is called. Tin-
nevelly is Tirunelveli but we will
simply say it in the shorter form as
‘Nellai’. If you ecall it ‘Nellai’, that
does not mean that Tirunelveli is
forgotten. I cannot understand his
feelings. Therefore, there is no con-
fusion.

SHRI R. S. ARUMUGAM : I want
that the name-board of ‘Tamilnad
Government’ should have not been
removed. On the Government jeeps it
was written ‘Tamilnad Government'.
It was revomed and changed as
‘Tamizhaga Arasu’. What will be the
future after the Bill?

SHRI NAMBIAR : You must under-
stand that ‘Tamizhaga Arasu’ is the
shorter form. If he could not under-
stand the meaning of the shorter form,
he must be cxcused. However, in
this connection, since Dr. Rao has
raised the question of Hindi, I have to
say a word. We are not against Hindi.
None from Tamilnadu is against Hindi.
The only thing is: we do not want it to
be imposed on us against our wish, If
they want to learn, let them and they
are learning. But, let us not bring
this unnecessary question of language
on this auspicious occasion when the
whole country is united together and
there is no discordant voice anywhere,
in any part and unanimously we are
adopting this Bill and giving the real
name to Tamilnadu. Let us cnjoy the
occasion by eur unanimity and by our
co-ordination and co-operation.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Mr, Deputy-Speaker, Sir,
it is a very happy occasion, Tamil is
a glorious name and I am glad that
the epithet is being resorted to its
proper place in our Constitution. India
has produced three wery great litera-
tures and Tamil literature is one of
them, the other two being Sanskrit
and Pali. These three literatures
contain what we know to be the cul-
ture and civilisation and the ancient
history of India. Tamil itself contains
the entire literature of a Vaishnava
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philosophy which is not available in
any other part of the country. The
works of the great Acharyas and the
Alwars and the Kural, all these con-
tain the philosophy which is unique
in its realisation and the help that
they render to the spiritual uplifting
of ourselves and also others. It was
the Tamil civilisation which crossed
over the seas and went over to Angkor
Vat and carried Indian civilisation to
eastern Asia and also to south-east
Asia, In that way, Tamil deserves to
be restored to its proper place.

I shall refer only to one point that
Shri H. N. Mukerjee had raised about
the north and south holding a balance.
In the texture of the culture that we
have evolved, north and south are
intertwined in a way that there can
be no separation, and we cannot con-
ceive of any separation. While the
north has given rise to the Avatars,
it is the south which has given us all
the Acharyas of philosophy or the
Gurus of philosophy who had domi-
nated Indian thought, culture and
civilisation and spiritual progress. That
is the way we have proceeded and in
that way I am glad that this glorious
name has been restored to its proper
place in our Constitution,

SHRI A. SREEDHARAN (Badaga-
ra) : Mr, Deputy-Speaker, Sir, I rise to
welcome this Bill wholeheartedly.
Very rarely do we get opportunities
to welcome measures brought forward
by this Government because most of
the time they indulge in mischief.
This Bill, T hope, will remain as an
unforgettable milestone in the history
of this federal legislature. This Bill
symbolises the long-cherished dreams
of the people of Tamilnad whose
culture and language take us back to
the early dawn of history. The credit
for initiating this move, the congratu-
lations for bringing in such a measure,
go to the DMK Government of Madras,
and its great Chief Minister,

The Congress has been in power in
this country for 21 years, and the way
in which they have been tackling this
problem is very evident in Delhi
itself. People from all parts of the
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world and various parts of the coum-
try come to Delhi, and what do they
find here They find Canning Lame,
Hastings Road and King George's
Avenue. Sometime back, some stu-
dents from my State came to Delhi,
and they were asking me why, after
21 years of freedom, we have not
changed these names which are totter-
ing and shattering remnants of the
past that is dead and gone. I told
them that though the Governments
have changed and through trials and
tribulations we have ushered the dawn
of freedom 21 years ago, the people
who rule in Delhi are still having the
mentality of Hastings, Linlithgow and
King George. The only change is that
their skins are brown. I would
request the Home Minister to take
immediate steps to change these
names, particularly in the capital of
India because the change in name is
part and parcel of the culture and
heritage of ours, When we change the
names of Madras to Tamil Nadu, it is
an assertion, a proclamation before
the world that we want to honour
Tamil language, Tamil culture and we
want to hold it aloft before the world
that here are a people who have come
into their own. This should be the
mentality all over this country. The
non-Congress Governments in this
country have spearheaded this move-
ment and taken the initiative in this
matter. In my State, Malayalam has
been adopted as the official language
and measures are a foot to introduce
Malayalam as the language at uni-
versity level,

I am going into these things, because
I feel India needs a great resurgence
of a cultural revolution, From Cape
Comorin to Himalayas, the country
should raisc as one man. The regional
languages should be respected. The
old British names should be changed
and we should make the people feel
that there is a new stream of national
resurgence sweeping across the coun-
try. In doing this, this Government
has not taken any initiative. The
State of Madras has taken the lead,
a State from which many cultoral
movements have sprung up, a State
from where a great language has
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sprung up, a State which has been the
fountain head of a great culture. That
State has now given the lead and I
would request Mr. Chavan to emulate
the example of Mr, Annadurai and
follow in his footsteps, so that a new
path, a new trail, may be raised in
the history of this country.

SHRI R. D. BHANDARE (Bombay
Central): Sir, I add my humble voice
in supporting this Bill, which seeks
to change the name of Madras into
Tamil Nadu, This Bill has the support
of all the parties and it is going to be
passed. As soon as it is passed, the
aspirations of the people of Tamil
Nadu will be fulfilled. The dream of
those who wanted to have a State
under the name of Tamil Nadu will
be fulfilled. The dream of Shri E. V.
Ramaswamy Naicker. Shri Annadurai
and others including our ex-
Congress President, Mr. Kamaraj,
would be fulfilled. I am quite aware
of the history of this movement. A
historical necessity has been fulfilled
and I congratulate the people of Tamil
Nadu on having the name of their
State according to their aspirations.

1 hope the DMK will be “munnetra”
—progressive—in the real sense of
ithe term. In this context, I would
urge upon my DMK leaders to have
some sort of a reconciliation with the
Adi Dravidians. I also urge upon the
Adi Dravidians to give up their old
traditional slogan for Adi Dravidas-
tan. I hope what I say will be appre-
ciated by the members of the DMK.
Let there be an assimilation so that
the Adi Dravidians do not feel that
they are neglected under DMK raj.
Let them be in whatever political
party they would like to be, because
they are the most under-privileged
and down-trodden people. Their
views must be channelised through
whichever Party they may belong to—
let them be in the Congress or in the
Republican Party or in the D.MXK. or
in the D. K. of Shri E. V. Ramaswami
Naicker. With this prayer to my
DMK friends that the Adidravidians
should not be forgotten and with these
sentiments, I support this Bill.
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oft freeer ‘W (wya) - guTeTS
HEZT, GETH TG 1 19 959 F 10
TMEFE & FAN 77 fadaw smarg
a7 fadr 5 agme weg 7 faam qar
A7 ofwg 7 oF w9 & o7 F7 feaw
2 o7 fay fe e =09 "7 g
FTIA & & F q7 F747 721 £ § 39 &7
TA4GT FOAT 9L AT ATE T FATE |
wa =7 fagas &1 qwdT #7710 A9
awil #1 78 & afga 3= F g oA
U 77 FgAr qTar ® fF oW
TE 17 A 9g 92q A AT 2 fr mEw
TN AT AR TZA F7 AMAAATE F7
fanT 7w «i17 37 w9 & fA0 77 A=A
F amA gz fagas w14y g afes #7 a7
I T HZA TR R A= IR T ETd |
4T, Tt UTAR FBT T7 4T, TG A% TAF1
az viear 7Y fae g, T ag fam
AED | TS F2T 97 OF F7-TE AT ZHAT
faama & v 39 7 98 719 FT2AT &
TEAT gATAT & AT IF AT A AT H
I T AT T ARG fF /T TR &)
T AT 97 F 9wga fE 9 o aga
#t 7F 917 g Fevgea F 2 foraar
fe ofrfas gz 2 w7 = ofaefa-
FAT & AT 97 AN AR £ Ay
A1 T OF AWM & 99 F1 &
FT QU OATH IA ¥ AT IO
1 femgera 1 QTAT AT F AR G
3% @ 9| gEfav § s fE
FE NG HOHTT OF FHE) T7 7 0 NAY
97 faag av d g faw & =
A faee 7 3 goa affefas
HTHTC 9T I & ATH TG AT |

FaETr F faq & st IS
f& o TER & fF TeFr T aaw T
mizfaga w2 fear smo ) F & 99 apw
g AT 7% 3% § f& gzar &1 9w T
%7 arefage frar smg 97 w1 oF
eferfes wge &1 arfage g o
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wfer & JET oy oY & W
U AT frgiA fir aweqe e fadfirg
# gy foar ) aefagy ag ww
§ B TRTH ) AwET w0 A
TefgT a7 W 4) A IF WG "/
fergera &Y ta: um F f0F g @
v A1l A1 9 1961 fF qZA7 &7 ATH
& %7 qrefaga %7 faar o 97 &=
amav. fra smAr =fgm

IF F wATaT FA7 fE 9 v AT
¥ 371 fa 72 @191 ABT T ANMEE W
TATET & a9 J a7 TEI TR KT A
R fx snamdY wifAr & ag gwie aer
o7 zam. frmwa g faasr fa s
M AT W FAT AT TET E A fE A
FHASCT T AW A7 ATAAE AT &Y ATH
& ) enifg 2vo Fifgar ag A6 #AT qwM-
€ A I F qUF A1 T BT IATHAH
#EX 9 A W TEm fr W wroAaw
Fafaaw fean oo 1 ST AT & e
97 IH AMAT IAT AT ATAA JIW F
fegeart am safmaw =@y am)
ZHI A0% @ a8 HTAA fAwrarT angeT
2l 57 & faw o) o TR § e <
T FNTY AT & AN G §, OEE
T 7g & faegia 5 fergermr # sy
F1 wgrd AE A7 qgA F1 Faiq e,
HoeT I QY § gafag wewr fawrar
AEAET F1 WA 77 fray v, v
A9 & A9 ¥ gEIT A FE AE
¥ ag =wrr ArsE davee § forrer e
QAT ATH ATCHTAT & A7 4g I &1
grm fv 7z S99 M 99 T} aRqT 77
FCET 79 .f6T § w7 WY |

a5 T fr 39 ¥ fog 1 avwe
oF SR A SR fAA A A F F ATy
araed faars § 97 97 faare vk @
FIT H I qe § fawrfow w1 sy
gy £ % guwn ¥ fau 79 faag &1
g &7 faar s @ afagrfas amar
601.85/68-9

AGRAHAYANA .1, 1890 (SAKA)

(Alteration of 254

Name) Bill
9C faad WY QU AW W@ AT qwy
£ ag AT & HFAY AT FT g F W@
feg a1 & wrgar g fe tw ww
ag OF T faw | g Rl ¥ A
W ¢ fadae & awda wOwE ) W
agagwr & f o7 & agi gar arfamares
& wr€ g &gy IwT 3 gfqor &1 AraT
Wt 7ALT grar AT A wrIw § awE
? a7 & @ AT F7 A A Aut
# fergeamar #EY wvaet F fgmgemay sgen
HHFAT |

oft swrie wealt (gTYE ) : STER
HEYTT, AT T HT AT ALY 47 o T
AT A TNl § IRET F qgE
qg | Wifge t ag a7 f¥ gmT gE W
& q& sy & wrf At fw g e
sfame ¥ qffr & @ § o7 9w oy
F AW T OARAAET FT G § IN
97 37 &1 qurf r mAt wfge s 9w
qend F1 FEasAfa § qud fEar oy
arfee | Afwa oF ava F soq afaeare
& wrEal 7 faty €7 ¥ ¥ ARATE,
AU IT ¥ ag safevry S &, w1k 7
STHE T AR F1 WIGT F¢ THNT T £
TRTE | A avA a7 & fx waT T4 wmar
¥ ATq ISATTO W AL A A ®
faq 927 fag gin &1 wrT 7T AT
mad [ ANT R AC frag A ¥
T q7 AT 74 F A AT A *
FIAT WETA ¥ ATH ATHA NT FTF
A XF TA A ISTT A1 AT AT
ATATT qTE I F AT AW F 0F AfAE
T gar | A7 Afas v F11 0F o
mfeaea & 44 FY afz Arg & aonm avx
ar ATE T 9 OF iy smav ¢ 1 wgt
T AXAT AR T FAARATATE
(T AT AT S1m IfA T grow wqifE
amx AfE sarfz w7 o qgiqarey §
39 ¥ fqa3r AT F007 |
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AU GETE AT T AANGAE AT
J AvTEE & ATH F3A4 w0 fEav &
AL AT AR GG F | G Ay ofy -
AT AT weR A & AET T AT F HA
2 99 T AL Fi Q1 HAA ATH TG
fred wfege oFdT waT gam &1 AW
AW ¥ T 9 (AT 4 I IE AT
e ot @ Awmiww a1 o 9 W
TP § A TE—r W

o+ ¥ ¥ OF arq favg ©7 § FEAr
AT § AT a7 g & i wamw o w0
am aifee AR TEY go A1 aeeT A
o faws o ww arow fear @0
ag W AT AT N T WA AT
TRMIAATFFTIFINA & (7
T YF & gOOA AqQAT F HANG ATHI
& &7 F Srgl R WY AR g, g 7|
T T ®T A g1, HE T F T4,
foreY WY &9 F Az gF 37 o w1 oF R
AAAFI T NI1TAT 1Ty |
_ SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy-Speaker, Sir, on
this happy occasion I find no words
to praise this government for having
conceded the demand of our people

and our government. Normally, I do
not praise this government....
SHRI PILOO MODY (Godhra):

And when he gets an occasion he
finds no words for it

SHRI V, KRISHNAMOORTHI: 1
once again thank the Central Govern-
ment, as well as Shrl Chavan, for
having conceded the request of our
leader and Chief Minister of Madras
as well as the people of Tamil Nadu
for changing the name of our State
into Tamil Nadu.

This is one of the ways in which the
Centre can strengthen its relationship
with the States. Even though these
are small matters, still they also help
in strengthening the relationship. The
erstwhile State Government did not
think it fit to ask for a change in the
name, Unfortunately, the party then

the required wisdom to ask for it
Luckily, they have also supported our
leader when he brought this issue
before the State Legislature,

Madras is not the real name of our
State.. This name was given to us by
the Britishers. Earlier, it was a town
called Chennaipattinam, There were
many pattinams like Kaveripattinam,
Nagapattinam, Chennaipattinam,
Mauslipattinam and Visakapattinam.
Britishers found those names difficult
to pronounce and so they changed all
those names,

I thank the Central Government for
agreeing to this change of name, I
do not want to add anything more to
what has been narrated by our great
leader from West Bengal about the
rich cultural heritage of Tamil Nadu.
The Home Minister has done a lot of
good to our people by changing our
name and we are really thankful to
him,

If our great national poet Bharathiar
were alive today, he would have sung
thousands of songs in praise of our
State leader as well as the Central
Government because when he was
alive he sung a song like this:

Chentamizh Nadennum Pothinile
Inba Then Vandhu Paythu Kathinele

“When I recite the name of my
country as Tamil Nadu, honey is
pouring into my ears”

Like that the great national poet, the
freedom fighter, if he happened to be
alive today, would have praised this
in more than thousands of songs,

I join with all the Members here
and really appreciate the support
extended to this Bill by all my hon.
friends, including our friend, Shri
Prakash Vir Shastri. They are coming
slowly, little by little, to understand
our sentiments. I would like to say
that, as some people here in the north
believe, we are not narrow minded.
We are as broad minded as anybody
else in India,
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SHRI PILOO MODY: That is not
saying very much.,

SHRI V. KRISHNAMOORTHI: As
Professor V. K. R. V. Rao pointed
out, Maharashtrians, Gujaratis, Sau-
rashtrians and Telugu people live
very -peacefully in our area, It is
only when we are affected, when there
is suppression from some corner or
area, when our language is submerged
or pressurised, that we have to fight
against it, That should not be con-
strued as our being very narrow
minded,

I would like to thank again and
again Shri Chavan for changing some
of the names in our State. When we
were fighting during 1953 our PWD
Minister, Shri Karunanidhi, was in
jail for so many months for agitating
to change the name of Dalmiapuram
to Kallakudi. These are all wvery
small things over which the Railway
Minister need not insist upon the
Madras Government to obtain permis-
sion from the Home Minister. The
Railway Minister can very well talk
to the Home Minister and settle it. By
these small pleces of concessions the
relationship between the Centre and
the State can be strengthened.

With these words, I thank the Gov-
crnment once again,

SHRI PILOO MODY: Has the
Minister changed his name to Chavan
Nadu?

MR. DEPUTY-SPEAKER: Yester-
day Shri Srinibas Mishra had raised
a point of order and I had reserved
my ruling. I waited for his arrival
here but he is not here. Therefore
before I call upon the hon. Home
Minister I would give my ruling on
point,

The constitutional points raised by
Shri Srinibas Mishra were of a substan-
tial nature and as I was not satisfled
with the replies from Government, I
took time to study the matter mysel,

I have now carefully examined the
matter and my observations are as
follows :—

The Bill purports to amend articles
31A and 200A by merely substituting
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the new name “Tamil Nadu” for

“Madras”. This amendment does not
abridge or take away fundamental
rights guaranteed in the said provi-
sions. It is only of an incidental and
consequential nature within the mean-
ing of article 4 of the Constitution.
Hence the decision of the Supreme
Court in Golaknath's case is not
applicable as it forbids only an
abridgement or deprivation of funda-
mental rights and not a mere change
of name consequential upon the
change of name ©Of a State This
aspect was dealt with by the Law
Minister yesterday and I have already
pointed out that I agree with him,

The analogy of the provisions of
article 371A of the Constitution in
respect of Nagalangd cited by the hon.
Member is not eorrect, because what
this article purports to do is to intro-
duce substantial provisions in respect
of Nagaland which are different from
the provisions of the Constitution
applicable to the other States, These
provisions are, therefore, amendments
of the Constitution and not incidental
or consequential to the creation of the
new State, as asserted by Shri Mishra,

The suggestion that amendment of
the General Clauses Act would serve
the purpose is also not correct, because
under article 372, the General Clauses
Act as in force at the commencement
of the Constitution (subject to the
adaptations made within three ycars
of the Constitution) is applicable to
the interpretation of the Constitution.
Amendments to the General Clavses
Act subsequent to the Constitution are
are not applicable to the interpretation
of the Constitution, In fact, it would be
anomalous that by amending the
General Clauses Act, the Constitution
can be amended.

In view of this, I am satisfled that
there is no substance in the point of
order raised by Shri Srinibas Mishra

and I, therefore, over-rule it,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Deputy-Speaker, Bir, I welcome
the very ~whole-hearted support to
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this important Bill from all sides of
the House. I was sorry that I was
not here yesterday when the Bill had
to be moved as I was busiy in the
other House. Therefore, T thought 1
should take this opportunity to explain
the reasons why the Government of
India accepted this suggestion.

- This was a long-standing demand
and the feeling of the people of Tamil
Nadu Stale. As a matter of fact, this
was a general expression of our
national pride that we wanted to
associate ourselves with our different
original regional names, national
names. After the British rule, three
important Presidency towns emerged
in Indian geography, Calcutta, Bom-
bay and Madras. I must say Bengal
was a very fortunate one because il
never was associated with the name
of Caleutta. But the other two Cities
proved to be very strong in the area
and, ultimately, their names were, in
a way, imposed on the people there.
Ultimately it required the reorgani-
sation of States to bring about a
change in the name of Bombay State
and after nearly 10 years, it appears
necessary to change the name of
Madras to Tamil Nadu.

As far as the names of the States
are concerned or linguistic groups in
this country are concerned, the basic
contribution was made by Mahatma
Gandhi. In order to make the free-
dom struggle people-oriented, he gave
a constitution to the then Congress
and he gave Kerala to Malayalam-
speaking people, Pamil Nadu to Tamil-
speaking people, Andhra to Telugu-
speaking people and Maharashira to
Marathi-speaking people. That was,
really speeking, the first orientation
that was given to this idea. In the
administration, sometimes, things take
time to materialise and this is one of
them,

Sir, I am very glad indeed that
there was some sort of controversy
as to the name by which the State
should be called. I had a very plea-
sant conversation with the Chief
Minister of Madras, Mr. Annadurai.
He had thought of & very musical
name for the State. As he is a very
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great literary person, he had thought
of all the connotationy and other
aspects of the name, But I do remem-
ber to have mentioned to him that as
it should be a musical name, a liter-
ary name, at the same time, it should
be one which not only the people of
Tamil Nadu would understand but
which the rest of the country would
also immediately recognise.

The hon. Member Shri Prakash Vir
Shastri said about Nad' or ‘Nadu'. I
am told—I am not an expert on the
Tamil language—that “Tamil Nad" is
rather a corrupt form; it has @mo
meaning at all. It is some sort of a
vulgarisation of ‘Tamil Nadu'. Only
because *Nad' sounds as nearer 1o
‘Nadu’, possibly, we think, it is good.
But it has no connotation; it has no
meaning. I think, it is a question of
getting acquainted with the name and
getting used to the name, Only
because it ends in ‘oo’, it does mnot
become bad. For example, Mr, Mody's
name is ‘Piloo’ ending in ‘oo’....

st wew fagrdt awEar (Few-
93): ‘3 F Arq T A T AT AG IRQA
AT |

15 hrs,

SHRI Y., B. CHAVAN: Anything
that ends in ‘oo" is not bad. Tamil
language is a very musical language.
I do not understand it. But I have
got a very interesting reminiscence
about it. I remember, when I was a
student of Arts in one of our towns
of Maharashtra, there came a scholar
{rom south and he gave us a lecture
in English—it was a rather very ambi-
tious project—a very scientific lecture,
stating that Tamil is capable of
becoming &an international language.
Some of the students asked him, “You
want to malke it an international
language, why don’t you give us a
lecture in Tamil ? Let us know how
it exactly sounds like,” He gave &
lecture for 15 minutes in Tamil Of
course, we did not follow it, I must
say I do not know whether he spoke
in Tamil or mot. I had not kmown
how Tamil was like, and I must say
that I went away that day with an
impression that I heard a very musical
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language, an from that day I have got
this impresgion. In the present con-
text of things, when we think of
languages an their past glories, let us
not merely make the languages as an
instrument of past glory; we shall
have to make the languages as an
instrument for having a very glorious
future also; an the future of the
country, the future of the languages,
the future of the regions lies in grow-
ing big, it lies in integrating with
other important forces. Therefore
when today Tamil Nadu becomes one of
1hge States of India, it is really one
more important step in the integra-
tion of different regions of this coun-
try into one India. We are proud
that Tamil Nadu, one of the sister
States of India, comes into its own as
far as the name is concerned, and we
are really very proud of it. A new
history begins with a new name.
Sometimes we say: what is there in
the name? But I do agree that at
least in big things names do count, I
would ask Mr, Krishnamoorthi mnot
to fight for small names. You have
got the big name which, really speak-
ing, matters, which is associated with
the soul, the pride of the people. I
am sure that this will start a new, a
very inspiring, history for that State
and for this country.

1 support this.

MR. DEPUTY-SPEAKER: There
was a motion for circulation, but the
Mover is not present; so, that is mot
taken at all,

‘The question is:

“That the Bill to alter the name
of the State of Madras, be taken
into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: There
are no amendments. I shall now put
Clauses 2 to 8 to the vote of the
House,

The question is:

“That Clauses 2 to B stand part of
the Bill”
The motion was adopted.
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Clauses 2 to 8 were added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y, B, CHAVAN: I move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
The motion is carried unanimously.
The motion was adopted,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had) : I beg to move:

“That this House do agree with
the Thirty-ninth Report of the Com-
mitiee on Private Members' Bills
and Resolutions presented to the
House on the 20th November, 1868.”
MR. DEPUTY-SPEAKER: The

question isz

“That this House do agree with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 20th November,
1968."

The motion was adopted.

15.03 hrs.

RESOLUTION RE: STATUS OF
JAMMU AND KASHMIR—Contd,

MR. DEPUTY-SPEAKER: Now we
take up further discussion of the
Resolution moved by Shri Atal Bihari
Vajpayee on the 30th August, 1868,
regarding status of Jammu and Kash-
mir. He has taken only one minute.
Mr., Umanath wanted to raise a point
of order, but he is absent. Now, we
have got nearly two hours. The
Mover of the next Resolution must
have one minute. The hon. Member
may please keep that in mind.

ft wew fayr® oSl (werem-
qT) : AT AR AT A ATRAC WL |
AT W LN YT
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MR, DEPUTY-SPEAKER: I have
got & number of slips also.

it srze fagrt et : 3y A
¢ fr el aie T ¥ ae A OF
FAT FAT R THT IT AT G G
92 ¥ 7 WU @ W) 3T 9
go f ga) a2 stfur aww faar @
arfeE it a7 AT aTT w8 |

MR. DEPUTY-SPEAKER : We shall
see. Let the debate proceed,

ot srzw fagrét wrondd: st g e
T F1 a1 afrang @ w1 ow afea
g%eq FT gF § \ afreary gy <t
§ ¢ wgt fe= Agrave W@ F =<0
avr 1 afreare § wreay fer
t o amfewE ¥ T 7 sEvEa
&Y amgar § fame &0 o F w2 #
FRTEAT & FTOAIT FT AT F SvAw
TR g | qITF on Y fer afreeng
#R FHAR A 7=f v § waw
T TR AEA Iufeqw FT A

E FTOHIL AT F1 AR 3T
afa o Frede wr dfaur snft @

I § | T FOANT AT T ILE
am %rﬁ:-ﬂrmmtr“rraﬂ:mﬁtm
q9% & | FAR F1 ZH WIEHET &
frdie #a% § 1 qgzuin Fa7 § afeq
FIOHIT ST FI W FeT § 1 & S
et g 5w woaw g W
1 dfaum w9 @9 g9 To4ET & fag
9 § A1 ;T qg I FRAR 9
Ffau s adig ? wigFraam-
forar v & q9re wQF amfaT &
fam e e oY & fagg @AY a@
T FTRHIT & A T ATACH &
forg ot w1 fawn =4 /4% 81 @
oG &k 3w &1 o AV g9 ) ey
w1 ara | Afew faddl & amg wedIy
¥ ST AT HET AATAT §on & | AT AT
ot farea| & W€ o & o 5 faefir
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&1 0 A FaAT FE K00 AT HATHE
72, gawr 1€ Atfaer 2 mé 7@ 2w

e 78 & fr o1 v i 9% Ay
T & 419 § 9g §7 &4 aF T 7
7 gfear wx A% w¥f ? o & @,
Fgt gfaur § otC wgr gfaur & =i
qEETT &, qma &1 7w o faw
T w7 G awy fr oy Fode
T aEAINTE T AME e aE &
Y ST T 97 TZA T & AT E |
#fra g waw g oo, FEd &
aq @ §, e e ga s s faa
FT TR |

T qE ATEAG %) A1 G ¢ o T
FT A AT, TAT AT 7 A Aw AY
- A aw ¥ frg, wwh ¥
I FT T ¥ ferg aroeft o %
¢ A I WA F A7 G qww )
aFq SO F AT g FT T
a1 7% fafva am & & fs w1
ST WY MEY FATE FY A A o
FTOHT § AT ¥ AT T TgrE A7 Fowe
2, 96% @9 = fgara frara aF@ =
sfawe ag dag Adf warg ? | ag
AT H T ATT TG & W F geeafa
T MIATT § FHT A FOT F
9T TF AIHAT HEIAT A AT AT AW
gt F1 wTAT A waen fzar & ag-
afs oeq st F1 “qaee” @ R,
g AT T GOAT TE &, gafaw
AT TG R GFAC | A AT A,
ot & qge we{fsT @ 1 Afew
e FOAT { AT QAT ST TAT Y
AT T G | [IF AR F A
a2 i & *fa gnaAl F1 a8T giang
arer § fory a ¥ 2wy Afaw ax
frarmar

are & frarTr &= T 91 ACETT 370
#1797 € 97 I9 qHy § fagrT qfcex
# ot wg wEr T I@ O F Qg
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Y AT E | 7 A9FT AR A7 A
ST &i o a1gm v g 370 “EA-
R AR zidw @ gifaqq” § seqda
2\ Tt dfarT #r ow AT SreqTE T
AT AFTH I JTaH] § FFET WM &
YT g1 370 IHT & AFaNT ana@T €
e ¢ fr ag arw seaw @, -
o &; a8 T SfaETT T ol
T AET a7 FHAT

Mo AITATATHY ATFML I HT
370 7 = #¥T @ 4, a1 AT W
HYgAT ¥ g8t fr weq-wEdR F a
g “feafsfrwa” st @Y @1 & &
T a0 ¥ ggwa g Fearr 370 a9
Fredre Ter w1 fawg feafe T
¢ W@ AEA-FATF T AW ST
2 ¥ = Tl FY §Ag 9 AL WA
] ¥ 1 =o WharAEHY AT X AT
waTa faa, 39§ § IFF AT AT
g

“This diserimination is due to the
special conditions in Kashmir, That
particular State is not yet ripe for
this kind of integration. It is the
hope of everybody here that in due
course even Jammu and Kashmir
will become ripe for the same sort

of integration as has taken place in
the case of other States.”

T TMe M T ¥Z FquT FY, &7
gfeqm mar Arfagi &1 TTmEmEE A
qF I A7 AT AfAaE T A
o ff gTer 370 TE ST I9ERY
@ A1 az awg Wrenfois o, a9
ag arer frexqraa Fo & oy

R A & fs 27 TaEET, 1963 W
AT for, =T STRTIER WTEAT, § OF WEA
¥ IO H (1 AgEAT T g qT—H
IYAFIWE

nr&m%ﬁrmwu Jar fr

AGRAHAYANA 1, 1890 (SAKA)

Jammu and 266
Kashmir (Res.)

ot fret waen & wgF 9T IR
et § ag arw Qgek | 7 fAT Iga
g

“Articlg 370 as the House will

ments. It is not a permanent part

of the Constitution. Itzs;pu'tlo
long as it remains so.’

15.12 hrs.
[SHRI VASUDEVAN NAmR in the Chair.]

W fadw weY, oY o, e -
TS 8 § FTVHIT & WTAT § ZHCT 90
N gga, qren A fagar & a9 AT g
FA® O% T o f e akare
afcfeafr & grar 370 & firw #1€ orrg
TH ® TR T wma e
rfge |

THHFTET & AT F e qAy,
A FIfeF, WY aTT 370 BT FHTRY wA
FORAANE | 28 TART, 1963 |
I IR OF 9757 T %27 4T 6 qTU
370 & FTLO7 TEH-FTTHIT 31T T qT80
FAT AR @R T mE R A
TR T qAFAAE BT W % faw
T8 AT HT ZAT TE€A 2| 767 Ty
AT F ATZ AT 1| AT AT 20 wE ®Y
FIHT AAT 7T %1 450 F 419070 F
g A AqfEE T 9arw 370 Y AATRE
TerFma T parar,

FAET-FICAIT F 4TI AAT A=Y, Tawy
T JFFE, A TA A7 | A% §,
HT 370 FT FATH FIA T AT g
T & F A a6 oo aw W@
Lol

st qa qEe wwi () ¢
nATFAE ]

- (K)o damas A 5 ,2] 1
Faus & oo
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Wt wewwln wprew () ¢
R AEE AT A TE A

ot arrw fagrdt o : aEa A
A 3w o g, afe fet ¥ s
F Frew, fet mfm & @ 7 ofas
R & o, gfaer # afe w1 @
TEAT AT FEA &, T wfaue F Fratansi
FY HOT FT TIAT AT GFAT §, T FTA F
% F1 1% a7 & fan faaw fwar o
THRATR

aTq 370 ¥ $9 fafex a| s 0t
g N amarag LY ¢
‘“The provisions of article 238

shall not apply in relation to the
State of Jammu and Kashmir.”

T T 238 FT 947 ARI & | THET
T dY Y F Tl ¥ 9T F
TS [ATS FT M0 HTT IAF AT G
238 W1 &9 g1 7T 1 & g 370
# “grfifaaa s ifear” sy aw A O
g1 s wrem Tmfme ad € W
OIS AT (FTE | AT 3700 FTHHIT
F WETTAT FT T o9 € ) AT FTOHIT
¥ HEIOAI RN & 1 9T AT A A H
gl Wt TeaaE g 1 3w gfedi § o«
ag gt frogwrEt s fromee 2
TR

HTX 370 T AT £ &7 g
Y g & et wf ) Afaue &
frfanit & o mvay 7 formr 3—F
WRAFTLTE:

“Notwithstanding anything in the
foregoing provisions of this article,
the President may by public noti-
fication declare that this article shall

cease to be operative or shall be
operative only with such exceptions
and modifications and from such
date as he may specify.”

°TO 370 TURNA w1 sfuw &6
2 fr g o oy Iy 71 & qg gy
T & fi6 9T 370 ¥4 § 7Y g,
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a7 ¥39 B ArAel & fov ww ATOr
¥ WART A T g

g o ¢ 5 dfaam ¥ s g
TR TG GFR F T8 FI AT 178 |
T I, AP-FwI Ft faa
a1 ¥ wf o & ok @ ofedw
7 39 %Y "rafy ft sravas gn

TZ AT AT 1A G LA
fF ag A= AT TH "AET Y, gSer
Y, 9FZ 7L, IFAfaT 73 5 7wy
370 %1 Trzafs & adw F gra faew-
gtartE, ZAHTgfz, ¥ T oq9 T aqv
mE |

T I AT I T F ovreafy ¥
A SmRw Y &, foe & g o
FITHI TITHA F ATHAT |, AT0GF T
#, AT o=y ATHST H o, T qreE &
sfire fasz i 7 & 1 919 At =-
7T 1 AT I AR §
AW F1 IS g qgh & s
Y WA FAT & faeE oA
DAF R Aw AT gE g ) I -
Foor #Y faor F, T A ot gk §
AR ITF AT FAE | W AT
fdew & fF y@ o A d, tx S g
#, Q0 FIW FLA T q9F 97 TR

TR W AT AT F @
H a9 uw Aqrdmias e 7€ g
T8 AT T § st w)
foafa 3ew s 81 38 A W@
ey o=l ®1 FEWEE T g0
ag A oEwT & AR F ama g
T s § v @ qg sdmfs
THTAE X FX I AR IE-HTHIR
9 T A TG T AR IO §
AT KR T 7 QI ATHFL N

# g awWA 7 wwAd g fw o
FRiT &7 favig feafa w1 a0 v
T W W Rar @R
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o ofdfeafagt & fawg ot 37 &7
I wgr ag ofdfeagr e T
TR -FTI Y Sfaur awr afsw gt
9t #1X IT F AT F W9 TA-FIHI
* foremt w1 afaw foig fwar ) A
% =i 39 §faa qur § Ivfeaw
Y a1 gafao s| w@faur a7 #71 favig
TE TIAT AT FHAT | OF AL TF T
FICHIX AT &7 WHT a9 74T 99 (6T
TN FY TG F AHEE AT AT
wfem 1 Afe 7w For o @ & 6 -
FoiT &Y favi feafa &t @ =0
g FFA A "vwEfaEar a7 afm
TE 3A ¢ S -wretT ¥ favrg feafa
W\ A afgw ? ¥ aTEd w oA
T Fg1 FE Ay Awfgw v 7o @2
fiFmm 7Y & f& WA 7 ewgAe S
¥ A 39 10 E A AT §
fawry feafe s=m @A Y am e
£\ am g a7, b
AT El, FAAAT ATET g1, HEET
FOET 21| A auar § fee faom
ZHT T I 7T |

79 faa g A 7 vw avEA
FAT 411 IF T F oY faind)
T w8 | Afew w2y ITAv @ Fro9a
a i~ a1 a8 frowg weer fawet fe
Ig a3 AT &Y 7 fF aey-ewiT o
HTHAT AT &9 F =0T g7 grem
Y T I §E & IR AT I I
FOAR FT AAT A EN qFaAT €7
T TZ T2 AT I TOFT 5H AT &7
a7 g agT A 7 A
2 T BT AT A FE
g o g AT A AT W AW
% fgam® w00 a7 I997 F U9 F I
fom 7€ @3 |

e 7 § fr w1 g AT R
Ty § AN T ¥ daufaw wfaa
wrawzATARA § 7 W gw 5L W 1953
Fam g §? wfaia ey & aw
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9T Iz WEWTE A1 GUIqrT T TWAT
RN E ? Ay frdew § o wiT WA
T & g 81 g ST 9T
TIRAEM | FACIACGEFN F A
TR AN T FOHIT & faue
FT IFTAT H 4g A GRA | A1 STaw
Fqifs favig zoif @ ® & swafasar
79T & | |7 & 997 47 9% & 6 vaw
TER FIOHIT KT ATA ¥ AG FIHTA
ZACE |

At weq w4 feafr ww 7
17 1 i feafa faesres 0
7 T F A Ay oifa @ 1 orfEEaEt
Taifsr q@T 7 af¥1 g1 ¥ @ f7
TEH "o Hlo Hro Y ATFE FATA FT AT
farar a1 | AFFAAT T OF T AT
21 TET 1 SENIE A AT gn AR
37 % oY forerr 3 72 § fw & A4Y-
fafrw gfz & qawar o1 Ao g @
%1 TrE-ENd T AT e AT AT WY
WIAT TF & | 7 Ag TG 3T
i & fa= 3G 9 7WA § 1 wAr o
ZATY AT 7Y AT T o Arar &,
AT ®1 gwnfw fean arr g
o wfa afdfeafai & gan?d oams gt
T &7 @ § 39 | I 61 qurs & v
g | F 37 1 AfwRe FeAr Arga
g1 IRIAT g go Wt A 94 ¥ AM
ez % ufr a7 wv ey w1 fralz TG
#1 FF A sAeaT §7 wvoreafa
2 TA% ©G IMELO AT AT E —

1965 ¥ qfeETFY aTFAor & FHT
Fargz fax 7t ag WY 9T ¥®
e At & A arfeer qad-
faai # gore fear ar1 o gfew &
13 TAT AT T0 § | FTE AN oY
T | FS 9T AEEy T Afe fedy
#t gfer 7 fear ar @ dwE
& JAHT & TP ATH WY WG 7T @
tafrer g e i 8
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[ e fagrét wroda |-

T FER A T 9w a9 § 200
IE AT A AW § 1 IF A & afe
OITHEAET T FUT T FT AFATA gAT
2 I oI AW AW, T T 39
qar AE ¥ g 3T A & 7
7 fam @ g

A@-TATAR 494 F T97 AT
# qt firfeT oy fiw o 4, vl W@
avafy 7Y € o | W et A dfew
g\ ey o T )

FET qfedt & aeT ® oS
7R, WA gU, AOTT F A7 e T |
W felt ®Y qow A Y o A

whr e g o ST Faifira Y
frrgardt & awraTe oA & 1 el
g & fr o agr omgEi w7 fr
TEET TIT WA ATHET G w7
TATH F IATY I FA F AAET ;T
AT & AT AVEE F I9 & ang -
ifow Ao dar swEE frar amar

T A AT Frara AR 2 fF 1965
a wffert awifeqt &1 w2z w7
e o qRET ¥g sy faum
9T FT WER qT  TET £ ¢
Ig T TFA TE T IIATRE
FfEa™ 91 | w@ wfFaT §1 argaw
oo a?m?'r war &1t g mfFFaTa
¥ @ w\faer aant &1 w7 a7 3z
T AT | ZAT I 7 qfaenfaan
T @3y fagr A1 g7 w9 W1 gwe A
T oTE AEQ o femr marn
faote wfmva 7 ¢7 & farams foaaa €7
o | St 2t e oY | JmT e s
R e | dite TR AR a
faum™ aar & wxeg 37 AU St ofE-
wfaat & arg s v 9T, St aifE-
A gt savfa Waegmadt gifes a1
HXET 9T, AT AT T F7 faarw wwr
FTRTET
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1965 & 75 FATT HI qrfieamy a0
T | A AR AT @ £ 1 T A0 A
nfear g7 &1 fer & w< W @
I FHG R wAT A=T AT G AT @
et oft qegTU 7 | IR IW AWG
qar fF & Iw Mg § S aewT-
a7 7 & frar I AT 8-
& #Y oY forw § 92 AT F o7 FT
TE ¥ GOAT FY §KT H T AX 6 )
AT GG FIA FT H1E 990 T &)
T 9T § a7 JawwY & fawg WA
FATAT AT @I 8 R qifEEE v ge
fErdammar @ &)

FTvad ¥Y a1 AT q€ ¢ oy wTv-
fix & fom amfat w1 arfeenfy
& @z, qoww far 9 a e st
qfarT 120 947 A2% & @Y & & A
mifeer w9 T 4, fewg @ aow o
% & 3% wir ofra 600 wwar R
@R

qifFer &1 WeT ¥A aATAl &Y
T H1T AR F qfa TwET @
arei ®1 facewre, S ST T o
qIrEt F1 A TEATAT FT T 3T 79 qF
IEAT @A ! FAT TW OEH FIOHIT
F1 gre &1 qwaa faar v wFar g ¢
4T 5 ¥ WEY § [ qArIA-qeiw o
§ 9w ®t Atz A st AT gt

qamfa &, 7y v faem feafs

‘77 Farars® 71 ol 3% ¥ A

¥R TG FT 300 FLT T & Ffaw
AR ¥ wT F, A0 F w7 #, frenr
mgm & w9 frr A g | e frafe
mifeusmadias sy wa e ey
AT & 3T A 7 ST FY AT T
&1 o9 adig At 7 T #1 freaw
N FYAT AT T} | FIW FroOAT § A
Tl o 7 27 gfwr g foar
AT | FEY AT # 4g AR 12 9fa-
A T mar Ad § 6 wfwa, Wt
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TAT 225 F0T TAC FT I AT
R I8 F o SR TST ¥ FEA
¢ fr ew 3o 7w ¥ A g e A
fawelt § s wnfge

T FTX AT AT § | 99 T
AT &9 FTAT FHT 1 aear T ¢
g ey FTe & fog o agrar
T T T @ £ g e FIeR
¥ fau g7 ot &= X @ & R 9
ot #37 1 afeT o wwar o Fef
Tagw gg a8 3w agaas
T & a1 7Y T Y JiT w7 o ?
w1 wag = gra 4§ gerafo £y ot
T &7 st 7€ vadt ? el aver
FAFC R AT FA T ¢ ¢ A
L T § AT 3@ g A wfew
Mg R T ag & av
g ar 7@, Tw A owiw qTE
& &7 sy o wfeo

1531 hrs.
(MR. SPEARER in the Chair.)

Fae WE\EH, T1ET ATRAG { AT
T§ 58 H UF §IZ, WW T i3w%
saTEA F1 srEAvEar g, faeg adae
SATEA AT 8, GEA AT | wTaA
% fmfagar argar & smare 9x A
gar, Owdfaw, wrwafas  adr
gdg AT T FET £ gumes
# wEEl #1 77 F4 oF few
Wz A FATE AT, owEAisl 1T
I ¥ T mafeaai 1 A4 29 ¥ fag
qz Frow fFU @8 2| oeme WEIRd,
HTET TZ WAFT ATTAT g
FWT T X F 32 qEEIA &, afwa
qEEIETC ®Y HEAT AT 75  HT
Traq ey ®1 =T 100 ¥
§ qg wowy & agwd § f5 oA
agerreTe s Wt € 7wy oma ¢ e
ox g & Y awat Ad @ sw
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@, ¥fT ool d oF qea A Q)
TR FRT FTH FTAEA §, 17
AT AT § Fou I ¥T o Gwdr &

TG KT T ATHSAT 16 FAY T
2, T st Y aAeEl 9T 20
FOT AT T WL &F 1947 F 10
AT FHAT §, AfFT 1963~64F 66
FATTEI T AT 1967-68 # I w&AT
ATFT 9] TG TER | TF KT ardy
AT ATl 9T & g I &1
Tron & frwra g wawgt & amdwr
AT NN g drae
¥ &Y #l, ¥ W TA 4G SO
il

gt frg an & S omfr €0 g
& 7 g e oF FETEew faer &1 @t
¥ afewe wiferr F o sSiRaT T Prgfier
% 7€ & 1000-1500 To ® R¥ T
oY QUIA SIRET F T KT AT T WY
fagr v | vt aw w3t el wr g
TREC AL a7 AT 91, FfERT
TRET § M€ FQ@ 4, AR OF T4
29 faame, 1968 #1 garf-wg® T
AR, A€ 9T & UF IF Aq1 § GrHr
9,97 a3 e femr A7 s
srar g efes @ oo o &
G 9v fagw § TRd 937 &
fad =%, AfFrag Mg a0 AW
TE Ao, gEA  qrfeeaT w6
WY A TAFE WA @, qfeerT d
AT 71 i 7@ @, AT a7
qifeere & arrg g fas, @Y sfere
T AT AT F I U W ST
o fear mar | sfeed Soad & @
wr A feqr mar s oew o wley
¥ wAwfar e afewfai &
T aym 7 WT I T et
arviefy ?arre =Ty gl g & Y s
T £ T & ST A W |
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[fr srzer fagrt arorqan ]

aEqE WEET, T A g gAR -
qft wgg & Tvg wowTC & fawrfor
S & 25 AFHU $Y ATEo To THo
A wrfodtowd@o ¥ W fiFam 2,
v &7 w0 T YT F@ WY A
gy &t wf, 7 syArfoar g AT,
swradi ot frgfer & afcear &1t
o A W I W ¥R
HHAT TAT W § W FIWR §gE
Ivg | fwqa a1, 7 segean & a9
‘ﬂ,ﬁﬁ?ﬁﬂi’ﬁaﬂfo To THo HAFHY,
DT §FT Ao o THe HFET
¥ & N AA0Z 7 &, FW ¥ F7 &Y &I
# SrAar g A dfegae &) s e
aArfomono & fau faaft a1 srrawgaar
Y &, A1 & 39 7 fqwE Fom, AfFA
fauit w1 7 11 Faw FroAL F r SwTET
gt @ =nfgw, @1 Fw & g afew
T 2@ & fefirar 2@ omost @i FTv-
AR H AfFFAz #1 AL oToUHo AFHT
FATAT AT, THFT FIE GTAAGT TG0
FLFEAT AT T T o 7 W foa
TET J TH T G AY-GET T E )

FSY WRIET, dF W A9 qFA
T IR FT FT F AT 7R E |
¥ i § fr oeafa w@=g gra 370
FT JTGRT FT &, TG T /T qgAla
¥, za w0 %1 fromeHg gifeg w7
g1 Tgufa & adw gra ag W &
FFAT | TZ FTH AT T TEI AT
I &3 T AT, qE TN I gF AT
Tifgu | W9 AT AT E, TG W UH
A miaE of@EdT #7 smawawar §
A ww afaa ) sfwar 7f foesit &
& g1 wifge ) aegufa wgRw =
T ®Y ATCH T TRAE |

a0 - F A ST gl aw
A - T | an far s anfee
TH-HTIIT WITH T UF LT W R,
W Iq ¥ HIY NN A TR,
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B9 &7 & Amionl Y wTei | faem
¥ 77 afesrd ¥, wrchn foear
# fvcrfon ¥ Jfam a8 77 a5
I AT 1 gury afge W &
o smawas & for 7=t wfrs e ger
g 9 AR W dfaem Ay o
FIO A O 38 & Fw e o |

T A 7w @ fF ovw gdEEm
gadtg afafr aa aifge, Y == aw@
FaAFRfF smar 2 F I
TR &1 J o faa &, 78 few a<e
% =+ frqy mar 2 whger § faar ama
AT 7947 T F v fawr ek
stfaw: fasm & fao &= 811 =7 3fe
A WY ZH AT AT ATAIAFAT E |

¥ 94 7w ag & fr mE m
I@ ® T HEON F7 % I9aw
T ST W 99 F WGT AT Y
WA T30 F29, 9 aF 7 =T @y
Fit fa spw-wie wreA | a1 ege
At sfam siv aq @ g ST 99
3 wifeeam & gwemax 4 ¥R,
w9 & Arq gt avg &7 guwtar awat
TE Zrt e

T qrwat wiw g @ 5 o ER
wgra & ofs ot Az-wma o Aif @
I Y B, THARITFT FHWE F AqA
zo WY At Hife  sard a1 @ B, W
AT FIAT TG AAWF ¢ | ADTAN
g, afew  falot &, SO |
e A A A S T g

.m1

TS A I AT @A AT
TR &, B TH ALH AT GRS
£) W & HTET 9T AT
gRiET F1 /T Y &FA R, g Toa
FT WTaT & ATHC 9 TWieT o, ¥
weATefIT & 36 ST Y A T
¥ 0% T ¥wd, W AT WY, W
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T F1 74 ¢ e 7 auy wmar & aER
I TELFTRIC & JH7 37 #7 I19 FAT
T 9T TE & fAU g5 1 A &
grm ) dfew afz ooy oie g &
arq=qrg A& feqr STom & A7 9
ST 1 M faeem

7 o1 w0 & 5 amaei ¥
et fagm & fav gommEs =
fear w7 g A% =@ oA A=A
TRIFE AZT & | 20 AT 7 IR FTET
WA T AT §, &9 300 FUI TH
TR-FTEI R 2 I, AfeA 1€ e
srie Tt e A far i @
feta w=t gr@dfe agr ddww
T FTLEET 9 T 8, 9 §9 aF
wR T, ot smTe &7 grm, 99 & feaar
At Sy ET AR 9g gw AT
# TEH-FIET R GgEr ¥ ¥
fae  awee Ofv & sa=
feqr @ =rfge ) @@ 9 AvEE
9% 77 fFe B &, 99 ¥ a5 @
FRrweER g g, 59 F feo 1w
¥ AT AT AT ATTREAT |

T 7 g ofefede faw w
o5z %1 &7 2 fagr &1 am wrf =fe
area (et fger Ay age & o 4
1T TET FT AHAT | A AT W AE
] a1 FzAT B, IW w79 fwa
fearon asar &\ & FEwA A arwwd g
fs a8 17 s I TEFTEHT 7
A wd A fear ) ot | e
A EEHCWTE FATECH T AEAE,
AFTF =T JUOE E AR A F
A AT A%g F1 saee fwar o
sfam

A WEIET, AR W HegeAT fqewy
AT § AT IEA qW A Fra o apels
I 41 A 7 7 e 7 7 fr wiK-
g Areoe ATTAgE &) 9 9T g,
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SURT § wuTeT ag Afrgrear aw g,
feT Froiz #F o F wraiT -
T A qgET 31 W WY @R AT
a7 g /7 fam

X ®0G AL o qErERTe wgw™:
IR Fgr A fagr ?

ot sew fagr® womgy cdF FRT
—V q e, T AT G, A qT S rherar
ATEAYT AT AT F qre A ) [
q%AT 47, T9 AT AIHAYT T WE
9T qfae & gar 9t | Afew 77 7
7 g1 % gw o & 7gwa & fr v
AaTA  FEHIT FT AET R OWY
e wifgg ) amfa &1 qw-
a7 afas fasam =fen, amfee
sardaT aaTE T8 # 9T =g,
STATTE /-7 &1 &7 9 &Y 5 vforom Ay
ZT =1fgw 1 A T W § W 7
RE, ¥ T 7 W 17 *T, 77
aravas &) Afew s forfo Gt &
fF o gaw W 144 0 QAT )
@t qiffere 9 aa@ § ag "Ews
dax £ afew wra ¥ wfy faer @?
AT T W AL TCHEDY & 1 Ag SF
f wnfew a1ea & ama & a ferfor g
g &, Ao g8 ¢ g ¢, v feafer

7 s afrada &1 smawwar &)

TRFTHIT & AR #Y qwwm
Tt smavwTar g fF oF ST W
oSy & gt aT AR, fred gz
TAW FY JTATY §, AT wifeqer a0 &
TR TEAT AT THAT &, WET TH WA
e ¥ frwfor ff agwnlt @33 &1 amA=
s srfwar swa Favar o s%a & &iie
a0 A Tifee § w9 frandy
A & AT 9T AT &Y ST AT
%7 77 wie famr man §, gt 9 faedt
e ¥ ATl WY A §O% 7 A4Y Ao
da F &) oep-TeiT & Awfont wr
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[ fegret wrwae]
W R NfFea #1 98 &% qwwa
wTfgY % g AT A R e W IR
TR | arr g 5 oy s
& wEaw qifee 9T TET 9TE
&, aft & w Wi %1 oy faar o,
e agt vF avi Tar § A arfFem w
T &3T TWAT WTEAT 31 W X w
B FA T Cer T 1T S AT
Y orvar Y Favame fewman gem i 3
AT T § FOad F g
g affw =& foo v &
X fircdr =ifge | aadmfs w9
q A TIF FT A1 W1 T FAR g
Ty Tifgd | FEET /Y 999w
gra @i %7 ¢ 5 @17 370 w @A
T ame AT I T F+7W 93T AT
foray sop-aTefi 7 Fawr aifaafa
T ¥ WIE &1 2T T q Y A8 A
L afE m F e dad amad @
AT A HT T -FIR F AW W
& e & A1 arqer JPewTi 7 ST
AR g FA & qET FL | IR
favare ¢ 5 @2 ¥ seama &7 awdA
FUM T TEFR 3 WY @ =79 §
IAGAT qE HHE F F1 Faw faamm
T |

MR, SPEAKER : Resolution moved :

“This House is of opinion that the
present anomalous status of Jammu
and Kashmir State under which
even though the State is an integral
part of India, it has a separate
Constitution, a separate Head of
State and a Separate Flag should
be ended, and the State should be
brought fully at par with the other
Indian States; and to this end the
House recommends that all neces-
sary steps, such as abrogation of
article 370, be initiated forthwith.”
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That in the resolution,—

(i) after %opinion that” insert—
“the question of ending”;

(ii) for “ended, and the State
should be brought fully at par with
the other Indian States; and to this
end the House recommends that all
necessary steps, such as abrogation
of article 370, be initiated forth-
with”

Substitute—

“referred to the Legislative As-
sembly of Jammu and Kashmir for
their recommendation”(1).

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : I beg to move:

That in the resolution,—
omit, a ‘“‘separate Head of State”(2).

_ st s ol @ sewe Sff, 3
e w1 @ gan ? dF gwne fan
oy, forad e 4 € “TE-FwR T
FY FHTET 9 AR-AR qIfFEHT qh-
dfsdi & gaw FF A A T | AE-BE
fE Y wea 93 W &, 9% &\ F
TRy U T draradt At #7 g 8y
qifFEaT & FdY g W T A &
Y saml AR afgefai
gfqur AT TEET I |

T AT T FT AT ACT 7T q®
qifea & AfEFRH o FIEEIT
FAM AR FR F faw it g
g 39 feg a1

I% FEe ¥ gE fadr § fF
TATT 7 JuE e T8 e m
wafe frag a9g 9T, 19 T RN F
I goE o § s T ) o=
gorr & o 7 wreor ¢ e A ag W
wiforer A fearman ?

st AW qEeE wwR () ¢

There are some amendments, Are
they being moved?

SHRI ABDUL GHANI DAR (Gur-
gaon) : I beg to move:

I g5, § X Aoy off £ I
aga AR & g g agw @
BN T ol § foaw a9 [ o
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ToETE 31 IR wE fE OF o
a1, TeNY HTEA ¥T FgY 4 {6 THT 370
Y g fearome | Afee S s ST
¢ s S W A T T @0 A
o snfefes 370 *Y fywraa «7 &,
q o AT AT W | 9EE Ty A9-

g (swem)

¥ gAwn gg * v @ ¢ fr anfeer
370 ¥ Iz FHR, fegmm FTOE
fewam, g@¢ ¥ *49 SgTeT § SUwRT o
g forat fe g wd &, W gfe-
fvm, g3 fogrr ¥, aR & AR W
garAe % fevvm, fomer § 982 s
g, form® fog 43 s fmar & stz s
T FIATEAT

arridr o ¥ st O fdEw ams
Ffer R Feid omaER T W= A
gl sT g7 W ¢ A == 7 3
T g @ ) SeE o e
¥ AW X At 0F WY atew qifeat
q‘]ﬂlﬁ.' I w il, 3|$‘|a; e,
T gy, de grew e | fagm 3y
A THEHAT 4, IgF EE TG A
forrer o ' fir Reelidee o §faar ot
adzarm g - (gwam) )
----- e o3 Y afer faferm

ow wrAeT waer ;. ot fafesae |

st T g wef: SAEE
ars %fear £ faferaa omlr R &
ar d4T, ag o FITEE! ST F@TET
Y adfaae Sfaww o gfear, 7@t
a mqﬁél .............

TEA T FTEFHTL A aTEE T
ZTE 9T ¥ FaAt &) T T I
& & s Foreeft et oliT & | gTEAOX &
1Y agt waifrt & 0§ §, oA E
g7E AT HTH W0 TaA ¥ forg T TEwY
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¥ AR FAT AT ARG | Iy wET
¥ T of ¥UT 9T AT W A%
Ty § Afew 98 o aiw @ amr
T 1 ggr I aroaw fiear § e
ST WA

¥ g aF AEHA 370 5T gAH
&, aaw w1 5 g Erdr 8, giofe
¥\ Tad 1 wE €Y F e g wreh-
ZuA A 2w ar gfer wr @ A ag
T faw anfewe 370 @ & 7 &,
af 370 ¥FFT 395 W 21 oW
AT 370 &1 I FT T § At fa forr
aifefFee 1 arqE aFy s
¥ @rq &, 303, 390, 394, 395 |
A I M @ g, ek
INT A AT FATR FHA ATRAT
19 g 6 g s ' &, vy Frwie
¥, 7 ¥ o i srerr anfewer § 99
T A, oRvie fegr oo A
TAWE FTAT AR § A TS A
Fredtege w1, fraeY. sfamn o
gy

“The State of Jammu and Kash-

mir is and shall be an integral part
of the Union of India."”

Tg § TF TR T witege

“The territory of the State shall
comprise of all the territories which
on the fifteenth day of August,
1947 were under the sovereignty or
suzerainty of the ruler of the
State.”

iﬂﬂ,-ﬂ'-ﬂ.
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[ qem wgvre wft]

N 370 A T TTAR feww ga
T 370 ¥ qaifeers @R £ a
A g 7dY s i Fiedagd z st
T fom avai #1 a0 @ ¥ 370 B
TR A AT IEF Hegwr UF qrEf
g off SEE qwTy A awry Qe
I T 4 o AR aga a3 Fge
TS 7, I AT R T
FT AT F FGH AT FT L@ &
9t AT qew & o aifeear w v A
TR T | AT T 1 awE IR
FAET A EH Y gAT AfeF o
SATRT AW EIAT AT 1 IH qA9E §
7t e g Faoi &, g vw ) -
et arc oifeeaa &1 qEmaen faan
AR Ffedi FTC qFEET FET TIAT
& oyt a1z faaman g f famaa & @
AT FT AT AT ATeAT ¢ TH A ag o
A NG T A, I TRAT @ |
Ffem qifeeam &1 SRver, arfee
#t g qAm wWE SR ofeeE &
THTH 19 Y IF ARAH 1947 ¥ qg
FE qrET o Iwd SgTar SR ¥ e
EreTE JET €1 Y 9% 999 3H u¢R
EN , AP TR A A U AT ey
97 24 U= H ¥ 12 9% FIWIT 9 &S
7@ § f§ qust & swT, quer an
AT AT FW @A AE I E,
a8 F7A ¢ & qan Fama w7 & faa,
TRTAYR FY &ew faar, qaw faw 1 e
forgr, Y 9 w2 wiege Y & fear ez
e wa wy faem &7, IT@Y ofed
Y & FL & IT FI & €€ qriwEa v
feqr) &few ot o wrw &7
TE §, TG A% fEgEaT &1 aveew
Lfama R IR T e, &
Ty wg &t ¢ although I know and
you know what is in Art. 370.
370 %7 FEAT WHAT W1, @ W
§ oo wEaT, AfeT ITHT oA 2 &
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fore 3y aromm srer @ fis oo #Y it
¥ wfegi ¥, oep & arfea) & qw
AT FA EIM afw a7 IT pRfey
A T | 39 T AE qTHIN F) o
& % % 97 & g8 & i qrerar Fm
T B, [|WrEANY FT F0 gan, faw
Fg 2, A9 dee wheay wwr 27
I i fegem & o &
AAIT 1947 R It geitew srfemare
@ T g W w2
20 AMX TAW ¥ qEwE, frgeam
9z T A amAr afew gw A
gt & famge o figeen & oite @
4 99 7 qrg A g€ 5 mh i
w 3fedt 2 famey dfeq Tame ow
AEE, TNTAT WY AEAT HT &9 -
AT FATHT THTZ TS, TEAET FHRFT
@ fFwm & i, dear sqe Few
HTR, KT wgHE frgad a9y aumy
T THM G AT A WA T ) I
AT Ay ot g

ot war ww aen (faeet ww) o
T VAT SAE AFAT 7 91 I
ragiaT

W qawm AEwRy T o F FE-
ZUTZ FAWSET ¥ AT FT @ E
IMETT TIAT qAIE ST 4 I,
q A AWAT A g A o
gz gy 2 f& foamwr aofeo s
ardt A1 A aeer awd) ®
HTRT A WU g "wAT g, 96
gar= 2 i sqar w@r fear ? @
10 9T 7% & 4 | WA FgT ASfaqr
gS &Y. 99 9T A9 T Tra, Afww o
TEL @ AT A ATH FU | 4 HFAT
fir s T faar, aeat 3 a7 g o
FIfaE a7 7 72T § TAY FIE FEAAHT
aqrg AR AT 7 AT AH WEA
& fo FTof #1 EERvA gt gt e &,
TR Q¥ SEATEW, Iuh ford merie
o sfeqr g & ¥ o anfaw &



285 Status of Jammu

a1 f6 S war i agi s a® 20
AT T F A9 TF W G N
& g f Foresy Fmwrer oy w3
ATT N AFT ATT FT TR, ATIHT AT
feurdde wran & f s fafeam feemare
faroreft d=r o %y o § | R g
I T TS AT, TS [HL |
g ATTHY AL ATES FATH AR &
FY AT TroreaTT W &€ g e
TEERI G T FHAOT g | Afew w1
T EAT | IACFINH Y AT § %
AR SR agi FOrY, qar g
a% @i | A fee gew ag @ 5 a4
7 7Y TH T FH AW, e 39 T
T ame A FW fggee W)
AT AT F dgT AL € R S
AT &2 &1 w9t faar ma, &wa fao
Y, EATR, fa e, we &, we-
FOHT KW 1947 FEFL AT a®
150 0T w947 F@IT o * faar
AT 150 713 7 §9 faferfom v mw
AT =TT g€ & AT FT ET AT e
gar &1 foraar gar wfgw qr gamr
gt g & w@ ww A9 fE oA
TZE ¥ ¥ W &1 AfwT Tg 300
FUT @1 150 F3 & AT 9T § W1
Tiw werafrar g€ €1 a8 W9 ¥
T & TAAAZ TOAT FT S AT991
5T §, FOAT F1 SYafaga g w5,
A% Fsfmaedia %1 g7 w7 g a1 gast
e g faen gafanw oo f=
g w87 &, wie g ifefiw
THo MHo qlo § 1 GTo THo Flo § |
qg ATYHFT ATAT AT 1§ a9
Fo i €75 AW THF FET Aifgw
f& 7y &< |

AT Her ew § e aefe-
sl s T g FWTEOT g AT 12 WEA ®
AT O 1IN ¢ FAT

T AW AR ¥ AW W

60L8S/68—10
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6 FET &7 AT | N K ¥g I
TEATE | FTOHITATH 48 AT AT 1947
7 41| T4 F1§ v 7€ | AfeT 39
TAHNT T AGA LG T FTASAT
HX AEAFB FIA FIIETE |

g A w3 wE AR
FIATAT | BTEA(UGH SEa0T , TR0,
FHIA 77 Z2Tet 1 fasmEr T=mT |
aTEo o UHo, ATEe G0 THo & AL §
e ® § sradfaw W fafaeex
a1z  ¥gm fr gy A XX F ]|
93T AT | Y W AYAT g g Al
AT AT AT & IA WA FY TR
FfFT o o THo & aTer AT FEAIX
v & fF 99 &1 @R T oA gt An
ﬁﬁfﬁmlﬂoq’cq‘a‘oa’ ot sra
FIE qwma & fis g ® w61 fasam
T ATE CAEAT THIA FY FH A A
frar | &% ey fs 9w, s Fifag )
U FHITA ¥ TEH TAAHS ATH
Zfear # ofseaa=g fediaT 1 1957
A7 1962 W fole ®x ozt Wz &,
™ ® a7 9fg W e Af
f£ 1967 ¥ CAFH FT FAT A@AfE
awre qifeardz A7 g7 & e fa ean
ddaw gt faw & w1 fae
A gfrar & 7€ &, o waraar g
fer ww TwwT T A s &
HIZA T ATT-TAIOA FAT T F )
agi ¥ s #vaAt g7 ARz TEE T
@ T T ™ A7 v fr AN 5
gz wifear g § & 97 f1 § w7
F | AT W A AR A gATE AT I
16 HmS.

&1 Yfope d o7z 396 o faa g5 feamg
a4t aeay % agi QdY qEY A gy
arggA safe & T o W 0
qor oY 6 WT VT /Y 9T g
A 2 5 oF foer & Aige W=
a frgang | wrSfer andt e gE



287  Status of Jammu

[rperrw e wet]
Y, GATW FREAT q1Eq g aaed!
W F qw @l awds W, 7
amdE 94 & qg Fefer 4w o
F RY I A ¥ AN MW A
91 f6 Ny #gr o @ & ar I
s fE F ez 19w aF . W@E |
s & 7 fovx g fs a ang anfuw sa
@ IR e faur fe adaelt arfos
UE | A AT A T qE qgl
gt Afeq w@fer we g owr
qE | Y § ok FTT@E fwg@anT AN
S FIA FI TET g | 27 499 A
1 g0 § femfae faw 1o 4 &
FHET & q97 27 ¥ e 38 AW
HIAA AT AT | ¥F AT 97 HATH qG
e fE qa AT A ag 11 99 H1T
I H Fg § A FH o7 TG P qg TRATCA
11 9 X ag 0?7 oG 99 § qF
aqt &1 gew F@1 g fF 9 og Ao
Ao fr 9g TAIOF 27 % 38F17C,
I AR 27 F AT G AT 27 & 27
TR Q17 gy 4, 99 4 ¥ aaf w1 &f-
AEEFCE R T RaETI 3@ F
& wrew g & i o aat oifeee s
FAT § AT 3w & fag 1w g
ag U A SE g & @ 4 AT 9wH-
M AU T T G | I€ @A T §
X § g wa & fag afew
4 3 EAT W TFATH GEA T |
@ T@ T 11 3R BONH & few
€\ gw A aqw fran, &9 femm, 9w
& ww1 9T WY T afwT g7 7 @
AR FaE AT G

gat fem ox v @ g gw A
A ffem AT A F ¥ AR
wgr fr ¥ awt Agm T @ 9 WRP
wdEHE Ft WA AT IF w0 g
st Afer ogw © o fg wg
g 7Y Srowardt wfRT i T o
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T I ¥ & W faA Ry 99
g g7 aUUF AT § A7 I & OF
&3V oW F) TEafeat & amaA
foar a1 ol fowre &t 91 @Y IEW
A fr g aaasFeaRATaa
36 2a W fogr § afEq 39 F faoar =1
Sfeew graiceT & | 77 4 #1E AT A9
¥ A8 ¥ W@ g afew I A1 A7 T
frar & 1 IR 91 S i ang
dm oifon az fredt dfew ™
Rlee, 72 T AE F AT 2 W
A g9A 7 A€ s fw Fro T dAw
gdT & faeer # dfew wa
TaYE? 417 gHET aw 4r ¥ 39
AN | FHfRfae BT 797 77 7@ 97,
gifafera wrka 7€ 73 72 97, |y
EAE g, AUEA EFRT A AT
qg FAA A F[ TAIOHS AT TF q |
Iq | WY g 9g 94T 27 F ¥qH 9T
TEITT 9% 998 93 TV 38 g AT |
FEN & N & IgT F1 TITE0 AT _E )
AT A a14 FI qgT T8 § fF FHa-
Tt & ogw & ag 9o fawm g1 I
fs 1 §8 777 & & a7 fzeet & &ui
9T g1 § 9 §8 97 1 & a7 faedAT
FEATE I AT B | HT ag AT g AT
AZ 0 § 34§ & T AvEH a7 A Avaw
IEAT TF AR AT W NF ) HA
=t egrr %1 fora & aew odwn &
TE AICHTE € §Y T4Y, FHReH §A F
o= fag AT o T I 4 7 2 faw,
IEF AT A 7 o orar Ffa s aw
34 T ¥ JAw A/ T fAar @)
AATAT ASZVOT WIEH &I AT Tg A&
st & fr g A% fafaeeT 1 far
¢ 7 Tt T Bl UT AT oA g
Afipr ¥ Y T FC QAT FIAT 7
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&1 ¥ afeew o fae & fag gu ow-
dzd ¥ uw fgear gea 1 9@ F7
FATAT ATENE |

Mr. Justice Anant Singh, a High
Court Judge says:

Before parting with the case I
must observe that both Mr., Kumar
and Mr, Safaya, have abused their
office as responsible Public Officers.
They appear to have entered into
a conspiracy to have brought about
most wrongly the rejection of the
nomination papers of all these three
candidates, obviously to facilitate
an uncontested return of Mr. Raj-
pori to the Assembly. In order to
carry out their sinister and evil
design they have freely indulged in
fabricaling and tampering the evi-
dence without any fear of subject-
ing themselves to the charge of
even committing or and having for-
geries committed. Mr. Kumar has
by his own hands committed forgery
by making interpolation at least in
his order Ex. PW.6/1 apart from
fabricating other evidence to which
Mr, Safaya also contributed by
abetting or even by acting as
principal in scoring out the wvarious
lines in the endorsements X-2, X-3,
and Xa, although he did so under
the directions of Mr, Kumar, This
Mr. Kumar is one of the IAS.
officers whom you have sent from
here to Kashmir,

SHRI Y. B. CHAVAN : Action has
been taken against him,

oft quw e el : of T A
WWHE F @1% AT & ;o o UHo
i off §aT & wTRe A1 ffeargw
foar § & #gr ¢ f5 SR o0
Az Fr

£41 T | A9 F a9 5 g
yfl  Feeifegs s aifw qw
A F g o a1 ATYA WE, T
gl fr ¥q 37 & fa=rs arfag afi g
Fg 3T 9T 0 AT ¥y TR FR
# srga S anfaw g A @ ¥ g
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¥ faggr gom  mad Az F fagyr faar |
FfeT o 7 oY sragET 1968, F Ao
To Tdo &I faez § #a & 9g« 219
97 IF T ATH T | 5H{) 78 ¥ gHIg-
FTET 17 WAt A7 o T § o T
frex ¥ Fr Fifaa sefwad & faasy fx
ATTT 98 A7 GHY Bl ATIIZ 100 4T, 198
AEATATE 7| I ) I fez A
FifF @z w17 W@AFZ 7 E0E, 9T 9
AT FE 100 8, FE 120 &, FEX 130
BATFE 9T 14081 SAH ST T I
FY AT § H7 ag gArgen @ A7 i
#1971 2 Aife Anfret 7 ofem @
aafwerdt & @iz waw afzgoe @ 3
7 sqra 94 FY whifaw sfafeiw
AT fr | F W% savEr 7 wAA go fAw
a8y T Fvar W fr s & fag
AT 5 A0 T 3% FIFAC A7 FT @Y
77 wEafeqi g€ & AV |y W A
& 3% g aA Fifa |

ZAR q9AGT AT T @y 97 §E T
frrg Tt = fors frar # aaeman
3% faeg @7 A7 97 9wEr W@, Al
ag atag & Arg 97 frean & @7 a7 w@
gt g | Afed T H wwT FHA
Tgm f& S Az q@r gieE, e,
FmmE A W ayee famnfe sw
F1 977 &, T8 AT F I T ZAT AEY
M FWifF & T T @i,
afeT 97 99 F AT T AT AT
FAAT AT A FHIL ATEH AT G |
Tz O A R g ifae, o gt
agi G&1 F1fg &7 T FT 99w qrRT
FOT ArgT | ag a7 TEF |wa g e
FH7 AT T g 97 @ A A
FYK ) FT afer 7L KA FI1{TT7L T WA
§ 5 g I Aga Pl § 47 M
afo Qo qAe wfeTr § & I
4 W F &% 98 TFAA1 FT § T wAG
war gzx ¥ W g ke fo THe
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AT FIATGT T AT AZ MAAT TR
g & a9 47 ¥ 5F7 N A% A
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T A g W gur, IA H W
gt aifgr IR A F A A AT
qEEAE | WA TuE A A WY gA A
F1 77 41 f% 77 & Mo grga Y o=
T g1 1 9w Sify AT TR
f& 72 150 s w927 T8t AT AT AZ
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W WE T 150 FAT A FAT
YT ¥ wiEw qvg faen w7 ag wrk
300 T BT & FLT ATHT 4347 ¢ |

ST AT wew : agE §
qaAHH g W G fw oag wvm @
Ffr et T a9 & shggrm
afgr e & wAmfaw giEs, &=
Y 7Y et S FY Ay w57 A1 I
¥ 150 FUT 3| W7 A9 AE
a7 g few & (srewm) o
wrgaw fafrezr 7 faov &) 97 &

Tt a7 s &
Total loans and grants—=T 1947
¥ o ax fam o F 1—ic,

from ycar to year—150 crores.
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7 AT A7 fTT F1 77 97 THGAT |
2987 ¥ 26 9RAY AT X qAAT
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#1 ez faar a1, 39 %7 waTow faam )
fass friorT grwrefaa sy ¢ e
AT 5T A1AT F1 &\ AfaT

I A UF AR q@ Frfaw)
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F1 ara 21 7€ | 7 FrrAr FY a7
gOTT AqTAT & | A g A
ZEANT agr ¥ | qgr A faEw &
foraT 31 57 foew & wrgiw G271 Fvford
aifE &gl & W F FI-FEH AT
# 1 qg |71 e & fw o i qok
7ei g% & w1 ag aswl & I A g
&1, Mg swegear & A ° g g MY
oifex ¥ s § gt @1, ag fael
FTIATE; A g7 &1 AM |

A 9% YFEIT § AT § ATHT AT
w9 FTATE_

DS ) e 0 54
S & 2 iae o
¥ S A

T
o ot b - en
Gl 5 b S e L I
W aly K WS omel -2
S HF S e
L R T
el & A M ) L K
ot - A e B 4T e J
Sl § v ST A 4



295  Sratus of Jammu

[U-m Jare r)k:'. S

“Lﬁ“"CT JJ!L:QHJ_Aé'
~op cbaey A I

Py d s o (34 80)
L ove. KT 5 2
Kl B Olugdin o el
a3b) o 03l S 2 s dias
S5 W e T
B e o G REL ST e
T RS N T L
B oae o e B oSS
W S DL o
“Komy 65 @ STl 2
Sy &Ll S Slab

P TR S SN O |

-A e G K Jaas o

339l

N o] C-l!*!.ued JL_..'-..—'_,,»

£ Lk
Opsut a5y (o Sl Olay 3 pU

».iT nins-tgj._a,@ -

:._S"IS - S a4 d:jj u-l u!.\'-k:lf-
ESTISCSSNL RS | P SURPOS S {4
e e P )
(PRI < PO N N
ot e L OF &k n -If-u,n

o (A ca KL wma

R N T A I
cefl I el 4l SO
- R N A T

AGRAHAYANA 1, 1890 (SAKA)

PSRN PYRP{F RPNy PR § [V
o NS S Mo e b
L OT &skn cdten b 52 S
pi & Oy

coe [FRAD

R

and Kashmir 296
(Res.)

@b 3N S el g

e p SIS TG S
S R m A e a5 Upes
Olay s A SIS ma il
e S S e okl
I 25 iyl 5 T G e
LaSy Leisl ol oy o5 -1 ol o 4
OLdl 5 a5 Osan - b cala
P SIS | R IR Ul 4
e E"T N ST

2 ol g n 2 o A
25 s STyl A WS
-5
5§ re. ;_,K:-I'JT K5 Cia ol
4 A Lo 4 el 2

ol ea BLEl ca Gy
oo S a7 od KE 45T e
N T g
ST U b4 K e e
v Kb o2& gl a2 Ko,
R S N LI
oY s Ay S Sb S ..
5 S Open Gl B ASCHT o
—rqo—rir—rir—r.. & &l
T ) Y P L
asls Ol oasly (g sl - e
WA ST ST sl
e I Y S |
ST K B8 Oy o LS
(KON Py R { N A CA S
2 U Bl
Fhatddl I el Oper s

o Sl



Status of Jammu

297
Le Gk 0 S e - a5

“The State of Jammu and Kash-
mir is and shall be an integral part
of the Union of India.”

- 'U—:’-.-’--:gg;-.--ﬁﬂ Ugan 2 &

“The territory of the State shall
comprise of all the territories which
on the fifteenth day of August, 1947
were under the severeignty or

suzerainty of the ruler of the state”
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' “Before parting with the case I
must observe that both Mr. Kumar
and Mr. Safaya, have abused their
office as responsible Public Officers.

They appear to have entered into a
conspiracy to have brought about
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[ dame P S7%)
most wrongly the rejection of the
nomination papers of all these three
candidates, obviously to facilitate
an uncontested return of Mr. Raj-
pori to the Assembly. In order to
carry out their sinister and evil
design they have freely indulged
in fabricating and tampering the
evidence without any fear of sub-
jecting themselves to the charge of
even committing or and having
forgeries committed. Mr. Kumar
has by his own hands committed
forgery by making interpolation at
least in his order Ex. PW.6/1 apart
from fabricating other evidence to
which Mr, Safaya also contributed
by abetting or even by acting as
principal in scoring out the various
lines in the endorsements X-2, X-3,
and Xa, although he did so under
the directions of Mr. Kumar.”

“This Mr, Kumar is one of the LA.S.
officers whom you have Sent from
here to Kashmir.

SHRI Y, B, CHAVAN : Action has
been taken against him.
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SHRI INDER J, MALHOTRA
(Jammu) : Mr. Speaker, Sir, I have
been very carefully listening to the
speeches of Shri Vajpayee and Shri
Gulam Mohammad Bakshi. At the
very outset, I would like to point out
that whenever this question has come
before this House, unfortunately
certain basic facts have been over-
looked, Today also I was expecting a
better deal from Shri Vajpayee. But
I think in his overanxiety and his
concern regarding certain conditions
prevailing in Jammu and Kashmir
State he has today also overlooked
certain basie facts,

As Shri Gulam Mohammad Bakshi
has pointed out, article 370 is not the
issue which can be linked up either
with the question of accession of
the State with the rest of India or
with certain other matters, legal and
constitutional arrangements, between
the Jammu and Kashmir State and
the Indian Union. Shri Vajpayec
referred to the fact that when this
was discussed in the Constituent As-
sembly, at that time, Shri Gopalaswami
Ayyangar made certain remarks, bhut
he did not go further. The reasons,
at that time, which were pointed out

in the Constituent Assembly were
basically three, One was that the
war was going on in Jammu and

Kashmir State. The second was that
part of the State was and is still today
under the occupation of the enemy.
The third reason which Shri Gopala-
swami Ayyangar gave in the Consti-
tuent Assembly was that this country
was entangled with the United Nations
as far as the Kashmir issue was con-
cerned.

As Shri Gulam Mohammad Bakshi
has very rigAtly pointed out, these
were the conditions which existed at
that time, and taking into considera-
tion the situation prevailing at that
time, the Constituent Assembly and
the framers of the Constitution decided
that certain special provisions should
be put in the Constitution regarding
Kashmir State. Let us see, after the
lapse of time of 20 to 21 years, what
has changed out of these three condi-
tions. We fought another war with
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Pakistan in 1965 and still every day
there is infiltration and there are
other troubles from Pakistan going on
all along the border. A part of the
State is still under Pakistan's occupa-
tion. The Kashmir question is still
before the UN. If you have come to
the conclusion that even one or two
of these 3 conditions have changed,
why not withdraw the Kashmir ques-
tion from the UN and see how the
situation has improved over the years?

I have a complaint against the
Central Government regarding article
370. In 1964 and in 1966 again Mr.
Prakash Vir Shastri brought a Bill
for abrogation of article 370. On both
occasions, Mr. Nanda and Mr, Hathi
who were then Home Ministers, came
with a number of reasons and told
the House what steps have been taken
in the past several years through this
article 370, They pleaded for the
retention of that article. At that time,
both of them promised on both the
occasions that a careful analysis will
be made of the whole situation and
the Central Government will try to
see what legal and constitutional
effects abrogation of this article will
have on the legal and constitutional
situation prevailing there. My com-
plaint is that the Central Government
has not done anything in this matter.
I would, therefore, appeal to the
Home Minister. Since this issue has
come before the House again, let the
Central Government examine all the
aspects from all the angles. If abre-
gation of this article will benefit not
only the people of Jammu and Kash-
mir but of the whole country, cer-
tainly, it should be abrogated. But
it it is going to create further com-
plications, I would strongly plead that
not only this House but the whole
country should be satisfied that the
retention of this article is for the
advantage and benefit of the people
of not only Jammu and Kashmir but
the whole country.

16.21 hrs,
(Mg. DEPUTY-SPEAKER in the Chair]

As I said, through this article, so
many measures have been taken. I
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would like the Home Minister to
clarify today at this point of time,
what still remains which creates
apprehensions and doubts in the
minds of Mr. Vajpayee that even to-
day there is some kind of a wall
existing between Jammu and Kash-
mir and the rest of India. On this, I
beg to differ from Mr, Vajpayee, If
there is such a wall existing, it is a
psychological one,

SHRI ATAL BEHARI VAJPAYEE:
That is what I said.

SHRI INDER J, MALHOTRA : Mr.
Vajpayee and his party can contribute
a lot to remove this wall,

He said that 70,000 families from
Poonch area went across the border
in 1965. Let us be clear in our minds.
Whosoever lives there, whether he
is a Muslim, Christian, Hindu or Sikh,
he is an Indian first. Under those
abnormal conditions when infiltra-
tors entered the Poonch area and were
there for 20 days, if these families
were under pressure taken away
across the border by the infilira-
1] + [P

SHRI BAL RAJ MADHOK (South
Delhi) : Let us face facts. Did they go
under pressure ? No,

SHRI INDER J. MALHOTRA : They
were taken away under pressure. If
those Indians want to come back to
their home, why should there be any
objection 7

Mr, Vajpayea said, in 1865, there
was a B.D.O, who collaborated with
inflitrators, who went to Pakistan and
now he is a Member of the Legisla-
tive Assembly. I very humbly submit
that such remarks, such statements
based on wrong information does not
help to improve the conditions in
Jammu and Kashmiy State. It does
not help to remove the psychological
wall which is existing today, to which
Shri Vajpayee made a reference. I
do not know whether Shri Vajpayee
meant Chaudhuri Mohammad Igbal
who is a Member of the Legislative
Council. At that time he was not a
BD.O. At that time it was Chau-
dburi Mohammad Hussain who was
60L8S5/68—11
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working as B.D.O, in Dharal and

Budil area. He never went into that
area where the inflltrators stayed for
25 dyas or so. He never went to
Pakistan. He resigned his job, fought
the election and now he is a Member
of the Legislative Assembly, Why I
am making a reference to this is that
such statements and remarks do not
help and also create more apprehen-
sions in the minds of the people of
Poonch area.

May I say a word regarding the
people who live in Poonch and Rajori
area and I am sure the hon. Home
Minister will bear me out. In 19865,
the brave people of Poonch and
Rajori area, majority of them being
Muslims fought the infiltrators, co-
operated with the Army Jawans and
they stood bravely like one man
against Pakistan, If we express any
doubts about their loyalty, about their
nationalism and about their duty to
their country, I would very humbly
submit to Shri Vajpayee that we are
not trying to improve the situation;
rather we are creating more compli-
cations,

SHRI JAGANNATH RAQ JOSHI
(Bhopal) : Rajori District President is
a Jan Sangh Muslim.

SHRI INDER J, MALHOTRA: 1
would request Shri Joshi to go into
this area and see for himself the
conditions there, and not to depend on
the wrong statements based on false
information and not to make wrong
statements in this House based on false
information supplied to him by his
party men,

oft wrw fegrdt wweddt ;G A
72 foar a1 1 @ & A A7 DgaT
g ¥ oifem w77 & fao dae g o
ITH WegmA wIfawm w1 dmw
ATET AT A7 | W A Fagra aar &
I T A€ § | AT 907 T MAFrQ
& 1 are g frowey s % fo Aqre
g A & mfam a1 I W g oA
[T GET | ATTEY 9 & g At
q?
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SHRI INDER J. MALHOTRA : Re-
garding this, I am very sure that the
hon, Home Minister will bear me out.

SHRI ATAL BIHARI VAJPAYEE:
1 did not mention the name of the
gentleman in my speech. The name
of the person concerned is Chaudhuri
Mohammad Hussain.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
He mentioned both the names.

SHRI INDER J, MALHOTRA : Mr.
Vajpayee, you are quite wrong.

SHRI ATAL BIHARI VAJPAYEE:
Let there be an independent enguiry.
I am prepared to place all the facts
before such an enquiry committee,

SHRI INDER J, MALHOTRA : Mr.
Vajpayee, you don't have full facts
and full information. I am sure the
hon, Home Minister will bear me out.
As far as these two people are con-
cerned, in 1865 the State Government
and various other agencies did enquire
into and found that there was nothing
against these two gentlemen.

SHRI ATAL BIHARI VAJPAYEE :
1 have got a copy of the report of the
Army.

SHRI KANWAR LAL GUPTA : Let
there be an enquiry conducted by the
Home Minister. All the facts can be
placed before the enquiry.

SHRI INDER J, MALHOTRA : I am
fully staisfied from whatever enquiry
that was made that no gentleman was
involved in any such case.

SHRI BAL RAJ MADHOK: Mr.
Deputy Speaker, the Indian Army
people did give a report. I can chal-
lenge this. You hold an enquiry with
the Military Officers and they will
come here and give their evidence. I
challenge whether Mr. Malhotra is
also prepared to face that enquiry.
‘Why should he tell wrong things here?
I know his difficulties.

Tofoi & waor ft T @

oAy ovd frevgam @ gt aw
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- SHRI INDER J, MALHOTRA: I
agree with certain things which Shri
Vajpayee has said. What is the
situation today in Jammu and Kash-
mir ? There is so much of unemploy-
ment among the educated youth which
has created a very grave situation.

SHRI J. B. KRIPALANI : Even afier
so many of them have come to India ?

SHRI INDER J. MALHOTRA: Very
few have come to India, Then, as
has been pointed out by others, Cen-
tral Government have not given any
major industrial projects to that State.
In order 1o create further employ-
ment potential it is very necessary
that the Centre should initiate pro-
posals for having some industrial
projects there.

Here I would like to make a sug-
gestion for the consideration of the
hon, Home Minister. In order to have
full ‘and complete emotional integra-
tion, as a pilot project let them msake
a survey of the educated unemployed
in Jammu and Kashmir area. Let
them analyse their educational. back-
ground, their capability and ability to
do particular jobs. In this State the
only major employer is the State Gov-
ernment and there are obvious limi-
tations on the capacity of the State
to provide employment to all educated
people. Therefore, they should be
provided employment in other parts of
India according to their educational
qualification. And if they get employ-
ment in other parts of India, they will
take more interest in those States and
will come more closely to the people
living in those States. So, in this way
we will be able to achieve complete
and full integration of the people of
Jammu and Kashmir with the people
of the rest of the country.

SHRI J, B, KRIPALANI : How will
you not have educated unemployed
when education up to MA in your State
is free? Let them put some restric-
tions on free education and then there
will not be so many unemployed.

SHRI INDER J. MALHOTRA:

Lastly, I would submit that basically
there are no two opinions that the
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constitutional disparity which is sft et wreWt : sng WaE
existing today must go. But I have .~ P > & 1 fae
some apprehensions in my mind... gAzaz i: AR
Aferame § sarer gUATg & w09 &7 g

SHRI ATAL BEHARI VAJPAYEE:
Don't have any,

SHRI INDER J. MALHOTRA: 1
want to be assured by the Central
Government that by doing this ' a
constitutional or legal vacuum will not
be created. Shri Vajpayee referred
to the separate Constitution of Jammu
and Kashmir. Under that Constitu-
tion some radical reforms have taken
place in certain respects in Jammu
and Kashmir, For instance, land
reforms have been introduced in that
State. Now if that separate Consti-
tution is scrapped, a legal vacuum is
created and if these reforms are
challenged before the courts, it will
create an adverse effect in ihe minds
of the people of Jammu and Kashmir.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : But why should they be
challenged ?

SHRI INDER J, MALHOTRA :
Therefore, as I suggested a little while
ago, let the Central Government or
the Home Minister have a team of
Jegal and constituional experts to
examine the whole issue and come to
a conclusion whether keeping this
article 370 in the Constitution will be
‘beneficial to the country or abrogating
it will be beneficial to the country.

MR. DEPUTY-SPEAKER : Shri C.
‘C. Desai.

SHRI C. C. DESAI (Sabarkantha) :
Mr, Deputy-Speaker, Sir....

st gemmite walt (T9E)
IqTEART WERT, T A1 A A wifgw
41 | 79 ¥ g7z g i faedr srfudwe
# AT A-E-F2-45T WM & A9 § 4%
wgy v a1 f Ffw S ITHgLY w1 faofh
NeE A7 gr §, TA fAv 4T Ay )
9a% A9 71 ¥ fom @A 1wt
Arga wvdrT § §, 17 foam F avn @)
MR. DEPUTY-SPEAKER: Your
Resolution is a little wider in the sense

you wanted to discuss all the border
issues; not only Kashmir,

FTT g Tro TW JWT fag T AT #1-3-
Fa-Are MyorT & T F AT FET 97 |
afex Sfe o araadr w0 faoflt weva
EH1FT g1 war 9T, 39 fae W aga
Fwzr a7 fd AT AMA F1qUF €T &
A FI SATAVIE A AL &, 99 TEAA F
a1q g1 & faar stda

MR. DEPUTY-SPEAKER: I will
call you after Shri Desai.

SHRI C, C, DESAI: Mr. Deputy-
Speaker, Sir, nobody can have any
disagreement with Shri Vajpayee in
his desire to have complete integration
throughout the length and breadth of
the country, but in this particular case
there is a historical background which
is responsible for a separate status
and for different treatment for the
State of Jammu and Kashmir, Even
if it was not so, we have not complete
or total integration in the country in
every respect. For instance, we have
reserved seats for the Scheduled
Castes and Scheduled Tribes. That
was to be reviewed and, I suppose,
even when the review takes place, the
present position will continue because
the people concerned will not give
their consent to any alteration in the
existing privileged position.

This is a wvast and complicated
country and it is not unusual or
impossible that in this country we
should have many forms of Consti-
tutions and different types of States
varying in different degrees of advan-
cement or even civilization. We
should not particularly have a slogan
of integration. For instance, our
Government is now negotiating with
the underground Nagas and other
Nagas and it is just possible that ulti-
mately a solution or decision may be
reached which may give again a
speclal status to the Nages with due
regard to the special circumstances
attending the Naga problem. Similarly
with the Mizo problem, the Hill Tribes
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and so on. There are so many pro-
blems and complete uniformity is not
necessary and not possible, It is not
against the best interests of the coun-
try also if we have got different forms
of States in the length and breadth
of the country.

In this particular case there is his-
tory which is responsible and which
accounts for the special status of
Jammu and Kashmir, It goes back
to 1947 at the time of the conflict and
the last accession which India took
from the Indian States. All the other
accessions were completed before the
15th August, 1947, but it is the acces-
sion of Jammu and Kashmir which
came later and that came atfer a
conflict. It was at that time that our
leaders, both Pandit Jawaharlal Nehru
and Sardar Vallabhbhai Patel, gave
an undertaking to the people of
Jammu and Kashmir that they would
be given special status and special
consideration and that integration
would be achieved as soon as they
were free and were agreeable to
accept integration.

As 1 said, T agree with Shri Vajpayee
that integration is desirable and I
hope that it will be achieved sooner
rather than later. But merely moving
a motion here or passing a Resolution
here or talking about it again and
again, as we have been doing, is not
going to help that process of integra-
tion but, on the other hand, is going
to give a setback to the process of
integration. The less we talk about it,
the better, When the people of
Jammu and Kashmir feel that they
are part and parcel of India, that their
interests and safety and welfare are
bound up with the welfare and secu-
rity of India, then is the occasion for
pressing for integration. Ewen then
that urge for integration must come
from them rather than be imposed
from above,

Therefore, in my judgment, the
process of integration should not be
imposed by Parliament. Naturally,
Parliament will be concerned with it
because that will amount to an amend-
ment of the Constitution, but the
initiative and the progress must come
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from below, from the people of
Jammu and Kashmir., They are the

people to decide to what extent they
want separate status and safeguards
and want the continuance of the exist-
ing special privileges. Anybody who
goes there comes back with the im-
pression that there is still considerable
discontent and dissatisfaction with the
Indian administration or rule. So
this is mnot the time and situation
under which we can ask for or expect
integration, What is really required
in Jammu and Kashmir, so far as we
can see, is that there should be good
government in Jammu and Kashmir.
There should be free and fair elec-
tions in Jammu and Kashmir, Let
first things come first. Once you have
had free and fair elections and a good
representative Government installed
in Srinagar, then is the time to move
for further integration and that must
be done through the Legislative As-
sembly or, for that matter, even a
Constituent Assembly may have to
be called specially for this purpose. It
is only then, when it is passed by the
Legislative Assembly or the Consti-
tuent Assembly and accepted by the
people of Jammu and Kashmir that
the Parliament should be called upon
1o complete the process of integration
by abrogation of article 370.

It is not that we have one law for
everybody in this country., Take the
case of monogamy. We do not have
the law of monogamy applicable to
all communities. We have it appli-
cable to every community except
Muslims. What I am saying is that
there has to be diversily in this
country and we have to get used to
the dictum of unity in diversity, That
is a special feature of this country
dictated by the fact of our size, of our
population and the many religions and
communities that live in this country.
In any case, as I said, it is a question
of our pledge to the people of Jammu
and Kashmir. It is now said that the
time has come when there should be
complete integration.

I also heard the other day, when
the question of the continuance of the

privy purses of the rulers came, the
Congress Benches and many of the
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people over here, saying that times
‘have changed and that it is an an-
archonism and that in accordance
with the sign of the times we must
abolish the privy purses and so on.
These privy purses were given as a
pledge, were given as a compromise,
were given as an undertaking, by the
leaders of the country and, therefore,
has the same sanctity as the sanctity
attached to the pledge and the under-
1aking given to the people of Jammu
and Kashmir that they will enjoy the
special status given in the Constitu-
tion of India. You cannot have the
pledge broken in one respect and
cxpect that the pledge will be follow-
cd or fulfilled in another respect. You
must have the same policy of hon-
ouring all the pledges given at the
time when the Constitution was fram-
ed or at the time of seeking integra-
tion, unity and progress.

We must consider the circumstances
‘prevailing at that time. We do not
change simply because there has been
a change or smiply because the Gov-
ernment or the Parliament has the
power to abrogate article 370 of the
‘Constitution or enact legislation which
will change the character of the State
of Jammu and Kashmir,

I agree that this should be done.
But, I am afraid, the propaganda car-
ried on by some people which goes
against the secular concept of the
country will give a set-back to all the
processes of integration as we desire
them to be. My submission to my
friends here will be that while we
should ask for, hope for and pray
for integration, we should not press
the matter to a point where it will
go against the wishes of the people of
the State. To the extent the wishes
of the people are taken into account
and we say, as they wish, as they
agree to integration, so will the inte-
gration take place, then, it should be
all right.

1 do not want to go into the general
administration of Jammu and Kashmir
or whether Kashmir is a problem.
But I do say, in order to see that the
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people of Jammu and Kashmir favour
integration with the rest of India, ‘the
administration there must be such as
will give satisfaction and as will be
in conformity with the secular pgin-
ciples that are enshrined in our
Constitution and that we all wish to
follow.

The only other thing is that the
Government also must take a hand
in this process of encouraging  the
people of Jammu and Kashmir to ask
for total integration, and that is by
putting or installing into office " a
Government that is truly represen-
tative of the people, and if the gov-
ernment follows that principle, that
policy, step by step, I have no doubt
that what Mr, Vajpayee desires and
what we all desire, namely, the total
integration of Jammu & Kashmir with
the rest of India, would be achieved.

ot s & TRt (F19Y ) : SuTETRT
g, T FEER T F g
7 g % faomt s sgagrd @
gfaurqer feafr s A% @@ & 1 faew
e aat § I faerams frafa w1 <
g ARE-AHY 9T 9 oWl EE
A = FrE At oF gwa ot oy £ fam F
A7 =g frdasi & &0 4, F9 gl &
®Y § T 997 71 30T § | AT F=
FHY fa=rea foafa 8 Io go@ qg=
FHY 7ET 47 | A W FT G T I H
Tt Fg T g % @ a% sy e
50 & gy 7 wafoer s feda o
qOT AMIHT @rET A1 QAT 91,
I WA #Y zEdg 9 dfes
ww gy fadi & *5 &7 7T oY oI
FRiC OO § dag ¥ fgw mr
oY AT TETFL WIEAT Tg HTWATHT & W
T & fif a0 SRR T & A9 qgt
a7 fredt s £ w=T A &l It
AfeT areT FERWN § TUW ST ¥ A
Y A ¥9 § 99 Ay W afenfar
femrmar i ce @ g frogr welt



327 Status of

[t swmmalie wreskt @]

W} 9T F® HX THTC F TWE TR A
AN TC AZT T3 FTVHIT T F &Fa
# Wigam fafas &9& agi Tam |
wafaT T ey 7 amor fom Famamoms
WG F, gH aET A gw faw dw @ E
ey feafy fawer 20 autf § wmag wr
T @

TR W I FTCHT T4 & T
¥ ag gf T vF ol 9w ag AIE
AT F WA A Y & G E |
Y g oy A £ 9w A faRw
qATAT F A07 AT FT q4F 77 @
g AT A oA gl ww AT
T ¥ #q9 7 fav 71 17 dAT F
7 TEAT Afgn 9w aw F1 faRw
HAMAT A7 GHF {AT F HAMT F ATS
ATEr WA | g AW A qoee &
o agT T A 97 7 W ¢ o fgm
¥ = T ¥ 9 giyaer dfasw =
3t 1 afoim 77 @ fE oo AT
iy foweEt &1 AmgE WX 3T &
faerg &1 wo ®vRTT 93w w1 Wi A
A S FE Tew AT AwE oA
AT T AgE &1 A4y 9F ) T F
afers wreq s sl Tsa Y
g T AT L A9 AT AT ZATL
T F wewy gt @ f qw v & 37 9w
T HATITA FE 7 a0 |

WET qH AT 370 FT &I § AR
@ vy aaz g f& fog aww
T #Y oAt Mifa oA 97 9, I
R 7Y vF qrEafas avr § #7191
s wreefl & wrea § fae &7 w9 oY
TEALT AT & qF TH TR AT
& wma o oft g WA AgE
¥ @ oot q== F wgr o fE wrw 370
T gg o few o ) o At g
gt § Ay yN A g 7oA
¥ frr omeft | g wR TR A A D AR
g vy ot fe g go @ fegm &
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ST e ST § A A T
T g W § ag oY A ET e | A
aradY o ¥ 19 Fq F qato 7 9gEa
g fa =5 arr 370 o1 T WET € 9W@
UTT & & g A 9E w9
& AT F AT T gy adr g5 & 1
W gw WA & ufem s § FE
@ 5@ £ A1 WA & afawe
¥ 370 9T 99F ¥ @A I 57T A3A-
wEFar €7 ¢ zafAan 8491 g e
£ f& fom a0 #71 agA-a so ANy F
qT4-AT9 IATART F1OTF E AGT W1
dfqam & srav AF1 vzAT @faw 4t
I UM R TEH A gaves fEAr
g A1 IE 7 F AT E SAFAAE
7 ¥ oz T8 gfaur &1 FuA
g |

ZEE A1 AT FATHT A5G A FAAT
9 F HAT H A FAT ARATE | 929 o
A AT IAT UF T K F &Y 47 | A
fo qEga® 39 419 F1 SRVAT gl
g 1 A FE1ET M A2F 7 9w A9y 9
Tz 91 f 5oy Fwflv 57 F A
T AT A1EAT | R AQAT F2A7 3G
fF i qAET A ARE T SA AHG UF
A &Y | 3T T qAAT EY 47 1 S
qvg § Fema wAdr aifgr fy §@
TAME | WIHT AeAd WE 92T 7
AN & T T NG AT 47 )

A AR AR ARE A AT
safeama g=wr ot AU HAY F €
F smierr o ¢ Y ofF 1 g9 7 Wi
sfaum w1 2 T8 F 5T A2 I F
sreq FTTHIT 9T 7 famy awy FwllT
T FY JAT § 7% &7 fwar mam
o FTOHIT T F1 W # faew
agt & wEreT 7 SN 9w & fen
ar fom w¥ ¥ w@yr, AWYT AT
Zad fonedi & qasi A fEwar am
T W wgean a7 Afawnz ¥ ar
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I §8 ard I Y - ) F =
ff ¥ 399 9T 9 € R wAma
Ug F1 AT BT T FE€ FE "
&, o0y e fergram Y @@ fRanad
TR T A F w5 I
% ufg swrwa 2 a%an § A {6 9ay,
WA § TART W AL g A
ot & a0 Fegreat |, vwaTet
Y 5 feafe &, 20 & F9ww R F
FTag N s fafem g 1 9w Y
a1 faeqre 7 agi 7€ &0 =vEgar |
I gATT 9% 32 gu fam st rfeaw
FART EE | ag ¥ ITFT WA
% w9 A £ | Afew qg 7Y feafa
W At f5r § e FEAr AmEar
& Soma S99 FIWHIK F e & 79
ENT a7 qg e T 3 fomaat ® €Y
TEY BRI | SATT AT FIAT & v ar R
qffTe @949 & 9gH FIWHIR § I
FATEAT AT AT q7W F AF6T FriCwT
% FT A1 WA 47, 48 &9 TF 71 §7
Ag gmT =rfen | fegeam 1 Jar
¥ ggAT wifed fF ag favrem gt o
g A 7 TH ¥ A g A9% &
T 37 & gifqai F1 gver @ O gEl
AT FTHT FT WIFAT FT HTST WY EFIT |
wifs 95 79w qw & wrafaumEmi
A AW FY AT H 02 F A & fqwrem
faw=g 7Y fam 971 1 3@ fad swHa
I #g ¥ fggmm & 39 527 oK
fad® sreamg &1 ST A GiAT AT

TF T T FE R AW ] | TR
et wgrer o agr o< AR § ) feelr
At T F T NE =e 57 TwI
o AT FTe #Y ZaT , @Y AT oA
fe @ g7 FrEaard € s, Iw e
& FITT SO E6F 1 I ww sy
# areft v iy ot wremw § fore it
WTST T SEwr feaT I 9T SR 49
& 1 “aromd fgmpearrr o wrowTe avelt
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™ FT ST & S A oag A,
W fod 499 FET T3 | FE
¥ fod v ow & A & ar A sy
¥ fad e F31 a1 fHe wwr &7 e,
I X TH T © 7T T 1 F
Tg HAT AT F AT AR g R ww
T ¥Y T HEATH AT ¥ ATX WY
g WATAT FAT 7 AT 9T 9 d37 g
§? Wi T 7 WEA FTAT AT O QT
¢ ? T T Harew & e faarr &
=q qoTC &Y Food 7 & § f ondr ofF
FIHT ¥ 3T TS TF TFX F ey
§ o difedwer FRe & Feafaa €
7% foow wfrdms 7 o @ AR &
FOOMTE XA ¥ AW 07 @ & 9
qIfde FTHE & 0F 797 ¥ wafud
g | qifee & wfaw w2 % & fan
IR forr s Y WAt F7 san fear
qT—3F ¥ BRI A7 777 97 <=t
Uil

R T § T T A o it A,
AT A— a9 A THFT ;ATHT AT
# 97 & faarel 7 garC gan g—g
Far & fr e w1 S &
st &Y Frora g 1 S o e
armw ¥ gEd o oF T w6 ¢
W HORTE v ST #1 feafy sl
# 9 § 7 9 2 5 S e
Tg e & IW A 3T A% I3Av
2 | AT wETT A Afe @k §—
FEETAY FY ZIFAT | FHEATSAT KT ZTHAT
¥z uF Todifas afgwar wwa § o
oz wawy ¢ 5 foaer felt e &t
T TTAY R 7Y, WT I W A
@ ot | *feT T 9 TH TR ®
R & Py Ty & wvT e A
TE WAHT €T AFT qHY W & A
21 = fad wwitT ardy o feufr wr
i wff wfgd | Iu% wumewr &
frt 3o S @ wfed o
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[+t wereee we]

WEr OF AW HIEH AT F
Travy & 399 ot feafa s e 7
™Ay &, § fam & 9 # =a=9i
TEY FTAT ATZAT | AT IT* HAHEA §
F-% OF 2eq €, foas wi-gvaedr
qiffeaT § 9% AEETE | F Faw ™
[ ¥ ==t w7 Tgn g v fow
T At T AVAA TR FA
F g agr 9% AR G IEY qHG TE-
FreT Ten & uw fafres § faasr
uF srEare Igr 9 frwear § famre
g s@= 37 Al Jwwe gREne
Fhe ¥ faars sy ofetfasr &
R TFTT FT @ T @I AT, H
I F fammr F 7@ ST STEaT |
AfFT UF T[T HqWT FEAT AT E
AT &Y T/ TFTT F1 FATIT ATAZ AT
forerr & f et e ¥ sufirat v gt
F faar T iR faarey afceg & =T
TP G F@T AT @Y | I A Ay
AT W ST @Y € | AW qET AT
st agt wifw & fad T g ara
TEH-FIWAT 9T IR AT § |
qiffea & 99 9 ANF FT e
F@ G 1 AfFT o Ig e g
T § ot 3t # Fifew & fad 93 @
& 1 = wwT & saferdi & weaew F g
gt & graAT wifed |

7Y 657 wWMEwfrmm® T
W #1 WY gHT1 18 AT
T oI & & e ogwd fem
a1 St arfemr i Wi ¥ §eW ¥
frafe 1@ @ 1 @ A& 12708
AT ¥ SAE-we & foldoar
w faeafedi & avy, €, g8
T o & faegrios sameT € 1 /@
Y g ot oft ¥ T s @ o xw
12 $0F T &1 @ | foq 5w
frarcor gatr v 7. 12 FAT T wgl
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FATHT T | T /IO G AT T HY
i @Ay & fod qater AT ifgd o
T g WAt 7@ AT & @ & i -
FIEIT F =T FHAT I TEAT FY
€ @ otT Tt A T HAY FY AHTC
2 v et wReR F § a1 F 77 & vy
wrear § fr ag @ 7 & | wraw A7 feafa
w7 § ? wag TgTor Argw A1 9 g A
RAFTE Gt | arrer gfveaT widw S
& s st faafermon s
Ty & fage 7 ggdt a7 =T @
g : JfFT TEg-FTVHIR 5T F T T
T WEA TEI ar aF7 F o faefemreaT
F fod o & =T AEwiE aWr
FW | quTA qAY S AT A AW g,
AR I FC AN FE U T F q@m
T AT TZTIT T /AT FIOGT AT
& g’ off ST A a9 FEAE | oW
¥ a7 & HHF ¥ I8 A 7 ageem
ST T AT, TS A IWT 15-20 q9T
T FT FAT AT G FT @ fE
FATR? T7 FET FIHAT @/ ATAH GAT
fe uF 7w F a9z A& wg™
aEE F1 AU AT & St wfew
o A ¥ e AT g, F IR
F ATHRT T FRET FT QT OB
39 FT T8 TG AT LT F qEATE
[WT F THT | T AT TAAST AUF
FY Frawfae T & TRt 8, e e
® @ g, wew fard
W 2 §Fy g, AfeT TIRE TR,
St e FTOAT T F AT AT
F ardefas awr ol W) d
TE T qF9, (T8 T FAAT g
&\ 3 gYer @ EW 99 9% TRt &
faw Afad F 7g a7 e &
afY, o @A & fgw ¥ gfee & W
g QE | @ W0 & fIew e §Y
qeofe wn Y § ? awww A WA §
FUHE SUANHTY § AT HTHE T AT
A EHTIT TR RE
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vt 918 sfawars s ¥ aH
A4 0% w1 &1 4y foF arfeem &
FFHIT TG FT F1 AR 04T §, q57 9T
fafedy & femae amefaat &t F@mr
AT | THE QU ATRA AT W
THT AT BIEA-BIE q@Iz 9T Sfaan
FAAT AT FHAT | FfET [H ATHE
¥ AT FEAT qTATE F o9 F wEw HAr
T It & @ & @ faamw ataw
aTH Y FEAT AT FT IW F WY ATEH-
Fifawar feard & | W 37 THL FT
Frey foar f& ag wow 7 fegalt @t
FAH F AEAT T FET AT ®IE | 37
Aot FY g fr yfe §F @ @
g wfeT 3 97 F1 A grewETfas 07 397
AtEE § | TT ITH G/ A9 AW AT
7o F1 grfe aa § 7

g 7% A% fAo sy FT A
——aF9 ®ET X IAF mefuEt T
Y fore ST WUR SuTA-Afee S A
I 9T FT ZEIANT fEAT F IEET AHG
T FT gFar | Ff6T FT AU T E
o adwT e Wt &1 7 I TR W
7% == o2 § 1 F 3% @it gt
FY g A T FFAT ATEAT 1| § FAG
IAET & A FEr Agan g foew
[ F S FOHIT F 7[&T AT 7 7
A FTfRFaTag A w9l 91—
o IAY 78T 47 i 3 v w0 & I
FH HOA Fgr fFU 7 waAT FURT ;W
e 59T & gaIT a1 FgH A—TF a2
T ey gt ¥ fea &, oww g
war g fafae A gfaua & s o
W waT forey wer w7 dfewa & @
4T | gy o far gAY g1 € AT
EFET T T AAE o T qA QA
£ ot W qET s A § R o ey
AN Y & A o o Hewa
& 1 901 ¥ § oY ok welY W W A
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& FomeT g5 o7 faa & s T
ATAT &7 | FT IE HefT 97 TH ATH W
Aty & fF agr o few sFCF 6@
T 48 g1 T & 7

oAt qredr ot 77 @ < fr frew
20 f § swFwi o & faa
300 #re w9t foar war | awfa o,
Tu s ag ¢ & St @ e zqan
TrR-FvET 9% 7 fEar @ 9w
afvorm @ e | 2@ A wE @
T AGEN F TTH, W F EC F AT
FATH & ETH ] F oy afx oAew-
T T & @i w1 A G 9%
@3 EF Y AT T9TE AT A IH 6T
FEWNT EY AFAT 67 | wfF 9 oaE
T g agt ¥ W @ faar sk
34 feeqiaw o< BT farag fmaw
¥ 9TE I FT I FE | AR FEL
TSI A G9F W E s Tma g feaw
o AZTANT AT AT G 7 HTIHY e -
FUHI ToT Fgera 7 A T Ry
qraar  wifed ar fo @ O 98 &
AgEIT AT N A AT

TF AT F HEES §—AT T
Wt Fg7 £ & @@l FNT A w
O T IFIC ¥ FIEE T A
FAaT AT A fi—— § I ¥ A
AT TTHT TF GEQ a1 FgAm Angan
g 5 el ww & o fafera
@ § IAST THFEHIT TG ®Y
SOOI G G S L
IAET A | afaw A, g 2w
% afgw fad, 2o g@ WO &1 &
T T Tfgd | anfe & oo fs wrer
& gER fa § gT i w@y HTATT A
T & 1 ¥aw qew ¥ AT
T I ® Hifwq T4 FT 7 @ A9,
FO% Gai 7 Y IA WY FAwTAT AT |

% a1 S A A FEAT A —
ag g & fr a=pwefc T § @
Fewww A §, 9T A= feerw
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[+t st et |
981 & & fAd o agh #7 g &
A ¥ETT T FT Qfae grar afed |
AT TF TN faT & ag oY ag Sy
fosy FwT e & Fiw gan
Foraet fgrgeam 7 &Y 7€, gfr o o=t
Y, I A T HATHH TN & T |
T T YT FT qEkTAT A2 47 o qz-
oY, T FER 9w 9T a9 W
Fex {5 ag ey 9@ % A T Y,
faedt ey ot & grg & 2 &Y oo
T a1 Tfonw g @ i < agr oy
qer A § Ik AT uw Afavary
Y AT dar Y € £ | 3 7 e o
% 3Tz w4 feafa @@t @
A T A A AFAT fF A Fwd
T & =y g wirew g
TR a1 Y | gEfEw wew @ feafe
¥ graw 7 37 froin 3 www, o @@t
9T 1T F-IHETF @ T, I (qvare
o & faw, 3@ oF o feig o
i fomg 5 7T ud, It sy
AT I qoOTF [T E

T AT | frrated ama & avea §
WY FEAT AT E | T o qfewy
W dow & g &, ooy FTHA P
AT FT UF I THo THo To HH &
ey & forr amaT | e g e o,
AR AT ATLT I FT 547 foawa
dY, war wfeamé gad e o W 4t
A FWT G F FwT 42 @A
R At T 22 e T Frfardnr
wifta &< €Y | FAw 20 @ %
AR gt | faw gn & A g
gt I aficrr anfY T ot 2 @ @
4 | 3T 77 g i o W e frfard
q TEHT, AT F7 A g Forad ok
WY 9t Ty ofte w s, oY swhie
) 9 ¥ o0 & w9 F ag o @
ey f wamal § e aget ot o
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FHAT § | 7€ T THT 7 foaer gl
2 forawr awg sy q< ITweT fear o
HEAT § | AT g ATAAT WY q@E A
T AT gY@ ¢ | o o e
3% 7 Q@ & odY a L A FF A=
fe & g7 @ &Y 9o wki 7 47 AWl
F qTE GE F AT F AT TG ATHAT |
T T PR F A gAY
wfgn oo wow § fedt safm &
Afeqes F Ty A wraaT oy
AERA WIER F AT ar g f&a o
ITT FFTET A & @TE

T JTHE FT AT 7T g0, &7 TF
A AT FEFT § U FEAT | TH
el AT ATEE GEHIY & e
7 & fored ant 7 g wat Y 72t 9 FE
AR FE qF ¢ AT TR AT AT
feafa ez 7 =Y & fr Aoree *r
WTEAT FT TIfHEA T @ FT @I
2 | ATV TR FT AT AT AT AT
e fifar = TEn @ e afswam e
FT GO 7Y F47 | 4 ATIHE GHE AT
fawr & foe 27 = wrer TETgT WY
Ja1 wa= W&t @rAr g2, fag & fau
WA & gee 9 39 qger, | ¥
farw g faardy faregid gt o afeaem
e 4 37 & afi@r & fauda wfafmr
Z& 1 stfe gy agwTEAT 1 ofeee
7 9w AEY I3 | afew 99 w1 gAY
FEEAT AT §T TTOHT AR HT Th-
U ATT T A IJoANA T Q@I E | A
nat feafar agt g1 af ¥ & aww F 7
s s for wfir &Y g9 3 o<l ot
T g qE 7 AT o a1, ' A
¥ T AT dw A g7 & g @
% fafiw wger avem @ 91, I e
wal #Y sy ot arfeer aod arfirerc
7 fag €31 & | wrem I et s
=t o IENT T v
T Y W7 AT T FTE Agr qufe-
s waafer o €, a7 wT avw B
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FAE | T FETET G T AT
gy aat & afe fe sar ofons gam
FaEr AT W g w1 A et
T AVFE FHHIY § afewra § a6
g1 TE W@ AT AT §@ERK FA TF
I AL ZC AAAR F q FT QAT AT
27 = & ufafem ot g oo W
AR AT AT & § 99 £ w=i
AT FEHTC FWT FLAT WY AGT | AT
7 93 & fr | 47 F St whworr gad
WAYd THH FAT st FaATEIET™ qTE
AT T Hat 7 A oA, a4 W A
FTETT ATAT IR T K1 51 s
FIHIT /T 997 Hleqer & o G471 |
A AT AT FOHIT G T
FT £ 7E € 1 9 T g g
FY FAT T=AT 7 IFTT ATY AR W A
@ TH T T IF WTEAT 7 A Sitfag
aw aifF g7 gt o7 v go =
qIET T 4T § I AT & e
frwrm 7 &% o= oo 7w & @ gw
WIT &1 SIS FT G5 | FE FIHIT
T &, BN TG AT FTF & G
G NEATT AAATAZ

et A anfard a7z & fF it
Y Arr ¥y § fF smow § 0F ww
T AER & g€ ot | e 9w gEy
I FER F T TH IwEr ok
gfordt =Fr St fF s Tar awy
g, TUN U qT FTAFT T ITHT A
T FT 72T 397 faa man gvar o agi A
s gy (et gt 1 9 s o
& o &t far s ot fafigg =0
& Y 97 7Y sfafar £ | oo Frwfic
T ) wiafor frafs § ofcfam @
tmrdsmifram wmarw
€] F £ KT Amaeasar L @ &
afer =7 ¥ AT TAT TUT OF A
R 1 45 s qIT W A wY OF ST
AT FT W A FTEATN T A A A
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T ! AT §F AT & TR AHIT HT
a1 oo | fewme ot g &Y I8
firmen T s anTfea amgw dare
&Y 9TE At Hradt da #7 o & fad
Taeqr #1 WY faemEe 1 | e
FEHT & 77 ATHET T YT FI
AT ATHT F A 7 I FL |
a9 F e qar gy faard & ot
AT FANT oA FT WY 1 AT ATAVEERAT
AT Te auy & fau 90 a7 )
FEIY AETT 901 Y H @ | q
gara ® av weeafa wwew g & 0 s
y#1z 9 fam awt ot &1 1 w7 wwC T
UF sraEtfvE gftador agh o AqATAT
AT HY IEHT AGAT FT 5T THIC §
draraAt q33 TS FT FATGAT HT AG |
wH IAR ¢ fF Wi e, St aw
ﬂﬂ\ﬂ?}ﬁ‘t*ﬂiﬁﬁm!ﬂt
T I AT 7 AL AT T T FATAY |
AT A1 FT TR0 FI& T FW R
Tq &1 T 7 4w 37 qa7q & g
UTT 370 ¥ ST AT FIAT a9T
g #7 giate feafs #1 aoa@ a
% fau dradf sat § v & feme
SATAT Y F T T A 0
SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, while [
appreciate the sentiments which have
been expressed by the hon. Member
Shri Vajpayee and other Members on
the floor of the House, I would like
to mention that he has mixed up
many things. The question of article
370, as has been pointed out by hon.
Member Shri Gulam Mohammad
Bakshi, was a question which was
decided at a particular time and in
a particular situation. Whether that
has eroded the authority of Parlia-
ment or the country to look after the
interests of Jammu and Kashmir is a

matter which should be examined on
its merits.

If you really go into the question
and follow the Constituent Assembly
debates, you will find what Sir Gopa-
laswami Ayyangar had said when he
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was initiating the discussion. It has
been mentioned in the Constitution
that article 370 is temporary and
transitional, and special provisions
have been made in regard to that.
Here I would like to quote the words
of Sir Gopalaswami Ayyangar; what
he said was very pertinent indeed to
that situation and the situation re-
mains the same even today. He
said :

“The discrimination is due to the
Special conditions of Kashmir. This
particular State is not yet ripe for
this kind of integration. It is the
hope of everybody here that in
‘due course even Jammu and Kash-
mir will become. ripe to the same
sort of integration as has taken
‘place in the case of the States. At
present, it is not possible to achieve
that integration. There are various
reasons why this is not possible
‘NOW.

Now it is not the case nor it is
the intention of members of the
Kashmir Government, whom I took
the opportunity to consult before
the draft was finalised, it is not
their intention that the other pro-
visions of the Constitution are not
to apply. Their particular point of
view is that these provisions should
apply only in cases where they can
suitably apply and only subject to
such modifications or exceptions as
the particular .condition of Jammu
and Kashmir may require.”

“This provision has been kept in the
Constitution for providing flexibility
to Parliament, to make provision for
-any legislation for the interests of
Jammu and Kashmir. as an integral
part of this territory. Jammu and
‘Kashmir, when it acceded, it acceded
fully. There is no doubt about it,
‘but certainly we cannot ignore the
fact that we have ourselves been a
party to take the issue to the United
Nations. I do not know how the
hon. Member was saying that it can

be withdrawn. It cannot be with-
drawn unilaterally, How can we
withdraw this question from the

United Nations just by saying that
we can take away this question from
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or we may not join the discussions,
but we cannot withdraw this from
the Security Council of the United
Nations, It is on the agenda of the
Security Counecil of the United
Nations. It is the property of the
Security Council and the United
Nations. Therefore, in that context,
to-day we have to accept the situation
in Jammu and Kashmir is not the
same as in regard to the other States.

There is also the historical perspec-
tive. In the last 20 years, many legis-
lations have been passed by Parlia-
ment which are applicable to all the
States, but they are not automatically
applicable to Jammu and Kashmir,
Unless they are made so applicable
by a Presidential order under article
370 and if this article is abrogated,
how do we make the laws passed by
Parliament applicable to Jammu and
Kashmir ? It cannot be done. I ecan
understand erosion of article 370. That
is possible and that is taking placc
every day.

So far as acquisition of property is
concerned, it has been said that people
from other parts of the country can-
not acquire property in Jammu and
Kashmir. But even today the funda-
mental rights of the Constitution are
applicable to Jammu and Kashmir
under a special provision. The funda-
mental right to acquire property is
applicable to Jammu and Kashmir
only with certain modification and
reservation. Even if we abrogate
article 370, we cannot ask any Indian
in any part of the country to acquire
property there, without amending the
fundamental rights. Now the present
position is, Parliament cannot amend
the fundamental rights. There is a
special provision after article 35—
article 35A, which refers to the rizhts
which have been secured to the per-
manent residents of Jammu and
Kashmir. Therefore, to apply the
provision relating to fundamental
right to mcquire property, it requires
an amendment of this particular article
which provides special powers for
Jammu and Kashmir. .

Then, article 370 gives this Parlia-
ment always an opportunity to look
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at Jammu and Kashmir as and when
we like to look at it. If we make it
like any other State,” Parliament’s
right is certainly eroded in respect of
that State. Today in a federal struc-
ture, can you put any military perma-
nently in the capital of any State as
is being done in Srinagar? You
cannot. You can put your military at
any time at any place, without really
taking orders from the Jammu and
Kashmir Government, You cannot do
it in other States, In Kerala, it was
questioned by Mr. Namboodiripad even
when the CRP was sent there. The
composition of the federal structure
is rapidly changing.

SHRI BAL RAJ MADHOK: In
Srinagar and Jammu, there are per-
manent cantonments and the defence
ministry can keep its forces anywhere
Tikes. I do not know what law she
has got in mind.

SHRIMATI TARKESHWARI
SINHA : They can, because Parliament
has been in complete control over the
current affairs of Jammu and Kash-
mir. Even for maintaining peace,
much military personnel is being
used. We have certainly put Jammu
and Kashmir in a special category even
for the mobilisation and deployment
of military personnel. I do not mean
and I have never said that the military
personnel cannot be kept in  other
cantonments and deployed or the
military people do not go to other
States. But they are not deployed to
other States as much as it is done to
Jammu and Kashmir,

SHRI BAL RAJ MADHOK : That is
because there is a state of war and
cease-fire there. So, we are deploy-
ing and stationing the army.

SHRIMATI TARKESHWARI
SINHA : That is exactly the reason.
When you asked for the abrogation of
article 370, did I not say that article
.370 was applicable because of the
special conditions in Jammu and Kash-
mir? I think Shri Bal Raj Madhok
is only corroborating what I have said
that it is because of the special ecir-
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cumstance which is prevailing in
Jammu and Kashmir,

SHRI BAL RAJ MADHOK: You
are challenging the right of this
Parliament to abrogate that article.

SHRIMATI TARKESHWARI
SINHA : I am not challenging the right
of Parliament. Please bear with me.
1 am saying that the conditions that
are prevailing there are different from
the conditions prevailing in the rest
of the country because, as the hon.
Member himself has pointed out, there
is the cease-fire line and we have to
safeguard our interests. I do not say
Fhat military personnel cannot stay
In any part of the country. What T
have said is that the way we have
deployed our military in Jammu and
Kashmir we will not normally do in
the case of other States, and this we
could not have done if we have not
hag the authority of Parllament to
issue a proclamation by the President
under article 370.

SHRI BAL RAJ MADHOK : Absolu-
tely wrong. If tomorrow there is a
war in Rajasthan or in Assam, you
can do the same thing, as you are
now doing in Jammu and Kashmir.

SHRIMATI TARKESHWARI
SINHA: Therefore, I submit that arti-
cle 370 at the moment is essential. It
provides flexibility to the President
and to the Parliament to issue any
order under any law of this Parlia-
ment, without even consulting the
State. We can do it. That is why all
the laws that we have been applying
to Jammu and Kashmir are under
article 370, all the amendments that
have been made applicable to Jammu
and Kashmir are under this article.
There is no other method of enforcing
these laws in -Jammu and Kashmir
except article 370. If we take out
article 370 I do not see any way by
which this applicability can be main-
tained,

SHRI PILOO MODY : She has made
a virtue of her encumbrance,

SHRIMATI TARKESHWARI
SINHA : Then, article 370 does not
add or detract from the emotional
integration of the people of Jammu
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and Kashmir with the people of the
rest of India. Article 370 relates to
application of Central laws to that
State because of certain peculiar
conditions prevailing there, It does
not in any way take away the spirit
or feeling of nationalism from the
people living there. It is an enabling
provision which gives the President
certain rights to exercise in regard
to applicability of legislation to
Jammu and Kashmir as he thinks
desirable or proper. I do not under-
stand how this takes away emotional
integration of the people of Jammu
and Kashmir with the people of the
rest of India. If anything takes away
emotional integration it is too much
preoccupation with the problem of
Jammu and Kashmir, the sense of
suspicion that the hon. Members
opposite are generating by talking
about Jammu and Kashmir all the
time and saying that it should be
made an integral part of the couniry.
By talking all the time that it should
be made an integral part of the coun-
try we ourselves become a victim to
the suspicion that perhaps it is not
an intcgral part of the country. So
much of preoccupation, so much of
discussion that goes on in Parliament
about the integration of Jammu and
Kashmir and integration of Jammu
and Kashmir people with the
rest of the country has created a lot
of misunderstanding about the posi-
tion of Jammu and Kashmir vis-a-vis
India. If we accept that it is one of
the States or constituent units of
India, if we also accept that because
of certain peculiar conditions in that
part of the coumntry, by virtue of the
authority of Parliament and by virtue
of the powers given by the Constitu-
tion certain specisl provisions are
made in relation to that territory,
then there is no scope for any mis-
understanding. We certainly do not
abrogate the right of Parliament to
provide that facility. By this provi-
sion we are strengthening the right of
the people of this country, the right
of Parliament and the right of the
President to apply any law to any
part of the country. I think this kind
of preoccupation about the fear of
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national integration should not be
allowed to generate so much of mis-
understanding.

Moreover, I would like to say why
many rights have been given -to
Jammu and Kashmir,

No part of this country, except
the hill regions of the eastern and
northern parts, is so poor in its per
capita income as the valley part of
Jammu and Kashmir. I am not
talking about the people of Jammu
who have got all the 12 months in a
year to have at least some basis for
subsistence; I am talking about the
Gujars and the fishermen of the
Kashmir Valley who do not come to
the plains at all. In winter once I
went to the Wular Lake. The lake
was half frozen and the fishermen in
cotton clothes with a Kangri were
fishing in the lake which was frozen.
Standing on the side of the lake was
impossible for us. I do not know how
those poor people really sustain them-
selves under that condition. Those
people are so poor that they are not
even conscious of the fact that so
much prosperity has come to India. I
can understand that Srinagar may
have become very prosperous; I can
also understand that some people have
become very, very prosperous. But I
cannot also ignore those people who
are still so poor that you can hardly
find such poverty and helplessness as
you see in those people. For days
and months communications get cut
off and they do not know what is
happening in other parts of the coun-
try. A person who does not get a job
in Bihar, for example, goes to Calcutta,
But look at the people who become
snowbound and can never come to the
plains to see the warmth and the light
and some better subsistence than they
have there.

It is because of that, that certain
special provisions had been made about
their property. Have we not made
such a provision in regard to the
Harijans? I know that the State
Government of Bihar and some other
State Governments, after they  had
received the notification from the
Home Minister, have directed that no
Harijan can sell his property without
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taking Government's permission and
that nobody can buy a Harijan's
property without taking Government's
permission. Is it not a special right
or privilege conferred on the Hari-
jans ? Their property was being
purchased by anybody and everybody
and because they are poor they could
not afford to have. bargaining power.
‘That is why this notification has been
issued. It is for the good of those
people whose interests should be
looked after by the State,

I think, the special provisions, which
have been made ‘for the people of
Jammu and Kashmir so far as pro-
perty right is concerned, have been
made because the people of that area
are so poor that they have no subsis-
tence for all the 12 months in a year
and they have livelihood only for four
or five months in a year. If we go
and start buying their property we
can afford it; we have bargaining
power—it will really be very unfair
to the people of Jammu and Kashmir
who are poor. I am not talking about
the people of Srinagar who have be-
come prosperous but about the people
in the Kashmir Valley.

SHRI OM PRAKASH TYAGI
(Moradabad) : Himachal Pradesh and
‘Garhwal.

SHRIMATI TARKESHWARI
SINHA : I wish that this Parliament
would legislate that nobody would be
able to buy the property of the Tribals
or the Harijans. I would certainly
accept and welcome this proposition
that nobody would be able to buy the
property of the Tribals and the Hari-
jans. It will be a good day indeed.
It will be a very good thing to happen,
and if it happens in some States. I do
mind it and do not object to it till
‘the economic condition of those places
improves. I think, thig article is neot
‘taking away from the interests of this
country but is protecting some inte-
rest of the poorer population of
Jammu and Kashmir. .

Lastly, about emotional integration
as Bakshi Sahib has said, emotional
integration can only come by winning
-over the people of Kashmir What
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are the political parties doing to win
over the younger generation of Jammu
and Kashmir? I am of the opinion
that education which has been made
free has not been conducive to
winning much goodwill. Education
was made free by the Jammu and
Kashmir Government, with the result
that they have lost revenue, which
they could have easily earned, while
it has not solved the problem.

How are the political parties con-
tributing in solving the problem ? By
talking the way hon. Member, Shri
Madhok, and other Members have
talked, we are not going to bring
about emotional integration.

SHRI BAL RAJ MADHOK : May I
know what I have said which has
gone against integration? I have
said that Indian Army can go there.
It is the law of the country. It is not

said by me. It is said in the Consti-
tution itself.
SHRIMATI TARKESHWARI

SINHA : The words that you spoke
when you last went to Jammu and
Kashmir,

SHRI BAL RAJ MADHOK : That
was spoken by Pandit Jawaharlal
Nehru and Sardar Patel and other
Congress leaders. You did not have
the courage to question them.

SHRIMATI TARKESHWARI
SINHA : Please remember your own
words and go by the reaction that
they create.

SHRI BAL RAJ MADHOK: I go
by every word that I spoke, T speak
them here, in Srinagar and in Jammu,
I do not speak one thing here and
another thing at another place. I

speak right things everywhere,

SHRIMATI TARKESHWARI
SINHA : That is the trouble, When-
ever he speaks, he thinks everybody
is appreciating him and getting con-
vinced.

SHRI BAL RAJ MADHOK: May
not be appreciated; it does not matter,

SHRIMATI TAREKESHWARI
SINHA : He can go on speaking and
he will go on speaking. He will
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never stop it. But he does not realise
that he has not got any praise any-
where, much less in Jammu and
Kashmir,

The emotional integration has to be
achieved by tackling their problems.
You can say that the younger genera-
tion of Jammu and Kashmir is not as
it should be. But what has happened
to your younger generation in Allaha-
bad? What has happened to your
younger generation in Banaras ? What
has happened to your younger genera-
tion in other parts of the country ?

SHRI PILOO MODY: Or even in
Parliament,

SHRIMATI TARKESHWARI
SINHA : You are right in reminding
me. What has happened to the older
generation sitting here who preach
sermons to the younger gencration ?
The younger generation in this coun-
try is invincible. Therefore, their
problems cannot be ignored. Their
problems cannot be overruled. Their
problems have to be tackled whether
they are from Jammu and Kashmir
or they are from any other part of
the country. Can you bring emotional
integration of the younger generation
by legislation ? You can never bring
it. The younger generation there is
seethed with discontent, whatever may
be the other reasons. It is your good
fortune that the younger generation
here does not talk in the way in which
the younger generation of Jammu and
Kashmir talk. It is a fact that they
talk in a different language. But can
vou cure that by legislation? You
cannot cure that by legislation. Can
you cure that by bringing in a piece
of legislation and abrogating article
370 of the Comstitution ? It cannot be
done so. They have to be won over
with patience, with perseverence and
with compassion and understanding.
Indian democracy will not be govern-
ed by rules and laws. It will be
governed by the authority and the
sanctity we attach to the rule of law.
Therefore, the sanctity is much more
important, the emotion is much more
important, the feeling is much more
mportant rather than the pleces of
legislation that we pass here. You
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passed the Sarda Act, You find out
whether the Sarda Act has fulfilled
its purpose, You passed the Dowry
Act. You find out whether the Dowry
Act has fulfilled its purpose.

SHRI ATAL BIHARI VAJPAYEE:
You supported it.

SHRIMATI TARKESHWARI
SINHA : I supported it. I know that
it has not fulfilled its objective. What
I want to say is that the abrogation of
article 370 is not going to solve the
problem of the discontent of the
younger generatlom. It has to be
tackled with compassion and under-
standing. I would appeal to the hon.
Members sitting opposite that they
should make the issue as a national
issue, not as a party issue. It is no
use casting reflections on this party
or that party. We are all sitting to-
gether here and there are certain
issucs which we can tackle together
and not in isolation, not on the basis
of the party.

With these words, I thank you for
giving me an opportunity.

SHRI H. N. MUKERJEE (Calcutta
North East) : Mr. Chairman, Sir, I
would just say that this is not a
legalistic issue which we are discuss-
ing. This is a matter which—Shri
Vajpayee pointed it out when he
spoke—has to do with the solution of
psychological problems that have
cropped up over a number of years
and that is why it is not necessary to
bring to bear upon the discussion a
merely linguistic approach.

Sir, T have listened to most of the
discussion this afternoon and I must
say I have been pained to notice that
the powerful and passionate oratory
which my hon. friend; Shri Atal
Bihari Vajpayee has got and the
powerful fluency which emanates so
easily and gracefully from my hon.
friend, Shri Prakash Vir Shastri, has
been harnessed to a job which I do
not consider to be in, the best interests
of the country. I do not understand
why there is so much glib talk of
national integration when the real
problems which stand in the way of
achieving integration are sought to be
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brushed aside. It is quite easy to say
how India is one from Kashmir to
Kanya Kumari. And, for myself, I
can say that it sends a thrill down
my spine when I think of what was
written in Vishnu Purana 1600 years
or so 8go;

It g wEe fwmavEe g |
g9 TEATTG ATH WA aE @t il

That is, in the north of sea and the
south of Himalayas, there is a coun-
try called Bharat, and Bharati, Indians,
are her children. It sends a thrill
down my spine and I am sure it
excites everybody....

MR. CHAIRMAN : The hon, Member
may continue his speech on the next
occasion. Now, we have to take up
the half-an-hour discussion.

173 hrs.
HALF-AN-HOUR DISCUSSION
Pay ScAves oF DELHI TEACHERS

ot vy am qu (faelt wqw)
avrafy wgYeg, ¥ AT v & fewedr
T =El R OFH R A9 @9 g
HETTHY F g Tt FEA & form
T GIATE | 1947 ¥ o1 %  agw
arel 7, 3@ w1 AT ¢ R sremmawt wv
JTuFam W Af AT & 1 1959 7
AT TF AT IAH! Af@F § F oo
#t faemar mar ar 1 SEE o oandt
e mgw Tey fuenm &R W A
o 9 SA% IR A w Fowwr w0
oform & wg @ aTo% ST TEAT |
FFTFTHANC TE & AW oaw &
araTe faesft & srcqrawy o O AR
g9 TN 1947 F 1| www
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§ A it § 9% dw @ A forer
YW g v aw o ot el ga
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AW H O ¥ N ww § g
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Fagidem | Tomm e ¥
wic & 99 # g @ Idfew v
germ wifgn @ fawg or oW ¥
:;Fz&,mamm&qni'my
fis 210 @7 T ATS1 Y WrAr qefifewe
qﬁga;rgmtlwhqfni
armert e o wg gat wdt F A %m
Prak ¥ 30 & fraror w8



355 Pay scales of

fre saTeg | T WAt (s Wi
A1 ¥TATE) : FAGfT AENET, ™ AW
aT & I g g, afew aga aw
fafw=a af®i & ——y@E & afd,
728 % I — @ gEA ° 991 g W
2\ | T et o faame F T E T
7 @Y AmAm e wdr 3 faedt
¥ foersi ¥ aaw 7 gfg A d | g owa
¥ UIT 9T A AT %2 AT qEW II1E
w$ &, egaAT 39 F A Fa-gfa
Far-wal § vEegar ary, fmml |1 9
aeaadt  afamy 27 ot 7 faeelt -
fafaaer Fwft mar foeett FtroT &
afraeg Fafwn forer siearsdi #r fasalt
FOEA & sy At A

ot < mrer e 7 oy Fa o fare®
#r aut @ faeet & fori & dqw &
afg T gt & 1 Afww Srane i afa g,
I FT UF FHA AT N FL e
a EY 7% awAT 7 &g faan f% &f, v
IR SWTAY TATSH d69 § WG AA
far Ty AT | AT I F LA
e TaTeE aad § A9 e T
q1, aE TTAT AT AEY 9T, TeqT ar !
3q awg  fmrsl & 77 7 qfe ¢
Cill

% ag e w1 WA g e ogw
aw 7z Tmex & 5 @ 2w & fowrwi
¥ damam T T § qfg o T
A Ik AGTHE AT FAE A
FRt ¥ FET & | Afe AT oS
¥ forg g & FTHTC F1 A4 A w7
fas foar, 398 7%z a1 € 6 378
T & g (i & wr% qgrp @
)o@ sgefa o afon daw o
¥ o § A ¢, TG A1 IE W
#, g W a1 W1 WA A, g A
dt exeii & A W E !

NOVEMBER 22, 1968

Dethi Teachers 356
(H.AJI. Dis.)

# fadza s e g f o faeeft

, 21 famemx #1, fimn war o &
fresi #7 d7afe &1, at 97 @z
7§ ST 9 fa=r # fomqn v an o
AT TTEy 3 %77  fir fasst smam
7 N FFAHT TR E, I 1 o) e
AT | I 7Y Y T T qATE AT T
FHTL ARIE 9 | 39 4 9 fawrt v X
7t g9 A 3 Faw-da ® afz wv
A wfuw & wfus Famam qev an,
ag g faa1 mar | s g SaAwAl
¥ wiwt 2@, A1 39 7 7@ fag g
fe faesft & st ot Faamra fasd g,
7 Fewe, wat @ wEE @ afaw
Z, 7 gfamr, gamm o smE™m &
T WI F1 G13 $T W & TATH AT
oy sfum g 1 fas smeEdt deT ¥
FgammEt & g 4@, afew  faszw I,
7% AUZH AR g Fopzd ¥ Fa-
s g A gfg Sradd

e A Az € f& ma i et &
forersi & qawamai 7 afz g€ 2 faw
I WEl ¥ yuETE! F1 ¥w w3
ara: &t fmrdi & aAw 499 7 92
ot aut & sfugaw v T gfa gf 2
gt fmeY, 37 ¥ surTERTORD,
swfees amgw o g & A &
et | gfe gf ¥ o & wmeamy
IT ¥ @A & oA, aol, § &9 fEw
mrE

qFd gaem A foem smanr wr
fesfai s s gusmr ¢ f5
rag fmr®l 7 ¥To §7 ¥Y 37 & 2
gZaw & oo g1 91 1 37 & weEwA
¥ oA W firy s & Fawmat w1
gfe & @ gu 9% wfus awsag faw
@ § 1 S firere & FamAl 7 sl
foat gfg #1 a3, a1 7 Y 917, T AWy



357  Pay scales of

T §THA 7 5o A E, AW
q 9T Wwe FAT & a1 1€ favig waT
¥ fo omaw @ & aw @l
AT FIAE, 99 7 (el & Faqw
w1 17 Tifed, a8 oF AT AW 2 |
off Fa T Y ww E e feelt &
il 7 gfg gt @, @few ww a1
Ay F AT e, gfenem o
O, & FIT AT A T FLEY
xR v afg M d, woew A
#tf g+ fog far Y @ | Affw fawely
F 910 TN qTAT OF 57 TAC T2
AT &, war fmersY Y orrer fa 80 w97
ooy & 1t s 99 = 7 o @@
ot g T R, T A &Y Awar A
7@ #1 famy £ f& gwe 2w @ T
o e 1 g TR ¢ g
qT s foewt w1 fafaw qa
150 BYH ¥, 9 (69 q@T 9T aF A
frers &, ooy & oo g oy e vt
wifem | wearafa gaEl & a1z @@t @
AN T Ay, A FW aEr F7
awt & 1 stan fe F & w9 8, g,
TATE AT FTETH F TS A FT BIE 7
T & At AT F g, 3 Fww,
TR o vt 9F et A e A
faweft & ey aga w6 £ 1

A TR A g im s
@i aT fraez w8 d | Famwm g fa
Feg Wraser | gaors gfe @
=gt #1 afomar siT &Y awat 8, Afea
TR A ey A fag @, ¥
foreer ey & !

AT A CHA A § AT B AT TA-
difvwrenfear § ! sy & v fir fael
WA Wq ¥ JAEe ¥ g Imar
7@ & & 1 Oeeyw aww @ g !
are q araaragd i faeelt yomem &
Iq TAEY HY GO AEY A7k off IAH
gy a% fofm off gar a1 Afew

AGRAHAYANA 1, 1890 (SAKA)

Delhi Teachers  35%
(H.A.H. Dis.)

It 1967 F a1 fodfior gamr &, v aw
7 g g9 faar § a8 R aww
Fgamg! smegmramargg g fs
T fomar &, 31 a1 gy @ Y !
IR AT R ¥ g A ! W@
foer 3 & Tt ava ot gt fow oy
i g ! Nravayagaw A frar !

TR @ GAX KN AG AT A1AE
T Em Famg | gz AwEws
§ ! d ez w2 g fy foresi & fomr
gare fuer Ad, gardr @O AR
forr s ®igd = mdfE R !

7Y IEF AT w19 fear §, A%

o # afg &Y ¢ | qaT Ak
ag wa ¥g7 o fy ag 7= a1 WA
g e srere o wrf 4 argy 4 !
F9T FF T 919 7T FoArE | AORTT
vs & | EW aw Ty IAd ar du
1 g% ar Ao Jw g, faea
Ao | zafaw oo g weET &@F
w afem | Frd ST OE §, g
forer AaTeE F g A faw Hawm
v g | Fee GCRT A1 a7 fig g
g ag a1 7Y & fF aveag sAwr
@ & | oy aft § AT w
et & =rofY TR A e A wfew
L4

gt aw s ghuei w A
3 f5 ard fenr At foesht gwmee &
e AT AT TR A AT F A1 Y
¢ fr faeelt FTOORTA 7 77 weana
qry #< foar & fe ardt forer faeeit
o ¥ g sT g | faeef smaa
¥ aqet dyoem off aAm AT g 1 75
wre ¥ dvr 3w 7  forad smaTe
“ﬁh%ﬂﬁﬂf?ﬁ‘““
% gWEA ® AT 0T |

wgt % by WAt § oy-EeA €Y E
¢ sy saA £ e Aar afte € 5w
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[sft e WY ST]

58 ad & faeeft womea & @7 70 T
& foret FTLGTWA | | 919 9 UF SArEA
F g o o e g w av o famme
T ST |

wgr aF fzoa adfee @1 &= @
Tq % dag § d g ﬁrmﬁ €

£

qF % AT A qX AT IGAAT |
Y 77 FaAT WG & fF fawet qmaT
aY darc & 25 @rw & & fav o fE
T W AT & 7 WY F a1 A
& o5 fww fggem & safases
SO T & | FET A9 dATE 25
HT® Ot ANEATE FFTCA AT WX T
weRdfenT s quf § gewa | A
25 ST@ €9G ¥ qg A1 AY AFATAF
AT 3§, a8 A9 & a9 & A
AW E | A TG q@ R wWifw
foeet afg & 9% F1.&10 A1 FER
qTETT AT &

IE AT FITATH AT aAAT FX E A
ag ¥ forers mww T € a9 A
#w feay o9 & g € o T
ooy ff 7w o € R fEar
BT AT IT I FW@ § | 740 fawEmw
t e fire® o €& a1t wwwar @
f& gore # wEAft 5T ¥ Wm
ot & sz fimar o feafar Srgure &
TG X AT LA T | AT A AT
a1 fagr § A AT ag ¥ E S gy
gureT ¥ q=xT § AT W ¥ s
qT ¥ { 7GAT |

oft wwT W o R & A
& 4% sq® AT AT TWEK A F
o J A

it v Wt srvew : gt o, ag
wit ot ¥ & e & o | o
% ey oo 97 (W) Fave &, gafaw

NOVEMBER 22, 1968

Dellii Teachers 360
(H.A.H. Dis,)

AT & CH 7 w7 qw N v
a1 f& ¥ 7@ 59 o fqme &
T H A A AT T FE

T

st e A o R AT @

®E T uF T qT AT !

off wTTAw WY WA : ARqEE ars
o fqame s e d

st yeTe welt : (gge)
FAMafq A, 9FH 0% FIT I IEAF
A1 areafad egAT F fmewt & F
q9 #1731 Cﬂ’T”"kﬂ o Fag farsr W
Tlo fAquye 5 qsgznzam‘tnguﬁr
Wﬁmgnnﬁﬂrwﬁwm
g & aregTa®i ®1 oo &7 IrAVGEAT
¥ 97%7 aa7 ) frr g A gwaw
F q7eR #%m fF dq7 F afafom
afy #¥€ gadr gfawm & o &F A
g vargrr & fau fram &Y gfawr &,
fafean -+t gfaar § ar 9w wwg dar
T uF gaE s a1 fa¥ F fecglena
IIgaT § 5 F daw Ay swmsi
® =1 #1 forar g gfaar oo wo
7% ®1 Wl oqavE fad g ag # gfa-
gt fog § v A1 ga qQr @w
FEY FTAT TIA, IT GATAT 9T AT o
¥ 7 arvareq fear a1 9g P § #4

felt waTT w7 wrf ok g€ ?

g wty & g e g e e

37 fra st By & anmroRt & g
T IR AgTar | 4 fersm aa
1 AT AT 1 e SR
ﬁfaartrqﬁﬁ:wa"rtuasr:m
Fﬁwgmmlﬁﬁ‘rh%mm
T AT ¥ WA § oF 4 wew, fesly
TER I fem § @mr @ ? duw g
frvia ofir wwar ofwy & wER
ow Y difwer & ot fiwr - Worew R
fireT et 9w WY st ﬁm
g7
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e T-a A7 ¥ FEfa Tw
* IATHAW & yeArow| F 7Y fF gd
¥t ayr sEe § e 3 80 wwaT Wiy
wrw forer @t & 1 e are o wprfa
¥ 37 w1 ofiT I ¥ awel w7 2 wx
aET @ R W ET € S 6
v & Hf | 3 w7 R froag
Wt € FoeTe Tl Ay kW W fly
w1 afeT o F & w1 FEd
% §9 At gfewr 37 A1 & | wWifE Tox
W § qegres N gyaT W @
2 1 fagrr afteg ¥ s Ak SR
1 Bifsat X @ @A F@ W @
£ 1| W19 ¥ qrETaT FT I A gEaAT™
] aafer 9T ot g9 98 "@war § )
¥ qawar § fe g@ qdw & v avirar
¥ TT TS T TET H T

oft wrTew wv smew : wwafa o,
17 & 9T Y ghear w1 e far o
faeet & farre) w7 ey qu & et
ot gfeard a1 # & anft § @ 37
= ot & 1 Y Feeeft s & AR
Fq7 Fwadfy qvoar F faeslt & frered
& frame & govw & fag ag saeee
F UF FOT T T FTOUTT T OUg
& 1 T8 wny I W oy glaa § 0
A @A AT B

T AF AT F AL
IR F I O oF & § ot g o
=Teqy Hareg w Wl k& o

agi a% frafeowr & @k w
dag § g ¥ xu we w gt a=w
w3 *Y T 97 | IEA ey oI
¥ ferg fafww fawfearwat w1 ag fdw
o s T ) W

80 ¥IF IT 100 T ¥t ATT F A
T w4 fir qg gt fadk w¥fas wpry-

qfr § ag s st &1 we
aff & 1 wfr o o € fir e sdw

AGRAHAYANA 1, 1890 (SAKA)

Dellii Teachers 362
(H.AH. Dis))
N FE Y I F I3 7 gfg
T & | RATFT FF 110 7 OF AT
115 %93 0¥, og 2 dwwra 7 g£ &
fow & waeasT TAT N2W KT TEHIT
W AW 3 FUF AT 75 AW ¥ §9
FIT yAqur AF FE | F ovAar g
fr mgrpafa & 3 off v | T fa
F Y orrw § w1 9w & dEt
aff faedt | ¥f T wre @9 a7 W@
o oY § fe & 3 ag ®t w1 AT Tl
FT wFar § AN g dar F [ |
&% fad ns sxgew foar 1o e
e waw # mEwd frrwi #7 qgar &r
| & | ¥ I KT YAAY 7T 150
TR aw s
fa ot 7 w0 wod Afgw 1 4 W
aret qCER & ¥W wRg 7 A€ I
wg ¥ fede & §99 § X awdY
2

arq ¥ afewrs epal & gaw F 01 |
T g% § # T www a9 99 & W\
gag § | ofews ogel ¥ d@g 7 off
HTTX T IME T 4% 7 , FTHIT AY
@t U7 IW ¥ gEg ¥ § ag ot s
® ATEA § | €@ daw § q0 7 ofews
aw w1 o g fEar sw a1 F et
*r€ yarq Al ¥ 9T |

oft wermire wrelt : I EH AT
freet & wTOw ifww, ag 43 F7T AT

st fow wr W (wgeft) : awrda
oY, ¥ qgen wATe § fF wm ag g
wft § fr feeelt 7 A S AT DA
Hrac ¥ & @ 7 avk § N7 E N
g ot mw 2o &, WA 2w 7 M
qreY 2o 7 AT I Y gL H ¥ A
qeT W E wRH BT A 7

gEa ¥ wwr § fie felt & o1

agT ® AT HMQ oA §, ©rne
fy o & fadw & afrafedt & Wit



363  Pay scales of

[sft frw wix W]
FHL & § IT &1 N vpw gav @
ag agt & W1 AfeT uw § 39 & <%
& 39 7 fraar &% 9T 72 ®F F4
FTAT 7@ A@T E 7

T o v § fe faeelt 7 e
FAGFATYE 378 A=Y § HT ST F1
&% VA 74 faw orar aw aw
¥I7 ®OHIT F1E FOFTERe aAfET
I HTIA A T gy fw faae
IAurETgs A9} faeslt § & 3w A
Fq TF T A7 foean a= a5 30
T9d 4T 50 %99 {20 o7, 39 avg #T A
= AT ? gg o gare 2

oft wrTey A s : et 7 Re
atr s fmersi & Foome | F0S
wF 7 & favafaaew & 3w g
T FrE wdy T § A aei 7 9
fagelt fows o &, & =3Y ¥ awar
g, & 9% & ag ey Arorar & sfaia
T Ay g, wfew aga ww & oF )
ERR AR R ikircatd cif SRCE-
fah warrr gfeemg 23 &

Sgr a% Y 99T &1 qvaeg ge—
suraRe dfafes ®1 - 7 &aw
firrs «f, afew s=hfrad AT gwv
Tt & drr WY dF E, 1w awg 7k
Wt smgraTERe dfafee T gaTr
wfem & amg

& owite g (dew)
wmﬁuﬁmmnéﬂﬁﬁ-ﬁ

F qg ama IET gAY =il s feeelt
¥ -agT a2 9T fNT w1
o ad o qvar §, Ay gl 2w
& geraw § o favew ¥l s
tlﬂwmmeﬁﬂm

NOVEMBER 22, 1968

Delhi-Teachers 364
(H.4.H. Dis.)

T Fe-prerae g g amadi g &
TH & gwmAr foedl & 91 @ gEE
f—wgme 2, | dferw dfafada
TG & HEATAN AT AL VIR & HEHAH
WART A4 AT §—%7 &1 &1 fqmnr
# @ gu foeet & fod agr w1 &nw
OATSH 99 &7 I &7 qO49 HTIH
amA g 7

Ay am—fom a7g ¥ w19 fLeal
¥ A F a9 1@ §, I atg # fgwrw
w2w ot gfage Efedy @, 9ei o Wt
qX F-T § S99 7 ATRIAq A
@ g——aut foeelt Y avg ¥ AR
A SgE "l F AR FIA FT AW
T @y € #1T F9 aF IA F1 HiE
0 @ifs 3T Au mafaw wfeat
1 I F1 UFGEEE et ¢, 91 F
W T W4T Y R JED qgET 2
fog 9T AW AT FAWH ® qAH F)
farieTdr 8, ag tA-Eme 1T v
AV BIET Fogrg A A q9T W |
Wl WITH K FAAANA HAGE E,
¥ T TEET g, W' Al g, afee
®E¥ Fh, aY wdEw & g A
937 & AT T F TWT w1 €IE
FFAT |

=Y WTTHRY W7 AT : WA R
¥ feoelt & wA-wgw & @ ¥ 4w i
Fir-gg arw qiy § v faeelt &1 wA-AA
FT =T WAL T gHL MG T JAT
¥ F9T &; Fgi IX A TE1 #7694
afaw w=f gran & 1 ot 2w w 3f=
# Ty gu &% o § fr feet w0
YATAT qEQO 2 XY g A, ¥ ¥AA
B2 mgdl § afew wvd, s,
aifs & gaas, afus § | 3w doma
A gfamm w1 Swwe, et wroor
qq wEEl ¥ AEA Y0

- O QETIRY T w3
R grew EATIE WiT fedr oRTeR-



365 Pay scakes of AGRAHAYANA 1, 1890 (SAKA)

Zri fredr § | wrerd wfima & fawrfor
fasalt & gt areg & = € | gt A% fawr-
w9 F1 qhT§1 G -0 FEA
se7 ¥ wvaey A g, afea fgmww A
o ag & fr g7 awdiw & o 97 €,
gty g F N & ¢, ¥ fay wH-—
@ gy § T owmy Ak fed §e
FZAT §¥NT AZ) &, 9T F @ WA
T o1 7 /T FG, TH AFGT | faEe
ARCR A

oft e wevw (zferor faeely) ¢
o e wERT o f oaet &
wTTez W1 o ¥ GAY Ay FE AT TE
&\ § 7g g9 % A1T § Fg A0 Agar
¢ fF g S & wiwA § gANg WA
T AT AEA & ST FAF ARG,
TAMag F R E, vo g sama 77
ara frFm amafeq | saw az g fa
form g o, efeaon v g angi
9T FAT-A1F FH 471, I9 797 WY faeer
F1 Jg9-m9 a7 @ afuw a1 A 3w
gA7 W aeifedva ag 4f fF feedt
1 famo ofrfeafs @, faecht &
wgms wfuw & 1 ow o= fF foeelt 7
sgmt Nt wfus ag wf alvom f
TV Teat § ag wemw gann f gwmiy
A=A F TACATE FH g, IT ¥ FAAHIA
@gT Wfgd, X & WT 9@ Ao
ag AT a1 fF gt ax A @y wifgd,
YT ITF AT T T FIT FT 6T
sefednT § 7

gt % Td AT @O g—faEd
FT a9 §=2T &A1 ¢ 17 faedlt nzfa-
frgwa 9t 3 927 7w 8, ag wew
® QI WET AT @— AL ¥; @
ST FY AT EAT T W AT X 7,
A1 gW ¥ T wET AT S gAw w
& faoeit & 2ol w1577 Feq & awd
& | g fasam g & fF o st
W TN §—WT 2FW § wweAY w1

Delhi Teachers 366
(H.AH. Dis,)

TTn, ZE ST ¥ g, A A A
¥ qTH ¥ AT AT 4 THN ATL
qre @ a1 Zw aTaw A & | gRfay
7w aEd & 5 e ¥ & FE--enfan
T ¥ 7, fm Aamr v wE fw
fieen St arfirs frarda GaT &7 @2,
ag faeet gwrT #1 ¥ Hfaq arfe
4 AT ATAVIFAT Y 9 FT 7F, =
atafuwr 2 &% )

FruE & g He-wra A it !
fafes == & 2rad A FTORIT &
wewia §, st gfamd wefafaegom
¥ e ¥ ww g ) o wTERwA A
o T faar § o faeeft wefafrgom
ot wrzetr & fr fafes ax= #7 foreny
famt nefafregvs & @ s oong
faeg oa a% 919 7 w¢) T wg) 1A
o¥r g @ ! W s mzd § fw ag
231 wo¥) %9 aw faw araEfy anw wTe-
arew & ak fafew oo faeelt T2
fafargww & @19 ar oig mfs 3a%
Frag #r ot gy feqfy @ o
yorreA & 99 7 g !

feeelt & af e fafrgnw av o
¢! v wmgR § f ot 7 e fafevn
&, 37 & faq smur vy qfw wfuw
& ¥ arfr =gl & A= & fad qamew
ot =T 7§ a7 wig !

st wrew W1 oWTW AT
EE I ZTH A §, 49 v w7
wra AT ToAfa o ama fowsl &
A & i o, e 37 ¥ fira oft we
A et & did wwof Sy e o &
TR W WA AT § ¥ FEHTC
aga aoefifa s Sawmr st § oo
TR AW @FT ¢ | A7 Tk www §
wg1 a1 | 9 amq¥ wgr 7 AR "
g e forers? & srvr & o for oY et
wifegd, whrer & s saver <&@ — 7
I AT T oA !



367  Pay scales of

[sft Wi Wy s )

gl AF ¥ AW W g § - AR
£q 5o 9¢ aga faeare & Wy foar @~
fasell & wfsagat safaw §, @A #1 &
FA1 § Tt w107 ¥ fawelt &1 o Wi
afas a1 #1T 3t o formr wafy off &
g §, " o gy frgemm A,
gama #YT gfen %Y e %y, afis
¥ ! zufad o ag 7 =% fs T am
#rf To%TT &Y a9 §, gre o ferrwi
g efwe T framy !

agi 7% femw dr sA T am &,
amq oY edveTe w30 i g e o
Aamy § qvaey A ¢ ! wwd fad
AT HIET TET FANW §, ¥ TF A K1
faer Aoy & gy g Fawg F 7T §
@ fw faeelt 9t da1 W §, ag faeeht
%1 fa o !

st woow wave s ot gATT
qg % |

st wwwr WU WeWC ST aw
FIOFRAT B T & — 96 9 AN

LeuLSS/68

NOVEMBER 23, 1968

Delhi Teachers 368
(H.AH, Dis.)

fafom v grac d¥fy o ¢, 3o w=aew
# wroirewa & oY firsta ¥ ferar §, dfeer
fewelt wfafredwn & a7z 77 am
fawradm & | asfr ow gy W gw
wa § xa ot § fr faeelt fie cafiafa-
WuT o7 el WY 4o e A, g
25 ST ¥vd ¥ Frorr §, ag Y IR
fromg!

ot dwe W @ A ¥ o
arak !

ot aTew W wTew oA
a el €1 fefedn w1 ger § fe 3awr
a7 ey A v & o, @7
RNt aftd@ ¥
TAw § ¥S ¥y wwaT f, A AW
wafag gamg §, 77 @ 97 fa=mx
!

18.10 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
November, 25, 1068/Agrachayana 4,
1890 (Saka).



